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LOK SABHA

Friday, November 24, 1967/ Agrahayana 3,
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

DerecTivE RAw FILMS MANUFACTURED
BY Hmvoustan Fiim  CoMPANY

*241. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MNMENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that a large quantity
of black and white positive raw film manu-
factured by the Hindustan Film Company,
Ootacamund has been found defective and
its supply was rejected by the Central Raw
Film Advisory Committee;

(b) if so, the quantity and value of the
film found defective and the ameunt of loss
suffered by the Company as 2 result thereof;

.(c) the peasoms for the defactive manufiac-
- tomeof flm; snd

() the steps taken by Government o
prevent the manufacture of defective film in
future ?

- THE DEPUTY MINISTER IN THE
.MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI BHANU PRAKASH SINGH) :
(a) No, Sir. A very negligible percentage
was found defective by the consumers and
not by the Central Raw Film Advisory
Commitiee.

(b) 0.8 per cent of the total supplies made
from April to October 1967 valued appro-
ximately at Rs. 25,000,

(c) Even in respect of Companies of

reputation and standing it is not upcommon
vin an industry of this complexity and so-

phistication for such minor defects develop-
ing now and then, Even in the case of
ced which had to be remedied by suppliers.
(d) Adequate arrangements have been
made for ensuring quality control and full
investigation is made whenever complaints
are received.

SHRI BABURAO PATEL : I wanted
to know the percentage of loss. He has
not told us about that,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : It
has been mentioned as 0.8 per cent. If
the hon. Member would like to know
the number also, I can give the figure.
During April-October 1967, 24,622 rolls of
35 mm and 16 mm were marketed and out
of these, only 250 were found defoctive.

SHRI BABURAO PATEL : Becanse
we have found defects in some foreign films,
that i no justification for baving defects
in our filme. This is a public sector undar-

SHRI NATH PAI : We support that.
Shri Patel should head the Committee.
SHRI F. A. AHMED : It has been poin-
ted out that this is a very sophisticated ig~
dustry. These defects are not confined to
our industry alone. Even those countries
which have been doing this manufacturs
for the last few years, have these defects,
We immediately replace them when defects
arc found. I do not think there is any
necessity to appoint a committee, '

SHRI RANGA : In view of the fact that
this is a public sector undertaking, why
should they not refer this matter to the
Public Undertakings Committee ?

SHRI 8. R. DAMANI : Are any impor-

ted components used in the manufacture
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or‘tbmﬁlm.lndif 50, what efforts are
hﬂl:’*mmthmwithindinm
ones

SHRIF. A. AHMED : We are increasing
the production, and to the extent we are
able to manufacture, import has been
reduced,

As regards Shri Rang’s question, in due
course the Public Undertakings Committee
will examine it.

SHRI RANGA : ‘In due course’ will
be in another three or four years,

SHRI TENNETI VISWANATHAM :
May I know whether there are manufac-
tarers in the private sector whose applica-
tions have been pending and whether
@ny encouragement is being given to them ?

SHRI F. A. AHMED : I require notice,

SHRI BUTA SINGH : Last time when
we visited this undertaking, we were told
that the collaborators were not co-operating
in bringing out proper materials. Has that
difficulty been removed by now 7

SHRI F. A. AHMED : There was some
difficulty at one stage because there was
change of collaboration in France itself.
Now the collaborator who has entered into
an agreement has got partnership with an
discussed by me recently in Paris and the
position has improved since then.

BenNETT COLEMAN & Co., LTD.

+
*242. SHRI P. RAMAMURTI :
SHRI E. K. NAYANAR :
SHRI P. GOPALAN ;
SHRI NAMBIAR :
SHRI JYOTIRMOY BASU :
SHRI C. K. CHAKRAPANI :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have in the
recent past received any representation from
the employees of the Times of India,
Bombay, a concern of M/s. Bennett Coleman
& Co. Ltd., against the Chairman of the
Company; . i

(b) what are the main points mentioped
in the representation; and

(c) whether Government propose to
investigate the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS (SHRI RAGHUNATH REDDI)

NOVEMEBER 24, 1967
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(2) Yes, Sir,

(b) The main points mentioned in the

representation are as follows :

(i) It bas been alleged that the Chairman
of the Company persuaded the
workers to accept 6.06 per cent of
the total earnings of the company as
bonus for 1965 and assured that
interim relief would be paid to the
employees as recommended by the
Wage Board, but subsequently he
backed out of his commitment with
regard to the payment of interim
relief. It is alleged that for 1966
bonus has been provided at the rate
of 4 per cent.

(ii) The Chairman of the company is
alleged to have received from Shri
and Smt. 5. P. Jain two lakhs of

rupees in cash for meeting his
election expenses.
(iii) Instead of giving the insurance

business to New India Assurance Co.
Ltd., the Chairman decided to con-
tinue the business with Universal
Fire & General Insurance Co. Ltd.
As a result the Times of India
Co-operative Stores has been
deprived of commission of over
Rs. 30,000/~

(c) The allegation at (i) above concerns
the Stats Government to whom copies of
the representation have been sent by the
complainant himself. Allegation (ii) above is
being enquired into. Regarding the allegation
at (iii) above, enquiry made into the matter
reveals that the Oriental Fire & General
Insurance Co. Ltd. paid commission in
respect of the insurance of Times of India
building at New Delhi for two periods,
namely 12-1-1965 to 12-1-1966 and 12-1-66
to 12-1-1967 to the Times of India Em-
ployees Co-operative Credit Society Ltd.
As regards the current period, namely
12-1-1967 to 12-1-1968, no commission has
been paid to the said Society. Though the
licence under which the Times of India
Employees Co-operative Credit Society
is authorised to work as insurance agent is
valid up to 12th January, 1968, the Chair-
man of the company has taken the view that
the Society cannot be appointed as agent
since it did not have the authority to work
as an agent under its bye-laws.

SHRI P. RAMAMURTI : What was the
investigation made by the Company Law
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Administration of the Government of India
with regard to the allegation that bonus
was agreed to be paid at 6% and was not
sctually paid ?

SHRI RAGHUNATH REDDI : As
far as this aspect is concerned, I have already
stated that a report has been made to the
State Government, and the State Govern-
ment is pursuing this matter,

SHRI P. RAMAMURTI :With regard
to the appointment of the co-operative
society as agent for insurance purposes, the
company law may not provide for it, but
does the company law specifically prohibit
the co-operative society acting as an agent
of an insurance company so that it might
et the benefit of the commission ?

SHRI RAGHUNATH REDDI : As
far as the company law is concerned, it
does pot deal with matters of this type.
The Co-operative society must have been re-
gistered under the Co-operative Societies
Act, and from the records we find that it
has been appointed as an agent of the insu-
rance company and for two periods, 1965~
66 and 1966-67 and it had been paid com-
mission. The Board of Directors at a sub-
sequent date, when they met and consi-
dered the whole question, divided the entire
insurance premium into different catego-
ries, 209, to the Universal and the rest of
the 80% for three companies including
Universal Fire, and this was the order
made by the Board of Directors, but
.still at a subsequent date when
the matter went before the Chairman for his
orders, the Chairman seems to have chan-
ged his mind and passed an order that this
commission cannot go to the co-operative
society. Obviously he must have reviewed
thecaseand taken the view that the insu-
rance cannot be done through the co-
operative society onthe strength of the
opinion he must have formed that the
by-laws of the society do not allow the
society to transact such business.

SHRI E. K. NAYANAR : May I know
whether it is a fact that with the appoint-
ment of the new Chairman the state of
affairs in the concern has further deteriora-
ted and, if so, what steps do the Govern-
ment propose to take to improve the situa-
tion. Secondly, in the answer, the hon.
Minister himself has stated that Rs. 2 lakhs
have been received by the Chairman of the
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Company from Mr. and Mrs. Jain. Iwant
to know the attitude of the Government as
regards that aspect of the matter also,

SHRI RAGHUNATH REDDI : As
far as the first part of the question is con-
cerned, I want to bring it to the notice of the
hon. Member that Dr. Cooper was appoin-
ted as the first Chairman of this company
by the orders of the tribunal and after he
had resigned, the present Chairman, Mr.
Kunte, had been appointed in his place.
It is not open to the Company Law Board
to go into this matter. The next question
of the hon. Member also forms part of the
first question; I may very humbly submit
to the hon. Member that several matters
are pending, in the nature of litigation, be-
fore the high court under various sections
of the company law and it would not be
proper for the Government to go into the
character or conduct of the Chairman or
his activities regarding them because several
matters are pending before the high court.
You will appreciate that it is not proper
on our part to say anything about it.

SHRI P. GOPALAN : Mr. Nanpuria,
the former Editor of the Times of India, and
Mr. Hariharan, a high official in the com-
pany, left the company because of the new
state of affairs prevailing in the company
especially after the appointment of the new
Chairman. I would like to know from the
Government whether any reports to this
effect have been received by the Government
from the directors who have been appoin-
ted, apart from the Chairman of the com-
pany ?

SHRI RAGHUNATH REDDI : As
far as the circumstances under which these
members who have been mentioned by the
hon. Member have been appointed or who
have left, are concerned, the Government
needs notice for the purpose of finding out
information. As far as the second aspect
is concerned, with your permission, I may
again repeat that various matters touching
this question are pending before the high
court under section 388(3) of the Company
Law, and it is not proper for the Govera-
ment to say anything in this matter.

SHRI JYOTIRMOY BASU : In regard
to this insurance commission, may I know
who was handling this business before
the takeover and whois now handling
the business and who is now enjoying this
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commission and is that persom in anyway
related to the Chairman ? Secondly, what
was the promised bonus to the employees
and: how much has been actually given ?

SHRI RAGHUNATH REDDI : The
actual commission which the co-operative
society was getting was about Rs. 30,000,
and during 1965-66 and 1966-67, the Uni-
versal Fire & General Insurance Co., was
dealing with this matter, and the co-operative
society was getting the commission. It is
rather difficult for me to say now, at this
stage, when this question is put, whether the
Chairman is related to that person.

SHRI JYOTIRMOY BASU : I know it
is very inconvenient to you.

SHRI RAGHUNATH REDDI : If
the hon. Member is interested, we will en-
quire into the matter. (Interruption).

and is that man related to the Chairman ?
Why avoid this question ? I know it is
very inconvenient for you; and that is what
provokes' the House.

SHRI RAGHUNATH REDDI : As
far as the payment of insurance premium
is concerned, it had been ordered by the
Chairman in consultation with the direc-
tors. 1 have already stated that the Board
of Directors have passed a resolution autho-
rising the commission to be paid to the co-
operative society; and contrary to that, the
Chaisrman had taken on himself and passed
an order and he had taken the consent of
other directors to make it legal. Therefore,
it is not for me to say ... .(Interruption).

MR. SPEAKER : He has made it very
clear,

SHRI JYOTIRMOY BASU : Who is
the present commission agent who is en-
joying the commission in the insurance
business ?

MR. SPEAKER : He has made it very
clear.

SHRI JYOTIRMOY BASU : He has
‘not made that clear, Sir,

MR. SPEAKER : He has clearly stated
that the Board of Directors passed some
resolution.

NOVEMBER 24, 1967
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SHRI1 JYOTIRMOY BASU : Who is the
person, the present beneficiary, and is he
related to the Chairman ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : We
want notice to find out who is the recipient,
because it is not known to us. We shall
ascertain what' relationship he has with the
Chairman.

SHRI C. K. CHAKRAPANI : Apart
from the Chairman, may I know who are
the other persons appointed by the Govern-
ment as Directors of the Company ?
May I know whether the Government direc-
tors have made any asscssment of the wor-
king of this company and whether the Go-
vernment have arrived at any conclusions,
and if so, what are they 7

SHRI RAGHUNATH REDDI : The
Government Directors are Dr. Hazare and
Prof. S. K. Bhattacharya They are men
of very High status and independonce.
They have done very notable work.

SHRI A. V. PATIL : May 1 know
whether the minister has discussed the matter
with the Chairman, who is an hon. member
of this House ?

MR. SPEAKER : Also an hon. Member
of the opposition. .

SHRI RAGHUNATH REDDI :
Though the suggestion is very desirable, I
humbly submit that since various types of
liﬁgaticm are pending, it is perh not
advisable to raise the question with the
Chairman, because we do not know what
shape the litigation will take,

SHRI D. C. SHARMA : I think the
questions that have been put and the answers
given show that the whole thing has been an
exercise in futility. The Government can-
not do anything so far as the Chairman or
the co-operative society or the High Court
proceedings are concerned.  Therefors,
where does the Government of India come
in and how it is going to redress the grievan-
ces of the employees of the Times of India?

SHRI F. A. AHMED : The Government
comes in because some information has been
sought and we have supplied the informa-
tion.
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SHRI §. KUNDU : All of us know that
this company controls”a chain of news-
papers. In this House and clsewhere definite
pronouncements have been made that small
newspapers should be encouraged. Is it
a fact that in Ahmedabad this company
is going to start a third edition of the news-
paper, The Times of India and without
applying for additional quota of paper, it is
getting paper from the Bombay edition and
starting this newspaper ? At Ahmedabad
there is a paper recently started called the
Western Times of India, and the attempt is
to curb the initiative of the working jour-
nalists who have started this paper.

SHRI RAGHUNATH REDDI : Al-
though this does not arise directly from the
main question, I may inform the House
that this matter has been brought to the
notice of Government and the company
law administration is studying the implica-
tions of it.

SHRI DATTATRAYA KUNTE : Sir,
on a matter of personal explanation. I
happen to be the Chairman of that Company,

to which I was appointed by the Compan;
Law Tribunal. it d

ot v fowrd : 29 § aga www A
HA | A ARIET, AT HEeq B
g § #Arer fford o
‘MR. SPEAKER : He will take only one
minute DOw.

SHRI DATTATRAYA KUNTE : In
reply to a question whether any respresenta-
tions have been made, the hon. Minister
was pleased to state that it is alleged that the
Chairman has received Rs. 2 lakhs from the
Jains for his election. I fought my election
and I filed my election return, which will
indicate how much money I have spent for
the election. Secondly, as far as the ques-
tion of taking any money from the Jains
is concerned, I have not taken any money
from the Jains, because I was not interested
and I did not need any money of theirs.
Coming to the question of the co-operative
society not getting the commission or the
commission going to relations or personS
known to me, it is the insurance company
which has got the business directly. There-
fore, no commission agent is involved.
1 do not even know who the ma or

AGRAHAYANA 3, 1889 (SAKA)
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point was raised to me that this co-operative
society did not have the permission under the
bye-laws to get that business. I asked the
co-operative society to look into the
matter. They wrote back saying that they
did mot have such a bye-law. I intimated
to them that they might get that bye-law
passed and, till then, by law I was
prevented from giving them that business.
Then, as regards Shri Nanpooria, he
left of his own accord. Since he got a
better job in Malaysia, he came and
requested me that be should be relieved as
early as possible. So far as cases pending
in the High Court are concerned, there is no
case against either the Chairman of the
Company or against Shri Kunte as Chair-
man of the Company.

C.B.I. INVESTIGATION INTO IMPORT OF
TYRES FROM HUNGARY

*244. SHRI N. K. SANGHI : Will the

Minister of COMMERCE be pleased to

state :

(a) whether the Central Bureau of Inves-
tigation have completed the scrutiny as
regards the appointment of M/s. Ram-
krishan Kulwantrai as agents for the import
of tyres from Hungary ; and

(b) if so, the result thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) The investigation revealed that in the
matter of selection of agents for the import
and distribution of tyres from Hungary,
State Trading Corporation had not exer-
cised adequate care and caution.

SHRI N. K. SANGHI : The case of the
defective tyres has become well-known now.
May I know whether it is within the know-
ledge of the Commerce Minister that there
is large-scale black-marketing in tyres and
tubes 7 May I also know from the Minis-
ter why suitable legislation was not adopted
for the distribution of tyres and tubesin the
country, especially when shortage was
there ?

SHRI DINESH SINGH : It is very di-
fhicult to say why legislation was not adopted
for the distribution of tyres and tubes. We
have enough legislation to regulate distri-
bution. 1 do mot think there was any
ity to have a new legislation for this

the directors of that company are. Re-
-garding the question of the byelaws, a

purpose. But may I say that the whole
question has been fully gone into by the
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Public Accounts Committee and the reports
have come ? The replies Government
have been given and some enquiries
are going on about the fixation of respon-
sibility. Sir, you have also been pleased
to allow a discussion in this matter, when all
these details will be made available.

SHRI N. K. SANGHI : When the in-
quiries are going on, may I know whether
Government will also make inquiries with
the foreign manufacturers whether some
sort of shady transaction wasmnot agreed
upon in the matter of tyres and tubes, as has
been done by the Jayanti Shipping Com-
pany? May I know whether such inquiries
will be made with the foreign suppliers that
their was something wrong in the agreement
between the Indian importers and the
foreign suppliers 7

SHRI DINESH SINGH : I doubt very
much if any foreign supplier will admit
that some shady deals have been entered
into by him, even if he has done so. The
inquiries are going on and we will no doubt
get in touch with them also in the matter.

ot w fovrdt : & 7g AT AEAT
g 5 g o1 Trage ToaTT €1 6 8,
FT qE AR AT TEH1 TF FPIA!
g, fom ¥ 39 #% faen & s @y
g § T wfaq WM gU & | 99 W
FTA E9F A AN FA F AT T
T oar | freet AR 9w T &
IR F gar goET wAr Y, faw At
¥ W g 1 AEEq feam oar
fF @ us fatas @59, fow
3 qeq 229 A N0 F@ TN AR W
TFX F AL TR FH & qrl F7
AT Seq F FT Faqare Far sramr
AT TG FNIR ARAR F [E *Y
FrqAT &, F 47 q9g & F 39 awe ¥
faiaF oedl AT AT W &7 W W
AT § a9 & fF§ wiee arem
Afadt ¥ foRerd WS F, 39 A
AT FL F TH ORI T AT A
FIAAT & | Hell WIRT T IA-HHA
F I I F w97 F faw wofr Ay
FFAT FL@TN
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I-Rew Wl awr e sl (o
wroredy Ik ) © W ST EET ¥
TR AL A €, 3¢ A1 7 o1 g, A
W % g g gfee F g A
rfae g7 aqF #Y QAT 9T § | T
et welt & a2 7 wr€ fowrma &, @
# 3 & wiw 7 ¥ o dar E, e
gk T w1 fosma w A4S &
wgl aF fatas =1 oy &, 39 F art
F A% g1 a1, 4 fovelt ¥ gemar adi an o
Sfe fdgs o & #% S0 #1 g
ATt § A w% q @A TwAT 0
FA9 Fg A ¥ fadgw A A7 v
% 7 fadas w7 & qafes o
ghr et | @ fag 5w F vgw s
g T =rew =)

ot 7y ford ;AR T F 9Ew
fe@ &1 oz sk 5@ 3 9T
73 go1 R % a1 g geawm A
TR ane g o g st
FEHIT 7% AR ¥ FT 3 FAEY
¥ AT @ R Fr T & R owiw
FE AT @ 1 T T T
wfal % fawrs 31 3@ wgard
FA N A EN @27

fifemfag: 29 sa 50
FAW I AR

s Mg TR : 79 AR w0
T R

# S S EY R, I AT 0 )
o wAw A aff s 5w aeer
¥ TG § | AT AT AR § % far
i & aE @1 FrE A gy o ?
TH FIAT FT I AT ¥ fraer
[avaa &, a8 @1 ol &1 fawmr &
FaT & | HfFw GHT g 7 AT &)

MR. SPEAKER : About this question
I have allowed some discussion and we
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are going to have a discussion on the floor
of this House; therefore, there is no use
raising other questions. So, the last ques-
tion will be by Shri Kachwai.

SHRI S. KUNDU : But sufficient time
should be given for the discussion.

MR. SPEAKER : You cannot help it.
You cannot have three days for every dis-
cussion. Every time I am allowing discus-
sion on the floor of the House. Now, the
last question.

fgw v : § I I
qgar § f& wwger gaawaa Wt
sfaad g & fraar = sea vt &,

%6 ¥ ¥ fraar Fqa ¥ srgarc famor
fear J@r & A fegar FTHEA
A 9T 6% § §91 qr@r § AR
IW wAT AR g I & fEadi
ARAWGFIT § T @ U 7 ¥ fag
HIET ¥ 7 Sqaeqr &7 ¢ |

ft fdw feg: e i Tl ¥
fraar aramr gt § o< feamr ga

QR ST &, T 7%7 3¢ qamn A fag
Tewy A4l &, #4ifF g ware fas e
F g | T F5 A 9ZA, HqTT 1959
60, ¥ HAMT &, 97 [ WS4 ¥ g1
¥ T WAM § | gt aF W@ S
2 dio To Hio # fwi # faar
gar & & 40,000 FTET HAW
FrEMFTIg T4, g a8 F
39,850 T WAT HAM |

st gPR W WA AL N

* @t A w0 gL g faar mw d
g &g Fram 7 afad 3T o 399
& &t farsts 7 7

AAW WA : AT FAEAT—
ft FTY Tr7 oI |

SHARES OF HINDUSTAN MOTORS

+
*245. SHRI K. N. PANDEY :
SHRI RAM SINGH AYARWAL :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

AGRAHAYANA 3, 1889 (SAKA)
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(2) whether the inquiry into the circula-
tion of bogus shares of Hindustan Motors
has been completed;

(b) if 80, the details of their findings; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI RAGHUNATH REDDI) : (a)

Mo, Sir.

(b) Does not arise.

(c) Investigation into complaints of such
natare usually takes considerable time.

SHRI K. N. PANDEY : How far it is
a fact that this inquiry was initiated by the
Ministry itself on the complaint filed by the
Company that bogus shares were in circula-
tion 7

SHRI RAGHUNATH REDDI : The
investigation started on the complaint
filed by the Company itself. The first
F.LR. was filed at Delhi, F.I.R. 137 dated
25-2-66 under Section 420, 465, 468 and 471
LP.C., then, at Kanpur, F.LR. 1318/1339
dated 24-11-65 under Section 420, 468 and
471 LP.C. and at Calcutta, F.LR. 371 dated
21-8-65 registered at Hare Street P.S. but
later transferred to Delhi, F.I.LR. 312 dated
24-6-66. The police have started investi-
gating into the matter. The F.LRs. have
been filed in the respective police statioms.
Another complaint had been filed with the
C.B.I. on 29-7-67 and the C.B.L. is conduct-
ing the investigation in collaboration with
other police stations which have been already
dealing with the F.LRs. The investigation
is going on. I would only make one appeal
to the hon, Members that since the investi-
gation is going on and some persons have
also been arrested, they may not press for
further information in the interest of the
proper investigation itself,

SHRI K. N. PANDEY : Is it a fact that
C.B.IL is also making an inquiry into the
matter and, if so, how far the inquiry by
the Ministry and also the C.B.L is being
coordinated ?

SHRI RAGHUNATH REDDI : As
already submitted, the F.LR. had been
filed withthe C.B.I. on 29-7-67 and from
that date onwards, the C.B.L is investiga-
ting into the matter in collaboration with
other police stations where F.LRs. had been
filed before. Bogus shares worth about a
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lakh of rupees have been discovered and for
that, the investigation, to connect the per-
sons who have been responsible for this, is
goingon. As I said, some arrests have been
made in this connection. If I say anything
moxe, it will only help those who are res-
ponsible for perpetuating that crime.

i T fog sgm: wEAE
IS qERA, T AAT AG1ET Tg a0
w1 & F4G fF 7 1965 § 7 a9
& 7T fog o aF i F1E e
& %1 ¥ & afx &1 € & s\ T
& ¥ faaor agi qx w4t Adf s wgr g ?
§o0 I a8 TeAT et § 5 7w
& ¥ qgwmEr 9w O fRaR o
iﬁqﬁ'ﬂ[ﬁ? ........

QW WPAW ¢ AW FIAAET @
f& 1 A/ & A59 I qF *F TCE

g tm fay waoow: Sl
FA—ag g AT SR w1
T fesieqwa & A § UHTiEwIT
? w faug 7 3= T #u1 ¥29 ISE
g AR 9@ TWAFR & T A
F w9 g3 § a7 59 UHEE § &
FO & 9T a7 Fur FH IEAT
7? T wwm F a9 wiw & fed
ST gTU G120 FET A F AU FEr
AT AT fHT | IW I FS O AG) fawn
T ?

MR. SPEAKER : That has nothing to
do with this. Only the first part of it may be
answered.

SHRI RAGHUNATH REDDI: As far
as the first part of the question is concern-
ed, under the Criminal Procedure {Code
when the F.LR. is filed in the police station,
that police station will get jurisdiction to
investigate the matter. As I Jsubmit-
ted, three police stations are connected with
this and these ipvestigations come
within the jurisdiction of the State Govern-
ments. Only on 29-7-67 when the F.LR.
was filed before the C.B.1., the Central Go-
vernment came to take action and the
C.B.I. has been collaborating with other

NOVEMBER' 24, 1967

Oral Arswers 2424

police officers for the purpose of investiga-
tion. As I said, some people have been
arrested and bogus shares worth about a
lakh of rupees have been discovered. The
investigation is going on.

SHRIMATI SUCHETA KRIPALANI :
May I know whether immediately on the
detection of the forgery, the Company it-
self took the necessary step of informing
the share-holders as well as the public
about the forged shares being in circulation ?

SHRI RAGHUNATH REDDI : The
Company itself has filed the First Informa-
tion Report inthe form of a complaint be-
fore the Police Station. I presume that the
sharcholders might have known it. If the
hon. Member wants information on this,
I have to enquire and find out.

SHRI 5. M. BANERJEE : The hon.
Mxmhunsdthnthc(:ompnr itself
has filed the complaint about the circulation
of bogus shares and some officers have been

SHRI RAGHUNATH REDDI : I never
said, ‘officers’... ..

MR. SPEAKER : He said, ‘persons’.
SHRI S. M. BANERIJEE : I would like
to know whether the persons arrested include

some officers of the Hindustan Motors and
if so, how many.

SHRI RAGHUNATH REDDI : I have
already answeredthis, namely, not to press
for it.

=t fawifr formt : 7 g0 =wRan
fsigmmfigend a
TR B W A § a gR
#TE FT @Y & A1 71 aTfe A IE
g T AT ?

SHRI RAGHUNATH REDDI : The
investigation is going on. In what manner

the Police are investigating into the matter,
we do not know.

SHRI BIBHUTI MISHRA : 1 wanted
to know whether the Company was
helping the Government to catch the cul-
PLitS e o

MR. SPEAKER : He wants to know
whether the Company is co-operating with
the Government.
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SHRI RAGHUNATH REDDI : The
CBI is investigating. .

MR. SPEAKER : So, you are not awarc
of it. Mr, C. C, Desai

SHRI C. C. DESAI : The Company
itself filed the First Information Report,
it is co-operating with the CBI and has also
<irculated a note to the shareholders and the
Stock Exchange. Is there anything elsc
which a prudent Company could have
doneand which, in the opinion of the Govern-
ment, has not been done and for which the
blame could be found with the Company 7

SHRI RAGHUNATH REDDI : This
is purely a matter of opinion. It is for the
Police to decide,

SHRI NARENDRA SINGH MAHI-
DA : May I know whether this is the only
instance of forgery of shares of a company
‘or there are many instances of forgery of
shares of the other companies also ?

MR. SPEAKER : He cannot possibly
mvethewhohlmofmmm

SHRI RAGHUNATH REDDI : There
is one more company with which we are
-ealing.

SHRI S. KUNDU : I do not want to em-
barrass the Minister by asking for the
details. I want to ask him only one thing.
This is a case where the Company has filed
the case and the Police has been investiga-
ting from 1965. Two years have elapsed.
Now the investigations have to be com-
pleted, then the prosecution has to be filed
and then the matter will come up before the
High Court, Supreme Court and all that.
By that time, the Congress Government
would have gone. Delay denies justice;
sometimes it is deliberately delayed and
justice is denied. I would, therefore, like
to have a specific assurance whether he will
direct the police officers to complete the
inquiry in one month and file the prosecu-
thon ?

SHRI RAGHUNATH REDDI : The
fact that the Government had taken steps
to refer the matter to the CBI on 29-7-1967
indicates that the Government is anxious to
alert everything and complete the matter
as early as possible,

SHRI SHASHI RANJAN : May I
know whether the CBI has been entrusted
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only with this particular forgery or with
the entire thing since the inception of the
Company, i.e., just lowering down the shares
of the Company by some method or other
and then again increasing them and then
placing before the market. I want to know
whether the subject-matter of investiga-
tion relates to the entire thing from the in-
ception of the Company or only to this
particular forgery.

SHRI RAGHUNATH REDDI : I may
submit that, under the Criminal Procedure
Code when the First Information Report
is filed in the form of a complaint, any
police officer is entitled to investigate only
in respect of the complaint made and not
any extrancous matter to it.

SHRI1 SHASHI RANJAN : This is not
fair; the investigation should be right from
the inception of the Company. .....

MR. SPEAKER : He may give his
suggestion. Mr. Kothari,

" SHRI S. S. KOTHARI : Since some
persons have been arrested, the Minister
should be able toidentify the colprits and
say unequivocally whether the Company
is responsible for the forgery or some mem-
bers of the public are responsible. Why does
he not say that clearly ? Mr. Banerjoe’s
question is absolutely justified.

SHRI RAGHUNATH REDDI : I may
state that, in matters of this type, the con-
spiracy has a wide range all over the coun-
try and it is very difficult to pin down cer-
tain persons and also to reveal their iden-
tity at this stage. Once the identity is
revealed, the real criminals might escape.

SHRI S. S. KOTHARI : May I know
by what time the inquiry will be completed ?

SHRI K. NARAYANA RAO : Iovesti-
gation to find out who the culprits are is
one thing and impounding the bogus shares
is another thing. May I know what arrange-
ments have been made to find out and im-
pound the bogus shares ?

SHRI RAGHUNATH REDDI : The
Company Law Administration is looking
into this aspect of the matter.

SHRI SHRI CHAND GOEL : Con-
sidering that this kind of indulgence in
bogus shares is going on a large scale, may
I know what I:asbeerndoneto protect the
i of the shareholders ?
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THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : So
far as this question is concerned, action has
been taken alreadyand the company has
been asked to see that whenever there is
any exchange of shares, before they are
presented for transfer they should be veri-
fied, that is, their genuineness should be
verified by two directors other than those
whose signatures are on the scrips.

SHRIMATI SHARDA MUKERIJEE :
In view of the fact that the company law
is as detailed and as complicated as it could
be, has the Government made any attempt
to find out the lacunae which make it possi-
ble for this sort of thing to happen 7
Through the years the company law has
grown into such a big volume, and in
spite of that, if this kind of thing is happen-
ing, then the Government should inquire
into it and see what makessuch things
possible.

SHRI RAGHUNATH REDDI :
Government are looking into this aspect of
the matter. We arc also awarc that the
company law is quite complicated and yet
there seem to be some lacunae regarding
these matters, and this aspect is being exa-
mined.

SHRI D. N. PATODIA : Cases of for-
gery in this country are not very rare. Un-
fortunately, they have increased in number
since Independence. Just as in regard to
forgery in the case of Reserve Bank notes
and in the case of many other shares, in
this case also which is almost identical,
whatever was to be done on the company
side either by way of assisting the police or
assisting the Government or assisting the
CBI or in trying to find out the culprits has
been done, and whatever delay is taking
place today is exclusively on account of the
delay on the part of the police and the
department concerned.

SHRI RAGHUNATH REDDI : That
is a matter of opinion.

SHRI HIMATSINGKA : May 1 know
whether the company has advertised in a
number of leading papers waming persons
that certain shares have been forged and
they should take care ? May I also know
whether the company has written to the
shareholders that certain shares have been
forged and they should werify the shares
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that they hold so that they may not have
been cheated by amybody 7 May I
know whether the company has also takea
steps to give notice to all the Stock Exchan-
ges warning people that there are certain
forged shares?

SHRI RAGHUNATH REDDI : The
answer to the first part of the question is
‘Yes'. As regards the second part of the
question, we are not aware,

ft wwwx fag ;. WA wERw
J ama g fF e W F A H o
A, FTWRAEL |G
O S § | AfFT 7 g =T e
g f& ag O wiw vaard o1 & &,
IAA T A AT A AT F@TE AT @Y
2 fe T WaT FEET F GAoEE & @ra
& e ¥ AT | A7 Ao & i Fer
F qrane ¥ faars W oiw @ @ e
ar =@ ?

SHRI RAGHUNATH REDDI : As [
have already submitted, I do not like to
repeat what the hon. Member has said,
because that matter is the subject of investi-
gation. Before we can reach the conclusion
which the hon. Member has stated, a lot of
evidence will have to be adduced, and with-

out such evidence we cannot say anything
about the matter.

Wosowt WTAGTE & fr @
w3 qEfoT & 9% & e 3o
W FT O fwar v 5 91 s a9
Y qFEATIT IERT T fagr S ?
I A FiF ¢ A1 T F1 W fHaAr
¢?

SHRI. F. A. AHMED : I am not aware:

=it Whl B 9 AT &0 AHIQ
1T %1 & % 58 FoF & S970F 9w
F F 20§ qwa v §—3w feafo
FT & A @I gH A AT TG
FaH fo feRardt &1 9t e & faw
qT, |1 wiT @ aF S @R
frrard s A AT Wy ?

F—ifs @ Fvl ¥ @ Ay
F Aq; TARETE FAH F @l § AT
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SHRI SHEO NARAIN : If the company
law is so defective, cannot Government
do something to have it amended ?

SHRI RAGHUNATH REDDI : The
offences committed are under the IPC,
not under the company law. It may be
that the company law is defective; we are
going into the matter,

ExrorT oF TEA
+
*248. SHRIMATI JYOTSNA CHANDA1
SHRI P. K. DEO :
SHRI CHENGALRAYA NAIDU
SHRI M. L. SONDHI @
SHRIY. A. PRASAD :
SHRI N. K. SANGHI :
SHRI BEDABRATA BARUA i
SHRI D. N. DEB :

Will the Minister of COMMERCE
be pleased to state :

(a) whether there has been any talk with
the Ceylonese representatives for the joint
export promotion of tea in the world market;
and

(b) if so, the progress made in this regard ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) The problems of the tea industry in
India and Ceylon with particular reference
to the need to arrest and reverse the steady
decline in unit values of teas exported from
the two countries were discussed by the re-
presentatives of the Government of India
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and Ceylon in New Delhi between the 11th
and 13th September, 1967. Another round
of talks is expected to take place in Colombo
in the near future with a view to evolving to
the extent practicable certain joint measures
for the achievement of common objectives.

SHRIMATI JYOTSNA CHANDA
When will these measures be known to
us or to Government so that they could take
action ?

SHRI DINESH SINGH : As soon as
they are discussed and finalised,

SHRI CHENGALRAYA NAIDU :
Is it a fact that the decline in our tea exports
is due to the bad quality of tea exported 7

SHRI DINESH SINGH : I attribute the
decline to a number of reasons. 1 would
not say that it is due to one particular reason,
It is due to a combination of reasons.

SHRI M. L. SONDHI : It is all very
well to talk about joint measures and all that,
If 1 may be permitted a certain amount of
economic nationalism, a certain image or
profile of India has to be projected as they do
in respect of other commodities, as for
example, Pilsen beer, so as to impart a dis-
tinctiveness to it. 'What steps are Govern-
ment taking to preserve a distinctive Indian
image in tea ? Will he consider setting
up in London and other important centres
blending factories which can both preserve
our distinctive image and also save foreign
exchange 7

SHRI DINESH SINGH : I can assure
the hon. Member that we are as keen as he
is to preserve the distinctive character of
Indian goods, whether, it is tea or any other
commodity. So far as tea is concerned——
not Pilsen beer or anything—we have Dar-
jeeling tea and Nilgiri tea and Assam tea,
There is no competition in these higher
grades of tea which are very much appre-
ciated by the connoisseur. But we are living
in a world where people have less time to
appreciate this, Therefore, more and more
people are taking to things like instant tea
where the quality is not of such great impor-
tance, What is suff:ring more is not high
quality tea but the medium and lower grades
and our main effort is to try to help them
to maintain their position in the world.

SHRI M. L. SONDHI : What about
setting up blending fictories 7 It is very
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important. What active steps are being
taken to set up.our own blending factories,
because blending is now done by others, we
do not do it ourselves, in London, Paris and
other places wherever tea is marketed ?

SHRI DINESH SINGH : I have been
talking about it. I shall be most grateful
if the hon. Member would extend his co-
operation in finding some people to do this.

SHRI BEDABRATA BARUA : May I
ask the hon, Minister about the production
position of tea 7 Ceylon has expanded its
planted area beyond all limits of prudence,
and has climinated India from the first
place in world export trade, So, has the
Government also taken up in this connection
with the Government of Ceylon the neces-
sity of restricting their planted area, so that
there may not be world over-production in
tea 7

SHRI DINESA SINGH : We have also
increased our production area.

SHRI NATH PAI : The hon. Minister
just stated that they expect to evolve a
common policy in consultation with the Cey-
donese. Perhaps even he is aware that the
Ceylonese have already announced the de-
valuation of the Ceylonese Rupee. Such
edge as we have, therefore, is lost in the com-
petitive world market. There is competi-
tion not only from Ceylon, whose marketing
tactics are superior to ours, They are
attractively aggressive, not pggressively
attractive, there is a difference between the
two. Teais éoming into the world market
from East African 'countries also. In the
light of the devaluation of the Ceylonese
‘Rupee, may I know what steps Govern-
“ment is taking in consultation with the Cey-
lonese to see that the lead which they are
-having over us will not be great as it is
threatening to be, and India will, though
not be able to improve its position, at least
maintain its present tea market ?

SHRI DINESH SINGH : The hon,
Member also knows that we also devalued
.our currency some time ago, What we
have to do at this stage is to wait and watch
.and see what the total effect of Ceylon de-
valuation is going to be, whether there is
going to be adjustment in their export dq;;'
and what will be its impact on the external
market. Then only we shall be in a position
‘to say.
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SHRIMATI SUSHILA ROHAIGI :
Ceylon has devalued its currency, Is
the Government in a position to assess
how far this devaluation is going to affect
the export of Indian tea ?

SHRI DINESH SINGH : 1 have already
answered this in reply to the previous ques-
tion.

SHRI BAL RAJ MADHOK : May I
know whether some tea companies in Bengal
have tried the picking of tea all the year
round, formerly 1t was only eight months,
as a result of which the production of tea
has gone up in those plantations by 30 to
40% 7 May we know whether similar
steps will be taken in.other places so.that we
can arrange picking of tea all the year
round, and our production could thereby
meet the competition of other countries in
the world market?

SHRI DINESH SINGH : Yes, Sir.
What the hon. Member has said is quite
true, We are very happy that we have
been able to develop these strains where
picking is possible all the year round, so
that it is possible to engage labour more
economically and te have production more
economically, that will have an impact on
our external trade, but raising production
in itself need not have a beneficial effect,
because there is also thedimit on the capa-
gityto sell outside. Qur production has
been consistently going up in the last few
«years, but our export has not been keeping
pace with t.

SHRI SRADHAKAR SUPAKAR :
Recently the Tndian High Commissioner in
Ceylon suggested that India and Ceylon
should put their heads together to find
2 way out of the cut throat competition be
tween the two countries, so far as export .6f
tea is concerned. May Iknow what eon-
ovete steps have been taken in that diree-
;tion ?

'SHRI DINESH SINGH: That is what
Isaid. A meeting took place, and another
meoting is expected to take place shortly.

SHRI HEM ‘BARUA: In reply to Shki
Nath Pai's question about devaluation of
the Ceylonése Rupee, the hon. Minister
‘gaid that we have also devalued our rupee.
1In spite of the fact that we have also devaludd
-our rupee, our export position, so far as
tea is concerned, has not improved in Tg-
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lation to Ceylonese export. In that context
may I know whether, while trying to evolve
a common export policy with Ceylon
the Government is going to take this
aspect of the problem into consideration.
And then, there are certain tea gardens in
Assam, for instance, where they have dec-
lared themsclves as unecomomic units and
closed down. What steps have the Govern-
ment taken to improve these tea gardens
to improve production, and at the same time,
to improve export so as to beat down Ceylon
in this matter ?

SHRI DINESH SINGH: What I was
trying to say earlier was that devaluation
in itself need not be the final factor in de-
ciding export, because there are also export
duties and cess and other things which have
a tendency to bridge this gap. (Imterruption)
Therefore, what we may have to do cannot
be said today, because it is a question of
having a look at the total effect as it is. Per-
haps there may not be any effect today, but
there may be a question of secing what
the total effect will be. In so far as our
efforts are concerned, what we have to see
is that reasonable unit values are preserved,
that is, if there is a fall in the unit value,
all of us stand to lose. As Mr, Nath Pai
had mentioned earlier, it is not only India
and Ceylon but also East Africa which has
to be considered. Therefore, we have to
see that the unit values do not fall,

So far as the second question is concerned,
about helping the tea gardens which need
modernisation and renovation, we have been
giving considerable assistance to these tea
gardens in the matter of organisation and
replantation.

SHRI HEM BARUA: Unforiunately,
may I submit there is no reply to the first
part of my question. The first part of my
question was very specific. Without de-
valuation of the rupee, Ceylon had a lead
over us in the matter of export of tea. Now
that Ceylon has devalued her rupee, she
is going to have a better lead over us in
the matter of export; we are apprehensive
of that. In order to counteract this new
phenomenon, what is the Government
contemplating to do? That was my specific
question.

SHRI DINESH SINGH: I have under-
stood the hon. Member's question. My
only point was that devaluation in itgelf
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is not the final factor; it is a readjustment
of the export duty which is the deciding
factor. I am sorry, this is connected with
economics not politics. The point is this
even after devaluation, you may have export
duty which will preserve the same unit
value and, therefore, devaluation may or
may not have any impact.

SHRI HEM BARUA: Ceylon’s export
which is the most important for our consi-
deration. (Interruption). May I submit, ..

MR. SPEAKER: It would be considered.
Shri Venkatasubbaiah.

SHRI HEM BARUA : There was the
export duty before the devaluation of the
Ceylonese rupee also.

SHRI P. VENKATASUBBAIAH: Just
now, the Minister told us of the diffi-
culties with the medium and low-grade
varicties of tea, and about the high-grade
we are having a good market. In this
tea, Ceylon is & competitor with us and
it is having a lead even before the export
promotion action begins, or is undertaken
by Ceylon. During the course of these
negotiations may I ksow from the hon.
Minister whether there will be a further
discussion on this matter with regard not
only to the finer quality of tea for which

.the export market is good, but with regard

to the other varieties of tea also, so that
there may be joint export promotion activity
by both the Governments ?

SHRI DINESH SINGH : Yes, Sir;
we should have joint promotion activities.
We already bave certain joint promotion
activities and the point is to see how we can
improve them. May I say one point which
the hon. Member Shri Nath Pai had also
raised 7 While we should of course always
be careful to see what other countries do
and to that extent increase our own effart,
may I say that the unit price of Ceylon tea
has also fallen; it is mnot only ours.
In fact, if we look at the figures between the *
years 1965 and 1966, while our exports
declined by 10 per cent, Ceylon’s export
declined by 10-6 per cent.
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Short Notice Questions

FB1LECTRONIC COMPUTER AT HEADQUARTERS
Ornce oF SoutHERN RALWAY, MADRAS
S.N.Q. 4. SHRINAMBIAR : Will the

Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that an electronic
<computer is being installed at the Head-
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quarters office of the Southern Railway,
Madras;

(b) whether there is a serious labour
unrest threatening with stoppage of work
due to that on the Southern Railway; and

(c) the steps taken to avert a serious
threat of stoppage of work on this Railway
and to avoid the installation of the Comp-
uter?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
Sir.

(b) Some protest meetings have been re-
ported. An attempt was made to obstruct
the delivery of the equip t on the morn-
ing of the 10th November; about 50 persons
were arrested by the police but released
after a couple of hours. There has been no
stoppage of work.

(c) Does not arise.

SHRI NAMBIAR : May I know whether
it is a fact that thousands of clerical staff
are going to be rendered surplus on the rail-
ways due to the installation of the computers
on the Morthern, Southern, South-eastern,
Eastern and many other Railways 7 May I
know whether it is the policy of Govern-
ment to avoid retrenchment due to these
installations and whether the railways will
reconsider the question of not installing these
computers which are hired from abroad and
not produced in this country ?

SHRI C. M. POONACHA :1 had already
explained on the floor of the House that
merely on account of introduction of com-
puters, there would be no retrenchment
whatsoever in the category of clerical staff.
We have further given categorical assurances
that even their promotional avenues would
be preserved and not blocked on account of
certain categories of higher posts not being
filled up. So, the existing staff who are
engaged in clerical side would be continued
and there will be no retrenchment.  Further-
more, even if there is to be a transfer of a
particular clerk from one place to another,
because of the introduction of computers,
it would not be effected without his consent.

SHRI NAMBIAR : May I know whether
the Railway Mini i 3 this

with organised labour before the installa-
tion was decided upon or considered at all ?
SHRI C. M. POONACHA : Yes, on 5th
April 1967 a memorandum was prepared on
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the subject and was given to organised
labour of both the Federations.

SHRI NAMBIAR : What was their re-
ctien ? The ans hould be complete.

SHRI KRISHNA KUMAR CHATT-
ERJ: Has the Minister examined the
working of the computers already installed?
Is it true that their working is very bad
and wrong figures are given ?

SHRI C. M. POONACHA : We have,
what we call, unit record equipments in all
the railways and they have actually taken up
the work of mechanised computation, com-
pilation of data, reconciliation of figures
cic. It is understood that on account of
this the detection of undercharges rose
from Rs. 25 lakhs to Rs. 94 lakhs. This is
jost ope specific illustration. In the matter
of preparation of pay rolls the figures have
been more exact and the complaints thereon
have been brought down to the minimum.
Fhere arc various advances which will have
to be deducted and allowances which will
bave to be calculated. Now all these things
have been tranaferred to the machines where
data and information are available, on
aegount of which pay-roll preparation work
cas become very satisfactory and prompt.

SHRI V. KRISHNAMOORTHI : Elec-
tronic computers are being installed im
advanced countries where there is shortage
of labowr. So, it is justified there. In
India since we are having so much of un-
cosployment already, what is the necessity
for installing electronic computers in rail-
waps, LIC and other institutions, expending
cremes of rupees and, at the same time,
shutting out future employment for our
educated people ?

SHRI C. M. POONACHA : It is not
merely a question of employment oppor-
tumitics for our people. The fact of the
rastter is that the volume of work and the
nature of work have so increased that ordi-
nary normal manual methods are not com-
potent enough to cope with this volume of
work and to meke available up-to-date
stutistics. Therefore, a certain amount of
modernisation has become absolutely in-
cvilable. As far as the question of employ-
ment is concerned, I have already made a
statement that there will be no retrenchment
on sotount of this.

AGRAHAYANA 3, 1889 (SAKA)

Oral Answers 2438

SHRI V. KRISHNAMOORTHI : Sir, he
has not answered my question. There was no
complaint at all by anybody that the present
method of work is not satisfactory. There-
fqtc.ﬂmtwunonwmityloiuﬂalelﬂo—
nic computers.

=t T wew : e afgsrd 7 o9
g e & e #1 foee
o, #ar ag wEY & fF sww TewT 9w
T F CEATHE § AgT ¥ FEALTT F gAT
frTmrg?

SHRI C. M. POONACHA : There scems

to be some misunderstanding somewhere.
May I clarify the position 7 *For the last
80 many years we have got in the railways,
what we call, the upit record equipment.
The present electronic computer is just a
step forward. The unit record equipment
is workipg on the basis of punched cards.
The advantage of the computer is that it
preserves the information intact; that, is
to say, it is continuously available there
for any sort of reference, compilation, re-
conciliation and what not. The Unit record
equipments which are working in all the
railways are based on the basis of feeding
them with punched cards for information,
whenever they are neoded. So, the practice
of mechapisation is already there. This
is just one step forward. As to the question
whether somebody is interested in this,
that is not a matter under discussion bere.
The question is how we will modernise, take
a step further in that direction.

SHRI S. M. BANERJEE : Sir, on a point
of order.

MR. SPEAKER : There cannot be a
point of order on a question. 1 will give
him an opportunity to ask a question.

SHRI AMRIT NAHATA : Whenever a
computer is installed, whether it is in the
Reserve Bank, LIC or railways, we arc al-
ways told that it would not lead to retrench-
ment. But will not the installation of these
automatic machines shut out futere employ-
ment in a country where millions and
millions of educated people are unemployed
and secking jobs 7 Is it not adding insult to
injury to say that our intelligent educated
people cannot cope with a particular type
of work which only these automatic machines
can do ? May I know from the hon, Minis-
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ter whether the hiring cost is not greater
than the cost if human labour were employ-
ed 7 ’

SHRI JYOTIRMOY BASU : Very well
said.

SHRI C. M. POONACHA : Prospectively
speaking, it is a matter of opinion as to
whether it will block employment potential
or otherwise. A view could also be taken
that if the economy of the country could be
improved by modern methods, it would also
provide more employment opportunities in
other sectors. It is just an economic view
that is expressed by my hon. friend. As to
the other question whether any retrench-
ment will not be effected, 1 have already
assured hon. Members in that regard.

SHRI AMRIT NAHATA : Future em-
ployment potential.

SHRI C. M. POONACHA : That is a
matter for which I cannot furnish any
information now.

st Ty wren QR fegEa 7
W F sz, e weafagi F A= N
ARITF FEgT J0T IF 7 A7
R A ST ag A At At g ¥
qaa fadg & g drar seafaal & =T
B FA A, T & A= HH FC AR
a1 gafsy wAgR ARKIAT TAW F
aam W gawr fa0d wT R §°
FqT 9 W1 Gdr A2 § 5 T mF fawg
a9% WY F Q@ § forasr q9qq vy a€9
* = WA § &y 9 faar § 9w 78
fraafaigid ? Famamagagfs
AT g A9 GE ¢ At TTHC THET
AT FT FITA 3T AT F TG A&
g ¢ ? T ag Ifa 7 wewa fw
O T F AEI A R
Mg Afa R @A FL? F AT AME_"
g f v ®Ya d wwad € st ag dan
i FErg?

SHRI C. M. POONACHA : The matter
bas been discussed with organised labour
and they have put forth their point of view.
We have taken a decision on that,

SOME HON. MEMBERS rose—
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MR. SPEAKER : If so many are to be
called, I do not know whether it will be
physically possible to continue with the
supplementaries. 1 will call one or two
only, not 20 or 30 who are rising in their
seats.

SHRI S. M. BANERJEE : All railways
employees are agitated.

MR. SPEAKER : I know; for that I
would suggest that you have a half-an-hour
discussion. I do not mind that, In the
Question Hour it cannot be taken up. So
many supplementaries will not elicit any-
thing extra,

sft gwn < woAT ;A& A I
FQA § T T FEgLT T A AW
_mI

MR. SPEAKER : It is a very good idea.

SHRI S. M. BANERJEE : 1 would like
to know whether the hon. Minister is aware
that in the Indian Labour Conference whea
this question of automation was discussed,
it was agreed by all concerned, by all the
three parties which were there, that at the
time of introduction of automation or ins-
tallation of any electronic computer, there
will be a discussion beforehand and that it
will be done with the agreement of the parti-
es concerned. Now, here are the railways.
What has actually happened is that they
have sent a memorandum 1o the All India
Railwaymen's Federation and to other
unions, but neither the All India Railway-
men's Federation nor the South Eastern
Railwaymen’s Union nor any other union
have agreed to this. An agitation is going
on even today. 1 would like to know whe-
ther the hon. Minister will convene a con-
ference where he will discuss it de movo
and see that such things will not be introduc-
ed.

SHRI C. M. POONACHA : The hon.
Member is perhaps referring te the tripar-
tite labour conference proceedings where
when certain measures are thought of about
introduzing mzchanisation or electronically
worked equipment the recognised unions
will have to be consulted by referring the
matterto them, According a draft memo-
randum was prepared., Accordingly to the
above mentioned understanding the organis-
ed Labour should have their replies given
within four months, This memorandum
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was submitted to the respective federations
onthe 5th April. One of the labour federa-
tions has agreed to this and another
labour federation has not replied to this
question at all, even after four months.
Very lately they met in Gwalior and have
taken some decision by which time the rail-
ways had to take their own decision. We
have taken that. But we had referred the
matter to both the federations.

SHRI ANBAZHAGAN : In view of the
fact that unemployment problem is growing
in the country and the Government is not
capable of solving that and because the
introduction of electronic computer in any
sector of the Government or in any private
sector even will affect more and there is
agitation also going on throughout the
country, wherever the computer is introduc-
ed, will the Minister reconsider the intro-
duction of computer at this stage and post-
pone it to some other stage ? Also, in certain
sectors, when the introduction of the com-
puter has been refuted, it thas been with-
drawn., Now, on the introduction of the
computer in Southern Railway, the workers
are agitated and the Chief Minister of
Madras State has requested the Union
Minister concerned not to introduce the
computer. In spite of that, if the Minister
is not concerned with the natural agitation
of the people, has he got any other method
of solving the problem specially when the
unemployment problem is becoming more
and more acute ?

SHRIC. M. POONACHA : As [ explain-
ed earlier, this is not a new innovation.
So far as the Railways are concerned,
we are only going a step further. In place
of unit record equipment, we are adding a
few more specialised umits, that is, electro-
nically operated tape and processor. A
point was mentioned about the Chief Minis-
ter of Madras having raised this point with
me. I had a personal discussion with him
on the 17th October and I followed up the
discussion with the detailed letter on 2nd
November. I am sure he has the full expla-
nation about the facts of the matter and is
satisfied.

SHRI NAMBIAR : He is not satisfied.
(Interruption)

MR. SPEAKER : The Minister is more
authoritative, '
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SHRI HEM BARUA : It has transpired
that the Americans are loaning out electro-
nic computers to us and we have to pay
rents for the computers at exorbitant rates.
In that context, may I know whether the
Government have taken into consideration
the involvement of foreign exchange in pay-
ing the rent for these computers loaned to
us by Americans ?

SHRI C. M. POONACHA : These com-
puters are made in India and the rental is
paid in Indian rupees.

WRITTEN ANSWERS TO QUESTION

ENQUIRY INTO ASSETS & LIABILITIES OF
COMPANTES

*243. SHRI K. LAKKAPPA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government propose to
institute an enquiry into the assets and
liabilities of the companies which are black-
listed in the country; and

(b) If so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (2) There
is no such proposal at present.

(b) Does not arise.

POWER SUPPLY FROM NEYVELI LIGNTTE
POWER STATION

#246, SHRI PARTHASARATHY: Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether MNeyveli Lignite Power Sta-
tion has now lot of surplus power; and

(b) if so, whether there are any proposals
to supply it to neighbouring districts of
Chittoor and Cuddapah in Andhra Pradesh?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) and (b) . We are ascertaining the firm
demand of the Madras State Electricity
Board. It is only after this has been done,
that we would know if Neyveli has any sur-
plus power.
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ECAFE CoONFERENCE IN SYDNEY

*249. SHRID. C. SHARMA :

SHRI MARANDI :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether India was represented at the
ECAFE Conference held in Sydney from the
*_1-1]: to 11th September, 1967 to review the
industrial development programme of the
countries of Asia and the Far East;

(b) the names of other countries which
participated in the Conference; and :

(¢) the outcome of the Conference special-
ly with regard to India 7

THE MINISTER OF STEEL, MINES

AND METALS (DR. CHANNA REDDY) :

(a) India was represented at the 11th Ses-
sion of the Sub-Committee of Metals &
Engineering to the Committee on Industry
and Natural Resources of the Economic
Commission for Asia and the Far Fast,
held in Sydney from September 4 to Septem-
ber 11, 1967.

(b) The other participant countries were :
Australia
China (Taiwan)
France
Indonesia
Iran
Japan
Philippines
Singapore
Thailand
Union of Soviet Socialist Re-
publics.
11. United States of America
12. Hong Kong
13. New Zealand.

(c) The Conference provided a forum for
the exchange of information and discussions
of the current problems related to the
planning and development of metals and
engincering industries and possibilities of
cooperation among the Member countries.

B =

SR e g

BARREL AND DrUM INDUSTRY

*250. SHRI SAMAR GUHA
SHRI 5. M. BANERIJEE :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state 1

(a) whether it is a fact that in view of the
short supply of essential raw materials and
ihe accepted policy of Government to utilise
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fully the existing licensed capacity of an
industrial concern, the barrcl and dram
industry has been put on the ‘Banned lst™
for the last several years;

(®) if so, the rcasons for allowing (i)
Hind Galvanising and Engineering Co. (P)
Ltd., Calcutta (ii) Standard Drum and Barrel
Manufacturing Co., Bombay to increase
their existing capacity; and

(c) whether Government allotted raw
materials to existing fabricators on the basis
of the number of shifts before they generally
recognised a “fresh capacity’ and allowed
successive expansions of the above two com-
panies?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) The
drum, barrel and container industry has
been placed on the ‘rejection list' since
1960, i.e. list of industries in which applica-
tions for licences under the Industries
(Develop it and Regulations) Act, 1951,
may ordinarily be rejected. The facts of
existing installed capacity, position of raw
material supply etc. are taken into account
at the time of preparation of such rejection
lists from time to time.

(b) M/S. Hind Galvanizing & Engineer-
ing Co. Pvt. Ltd., Calcutta, who were al
ready registered for the mamufacture of
small drums and heavy duty barrels, had
been pressing the Government permis-
sion to take up the manufacture of oil bar-
rels for which they were stated to be equipp-
ed. On verification, it was found that with
the improvisation of the existing machinery
it was possible for them to manufacture
oil barrels. As these barrels were found to
be very much in demand during 1963-64 by
the Defence Ministry and the Oil Refineries
it was decided to register this available oil
barrel manufacturing capacity of M{S.
Hind Galvanizing & Engineering Co, Pvt.
Ltd., who had already been producing small
drums and heavy duty barrels, although the
industry has been placed on the rejection
list.

Messrs.  Standard Drums and Barrel
Manufacturing Co., Bombay, were granted
om the 11th September, 1958 a carrying
on business industrial licence for the manu-
facture of barrels, drums and containers for
a capacity of 4200 tons per annum. Of this
capacity, which according to the licence
was provisional and subject 10 reassess-
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ment, the capacity for 40/45 Gallon oil
barrels was recognised at 3700 tons initially.
This was later revised to a figure of 14,538
tonnes per annum on the basis of reassess-
ment of capacity which was undertaken dur-
ing 1963-64 in respect of all the oil barrel
manufacturing units. As a matter of fact,
capacities of all the barrel making units in
the field were assessed and revised uniform-
ly.

This matter is the subject of a writ peti-
tion filed in the High Court of Delhi and the
case is under considcration of the said
High Court.

(c) Allocation of raw materials to all oil
barrel manufacturers has been made on the
baais of single shift assessed capacity of each
of the units and thereforc the question of
recognising ‘fresh capacity® in particular
«cases as stated does oot arise.
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UnvuTiLIzED CAPACITY IN PusLIC
UNDERTAKINGS

*253. SHRI KANWAR LAL GUPTA:
SHRI MAHARAJ SINGH
BHARATI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) the extent of unutilized capacity in
each of the Public Sector undertakings under
his Ministry and the approximate loss on
that account; and

(b) the steps taken by Government dur-
ing the last three months to utilize the fall
capacity and the proposal to do so in future ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) The
capacity in the Public Sector Undertakings
under the Ministry of Industrial Develop-
ment & Company Affairs is at various
stages of installation in the different units
and it would not be correct to attempt at
this stage an expression in exact terms of
the extent to which the capacity has remain-
ed unutilised. For the same reason, there.
fore, it is not possible to make an estimate
of any loss as such on account of unutilised
capacity. However there is a gap in the
utilisation of capacity already installed in
some of the Undertakings. A statement is
placed on the Table of the House. [Placed
in Library, see. No. LT-1716/67).

(b) During recent months increasing
attention has been paid by Government at
the highest level in identifying the gaps and
instructions have been given to Heads of the
Public Undertakings to come up with schem-
es for achieving a fuller utilisation of capa-
city. Among the measures indicated to
them are @

(i) diversifying production for fabrica-
tion of items which have a market
including the production of spares
having a repetitive demand;

(ii) securing of more orders wherever
practicable in the context of the re-
view of Governmental development
programmes which have a direct
bearing on the demand for industrial
products;

(iii) strengthening of the sales organisa-
tion for aggressive salesmanship,
with a view 10 stepping up cxports
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as well as increasing domestic sales ;
and

(iv) forming of consortia for taking
up contracts on a turn-key basis in
the field of power projects, steel,
structural and heavy engineering
industries.

SCHEMES RE: SCOOTER MANUFACTIURE

*254. SHRI RAM AVTAR SHARMA :
SHRI1 Y. S. KUSHWAH :
SHRINATHU RAM AHIRWAR :
SHRI G. C. DIXIT :

SHRI LAKHAN LAL GUPTA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to state =

{2) whether the sub-Committee examining
the seventeen schemes for the manufacture
of scooters has submitted its report; and

(b) if so, when the decision of Govern-
ment is likely to be taken 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) Not
yet, Sir,

(b) Government can take a final decision
only after the report of the sub-Committee
has been received and it has been consider-
ed by the Licensing Committee and the latter
has made its recommendations. It is likely
that the decision may be taken by the middle
of March, 1968.

DURGAPUR ALLOY STEEL PLANT

#255. SHRI K. RAMANI :

SHRI C. K. CHAKRAPANI :
SHRI P. P, ESTHOSE :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(2) whether further delay in the com-
missioning of the Durgapur Alloy Steel
Plant is expected, and if so, the reasons
therefor;

(b) whether there will be an increase in
the import bill of Alloy Steel as a result
thereof; and

(c) the additional foreign exchange re-
quired for import ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Previ-
ously the Schedule for commissioning of
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various shops of Durgapur Alloy Steel
Project has been changed from time to time
due to delays. But there is likely to be
0o further delay in the assessed time of com-
pletion at this stage.

(b) No, Sir.

(c) Does not arise.

FALL 1N EXPORTS
*256. SHRI JAGANNATH RAO
JOSHI :
SHRI BENI SHANKER SHAR-
MA :

SHRI SHARDA NAND :
SHRI VASUDEVAN NAIR :
SHRI P. VISWAMBHARAN :
SHRI ATAL BIHARI VAJPAYEE :
"M. L. SONDHI :
1 GEORGE FERNANDES :
' SHRI Y. 5. KUSHWAH :
SHRI O. P. TYAGI :
SHRI ESWARA REDDY :
Will the Minister of COMMERCE bc
pleased to state :
(a) whether it is a fact that after devalua-
tion, India’s export trade has fallen ;
(b) if so, by how many crores of rupees;
and
(c) the steps taken by Government to

“stop this fall and ensure an increase in

India’s exports ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) acd (b).
In the cumulative period of fifteen months
after devaluation June, 1966— August, 1967,
India’s exports amounted to Rs. 142790
crores as against Rs. 1591 -00 crores fo: a
fifteen month period upto May, 1966. The
two periods are not strictly comparable as
there were great shortages of agricultural
commodities last year.

(c) A statement giving the required in-
formation is laid on the Table of the
House.

Statement

(i) Facilitating production for exporis
through providing imported raw
materials under the replenishment

h all of indig raw
materials, supply of iron and steel
at international prices to fabricators
of engineering goods for export and
special allotment for import of ca pi-
tal goods for export-oriented units;
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(i) Enabling exporters to meet overseas
competition through cash assistance
on exports of selected products and
assistance from Marketing Develop-
ment Fund for specific overseas
marketing activities,

(iii) Reduction or re-adjustments of ex-
port duties and restraint on domes-
tic consumption through levy or
adjustment of excise duties.

More recently the Commerce Minister and
senior Officers of the Ministry have had
detailed discussions with representatives of
various industrial sectors on the ways and
means of expanding exports. In pursuance
of these discussions, Government have
announced increased cash assistance on ex-
ports of certain promising items and the
industry has responded with securing a few
large export orders.

INDUSTRIAL PROJECTS

*257. SHRI C. K. CHAKRAPANI :
SHRI MOHAMMAD ISMAIL :
SHRIE. K. NAYANAR :

SHRI GANESH GHOSH :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether it is a fact that some of the
major and medium scale industrial projects
in the public sector are likely to be dropped
on the advice of the Planning Commission
and .

(b) if so, the names of the projects and the
number of projects likely to be dropped ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir.

(b) Does not arise.

IMroRT OF RAW MATERIALS FOR
BH.E.L.

*258. SHR1 SURENDRANATH DWI-
VEDY : Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether raw materials for the manu-
facture of electrical equipment by the Bharat
Heavy Electricals Ltd. are imported from
foreign countries;

(b) if so, the names of the countrics and
the quantities of raw materials imported
from then during the last three years;
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(c) whether any of these raw materials
are available with Hindustan Steel Ltd. and
the Alloy Steel Projects; and

(d) if so, the quantities of various raw
materials obtained from them during the
last three years ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a)
Yes, Sir, to the extent necessary.

(b) During the last three years imports
have been mainly from U.S.S.R., Czechoslo-
vakia, Sweden, Holland, Japan and West
Germany. Information regarding quanti-
ties imported from each of these countries
is being collected and will be laid on the
table of the House.

(c) and (d). Raw materials available
from Hindustan Steel Limited and the Alloy
Steel Project were purchased from them and
only those items were obtained from foreign
countries which these projects were not able
to supply.

Loss To NeYvELI LIGNITE CORPORATION

*259. SHRIMATI SUSEELA GOPAL-
AN:
SHRI P. GOPALAN :
SHRI UMANATH :
SHRI K. M. ABRAHAM :
SHRI BHAGABAN DAS :
SHRI VISWANATHA MENON :
SHRI V. NARASIMHA RAO:

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it a fact that Neyveli
Lignite Corporation incurred loss during the
last five years;

(b) if so, the total loss incurred ;

(c) whether Government have investigat-
ed into the matter; if so, the findings there-
of; and

(d) the steps taken by Government to
improve the financial working of the Corpo-
ration ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(a) Yes, Sir.

(b) The cumulative loss from its inception
upto end of 1966-67 is Rs. 14-06 crores.

(c) Yes, Sir. The Project has not been
able to achieve its full capacity owing to
various technical and other difficuities.
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(d) Following measures have been taken
to climinate losses :—

1. Negotiations with the Madras
Government and the Madras State
Electricity Board are being carried
on for a guaranteed off-take and up-
ward revision of the tariff.

2. LECO production and sales are be-
ing pushed up.

3. Modifications and improvements in
the Fertilizer plant are under consider-
ation, as recommended by the Study
Group.

4. Studies have been organised to maxi-
mise production and to reduce costs

T s femr g feaio

*260. Wt Twwelt T :
=t vafie g it
ot feragare et -
it ST e
o G TEWM G :
Fa1 wrfereq w=ir g Tar # FaT
o fF
(%) Frais ;g & fod <o sqmare
o ¥ & et sfa &Y 8
(W) astfrsmanfa 3
A ¥ T8 ¥ FawegT § qEy 9F
ar

(%) #r 3w @9 F ol
QaE A e 7

i =it (oft fomfeg) : (7)
R (w). 9 =R § e F T
s e FT =R 1965-66 F
13, 12 %0T §99 ¥ 99 ¥ 196667
¥ 30.99 TUF WH § maT) FUfq
FIET ¥ a2 3O affewaarg & @
T$ of aarfr er = fraw av
fawt sy frdaragn @r 3

() s, &

NOVEMBER 24, 1967

Written Answers

2452

IMPORT OF SHEETS BY HINDUSTAN
Motors

*261. SHRI MRITYUNJAY PRASAD:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the Hindustan
Motors import iron sheets from Japan and
other countries for making motor car bodics;

(b) whether it is a fact that the Rourkela
Factory of the Hindustan Steel Ltd., had
promised to manufacture steel sheets of the
requisite specification for Hindustan Motors
after their certain extension programme has
been executed; and

(c) the position of that extension pro-
gramme and the prospects of their being a ble
to meet the requirements of the shests for
the car manufacturers in the oear futurc?

THBE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a) Yes,
Sir.

(b) and (c). The Rourkela Division of the
Hindustan Steels Limited, Ranchi, have
boen making every effort to supply the flat
steel product requirements of M/s. Hindus-
tan Motors and other Vehicle manufactur-
ers. The exact position about the oxten-
sion programme of the Rourkela Steel Plant
and their ability to meet the requiremeonts
of M/s. Hindustan Motors Ltd. is being
ascertained from the Ministry of Steel,
Mines and Metals,

SurrLy oF RAW MATERIAL Te
InpusTRIAL Unars

*262. S8HRIR. R. SINGH DEO.
SHRID. N. DEB :
SHRI BEDABRATA BARUA :
SHRI N. K. SANGHI :
SHRIY. A. PRASAD :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have received
complaints from the exporting units that
they are not receiving timely supply of the
raw material on priority basis; and

(b) if s0, the number of complaints that
Government have received and the action
taken thereon ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) : (a) and
(b). The Directorate General of Technical
Development have received a few complaints
from some Engineering units gngaged in the
fabrication of Steel products like wagons,
transmission towers, bright bars and shaft-
ings, buckets, mortar pans, L. P. gas cylin-
<ers otc. that the main steel producers are
not making prompt deliveries against export
allocations. These have been brought to the
notice of the Joint Plant Committee/Iron
and Steel Controller for remedial action.

WOODEN SLEEFERS

*263. SHRI CHENGALRAYA NAIDU :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that many State
Governments have represented to the Rail-
way Board against the remunerative prices
of wooden sleepers and large-scale rejec-
tioms;

@) if s0, whether they have also pointed
out that the attitude of the Railways and
large scale rejections affected their revenue
and resulted in considerable wastage of good
timber; and

(c) the steps taken in this regard ?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA) : (a) Yes, Sir,
but only in respect of prices, the representa-
tions being from Madras, Mysore and
Himachal Pradesh Governments who have
pressed for an upward revision of the prices
fined by the sub-committee of the Central
Board of Forestry.

(b) No, Sir.

) Does not arise, as the prices are fixed
by the sub-committee of the Central Board
of Porestry on which the states are also
represented.

Stock or P1o IroN witH M.M.T.C.

*264. SHRI PREM CHAND VERMA.:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that on the 3lst
December, 1966, the Mineral and Metal
Tradmg Corporation had in its stock pig iron
worth rupees three crores and eleven lakhs
which it had imported in 1964-65;
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(b) whether it is also a fact that the pig
iron was stocked on a plot of land for which
a reat of over Rs. 4 lakhs was paid;

(c) whether a total loss of about Rs. |
crore was incurred on this pig iron;

(d) if so, why the stock was pot disposed
of earlier and whether investigations werc
made and responsibility for this huge loss
fixed; and

() if so, the result of the investigations
and the action taken in this regard ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.
The Corporation had stocks on 31st Decom-
ber, 1966 of 5,600 tons valued at Rs. 185
lakhs out of imports made in 1964-65. How-
ever, the total stocks with the Corporation
on that date out of all its imports was
52,139 tons, valued approximately at 230
lakhs,

(b) Total rent of Rs. 7-52 lakhs was
incurred by the Corporation from October
1964 to 31st March 1967 at the ports of
Bombay, Calcutta and Madras.

(c) and (d). The total loss incurred on
these imports by M.M.T.C. who wre a ¢i-
ing as agents of the Iron and Steel Controller
is estimated at 38-46 lakhs of rupees. There
was difficulty in disposing of stocks becausc
of the fact that the price of imported pig
iron was higher than that of the indigenous
product. As the loss incurred by the Corpo-
ration was in the course of its normal busi-
ness trapsaction, no special investigation
was considered necessary.

(e) Does not arise.

Loss 10 RAILWAYS DUE TO CRISIS
N CoaL Prices

*265. DR. RANEN SEN :
SHRI HEM RAJ :
SHRI KAMESHWAR SINGH :
SHRI RABI RAY :
SHRI SRADHAKAR SUPAKAR:
SHRI BIBHUTI MISHRA :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI ONKAR LAL BERWA :
SHRI RAM SINGH AYYAR-
WAL :
Will the Minister of RAILWAYS bc
pleased to state :
(a) whether the private coal industry had
recently threatened to stop supply of coal
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to the Railways unless the Railways agreed
to an increase in coal prices;

(b) whether as a result of this threat, the
Railways bad to suspend some of its servic-
es;

(c) if so, the extent of financial loss suffer-
ed by the Railways as a result of the suspen-
sion of services;

(d) whether the dispute over the issue of
coal prices was subsequently settled; and

(e) if so, the terms of the settlement arriv-
ed at ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
Yes, Sir.

(c) It is not possible to assess the financial
loss with any precision, but the loss in reve-
nue has been estimated at about Rs. 30
lakhs,

{d) Yes, Sir.

(e) Settlement was reached on the basis
of an ad hoe price increase of Rs. 5/- for
Bengal & Bihar and Rs. 4/- for Madhya
Pradesh, Maharashtra coals per tonne over
erstwhile control/ceiling prices to be allow-
ed from 1-9-1967.

Misuse of SPECIAL DEVELOPMENT
FunD DURING GENERAL ELECTIONS

*266. SHRI DHIRESWAR KALITA :
SHRIC.K. BHATTACHARYYA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government have carried out
investigation into the allegation that the
Cement Allocation Coordination Organisa-
tion had misused the special development
fund for political purposes during the
general elections;

(b) if so, the findings thereof; and

(c) the action taken thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
Inspection of the Books of Accounts of the
Organisation has been carried out by a team
of two Officers of the Company Law Board.

(b) and (c). The matter is under active
consideration.

NOVEMBER 24, 1967
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RECESSION IN INDO-WEST GERMAN
INDUSTRIAL SECTOR

*267. SHRI A. SREEDHARAN :
SHRI SHRI CHAND GOEL :
SHRI KAMESHWAR SINGH :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the attention of Government
has been drawn to the effects of recession on
the Indo-West German industries;

(b) whether Government have received
any fresh offers of collaboration from West
Germany; and

() if 50, the action taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS : (SHRIF. A. AHMED) : (2) to
(). Information is being collected and will
be placed on the Table of the House in due
course.

TARIFF COMMISSION

*268. SHRI VASUDEVAN NAIR : Will
the Minister of COMMERCE be pleased
to state :

(a) whether a Committee on the workisg
of the Tariff Commission has submitted its
final report;

(b) if so, the main recommendations con-
tained in the report; and

() the decisions taken thereon ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) A statement summarising the reccm-
mendations of the Ccmmittee is placed on
the Table of the House. [Placed in Library.
See No. LT-1717/67). .

(c) The recommendations are under exa-
mination of Government.

TRADE BARRIERS AGAINST IMPORTS INTO
THE U.S.A.

SHRI VIRENDRAKUMAR

SHAH :

SHRI MOHAN SWARUP :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government’s attention has
been drawn to the reported wave of “trade
protectionism™ currently sweeping the United
States Congress, which is likely to do

*269,
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Indian economy incalculable harm by im-
posing numerous trade barriers against im-
ports into the U.S.A.;

(b) the steps Government have taken to
persuade the U.S. Government to refrain
from legislating such measures which are

likely to hit hard the economy of the

developing countries like India; and

(c) the U.S. Government’s reaction there-
to?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) India’s serious concern over the con-
sci]_umcs for her trade of the proposed
legislative mcasures, if they are enacted,
have been brought to the notice of the United
‘Sme.s Government through our Embassy
in Washington.

(©) A reply to the representation is await-
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REORGANISATION OF PUBLIC SBCTOR

STEEL PLANTE

1625. SHRI S. R. DAMANI : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that the Adminis-
trative Reforms Commission has reccm-
mended the reorganisation of the adminis-
tration of Public Sector Steel Plants; and
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(b) if so, the decision taken thereom 7

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) Yes, Sir.

(b) The matter is under consideration.

INSURANCE OF OKHLA INDUSTRIAL
ESTATE FACTORY PREMISES

1626. SHRI 5. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether lessees of the factory premises
at Okhla Industrial Estate have effected insur-
ance of the factory premises and whether the
policies have been lodged with the authori-
ties;

(b) if so, the details thereof; and

(€) if not, the rcasons for the delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
(b). Out of 122 parties, 52 have got their
factory premises insured. The policies by
these 52 parties have been lodged with the
authorities.

(c) The main reason advanced by the
parties is the financial difficulties being fac-
ed by their units. However, steps are being
taken to persuade the parties to get their
units insured.

RENT RECOVERY FROM PACTORIES AT
OKHLA INDUSTRIAL ESTATE

1627. SHRI S. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether recoveries of instalment of
rent from factories at Okhla Industrial Es-
tate have been fully made;

(b) if not, the details of the outstanding
instalments; and

(c) the steps being taken for recovery ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS : (SHRI F. A. AHMED) : (a)
No, Sir.

(b) Out of 122 sheds, only two units have
paid their rents up-to-date while the remain-
ing units arc in arrears of rent varying from
one month to one year, amounting to Rs.
13,80,562 -59.
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(c) Notices have been issued to factory
owners against whom arrears of rent for
more than three months are due, asking
them to pay up the amount immediately or
else action would be taken against them
under the Public Premises Recovery Rent
and Eviction Act.

TR e W e W

1628. =it fagr fag : w7 A
Helt I FATY A FN0 F4 5

(%) 71 72 7 & fs arex 1967
¥ afer werg § erge A faava At
T B9 F I AR T
TE qZ A A q9T TFH IO AL

f&7 a3 ¥ drr grey 9= €1 99
uq;

(=) afz g, &1 55 @vawg § g@
A 7 FEAE #E; A

(7) == 7 fomr amfa 2@
Gt ?

e st (W wo wo qAWY)
(%) ot &1, 3fe7 ag wear famat 3
af<m @A wai 23-9-1967 F1
g% 1w fow o sfe wree gaman |

(&) fagre m% # A WA
gfew 7 AT 3% wfgar 1 ara 395
F FT 24-9-1967 I UF WA
Ho 2 7o w¢ forar § ot Siw-g5a=
it &1 @Y 2 afy aw A a1 Fre-
<y g% & e wrd wrer g I g
21

(7) fenéd sl & o arfagl &
207 Fo 27 o AFT AR ITFIES
safeqma armm 7z fagrmr )

gt wrdd wt Ffs
1629. st Ywore arfew : w7 we-
forw ferwrer ovey ey ot 4 FOTA
& T w T o
() Far 7w Fd w1 fmio w3
& weare o fa=re &< forr 25 8t



2461  Written Answers AGRAHAYANA 3, 1889 (SAKA)

(&) =fz &, & wow ato & @
A afz 7@, av fawsw & wv RO
g7

witeitfre fawra oy avraTa-eT sent
(e e aeft sgee) © (%) ate
(&) . axFE A aEt F1 AT F ol
IAF T N JC E | TEATT WA
et wnEg wred ar faRel aifest &
gy Tt & F & 3% a1 Woft 7 s
Tt ¥ wrAf & e W faaor
W e FLHT I AnfaE ST
FAFTH | 14 i & faga wE
T & IF § HT FF ITHT AT @ AT
QY

wawATe-gieawe ot e

1631. =it FJxo arfew - Fa7 TN
Wl g AW FY FU FG F

(%) v arfasl €t wrdr wfeargmi
W § @ JU T qHAgL
AT GfeTIYR WA I qHAYT
&t ST AT T ATt Flaamsi § gar
®T FT 15 ST AT T F; A

(=) afc g, drsasraaramrd ?

TR st (oft We qo gATAT) : (F)
ot 7Y | TR T AT Y A A
fs 93 ¥ o aw 97 @iagi &1 F8
g gt g ?

(=) @& aEf Fear

Super EXPRESS TRAIN FROM
HowRAH TO DELHI

1632. SHRI C. K. BHATTACHARYYA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is proposed to introduce a
Super Express truin from Howrah to Delhi;
and

(b) if so, when ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Yes.

(b) Technical details of the proposal are
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in the process of finalisation and as such no
date for its introduction can be given at the
moment.

SHARES OF MUKAND IRON AND STEEL
Livrmep, BoMBAY

1633, SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government have received
any representation/letter about the contro-
versy in regard to the ratio of the conversion
of deferred shares into ordinary shares by
the Mukand Iron and Steel Ltd.. Bombay;

(b) whether the State Institutions like the
Unit Trust and L.I.C. hold any shares in
this company ;

{c) whether Government had instructed
these institutions to take a stand in regard
to this controversy beforefat/after the
annual share-holders® meeting in September,
1967 in Bombay; and

(d) if not, the reasons for mot giving
instructions to protect the interests of ordi-
nary shareholders and also their own
interests 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(®) Yes, Sir.

(c) and (d). The L.I.C. is an autonomous
Corporation and will no doubt take such
action as may be necessary from time to
time to protect its financial interests. No
specific direction is necessary from Govern-
ment in this behalf and none was issued.
As regards the interests of the ordinary share-
holders, it may be stated that any scheme of
conversion of deferred shares into ordinary
shares to be effective would require sanction
of the High Court under section 391 of the
Companies Act, 1956 and the High Court
is required toissue notice under Section 354A.
tothe Central Governmentbefore the scheme
is sanctioned by it. On receipt of notice
under Section 394A the matter will be exa-
mined and a suitable representation made
before the High Court.
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MANUFACTURE OF WIGS, WIGLETS AND
FALLs

1634, SHRI BABURAO PATEL: Will
the Minister of COMMERCE be pleased
to state:

(a) the date of establishment with details
of total investment, the number of em-
ployees, maintenance expenses, the annual
production and its particulars and the pro-
fits carned by the factory established by
the State Trading Corporation at Madras
for the manufacture of wigs, wiglets and
falis;

(b) the details of the products of this
factory sold inland and exported and the
amount realised in rupees and in foreign
exchange on this account during the last
year;

(c) the terms of collaboration agreement
with the Lion Rock Trading Company
of Hong Kong and the amount of royalty
or commission allowed to them for expert
advice and the amount actually remitted so
far in foreign exchange to Hong Kong; and

(d) the number of foreign technicians,
their nationality, their salaries and other
perquisites allowed to those employed in
the above factory through the Lion Rock
Trading Company?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) The Wig-
India factory started its operations from
June 1966 but was formally commissioned
on 3lst January, 1967. The total invest-
ment is approximately Rs. 25 lakhs, The
factory employs 946 persons. The main-
tenance expense is approximately Rs, 11-94
lakhs. Production in 1966 was 12,000
pieces of wigs, wiglets and falls, The
profits of the factory for 1966-67 was Rs,
3-51 lakhs,

(®) 11,000 wigs, wiglets and falls were
exported last year and the foreign exchange
earned was Rs. 6-02 lakhs. In addition to
this, processed hair valued at Rs. 32-71
lakhs was also exported. No sales were
made in India,

(c) It is not in the business interests of
the ST.C. to disclose this information,

(d) 5 technicians holding Hong Kong
Passports were deputed from Hong Kong.
The salary paid to these technicians worked
‘out to approximately Rs. 15,000/-per month,
They stayed for a total period of 18 months.
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In addition to the salary, they were allowed

free-furnished accommodation, domestic
staff allowance and conveyance.

ARREARS OF ROYALTY OF COLLIERIES

1635.. SHRI K. M. KOUSHIK: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(2) the amount of royalty in arrears up-
to-date of:—

(i) The Ballarpur Chanda
Colliery—Maharashtra.
(ii) The Shasti Colliery Do.

(iif) Ghughus Colliery Do.

(iv) The Mahakali Colliery Do.

() The period of accrual of arrears;
and

(c) the reasons for the arrears having
been allowed to accrue?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) to
(c). The question relates to a matter which
is not primarily the concern of the Govern-
ment of India,

district,

‘WEAVERS' SERVICE CENTRE AT TRIVANDRUM

1636. SHRI P. VISWAMBHARAN:
Will the Minister of COMMERCE be
pleased to state:

(a) the action taken on the proposal of
the All India Handioom Board to set up a
Weavers' Service Centre at Trivandrum:
and .

(b) whether Government will start the
service Centre at Trivandrum during the
current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (2) the pro-
posal toset up a Weavers' Service Centre
at Trivandrum is under the consideration of
the Government of India,

(b) This depends upon the outcome of
(a) above.

SBCRETARY, COIR BOARD

1637, SHRI P, VISWAMBHARAN:
SHRI P. C., ADICHAN:
Will the Minister of COMMERCE be
pleased to state:
(a) the date from which the post of
Secretary, Coir Board is lying vacant;
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(b) when applications for appointment of
a Secretary were invited;

(c) how many times interviews were
held for selection of the Secretary;

(d) whether there is any case where
invitations for interview of candidates for
secretaryship were issued and cancelled
subsequently;

(e) if so,
tion; and

(f) what are the reasons for the delay for
appointing the Secretary?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The post
of Sscretary, Coir Board has been filled on
an officiating basis, and is not lying vacant.

(b) In April, 1967

(c) Thrice.

¢d) and (e). Yes, Sir, as thethird inter-
view had to be postponed to enable a Cen-
tral Government representative to be pre-
sent.

(f) The reasons were largely procedural.

the reasons for the cancella-

INDUSTRIES OWNED BY BIRLAS AND TATAs
IN GUJARAT

1638. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) the number and kind of industries
the Birlas and Tatas own in Gujarat;

(b) the total investment of the Birlas and
the Tatas in Gujarat; and

fc) the number and kind of new indus-
tries for which the Birla and Tata firms have
applied for licences, the number of licences
issued and the number of such applications
still under consideration?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (3) to
(c). The information is being collected and
will be laid on the Table of the House.

Negw INDUSTRIES IN GUIARAT
1639, SHRI NARENDRA SINGH
MAHIDA:
SHRI D. R. PARMAR :

Wwill the Minister of INDUSTRIAL
DEVELOPMENT AND [ COMPANY
AFFAIRS be pleased to state:
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(a) the amount earmarked by Gowern-
ment in the Fourth Five Year Plan for
starting mew industries in Gujarat;

(b) the names of those industries; and

(¢) the places where they are proposed to
be located?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
As the Fourth Five Year Plan is yet to be
finalised, no definite information can be
furnished at this stage. However, the
amount tentatively earmarked in the Draft
Qutline of the Fourth Plan for starting new
industries in Gujarat is:

State Sector Rs. 1470 lakhs

Central Sector Rs. 6260 lakhs

(b) and (c). A statement is laid on the
Table of the House. [Placed in Library.
See No. LTI1718/67).

INDUSTRIAL ESTATES IN GUJARAT

1640. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of INDWUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) the District-wise oumber of Indus-
trial Estates set up in Gujarat from 1962 1o
April, 1967; and

(b) the amount of assistance provided by
the Centre to Gujarat for the purpose dur-
ing this period?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
The District-wise number of industrial
estates set up in Gujarat from 1962 to April,
1967 is as follows:—

Number of
Industrial Estate

Name of the District

Kaira

Bulsar i
Surendranagar
Ahmedabad ..
Amreli

Mehsana .. 5
Kutch 2 -
Panchamahal e
Jamnagar T

(R I I R ol e
R T e e
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{b) The assistance provided by the Centre
to the State of Gujarat for the period
1962-67 (April) is as follows:-

NOVEMBER 24, 1967

Year Amount of assis-
tance (in lakhs of
Rs)
1962-63 .. .. 2-8B5
1963-64 .. .. 203
1964-65 .. .0393
1965-66 . 16 617y Provisional—
} subject to
1966-67 .. .. 900 adju‘tm
on the basis
of actual ex-
penditure in-
curred by the
State Govern-
ment.

RALWAY LINES IN GUIARAT

1641. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of RAILWAYS
be pleased to state:

(@) the number of railway lines proposed
by the Gujarat Government for inclusion
in the Fourth Five Year Plan and their
order of priority;

@) whether Government propose Lo open
a railway line keeping in view the need of
development of Gujarat; and

) if so, the datails of the proposal under
comsideration of Government?

THE MINISTER OF RAILWAYS
(SMRI C. M. POONACHA) : (a) Twenty-
two mew lines and conversions were pro-
pescd by the Government of Gujarat for
inclusion in the Fourth Five Year Plan.
The names of the lines in order of priority
are given in the list as "Annexure’ laid on
the Table of the House. [Placed in Library.
See No. LT-1719/67.)

(b) and (c). At present only one new line,
viz. Jhund-New Kandla, 231 Kms. B.G.
undertaken as a III Plan project is under
coastruction in Gujarat. This line will be
completed by October, 1969. The pro-
posals for new lines in the Fourth Plan have
not yet been finalised.

MNew Ramway LiNgs IN  GUJARAT

1642. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of RAIL-
WAYS be pleased to state:
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{a) the new railway links surveyed and
sponsored by his ministry in Gujarat State
since 1962;

(b) whether construction is still in pro-
gress in some of the new lines;

(c) if so, when the construction thereon
is expected to be completed; and

(d) whether any time limit has been fixed
therefor 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Surveys
for the following new railway lines in
Gujarat were sanctioned by the Railway
Board and were conducted since 1962:—

(1) Engineering and traffic surveys for
a new rail link to Khodiar (B.G.—
104 KMs.)—this line bas been
found to be unremunerative.

(2) Fresh traffic surveys for—

(i) Rajkot-Jasdan (M.G.-61 KMis).

(ii) Bhavnagar-Taraprore (B.G-141 KMs).

Surveys have been carried oul and
the survey reports are under preparation.

(b) None of these new lines are likely to
be taken up for comstruction during the
Fourth Five Year Plan period due to
paucity of funds. However, ope Dew
railway line in Gujarat from Jhund to New
Kandla (B.G.-231 KMs.) is now under
construction. This line was surveyed in
1959-60 and its construction was sanctioned
in May, 1964.

(c) and (d). Construction of Jhund New
Kandla line is in | progress and is expected
to be completed by October, 1969.
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‘TEA GARDENS IN ASSAM

1644. SHRI D. N. DEB: Will the Minis-
ter of COMMERCE be pleased to state:

(@) whether it is a fact that Government
have given Financial assistance to tca gar-
dens for replacing of old bushes; and

(b) if so, how much has been allotted
during 1966-67 to different tea gardens in
Assam and Nilgiris?

THE MINISTER OF COMMERCE
{SHRI DINESH SINGH): (a) No direct
financial grants are made for replacing old
bushes. Such of the gardens as undertake
replacement of old bushes can, however, if
they so wish, avail of long-term loans from
the Tca Board under its Plantation Finance
Scheme. These gardens are also allowed a
development allowance of 30 per cent of the
cost of replantation as a deduction in com-
puting taxable income for purposes of the
Central Income-Tax as well as the State
Agricultural Income-tax.

(d) Does not arise.

IuporT oF DY FRUIT AGAINST EXPORTS

1645. SHRI BHOLA RAUT: Will the
Minister of COMMERCE be pleased to
refer to the replies given to Unstarred
Question No. 1938 on the 11th March,
1966 and Unstarred Question No. 2748 on
the 19th August, 1966 and state:

(a) which of the defaulting exporters have
already been prosecuted in the courts of law
and what have been the results of such pro-
secutions and which of the defaulting ex-
porters are facing prosecution to this
date and the dates on which cases against
different defaulting exporters were filed
in courts of law;

(b) which of the defaulting exporters are
yet to bz prosecuted and by what time and the
reasons for mot filing cases against them
so far; and

(c) which of the dcfaulting exporters will
not undergo prosecution and the reasons
for not prosscuting them?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Nons of
the parties mentioned in the answer to
Unstarred Lok Sabha Question No. 2748
has so far been prosecuted.

(b) and (c). The Central Bureau of In-
vestigation have been asked to launch
prosecution against the following three
firms :—

(i) M/s Hydor (India) Pvt. Ltd., Kotah.

(i) M/s Nazco World Traders, Bombay,
and

(fii) M/s Gordhandas Khemchand,
Bombay.

The rest of the parties, mentioned in the
answer to Unstarred Question No. 2748
are not being prosecuted for the’reason that
forfeiture o ftheir bank guaranteed bonds
and oth  departmental action by way of
debarring them, where necessary, have been
considered adequate.

Precision INsTRUMENT FacToRY,
PUDUSSERY

1646, SHRI P. P. ESTHOSE: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be

pleased to state:

(a) whether it has come to the notice of
Government that the Precision Instrument
Factory near Pudussery in Palghat District
in Kerala, included in the Draft Outline
for the Fourth Plan, is not making adequate
progress; and

(b) if so, the action proposed to be taken
by Government in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). With the apprvoval of the Detailed
Project Report in August, 1966 progress
continues to be made at the Precision Ins-
trument Factory in Palghat District. Since
then, a nucleus construction organisation
consisting of a Project Engineer, an Assis-
tant Engineer and a Divisional Accountant
has been set up there and plans have been
drawn up for the training in the Soviet
Union of Engineers on the Palghat range
of products and for the expeditious procure-
ment of technological documentation.
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HEAVY PLATES AND VESSEL PROJECT

1647. SHRI P. P. ESTHOSE: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that the Czecho-
slovakia experts had recommended Cochin
as technically the best suited site for locating
the Heavy Plates and Vessel Project; and

(b) if so, whether Government propose
to expand the pressure vessel project of the
F.A.C.T. at Cochin?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Attention is invited to the reply given to
unstarred question No. 2119 in the Lok
Sabha on the 9th June, 1967.

(b) The proposal of M/s. Fertilizers and
Chemicals Travancore Limited to set up
a Pressure Vessel Project at Cochin is still
under consideration.

SCHEDULE CASTES TRAFFIc TRAINEES

1648. SHRI ARJUNSINGH BHADORIA :
Will the Minister of RAILWAYS be pleased
to state:

(a) whether he has received any memo-
randum from the Members of Parliament
regarding the discriminatory treatment by the
Railway Administration meted out to the
traffic Trainees belonging to the Scheduled
Castes; and

(b) if so, the action taken thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) There has been no discriminatory
treatment as alleged in the memorandum
and a detailed reply explaining the position
has been forwarded to the honourable
member.

IMPORT OF EDIBLE OIL

1649. SHRI  PARTHASARATHY :
Will the Minister of COMMERCE be
pleased to State :

(a) how much edible oil is imported every
year; and

(b) the quantity Government propose to
import this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD -SHAFI QURESHI): () The
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quantity of edible oil imported during past
three years is as under:-

Year Quantity (Tonnes)
1964-65 10,442
1965-66 : 56,281
1966-67 . 47,514

(b) The matter is under consideration.
PRODUCTION OF TRACTORS

1650. SHRI AMRIT NAHATA:

SHRI SHRI CHAND GOEL:
SHRI J. B. SINGH:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the proposal regarding the
setting up of a public sector project for the
production of tractors has been finalised:
and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Not yet, Sir. The proposal is still under
examination.

(b) Does not arise.
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ALuMINIUM PLANT AT KoRBA

1652. SHRI N. K. SANGHI:
SHRI D. N. DEB:
SHRIY. A. PRASAD:
SHR1 BEDABRATA BARUA:
SHRI HARDAYAL DEVGUN:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:
(a) whether Government have approved
he setting up of a 200,000 tonnes alu-
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minium plant at Korba in Madhya Pradesh;
(b) if so, the estimated cost of the plant;
and

(c) whether it will be set up with foreign
collaboration and, if so, the name of the
firm and the country concerned?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHENNA REDDY):
(a) Government have given administra-
tive approval on 7-10-1967 for the setting
up of a 200,000 tonnes per annum aluming
plant at Korba (Madhya Pradesh) by the
Bharat Aluminium Company; a Central
Government  Undertaking. To reduce
alumina into aluminium metal, establish-
ment of a 100,000 tonnes per annum alurni-
nium smelter together with facilities for
manufacture of aluminium semis is also
envisaged at Korba. This part of the pro-
ject is proposed to be implemented with the
assistance of Soviet authorities who are
being commissioned to prepare a Detailed
Project Report.

(b) The estimated cost of the alumina
plant is Rs. 33-5 crores including Rs. 2-05
crores for the township,

(c) The alumina project is being set up
with foreign collaboration; the technical
consultants are M/s. Chemokomplex, who
are @ Government owned company
in Hungary.

IMPORT AND EXPORT TRADE CONTROL
ORGANISATION

1653. SHRI YAJNA DATT SHARMA:
Will the Minister of COMMERCE be
pleased to state :

(a) the number of controllers in the Im-
port and Export Trade Control Organisa-
tion;

(b) the total annual expenditure incurred
on their salaries and allowances;

(c) whether the Mathur Committee had
recammended the abolition of the post of
the controller of Imports and Exports; and

(d) if so, the reasons for not implemen-
ting the recommendations of the Committee
which  were accepted by Government?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) 67.

(b) Rs. 8-81 lakhs as per budget pro-
vision for the current year.

. (€) Yes, Sir.
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(d) The abolition of the post of Controller
is one of the recommendations of the
Mathur Committee for the over-all reor-
ganisation of the Import & Export Trade
Control Organisation, which inter alia
includes creation of additional posts of
Deputy Chief Controller and Assistant
Controller. Details of the reorganisa-
tion scheme are being worked out and as
s00n as they are finalised, the recommenda-
tion about abolition of Controller’s post
will be implemented.

RECESSION IN ENGINEERING INDUSTRIES

1654. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that the following
engineering  industries have reduced the
prices of their products during the last ten
months or so:

Industry Price reduction
(Per cent)
Steel Castings 20 to 45
Structural fabrication 20
Transformers & Switchgears 20 to 25
Points and Crossings 30to 50
Welding Electrodes 15to0 30
Industrial Furnaces 10to 15

Electrical capital goods 10 to 20

(b) whether it is also a fact that in spite
of such price reductivn, the demand for the
engineering goods mentioned above has
not picked up; and

{c) if so, the reasons for advising reduc-
tion in prices of capital goods and engineer-
ing goods without corresponding reduction
by Government in prices of steel?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). By and large, prices have come
down in the heavy electrical industries by
about 10—20%. The demand ‘of these
equipments, however, has remained more
or less steady.

(c) No advice has been given to the manu-
factures for reduction in prices. The fall
in prices is the result of the libzralised
policy of import licences; lowering of
international prices of some of the raw
materials such as copper; and the competi-
tion in the internal market.
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DisrersuTiON OF ESSENTIAL COMMODITIES
AT FIXep PRICES
1655. SHRI BIBHUTI MISHRA: Will

the Minister of COMMERCE be pleased
to state:

(a) whether Government’s attention has
been drawn to the patriot of the 27th August,
1967 regarding the scheme for the distri-
bution of essential commodities at fixed
prices at 27 centres in the country;

(b) if so, the names thereof;
(c) the articles which are to be sold there;

(d) whether all these articles are avail-
able in the country; and

(c) whether these articles are to be sold
in towns, cities and labour areas only?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (e). Yes,
Sir. No scheme, as envisaged in the press
report, for distribution of essential com-
modities at fixed prices at 27 centres in the
country is under preparation.
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T INDUSTRY

1657. SHRI LOBO PRABHU: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government are aware that
the tile industry is facing a crisis for lack of
demand, even at the cost of production;
and

(b) if so, the action taken in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS: (SHRI F. A. AHMED):

(a) Government are not aware of any
such crisis.

(b) Does not arise.

'STRIEE 1N HINDUSTAN ZINC FACTORY,
DHANBAD

1658. SHRI E. K. NAYANAR:
SHRI P. P. ESTHOSE:
SHRI K. M. ABRAHAM:
SHRISATYA NARAIN SINGH :
SHRI UMANATH:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether workers of the Hindustan
Zinc factory, Tundoo, Dhanbad went on
strike on the 15th October, 1967;

(b) if so, what their demands;
and

(c) the steps taken by Government to
settle the dispute?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) Yes,
Sir. The workers of the Lead Smelter of
Hindustan Zinc Limited at Tundoo went on
strike from 15th to 18th October, 1967.

(b) The workers demaded payment of
bouns for the accounting year 1965-66
as per the terms of the long-term agreement
dated 29-11-1960 between themselves and
the earlier managment, Messrs. Metal
Corporation of India instead of under the
payment of Bonus Act, 1965. They also
demand payment of bonus for the year
1966-67.

(c) The question of bonus for the year
1965-66 had been referred to a Tribunal for
adjudication jointly by the management of
the Hindustan Zinc Limited and the Tundoo

were
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Labour Union. On the award of the Tri-
bunal, the Hindustan Zinc Limited have
preferred an appeal before the Supreme
Court. Pending the decision of the Supreme
Court, the management of the company
has granted an ex-gratia payment of 4%
of the salary and also an advance of one
month salary to bz adjusted against the
bonus that may have to be paid for the
year 1965-66.

Similarly an ex-graria payment of 43 of
salary has bzen paid to bz adjusted against
the bounus payable for the year 1966-67
under the Bonus Act, 1965.

EXPORT OF BANANAS

1659. SHRI YASHPAL SINGH: Will
the Minister of COMMERCE be
to state:

(a) whether the export of bananas earns
more foreign exchange than coffee and tea
when compared to their acreage under culti-
vation; and

(b) if so, what steps are being taken to
popularise its sowing?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No, Sir.

(b) Does not arise.

IMPLEMENTATION OF GAJENDERGADKAR
CoMMISSION'S RECOMMENDATIONS BY
HINDUSTAN CABLES LTD.

1660. SHRI DEVEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that the Gajender-
gadkar Commission"s recommendations
have not been implemened by the Hindu-
stan Cabes Ltd. Rupnarayanpur (West
Bengal);

(b) if so, the reasons therefor; and

(c) whether Government propose to take
pecessary steps to implement these recom-
mendations?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):

(a) to (c). H.C.L. is not following Govern-
ment rules in the matter of pay and allo-
wances and the company will be governed
by their ownrules and the decisions that
will be taken on the recommendations of

the Central Wage Board for Engineering
Industries. Hence, the question of im-
plementing recommendations of the Gajen-
dergadkar Commission does not arise.

H.M.T., BANGALORE

1661. SHRI P. VISWAMBHARAN:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Police clashed with the
workers of the HM.T., Bangalore on the
4th  September, 1967,

(b) if so, the causes of the said clash;
and

(c) whether an enquiry was instituted
into the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Police resorted to lathi charge and burst
14 tear gas shells when the workers of
H.M.T., Bangalore became violent and
threw stones etc. at the Police.

(b) This violent demonstration by wors
kers was in support of their demand
for payment of 2095 Profit sharing Bonus

() No. Sir.

FOREIGN INVESTMENT

1662. SHRI RAM KISHAN GUPTA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state the steps taken so far to
set up a high level Investment Board to
implement policies in respect of foreign
investment and collaboration in India?

THE MINISTEER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): The
details of the proposal for setting up a
Foreign Investment Board are under consi-
deration of the Government.

PRICES OF CHEAPER VARIETIES OF CLOTH

1663. SHRI YAJNA DATT SHARMA:
Will the Minister. of COMMERCE be
pleased to state:

(a) whether prices of cheaper varieties
of cloth have gone up by about 60 per cent
in the Capital since the introduction of
statutory control on production two years
ago,
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(b) whether this is due to Government's
failure not to fix the margin of profit on
these varicties; and

(c) if so, the steps taken by Government
in the matter?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH (a) Not as far as
Government are aware, Sir.

(b) and (c). Do not arise.

ComMPUTERS TO BoosT EXPORT

1664, SHRI S. M. BANERJEE: Will the
Minister of COMMERCE be pleased to
state:

(a) whether itis a fact that D-. J. Edward
Ely of the U. S.Bureau of Census has reco-
mmended an integrated electronic computer
system in the Central Departments con-
nected with foreign trade for the compila-
tion and collection of data and detection of
malpractices as a measure of boosting up
exports.

(b) if s0, whether Government propose to
lay a copy of his report on the Table of the
House; and

(c) whether the convener of the Committee
against Automation has protested against
introduction of such computers?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir.

(b) No, Sir.

(c) Government is not aware of the exis-
tence of any Committee against Automa-
tion; hence the question of a protest against
the introduction of computers by its con-
vener does not arise.

KAPAS PRODUCED IN KRISHNA AND
GunTUR DisTRICTS

1665. SHRI P. RAMAMURTI:
SHRI UMANATH :
SHRI NAMBIAR:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government’s attention has
been drawn to the news item published in
the ‘Economic’ Times’ on the 15th Septem-
ber, 1967 that 30,000 quintals of Kapas of
very good quality produced in the Krishna
and Guntur Districts of Andhra Pradesh
could not find market; and
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_ (b) if so, the steps taken by Govern-
 ment to find out a solution in this regard ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir.

(b) With the removal of the ceiling on
cotton prices and of the control on the
movement of cotton, most of the accumu-
lated stocks have been cleared at fairly
attractive prices for the growers. As a
result of these measures, it is hoped that
stocks will not accumulate in future.

SHARES OF BRITISH INDIA CORPORATION

1666, SHRI P. RAMAMURTI:
SHRI C. K. CHAKRAPANI:
SHR1 NAMBIAR:
SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that Government
together with LI.C. and Unit Trust are
holding 40 per cent of the British India
Corporation shares;

(b) how Government propose to tighten
its control over the British India Corpora-
tion;

(¢) whether Government propose to ap-
point the Raja of Bhadri as Chairman of
the British India Corporation;

(d) if so, whether the Raja of Bhadri
has got experience in the management of
the Company; and

(¢) if not, the reasons for his appoint-
ment.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (3)
Government, Life Insurance Corporation of
India and Unit Trust hold 3950 per cent
equity shares in the British India Corpo-
ration.

(b) Management of the British India
Corporation is under the control and direc-
tion of the Board of Directors, the compo-
sition of which and changes thereon from
time to time are approved by the Central
Government.

(¢) No., Sir.
(d) and (¢). Do not arise.
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INDUSTRIAL DEVELOPMENT IN WEST
BENGAL

1667. SHRI SAMAR GUHA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

{a) whether Industries in West Bengal
have made any progress during the last
eight months;

(b) the position in West Bengal in
regard to the growth of new industry,
expansion of existing industries and fresh
investment in old industries during the same
period; and

(c) whether Government will place
mecessary data on the Table of the House?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)

to (c). The information is being collected
and will be laid on the Table of the House
in due course.

MoToR CAR QUALITY INQUIRY COMMITTEE
REPORT

1668. SHRI D. C. SHARMA:
DR. P. MANDAL :
SHRI S. K. SAMBANDHAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFAIRS be pleased to state:

(a) whether the Motor Car Quality
Inquiry Committee has submitted its report;
(b) if so, the findings thereof; and
(c) if not, the reasons for the delay?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Not wet.

(b) Does not arise,

(c) The Committee had to gather a lot
of data from the manufacturers, dealers,
members of the public, Government Depart-
ments, etc. They had also to visit the
factories of the car manufacturers and of
some of the important ancillary manufactu-
rers. The  Committee also undertook
some special studies. For these reasons,
the Committee had sought, and have been
given, extension of time up to 30th Novem-
ber, 1967 for submitting their report.
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PRICE OF COAL SUPPLIED TO RAILWAYS
AND STEEL PrLanTs
1669. SHRI D. C. SHARMA:
SHRI VISHWANATHA MENON:
SHRI A. K. GOPALAN:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:
(a) whether it is a fact that the coal in-
dustry has arbitrarily enhanced the prices

" of coal supplied to Railways and public

sector Steel Plants;

(b) whether the public sector steel plants
and the Railways are not prepared to pay
higher prices;

(¢) if so, the efforts made to negotiate a
reasonble price; and

(d) the steps taken to avoid the disruption
of essential services like the working of
the public sector steel plants and the Rail-
ways?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) to (c).
Consequent on price decontrol and Gowt.’s
acceptance of the recommendations of the
Coal Wage Board, coal industry notified
increases in prices of wvarious grades of
coal averaging Rs. 7:08 per tonne with
effect from 1-9-67. There was no agree-
ment between the Railways and the Steel
Plants and the coal industry about the in-
crease in prices. As a result of prolonged
negotiations, it was agreed that the price of
coal would be raised by Rs. 5/- per tonne for
Bengal [Bihar coal; Rs. 4/- per tonne for
Madhya Pradesh coal; and Rs. 5-23 per
tonne for Andhra Pradesh coal with effect
from 1-9-1967.

(d) Coal producing Public sector Under-
takings would no doubt keep a check on
any arbitrary increase in coal price. Besides
this, the Railways and Steel Plants, big
consumers as they are, would have consi-
derable stabilising influence on the level of
prices.

CoST AND PRICE STRUCTURE OF NEW
INDUSTRIES

1670. SHRI D. C. SHARMA:

SHRI KAMESHWAR SINGH:
SHRI S. M. JOSHI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the Committee on the work-
ing of the Tariff Commission has advocated
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inquiries into the cost and price structure of
new industries fostered under the Plans;

(b) whether the recommendation has
been considered; and

(c) if so, the result thereof?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir.

(b) and (c). The recommendation is being
examined by the Government in consulta-

tion with Ministries/Departments con-
cerned.
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CHAmRMAN, HEAvy ENGINEERING
CORPORATION, RANCHI

1672. SHRI SATYA NARAIN SINGH:
SHRI BHAGABAN DAS:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(&) whether it is a fact that the Chairman,
Heavy Engineering Corporation, Ranchi
bad resigned in the first week of October
this year; and

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) Shri
T.R. Gupta, Chairman, Heavy Engineering
Corporation, submitted his resignation on
the 1st September, 1967,

(b) He felt that his own business would
require more of his time and attention in
view of the difficult labour situation in West
Bengal and the general recession in Engi-
neering Industry and that he would net be
able to devote sufficient time to the work
in the Heavy Engineering Corporation.
DEMONSTRATION AGAINST INTRODUCTION OF

CoMPUTORS IN EASTERN AND S. E. Ran-
waY HEADQUARTERS OFFICES.

K673, SHRI SATYA NARAIN SINGH:
SHRI UMANATH:
SHRI NAMBIAR:
SHRI A. K. GOPALAN:
SHRI JYOTIRMOY BASU:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether there was a demonstration
before the Headquarters of the Eastern
Railway, South Eastern Railway and other
Railway Offices by the Railway employees
against the introduction of computors;

(b) if so, what are their demands; and

(c) the action taken by Government
thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) The demand was for dropping the
proposals for installation of Computors in
Railway Offices.

(¢) The advantages that will accrue from
the use of computors and the steps that
bave been taken to protect the interests of
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the staffl have been explained to Organised
Labour at different levels of the Adminis-
tration.

DeveLoPMENT CENTRE FOR POTTERY
CRAFTS

1674. SHRI TULSHIDAS JADHAV:
SHRI Y. S. KUSHWAH:
SHRI HARDAYAL DEVGUN:
SHRI RAJ DEO SINGH:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the All-India
Handicrafts Board has decided to shift its
Development Centre  for Pottery Crafts
from Bombay to Bangalore;

(b) if so, the reasons therefor;

(c) whether Government are aware that
the Maharashtra Government have pro-
vided all possible facilities to the said
centre including the allotment of its work-
shed at Goregaon for the increased activi-
ties of promotion of pottery handicrafts.

(d) whether the Board has ascertained the
views of the Maharashtra State Gowvern-
ment in this regard and if so, the reaction of
the Board thereto; and

(¢) whether the Board has taken into
account the fact that the shifting of the
centre to Bangalore will adversely affect
a large community of Bombay potters
since there is no other pottery develop-
ment institution in Bombay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The All-
India Handicrafts Board has recently sub-
mitted a proposal to the Government for
shifting the Development Certre for Pottery
Crafts from Bombay to Bangalore. This
proposal is being examined.

(b) The reasons which prompted the All-
India Handicrafts Board to make this pro-
posal are that the Central Handicrafts
Development Centre, Bangalore has an
equipped laboratory for ceramics while the
Bombay Centre does not have such a labo-
ratory. Further, the Bombay Centre is
supervised by an Assistant- Development
Officer (Ceramics) who works under the
guidance of the officer incharge of the
Bangalore laboratory.. Therefore, in their
view, the shifting of the Bombay Centre

to Bangalore will affect greater cfliciency
and also economy.

(c) to (e). Before the Government takes
a decision in this matter, the points men-
tioned against these questions will be taken
into consideration.

EXxPORT CONSORTIA

1675. SHRI BIBHUTI MISHRA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government's attention has
been drawn to the news item appearing in
the Statesman, dated the 27th August,
1967 under the heading **3 Export Consortia
to be formed” ;

(b) the names of the commodities to be
exported and imported by this arrange-
ment ; and

(c) how India is going to be benefited ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) So far
only two export consortia, one for AAC/
ACSR and another for Power Cables have
been conmstituted. The third consortium
for Sub-station equipment has not been
constituted as such but a specific consor-
tium each for sub-station equipment for a
project in Sudan and another in Iraq has
been constituted.

(b) All these consortia are export con=
sortia and deal with exports of goods and
services and not with any imports. The
commodities to be exported by the 2 consor-
tia mentioned at (a) are Aluminium Con-

- ductors and Power Cables.

(c) The benefits are : (i) co-ordination of
supplies and services, (ii) in some of the
developing countries, technical services do
not exist t'ardwgmng engineering, erection
and installation and c tly turnkey
contracts are awarded by them to con-
tractors abroad for the whole project.
Hitherto such package contracts had been
awarded to foreign firms. With the for-
mation of consortia of Indian manufacturers
and design, erection and installation es-
gineers, it would be possible to push up
exports of our engineering goods on a larger
scale, and (iii) infer se competition bet-
ween Indian firms will be avoided since
only one Indian consortium will be quoting.
for the commodities mentioned at (b).
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Vit oF INDIAN DELBGATION TO JAPAN

1679. SHRI HEM RAJ: Will the
Minister of COMMERCE be pleased to
state :

(a) whether any Indian Industrial dele-
gation recently visited Japan ;

(b) if so, whether it has submitted any
report to government ; and

(c) the suggestions made in the report
for getting greater cooperation and colla-
boration of Japan for industrial develop-
ment ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
An Industrial Delegation sponsored by the
Federation of Indian Chambers of Com-

merce & Industry—a non-official body—
and headed by its President, Shri L. N.
Birla, visited Japan during September 1967,
primarily to attend the first joiot meeting
of the India-Japan Business Cooperation
Committee in India and its counterpart,
the Japan-India Business Cooperation Com-
mittee in Japan, and also to explore the
avenues and possibilities of greater economic
cooperation and collaboration in the field
of trade and industrial development between
the two countries. Copies of the Report
of the Delegation have been sent by the
Federation to the concerned Ministries of
the Government of India.

() Copies of the Report have been placed
in the Parliament Library.
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ExpANSION OF PuBLIC UNDERTAKINGS

1680. SHRI KANWAR LAL GUPTA :
SHRI MAHARAJ SINGH
BHARATI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the existing capacity in some
public sector undertakings has been ex-
panded during the last six months; and

(b) if so, the extent thereof and the reasons
therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
(b). The information is being collected and
will be laid on the Table of the House.

Dr. Hazarr REPORT ON LICENSING PoLICY

1681. SHRI KANWAR LAL GUPTA :
‘Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have received
the final report of Dr. Hazari on Licensing
policy ;

(b) if so, the salient features thereof ;
and

(c) the action taken thereon by Govern-
ment ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
(b). The Final Report on Industrial Planning
and Licensing Policy by Dr. Hazari has al-
ready been laid on the Table of the House.

() The recommendations made in the
Report are being examined by Government.

DeLHI A5 DRy Port

SHRI KANWAR LAL GUPTA :
SHRI K. HALDAR :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have agreed to
declare Delhi as dry port ;

(b) whether Government have received
some representations from the public and
the Delhi Administration to declare Delhi
as dry port; and

(c) if so, the main reasons of this demand
as stated by them in their memorandum?

1682,
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c). The
proposal to set up a Dry Port at Delhi
is at present under examination in consul-
tation with the Delhi Administration.
The representations/suggestions received
from the trade are mainly with a view to
enable the traders at and near-about Delhi
to comply with customs formalities at
Delhi instead of at the port of shipment.

Wagons Lying IDLE

1683. SHRI KANWAR LAL GUPTA :
Will the Minister of RAILWAYS be
pleased to state :

{(a) whether it is a fact that many business-
men and industrialists do not get wagons
in time to meet their requirements even at
the major booking centres ;

(b) whether Government have made
any inquiry into this complaint ;

(c) whether it is a fact that a large num-
ber of wagons are lying idle and, if so,
the number of thereof ; and

(d) the steps Government propose to
take to encourage the traders and the in-
dustrialists to use the spare capacity of
wagons 7

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA): (a) and (b). No.
The outstanding indents awaiting clearance
at the end of October 1967 were only 8028
wagons on the Broad Gauge and 10168
wagons on the Metre Gauge which is hardly
a day’s loading potential on the Railways.

(c) Yes. The daily average number of
wagons stabled on the Indian Railways
for want of traffic during July "67 to Oct.
'67 arc given below :

Month Broad Metre
Gauge Gauge
July/67 677 1,636
August/67 4,158 3,311
September/67 12,439 5,478
October/67 11,017 3,654

(d) Whenever transport capacity is not
fully utilised, Chamber of Commerce,
Trade and Industry are approached to
make full use of the transport capacity.
Marketing and Sales Organisations have
also been set up on the Railways to main-
tain close liaison with the rail users both
with a view to develop new traffic as also
to provide betier service to our patroms.
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F.0.B. VALUE oF COTTON SEED EXTRACTION

1686. SHRI RAM AVTAR SHARMA :
SHRINATHU RAM AHIRWAR :
SHRI G. C. DIXIT :

SHRI LAKHAN LAL GUPTA

Will the Minister of COMMERCE be
pleased to state :

(a) whether any proposal has been re-
ceived from the Madhya Pradesh State
Industries Corporation Limited, seeking
their assistance in advising the All-India
Sced Crushers Association to issue neces-
sary certificate for F.O.B. value of cotton
seed extraction on the basis of the foreign
analysis report or on the basis of satis-
factory report of the foreign buyers ; and

(b} if so, the decision of Government
thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) The matter is under consideration of
the Government.

PAPER AND PULP PLANT IN Bastam

1687- SHRIRAM AVTAR SHARMA :
SHRI G. C. DIXIT :
SHRINATHU RAM AHIRWAR :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state the present
position in regard to the establishment of
paper and pulp plant in Bastar ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : A
Project Report has been prepared and is at
present under consideration of Government.

NARKHER-AMRAVATI RAILWAY LINE

1688. DR. A. G. SONAR : Will the
Minister of RAILWAYS be pleased to
state @

(a) whether it is a fact that the preli-
minary survey of Narkher-Amravati Railway
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line on the Central Railway was completed
long ago ;

(b) whether the project has mow been
taken in hand ;

(c) if not, the reasons therefor ; and

(d) whether this line has been included
in the Fourth Five Year Plan, if not, the
difficulties faced in the matter 7

THE MINISTER OF RAILWAYS (SHRI

C. M. POONACHA) : (a) to (d). A traffic:

survey for this Railway line (as BG) was
carried out in 1946 and a part of the Pre-
liminary Engineering Survey was also car-
ried out in the year 194647, Since the
project was not found remunerative, the
remaining portion of the Engineering Sur-
vey was not completed. With the present
difficult ways and means position, chances
of the construction of the line being in-
cluded in the 4th Five Year Plan are remote.

VENTILATED WAGONS
1689. DR. A. G. SONAR : Wil thE_

Minister of RAILWAYS be pleased to.

state :

(a) whether it is a fact that there is an
acute shortage of ventilated wagons for the
transport of oranges during the season at
Kalmeshwar, Kohli, Narkher, Pandurna
Katol and Multai on the Central Rail-
way ;

(b) whether Government propose to pro-
vide at least sixteen ventilated wagons per
day for the Multai Railway station from
where all oranges from Marshitahasil are
exported; and

(c) the number of ventilated wagons sup-
plied last year at the above stations 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.
The demands for loading oranges at Kal-
meshwar, Kohli, Narkher, Pandhuma,
Katol and Multai stations on the Central
Railway are placed for supply of passenger-
fit covered wagons and covered wagons
are supplied according to demand.

(b) Supply of covered wagons, including
ventilated wagons available, for loading
oranges at Multai during the forthcoming
season will be effected as per demand.

(c) During the last seasons (both Ambia
and Mrig), a total of 3,033 wagons, in-
cluding ventilated wagons were supplied
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for orange loading at Kalmeshwar, Kohli,
Narkher, Pandurna, Katol and Multai
stations. Demands for loading oranges
are placed for covered wagons and not for
ventilated type of covered wagoms. A
fair proportion of the covered wagons sup-
plied were of ventilated type. The exact
number of such wagons is not available.

CANCELLATION OF TRAINS

1690. SHRI K. RAMANI :
SHRIMATI JYOTSNA CHANDA
SHRI M. L. SONDHI
SHRI JYOTIRMOY BASU :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that some pas-
senger and goods train services have been
cancelled following the private colliery
owners decision to stop supplies of coal to
the Railways ;

(b) if so, the details thereof :

(c) the number of trains cancelled as a
result thereof ; and

(d) the steps taken by Government to
restore them ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
some train services were cancelled from
7-9-67 to 14-9-67.

(b) and (c). The number varied from
day to day, the average being 615 passen-
ger trains.

(d) After prolonged negotiations with
the Joint Working Committee of the coal
trade, a settlement was ultimately reached
and coal loading to the Railways which
was suspended by most private-sector col-
lieries was progressively resumed and train
services were restored.

STRIKE BY WORKERS OF GARHARA TRAN-
SHIPMENT YARD

1691. SHRI K. RAMANI :

SHRI BHAGABAN DAS :

‘Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the workers
of Garhara transhipment yard near Barauni
went on strike on the 7th September, 1967 ;

(b) if so, what were their demands;

(¢) the number of wagons held up ;

(d) the effect on the movement of food-
grains to North Bihar due to strike ; and
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(¢) the steps taken by Government to
settle the dispute ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,
but they resumed work on 11-9-67.

(b) The demands of the workers were
immediate payment of Handling contractor
of :

(i) 20%, increase in their wages as per
interim award given by the Indus-
trial Tribunal, Bihar ; and

(ii) Bonus.

(c) A total of 754 B.G. and 651 M.G.
wagons were held up from 8-9-67 to 10-9-67
due to strike.

(d) 254 B.G. wagons with foodgrains
were held up.

(¢) The dispute between the workers and
the handling contractors has been referred
by the Bibar Government for adjudication
by the Industrial Labour Tribunal, Bihar,
Patna and it is pending with the Adjudi-
cator.

MISSING OF SUGAR WAGONS BOOKED FOR
JarPur

1692, SHRI K. RAMANI :
SHRI BHAGABAN DAS :
SHRI ONKAR:LAL BERWA :
Will the Minister of RAILWAYS be
pleased to state :
(a) whether it is a fact that sugar wagons
booked for Jaipur are untraceable ;
(b) if so, since when ;
(c) the number of wagons and gquantity
of sugar involved.
" (d) when the wagons were booked and
the place of booking; and
(e) the steps taken by Government to
trace the wagons 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (e).
Presumably the hon. member has in)
view certain wagons loaded with sugar
from Gola Gokaran Nath (on N.E. Rail-
way) and bound for Jaipur. Over fairly
long spells during September and October,
there were breaches between Achnera and
Bharatpur on Western Railway. As a result,
these wagons had to be diverted to the
metre gauge-cum-broad gauge-cum-metre
gauge route via Bareilly and Bhatinda or
Hissar or Delbi Sarai Rohilla and some of
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them naturally suffered unusually delay
but none failed to reach destination.

2. The number of wagons that suﬂered
abnormal delay was fifty.

3. A statement showing the date of
booking and the date of unloading at
Jaipur is laid on the Table of the House.
[Placed in Library. See No. LT-1720/67.]

INpo-U.A.R. TRADE

1693, SHRI K. RAMANI :
SHRI BHAGABAN DAS
SHRI JYOTIRMOY BASU
SHRI R. BARUA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that a semi-official
trade delegation sent to U.A.R. by Govern-
ment found that there is a possibility of
increase in the Indo-U.A.R. trade by 25
per cent more than envisaged in the bila-
teral agreement ;

(b) if so, the details of the commodities
in which the increase trade is possible ;

(c) whether it is a fact that India"s trade
with U.ARR is not increasing because of
India’s hesitation to import more products
from U.AR.;

(d) if so, whether Government are likely
to explore the possibility of importing
more products from U.A.R. ; and

(e) if not, the reasons therefor 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) The Dele-
gation was sponsored by the Federation
of Indian Export Organisations and found
that there was considerable scope for ex-
pansion of trade with U.A.R. There was
no reference, however, to any specific
percentage over and above the level en-
visaged in the Trade Agreement.

(b) The commedities include trucks and
buses, automobiles spares and accessories
engineeering products, drugs and pharma-
ceuticals and components and spare parts
for industrial units in the U.AR.

() and (d). The suggestion that India’s
trade with the UAR is not increasing be-
cause of hesitation on India's part lu
import more products from the UAR is
without foundation. In considering items
which can be imported, however, we bave
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naturally to bear in mind the requirements
of the Indian economy.
(¢) Does not arise.
RAILWAY LINE FROM MANDAPAM STATION
TO DHANUSHKODI
1694. SHRI JAGANNATH RAO
JOSHI :
SHRI SHARDA NAND :
SHRI N. S. SHARMA :

SHRI ATAL BIHARI VAJPAYEE:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is any proposal before
‘Government to extend the Railway line from
Mandapam Station to Dhanushkodi ; and

(b). if so, when this work is likely to be
executed ?

THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA): (a) and
(b). The railway line already exists beyond
Mandapam Station upto Pamban. There
is no proposal so far for restoration of the
Pamban-Dhanushkodi line which was
washed away during the cyclone in
December, 1964,

ExpansioN OF HINDUSTAN MacHINE TooLs,
KALAMASSERY (KERALA)

1695. SHRI C. K. CHAKRAPANI :

EAHII:.IIMATI SUSHEELA GOPA-

SHRI VISWANATHA MENON :
SHRI A. K GOPALAN :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that provisions
for the expansion of the Hindustan Machine
Tools Plant at Kalamassery, Kerala has
been made in the draft outline of the Fourth
Plan ;

(b) if so, the total amount sanctioned
for the expansion of the plant and the time
by which the expansion plan is likely to
be taken up; and

(c) if the answer to part (a) above be in
the negative, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) No amount has been sanctioged so
far as the expansion scheme has been de-
ferred for the present in yiew of the fall in
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the demand for machine tools. The scheme
will be re-examined after watching the
trend of demand for some more time ;
(c) Does not arise.

Loss 10 INDUSTRIES DUE TO HARTAL IN
WEesT BENGAL

1696. SHRIC.K.BHATTACHARYYA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether industries suffered any loss
in income and production due to the hartal
in West Bengal on the 24th August, 1967
which was sponsored by the ruling party ;
and

(b) if so, the manner and the extent
thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRIF. A. AHMED) : (a) Yes, Sir.

(b) No assessment has been made.

Cost oF Probucmion ofF UREA

1697. SHRI SURENDRANATH DWI-
VEDY : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether the scope for reducing the
cost of production of urea at the Neywveli
Lignite Project has been studied ; and

(b) if so, the measures proposed to be
taken in this regard ?

THE MINISTER OF STEEL, MINES
AND METALS (Dr. CHANNA REDDY) :
(a) and (b). The scope for reducing the cost
of production of Urea is under investiga-
tion of the Neyveli Lignite Corporation.
The Government of India appointed a
Committee of Experts in August, 1967,
to study the operation of the Fertiliser
Plant. Their report is under examination
of the Neyveli Lignite Corporation.

MANUFACTURE OF SPARE PARTS AND COMPO-
nenTs BY BH.EL.

1698. SHRI SURENDRANATH DWI-
VEDY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Bharat Heavy Electricals
Ltd. are manufacturing spare parts and
components for electrical equipment already
in use in the country ; and
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(b) if so, the steps being taken to popula-
rise the use of such indigenous parts and
<omponents in the country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) and
and (b). All State Electricity Boards have
becn addressed to furnish to the Com-
pany details of their requirements of spare
parts and components for manufacture by
Bharat Heavy Electricals Ltd.

EXPORT-ORIENTED SPINNING MILLS
1699, SHRIMATI SUSEELA GOPA-
LAN :

SHRI A. K. GOPALAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government propose to set
up five centrally-sponsored export-oriented
spinning mills during the Fourth Plan
period ;

(b) if so, the total amount allotted for
the same ;

(c) whether Government received any
representation from the Kerala Government
in December, 1965 requesting to establish
one export-oriented spinning mill in Kerala ;

(d) whether Government have considered
the proposal ; and

(¢) if so, the decision taken thercon ?

THE MINISTER OF COMMERCE
{SHRI DINESH SINGH) : (a) It is proposed
to st up three centrally-sponsored export-
ociented spinning mills during the Fourth
Plan period but a final decision is yet to
be taken in the matter.

(b) No allocation has been made as yet .

(¢) Yes, Sir.

(d) No, Sir. Due consideration will be
given to the proposal, while taking a final
decision regarding the location of these
mills.

() Does not arise.

Inon Oxe Deposits N KERALA

1700. SHRIMATI SUSEELA GOPA-
LAN:
SHRI A. K. GOPALAN :
Will the Minister of STEEL, MINES
AND METALS be pleased to state:
(a) whether Government have received
any report from the Japanese Geologists

mgarglingthedepoﬁmofhn%h&hn
District, Kerala ;

(b) if so, the details thereof ;

(c) whether Governmént have considered
the report and if so, the decisions taken
thereon ; and

_ (d) when the decisions are likely to be
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METAL (SHRI P. C. SETHI): (a) No,

Sir.

(b) to (d). Do not arise.
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MANUPACTURE OF VARIOUS TYPES OF METALS

AND PRODUCTS REQUIRED FOR MOTOR CARS
BY H.S.L. PLANTS

1704. SHRI MRITUNJAY PRASAD :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether only iron sheets are manu-
factured at Rourkela and if so, the reasons
for nmot making arrangements for manu-
facturing girders, flats, angles, rails, rods etc.

(b) whether all types of sheets required
by the Motor car manufacturing units are
manufactured at Rourkela ; and

(c) the extent to which the demand of
various types of metals viz, steel, iron and
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alloy required for springs, cutlery, razor
blades, surgery knives etc., different types
of instruments and the spares and instru-
ments required for aeropl motor cars
and factories is being met by the HSL
Plants and the types of metals viz. iron,
steel and alloy imported from abroad 7

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(a) At 1 million ingot tonnes stage, Rour-
kela Steel Plant was designed to produce
heavy plates, hot rolled strips/sheets narrow
plates ; cold rolled strips/sheets ; tinplates
and pipes. After the expansion of the
Plant to 18 million ingot tonnes is com-
plete, the Plant will also produce gal-
vanised sheets and electrical steel sheets.
Provisions for the manufacture of girders,
flats, angles, rails, rods, etc., have been
made at Durgapur and Bhilai Steel Plants.
The product-mix of these Plants had been
settled at the stage of planning the Plants
after taking into consideration the demand
estimates for the various categories of steel
and the best way of manufacturing them.
The product-mix of the expansion was de-
cided after taking imto consideration again
the demand estimates for the various cate-
gories of steel and the inbuilt capacity
of the various productive units at Rourkela
Steel Plant at its initial capacity. The
product-mix of a plant settled at the stage
of planning or its expansion cannot normally
be changed without altering the basic con-
cept of the plant itself.

(b) and (c). Informatoin is being collected
and will be placed on the Table of the
House.
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a1 @ € 5 & mfear s gwa =17

CORPORATION FOR ExPORT OF GOODS PRO-
DUCED BY SMALL-SCALE INDUSTRIES

1707. SHRIMATI JYOTSNA CHANDA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government propose to set
up a separate corporation to canalise the
export of goods produced by the small-
scale industries ; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No such proposal is under consideration.

(b) Dioes not arise.
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H. M. T. SUFFERING FROM RECESSION

1712. SHRI R. R. SINGH DEO:
SHRI D. N. DEB
SHRI BEDABRATA BARUA :
SHRI N. K. SANGHI
SHRI Y. A. PRASAD :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that HM.T. is
suffering from heavy recession ;

(b) if so, the amount of loss suffered
dwring the last six months ; and

) the steps proposed to be taken by
Government in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) The total loss in production suffered
by Hindustan Machine Tools Limited dur-
ing the six months from April to Septem-
ber, 1967 is estimated at Rs. 453 lakhs,

2510

(l=)_ The Company are diversifying pro-
duction by taking up the manufacture of
new and  sophisticated machine tools such
85 automats, copying lathes, multi-tool
lathes, etc. They have also plans to manu-
facture presses and sheet metal machinery.
They further intend taking up the manu-
facture of printing machinery.

The Company are offering modified and
tooled-up machines to the specific require-
ments of the customers.

They have opened a number of Sales-
cum-service centres in important places
throughout the country to boost their
sales. They have also opened Sales-cum-
service centres in Frankfurt (West Germany)
and New York (USA).

Cash subsidy on exports of machine tools
has been increased from 10% to 20%, of
the F.O.B. value.

EQUIPMENT IMPORTED POR PumLiC Sector
INDUSTRIES

1713. SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that public sector
industries are still importing equipments
and other components which can be indi-
genously manufactured ;

(b) whether it is also a fact that FLC.CI.
has pointed out many instances of equip-
ments available in India being allowed to
be imported ;

(c) whether any inquiry has been made
in the matter ;

(d) if so, the findings thereof ; and

(e) the remedial measures taken in the
matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Imports are not normally resorted to unless
the indigenously manufactured items fail
to come up to the required specification
or are not available within the stipulated
time schedules. Sometime imports of
components are allowed in order to ensure
integration with other items of equipment
supplied earlier by Collaborators.

(b) Yes, Sir; F.LC.C.I had pointed out
only three instances.



2511 Written Answers

(c) and (d). In one of the case to avoid
undue delay in commissioning the pro-
ject and to allay misgivings that the Col-
laborators had in the matter of guaranteeing
performance, imports had to be allowed.
In another case, import of certain items
was allowed after careful scrutiny by the
technical authorities and discussion with
the Collaborators, in order to ensure that
they could be integrated with items of
equipment procured earlier. Details in res-
pect of the third case have been received
only recently and the matter is under exa-
mination.

(¢) Government have of late tightened
examination of imported items with a view
to securing maximum utilisation of indi-
genous capacity.

CasH ASSISTANCE FOR ExPoRT COMMODITIES

1714. SHRI R. R. SINGH DEO :
SHRI MARANDI :
SHRI Y. A. PRASAD :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government are considering
the desirability of stepping up the rate of
cash assistance for export commodities
mainly engineering goods and steel; and

(b) if so, when the decision is likely to
be taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Mo, Sir.

(b) Does not arise.

Discussions WITH WEST GERMANY FOR
PINANCIAL ASSISTANCE TO INDIAM
RAILWAYS

1715. SHRI R. R. SINGH DEO :
SHRI MAYAVAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that discussions
were held between the Government of
India and West Germany in New Delhi in
September 1967 on the question of financial
assistance to the Indian Railways ; and

(b) If so, the results thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
(b) No final decision has yet been
taken.
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ACCUMULATION OF WOOL STOCKS WITH
S.T.C.

1716. SHR1 HEM RAJ: Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that wool stocks
have accumulated with the S.T.C.; and

(b) if so, the quantity and value thereof
and the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
In terms of an agreement entered into
between the Governments of India and
Australia, the Australian Government has
agreed to supply 4 million Ibs., of greasy
wool under the Colombo Plan for consti-
tuting a raw wool pool for giving advances
to exporters of woollen goods. During
the period November, 1966 to August, 1967,
the State Trading Corporation which is
operating the pool imported 16-26 lakh lbs.
of wool valued at Rs. 92-93 lakhs. Re-
leases of raw wool valued at Rs. 14-95
lakhs have already been made to exporting
firms. The State Trading Corporation
has discussed the question of further re-
leases with the industry and it is expected
that the entire quantity will be taken up
by the industry shortly.

WAGONS FOR HARYANA, DELHI AND PUNIAB

1717. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased 10
state :

(a) whether it is a fact that most of the
Railway wagons bound for the Industrial
towns of Haryana, Delhi and Punjab are
at present stuck up in the yards; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

Ranway TiME TaBLE

1718. SHRI HEM RAJ: Will the.
Minister of RAILWAYS be pleased to
state ©

(a) whether it is a fact that the mew
Railway timings for winter came into
force on the 1st October, 1967 ; and

(b) whether it is a fact that the Railway
Time Tables of Northern Railway were not
available on the Northern Railway stations
till the 17th October, 1967 ?
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THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA) : (a) Yes.

(b) No. Sale of English and Hindi time
tables of Northern Railway commenced
from 23rd and 27th September, 1967 res-
pectively and copies thereof were supplied
to stations, in instalments, upto 17-10-1967.

ROYALTY RATES FOR MINES

1719. SHRI CHENGALRAYA NAIDU:
'Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether it is a fact that the All-India
Mineral Advisory Board suggested to the
Union Government at a meeting in Srina-
gar on the 28th October, 1967 that royalty
rates for mines should in furture be fixed
on the basis of tonnage instead of percentage
of the pitmouth prce ;

(b) if so, whether this proposal has been
accepted by Government; and

(c) other decisions taken by the Board
and whether they have been accepted by
Government ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) The Mineral Advisory
Board at its 14th meeting held in Srinagar
on the 26th & 27th Ssptember 1967, inrer
alia recommended that the concept of the
levy of royalty on a percentage of pits-
mouth price should be given up as it allows
a great deal of flexibility in the recovery
-of royalty.

(b) This is under consideration,

(c) A Statement giving the other main
recommendations of the Board is laid on
the Table of the House. [Placed in Library.
See. No. LT-1723/67]. They have been
generally accepted by Government and neces-
sary follow-up action is being taken.

Loss 10 JUTE INDUSTRY

1720. SHRI CHENGALRAYA NAIDU:
‘Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Jute industry
is losing Rs. 1-5 crores a month due to the
‘wide disparity between the prices of raw ma-
terials and finished products;

(b) if so, whether it is also a fact that
during the last one year four Mills had
gone out of operation and some others are
on the verge of closure ;

(c) if so, the reasons for this crisis ; and

(d) the steps Government propose to
take in this regard ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) The Indian
Jute Mills Association has been representing
about the loss suffered by the industry owing
to disparity in prices between raw material
and finished goods.

(b) and {c). During 1967 four mills had
closed down. These closures were partly
due to uneconomic working and financial
difficulties and partly due to labour troubles.
One of the mills has since reopened. Go-
Vernment are not aware of any other mills
being on the verge of closure.

(d) Attention is invited to statement
made in the House on the 10th August 1967
regarding the problems of the jute industry.

Uparpur Zmnc PLANT

1721. SHRI CHENGALRAYA
NAIDU : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether it is a fact that the Zinc
Plant in Udaipur was completed and pressed
into service on the 2nd October, 1967

(b) whether the production has been
started ;

(c) if so, the annual capacity thereof ;
and

(d) the total expenditure involved in
this plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) and (b).
The Construction and erection of the Zinc
Smelter project of the Hindustan Zinc
Limited at Debari near Udaipur was prac-
tically completed during October-Novem-
ber, 1967, except of ome or two minor
units. The starting up and regular opera-
tion of the Plant has, however, been delayed
due to non-availability of adequate electric
power from the Rajasthan State Electricity
Board.

(c) The annual capacity of the Zinc
Smelter is as follows :

(i) Electrolysis zinc

(ii) Sulpburic acid

18,000 tonnes
28,000 tonnes
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(iii) Superphosphates
from (i) above 75,000 tonnes
(iv) Cadmium 75 tonnes

(d) The estimated capital expenditure
of the Zinc Smelter, excluding mines, is
Rs. 9-52 crores.

SMALL Car

1722. SHRI VIRENDRAKUMAR
SHAH :

SHRIMATI
NDA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

{a) whether it is a fact that all types of
taxes together account for, on an average,

32 per cent of the total selling price of the
car in India;

(b) whether he has received any proposal
regarding the manufacture of small car, the
cost of production of which might be so
low, as to sell the car at Rs. 6,000 after
accounting for the above taxes; and

JYOTSNA CHA-

(c) if not, how Government propose
to manufacture cheap car ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) Yes.

{b) No.

(c) Cheapness is a relative term. A
‘cheap’ car does not necessarily mean a
car selling at Rs. 6,000, including taxes.
Government are exploring the feasibility
of manufacturing a car which will be rea-
sonably low-priced in relation to the general
price levels in the country and the prices
of the cars now being made in the country.

InPORT OF GOLD CYANIDE

1723. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of COMMERCE
be pleased to state :

(a) whether Government’s attention has
been drawn to a news-item in the Financial
Express, dated the Ist August, 1967 re-
garding “Gold Making—The Easy Way™.

(b) the total imports of gold cyanide
during the last two years

(c) in view of the reported malpractice
of making gold from the gold cyanide, whe-
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ther Government proposes to ban the
import of gold cyanide; and

(d) whether Government propose to im-
port in their own gold cyanide on a large-
scale for separating gold therefrom so as
to reduce the gold prices ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir.

(b) to (d). The import of geld cyanide is
banned.
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SuppLy of CANE CRUSHERS BY NAHAN
FounNDRY

1725. SHRI PREM CHAND VERMA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(2) whether it is a fact that Nahan Foundry
undertook to supply 150 Sultan Cane
Crushers to a private firm in Saurashtra in
December, 1964 @Rs. 1,320 per Crusher
which was less than its cost price;

{b) wh=thar it is also a fact that the Mahan

Foundry made a provision of a loss of
Rs. 33,000 in its accounts in advance on
this contract, while the actual supply was
made in 1965;

(c) whether some defects in crushers were
found by the purchaser in the first lot an
the whole lot was brought back at the
Foundry's cost for rectification of defects;
and

(d) if so, whether the responsibility for
mismanagement was fixed and investigations
made and if so, the result thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (2) to
(d). The information is being collected and
will be placed on the Table of the Heuse,

ESSENTIALITY CERTIFICATES ISSUED BY
DIReCTOR OF INDUSTRIES, DELHI

1726. SHRI PREM CHAND VERMA:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(2) the number of Essentiality Certificates
given by the Director of Industrics, Delhi
and the total valve therecf along with the
items for which certificates of more than
Rs. 50,000 value were released and the
parties who received them;

(b) the number of Essentiality Certificates
issued in 1965-66 together with the number
of partics who had received these Essentiality
Certificates in 1962-63 and the number of
new partics among them;

{c) whether Government have received
complaints that large-scale irregularities in
this respect had taken place in the Office of
the Direcior of Industries, Delhi; and

{d) if so, whether any enquiries were made
and the result of such enquiries and whether

any action was taken to stop these irregulari-
ties?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F.A. AHMED): (a) The
period for which the information is
required has not becn indicated in the
Question,

(b) The total number of Essentiality Certi-
ficates issued for general items during
1965-66 was 882, including 3 new units,
The information required regarding Essen-
tiality Certificates issued during 1962-63
is not readily available. '

(c) No, Sir.

(d) Does not arise.

[RREGULARITIES TN HINDUSTAN MACHINE
Toots

1727. SHRI PREM CHAND VERMA:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be plcased to state:

(a) whether it is a fact that there were
many irregulaiities in the management of
the Hindustan Machine Tools Ltd., and

(b) whether any investigaticn was made
and if so, the facts that came to light?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A, AHMED): (2) No,
Sir.

(b) Does not arisc.

QuaLry oF HINDUSTAN MACHINE
TooLs

1728. SHRI PREM CHAND VERMA
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether it is a fact that the quality
of products of the Hindustan Machine
Tools has considerably deteriorated result-
ing in the reduction of sales;

(b) whether it is also a fact that the
management have admitted deterioration of
quality of products; and

{c) if so, the measures token to stop this
and whether any change in management
was effectcd?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (F.A. AHMED): (a) No, Sir.
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Reduction of sales is due to economic
recession.

(b) and (c). Do not arise.

WATER METERS PURCHASED BY HEAVY
ENOMINEERING CORPORATION

1729. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether it is a fact that the Heavy
Engineering Corporation, Limited pur-
_chased 6,000 water meters valued at Rs. 6
lakhs in 1964, which were not made use of
till  31st December, 1966;

(b) whether these meters were not used
because they were defective; and

(<) the details of the loss suffered and the
actiontaken against those responsible for
the loss?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) For the quarters in the township, Heavy
Engineering Corporation Limited purchased
6,912 water meters valued at Rs. 602
lakhs during the period from February 1963
to Januzry, 1965,

(b) and (c). 2,129 meiers were installed at
a ¢35t of Rs. 1-09 lakhs during the period
from April 1963 to June 1965, As a
result of agitation among the low paid
employees and conscquent conciliation
proceedings, it was decided to reduce sub-
stantially the rate of water charges in respect
of employees drawing pay upto Rs. 500/-
per month and to allow certain free limits
upto which no water charges were
recoverable in respect of various categories
of quarters. On account of the decision to
reduce the rate, the installation of water
meters became an uneconomic proposition
and it was decided that water charges should
be recovered at a flat rate only from the
occupants of superior type of quarters and
ithat no charges were to be levied in other
«ases. The recording of water reading
therefore became unmneccssary. All these
could not be foreseen at the time the decision
‘was taken to purchase the meters. Of the
meters purchased 4,541 meters are still in
stores in new condition and efforts are being
made to sell them, There is no question of
action against any officer of the Company.
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CorTaGe INDUSTRY IN ORissa

1730. SHRI K. P. SINGH DEO: Will the
Minister of COMMERCE be pleased to
state:

(a) whzthzr there is any scope for further
development of cottage industries in Orissa;

(b) if so, the cxtent thereof; and

(c) the extent to which Gavernment have
contributed to encourage cottage industries
in Oxissa 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
The information will be collected and laid
on the table of the House in duc course,

PERFORMANCE OF RAILWAYS IN HANDLING
Goops TRAFFiC

1731. DR. RANEN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it s a fact that the performance
of the railways in regard to goods traffic in
the first four months of the current finan-
cial year was much below expectation;

(b) if so, the reasons therefor; and

(c) the steps taken to improve the perfor-
mance of railways in this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.
The loading of revenue earning goods traffic
during the first 4 months of the current
financial year waslessthanthe anticipations.

(b) This was muinly due to less offering
of traffic of all commodities, particularly
traffic to and from Steel Plants, due to
the recession and drought conditions.

(c) The reasons were beyond the control
of Railways. Marketing and Sales Organisa-
tions have been set up on the railways to
maintain close liaison with the rail users
both with a view to develop new traffic as
also to provide better service to our patrons,

Increase 4 Price o CoaL

1732. DR. RANEN SEN :
SHRIMATI SAVITRI SHYAM :
SHR1 MARANDI :
SHRIS.S. KOTHARI :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :
(a) whether the prices of coal of all grades
have been increased™ by the Minc-owners
since the 1st September, 1967; and
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(b) if so, Government"s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) and
(b). Yes, Sir. With a view to largely
neutralising the effect of the implementation
of the Coal Wage Board’s recommenda-
tions, by mutual negotiations it was agreed
that the price of coal be raised by Rs. 5/~
Rs. 4/- and Rs. 5:23 per tonne for coals
from Bengal-Bihar, Madhya Pradesh and
Andhra Pradesh respectively, with effect
from the Ist September, 1967,

CIRCULAR RAILWAY IN CALCUTTA

1733. DR. RANEN SEN : Will the
Minister of RAILWAYS be pleased to state:

(a) whether the result of investigation
made by study team on the feasibility of
having a circular Railway in Calcutta area
has been submitted to Government; and

(b) if so, the main features thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise,

ExTensioN oF B. G. RAlLwAY Line
FROM JOGIGHOPA TO TINSUKIA

1734. SHRI DHIRESWAR KALITA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether a memorandum from the
C.P.I. Assam State Council was recsived by
him in Gauhati en the 21st Octobsr, 1967
for the extension of the Broad Gauge
Railway line from Jogighopa to Tinsukia
for constructing a bridge over the Brahma-
putra river; and

(b) if so, the decision taken by Govern-
ment in the matter 7

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA) : (a) Yes.

(b) Due to the difficult ways and means
position, such a project is not being contem-
plated at present.

CoNVERSION OF GUNTAKAL-BANGALORE
M.G. Line iNTo B.G. Line

1735. SHRI S. A. AGADI : Will the
Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question
No. 1903 on the 18th November, 1966 and
state :
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(a) whether the traffic survey for the
conversion of the Guntakal-Bangalore M.G.
section to B.G. has been completed; and

(b) if so, the estimated cost thereof and
when the work is likely to be started ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Not
yet.

(b) Does not arise.

KANDLA AND KARAIKAL PORTS

1736. SHRI S. A. AGADI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether there is any proposal lo
declare Kandla and Karaikal (South) as *free
ports’;

(b) if so, whether any areas have been
earmarked around the respective ports;
and

(c) if so, the details thereof?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.
There is no proposal to declare Kandla or
Karaikal as ‘free ports’.

(b) and (c). Do not arise.

CLosURE oF INDUSTRIES TN MYSORE

1737. SHRI S. A. AGADI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that the Mysore
State Government have decided toclose
some industries out of the state managed
group of industries;

(b) if so, whether the Union Govern-
ment have considered to take over somc
essential industries that are incficiently
managed by the Mysore State Govern-
ment; and

(c) if so, the industries which are proposed
to be closed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
() to (c). The information is being col-
Iscted and will be laid on the Table of the
House.
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Srocx o MacioNe TooLs witH H.M.T.

1738. SHRI S. A. AGADI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that large stocks
of machine tools manufactured at the
Hindustan Machine Tools Factories are
lying unsold with the said factaries;

(b) if so, the value of stocks so lying
unsold as on the Ist Aygust, 1967 at each
of the factories;
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(c) whether it is also a fact that a good
number of consignments of tools were des-
patched from Bangalore to Bombay and
elsewhere without any records or gate
passes; and

(d) if so, the number of consignments that
were not taken delivery of at the destina-
tions 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a) and
(b) : The stocks as on 31st October 1967
were as under :—

Unit Total The total stock of the following
stock on were held for forward delivery
31-10-67 and against deferred credit terms
Mo. of Value Nos. Value (Rs. lakhs)
machines (Rs.
lakhs)
Bangalore 419 196 154 62
Pinjore 121 88 38 17
Kalamassery 45 16 34 14
Hyderabad 10 35 10 35
395 335 236 128
(c) No, Sir. IMPORT OF COTTON FROM SINGAPORE

(d) Does not arise.

Boarp ofF DIRecCTORS OF Bokaro
STEEL PLANT

1739. SHRI A. SREEDHARAN:
SHRI KAMESHWAR SINGH:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether a British national has been
appointed on the Board of Directors of
Bokaro Steel Plant; and

(b) if so, the reasons therefor?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) No, Sir.

(b) Does not arise,

MARKET

1740. SHRI A. SREEDHARAN :
SHRI KAMESHWAR SINGH:

Will the Minister of COMMERCE be
pleased to state:
(a) whether it is a fact that India is buying
cotton from Singapore market;
| (b) if so, the quantity of cotton purchased
and the foreign exchange spent thereon
during 1966-67;
(c) whether its transportation is handled
by Indian ships; and
(d) if not, the amount of freight paid as
foreign c¢xchange to foreign shipping ccm-
panies?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No, Sir.

(b) to (d). Do not arise.
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EXPORT OF BLACK PEPPER

1741. SHRI P. C. ADICHAN: Will the
Minister of COMMERCE be plcased to
state:

(a) whether it is a fact that the export of
black pepper has declined in the current
Year;

(b) If so the reasons therefor; and

(c) the steps taken 10 siep up the export
of black pepper?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir.

(b) The fall is due to competition from
Indonesia.

(¢) A proposal to send a delegation to
Indonesia for price stabilisation is under the
consideration of the Government.

Prices oF Basy Foop

1742. SHRI P, C. ADICHAN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that the prices of
baby foods have gome up recently;

(b) if so, the reasons therefor; and

(c) the steps taken to control the prices of
baby food.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) Yes,
Sir.

(b) The increase has been due to the in-
crease in the cost of fluid milk, Sugar, Vita-
mins, Chemicals and tin containers.

(c) The baby food manufacturers have
agreed to exercise voluntary price control
and seek the prior approval of the Govern-
ment before effecting any further increase in
the price.

Coir BoArRD

1743. SHR1 P. C. ADICHAN: : Will the
Minister of OCOMMERCE be pleased to
state:

{a) whether the Coir Board submitted a
wolfare scheme in June, 1967;

(b) if so, the details thereof; and

2526

(c) the steps taken by the Coir Board for
the benefit of Coir Industry workers num-
bering over 5 lakhs?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE
MOHD. SHAFI QURESHI) : (a) The Coir
Board submitted Ja scheme for the general
welfare of coir labour, in April, 1967,

(b) A statement is laid on]the Table of
the House. [Placed in Library. See WNo.
LT—1724/67].

(c) The Coir Board has not so far under-
taken any scheme in the nature of generat
welfare of coir labour. All the develop-
mental and promotional schemes under-
taken by the Board are, however, intended
to benefit the coir worker.

EXPORT To ARAB COUNTRIES

1744. SHRI VASUDEVAN NAIR: Will
the Minister of COMMERCE b: pleased to
state:

(a) the efforts made to increase India's
exports to Arab countries, folllowing the
latter’s boycott of Western goods in their
region;

(b) whether as a result of these efforts,
there has been any increase in our exports to
these countrics; and

(c) if 30, to what extent?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) There is no
boycott of western goods in Arab countries,
though some of them have tended, in varying
degrees, to look for alternative sources of
supply. The Federation of Indian Export
Organisations sent two Trade Teams to
survey the prospects of expanding trade and
individual businessmen have also visited the
area.

(b) A significant increase in exports is
expected in the case of UAR, Sudan, Kuwait
and Iraq. Exports to Arab countries on the
farther side of the Suez Canal, however, are
likely to be affected adversely by the closure
of the Suez Canal.

(c) It will be a little time before the results
of ourefforts can be measured with anmy
ACCUTAcY.



2527 Written Answers

RecessioN 1IN ENGINEERING INDUSTRY

1745. SHRI VASUDEVAN NAIR :
SHRI J. N. HAZARIKA :
SHRI N. K. SOMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the steps taken to fight the recession in
the Engincering industry;

(b) whether as a result of those steps, there
has been any improvement in the situation;
and

(c) if so, to what extent?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Some of the remedial measures already set in
motion for relieving the idle capacity arising
out of recession in demand include:

(1) Banning of imports to the extent the
indigenous capacity makes it possi-
ble. This also includes a review of
imports already authorised but not
irrevocably committed.

(2) Review of the governmental develop-
ment programmes which have been
affecting the demand in industries,
and placement of increased orders
where feasible as in the case of rail-
way wagons.

(3) Considering the question of permit-
ting diversification on a more liberal
basis.

(4) Stepping up of exports through
stronger marketing structures both
for the public Sector and Private
Scctor. An appeal has already been
issued recently to the Chief Execu-
tives of selected units of the major
industrial sector in this connection.
The question of providing further

incentives for exports is also under
consideration.

5) Aonouncement of the new Credit
Policy in a bid to counter the reces-
sionary trends in the economy.
Under this policy, cheaper finance is
expected to be available for certain
priority sectors like exports, en-
ginecring and metallurgical indus-
tries, agricultural machinery and
equipment, trucks, commercial
vehicles and small scale industries.
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It is expected that the policy as
announced will mitigate to a very
large extent one of the major difi-
culties faced by a large section of
the industry.
(b) and (c). It would be possible to deter-
mine the extent of improvement, only afier
the lapse of a reasonable period of time.

TrADE WITH EAST EUROPEAN COUNTRIES

1746. SHRI VASUDEVAN NAIR :
SHRI K. LAKKAPPA :
SHRI BAL RAJ MADHOK :

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have studied the
possibility of further expanding India's
trade with east european countries ; and

(b) if so, the result thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) The trade is increasing year by year as
will be observed from the following : —

Value in Million Rs.

1965 1966 1967
(Jan.-
July)
Imports into
India 1500-81 1836-59 1374-38
Exports from
India 1515-65 1927-20 1430-51

ForklGN COLLABORATION FOR INDUSTRIES

1747, SHR1 YASHPAL SINGH : will
the Minister of INDUSTRIAL DEVELOP-
MENT ANP COMPANY AFFAIRS be
pleased to state :

(a) whether any rules have been made for
securing foreign colluboration in industries
by Ministers during their foreign tours;
and

(b) if so, whether a copy thereof will be
placed on the Table ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (2)
No, Sir.’

(b) Docs not arise,
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Licemces 1SSUED TO BirLa CONCERNS

1748. SHRI YASHPAL SINGH :
SHRI S. KUNDU :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AFF-
AIRS be pleased to state :

(a) whether any licence has been granted
to the firms in which Birlas have a subs-
tantial interest after the termination of the
last session of Lok Sabha;

(b) if so, the number therecf and the
reasons therefor; and

(¢) the number of applications for indus-
trial licences for Birla firms pending dis-
posal and the number of those referred to
the Cabinet Sub-Committee and the reascn
therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
to (¢). The required information is being
collected and will be placed on the Table
of the House,

REORGANISATION OF HINDUSTAN STERL
LtD.

1749. SHRI YASHPAL SINGH :
SHR1 ESWARA REDDY :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(@) whether he has completed his plans
to re-organise the present set-up of the
Hindustan Steel Ltd;

(b) if so, the details thereof: and

() whether 2 copy of the revised plan
will be laid on the Table?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(a) to {¢). No, Sir. The maitter is atill
under consideration,

PORTERS AT DELHI AND New DeLm
RAILWAY STATIONS

1750. SHRI YASHPAL SINGH :
SHRI K.M. ABRAHAM :

Will the Minister of RAILWAYS be
pleased to state :

(@) whether porters at Delhi and New
Delhi Stations are not satisfied with their
working conditions; and

(b) if so, what steps are being taken to
look into their grievances?
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THE MINISTER FOR RAILWAYS
(SHRIC. M. POONACHA) : (a) and (b).
Licensed porters at Delhi and New Delhi
stations have been complaining for some
time past, asking for certain facilities to
which they are not cligible. The Ministry
of Labour, Employment and Rehabilitation,
have recently formed a Study Group to
look into the living and working conditions
of the licensed porters on the Indian Railways
as a whole and to suggest improvements.
Suitable action will be taken on receipt
of the report of the Study Group,

Derective LIGHTING AND Fan Equie-
MENTS IN TRAINS

1751. SHRI S. C. SAMANTA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether he is aware that the lighting
and fan equipment in the various trains
including important Mail and Express
trains fail too often causing cither black
outs or flickering lights;

(b) whether the defects are due to sub-
standard batteries and dynamos or ineffi-
ciency of the stafl; and

(c) thesteps, if any, being taken to improve
the malady?

THE MINISTER FOR RAILWAYS
(SHRI C. M. POONACHA) : (a) There
have been some cases of deficiencies and
defects in the lights and fans provided in the
trains.

(&) These are mainly on account of wide-~
spread thefts and pilferages of various
equipments on the coaches by anti-social
clements, The position is further aggra-
wvated due to shortage of batteries on account
of the present inadequate manufacturing
capagcity in the country.

(c) A number of counter measures have
been taken to overcome the difficulties,
some of which are listed below :

(i) Improvement in the standard of main-
tenance of train lighting equipments at
terminal station.

(if) Inspection to ensure that the lights
and fams and other amenities in the trains
are in working order before the trains leave
the starting stations.

(iif) Ensure that the lights, fans and other
amenities are maintained in working order
enroute by Coach Attendants who shonld
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attend to minor defects like replacement
of bulbs, brushes, fuses etc.

(iv) Frequent inspections’ by Adminis-
trative Officers to ensure strict compliance
of various instructions issued in this regard.

(¥) Completion of anti-theft and anti-
pilferage measures to reduce unathorised
interference with the equipment.

(vi) Review, reorganisation and ration-
alization of the maintenance facilities.

{wii) Procurement of adequare quantitites of
spares of satisfactory standard, with special
emphasis on vital items.

(viil) Adopt security measures in conjunction
with the security force on the Railways to
ensure safety of equipment in the conches.

(ix) Efforts are being made to increase the
production capacity for trains lighting
cells in the country. In addition, arrange-
meats have also been made for import of
cells to overcome the immediate shortage.

(x) The present system of train lighting
in coahes is also under review to imprcve
its performance and reliability by carrying
technical improvements.

The problem is being tackled by adopting
all possible measures so that amenities of
lights and fans are maintained in good
working order.

ELECTRIFICATION ON DELHI HOWRAH
LINE

1752. SHRI S. C. SAMANTA : Will
the Minister of RAILWAYS be pleased
to state :

(a) the distance on the Delhi-Howrah
Railway Line on which electricfication has
been completed and electric trains have
started running;

(b) the time likely to be taken for the
electrification of the complete track on this
route; and

(c) the additional facilities and advantages
to be made available to the travelling
public as a result of electrification and how
shall the railway administration benefit
from it?

THE MINISTER OF RAILWAYS (SHR1
C.M. POONACHA): (2) Out of the total
distance of 1,441 Km. between Delhi and
Howrah via Grand Chord, electricfication
of 1017 - Km. between Howrah and Kanpur
has been completed.  Electric trains are also
ronning between Howrah and Kanpur,
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(by Out of the balance distance 424 Km.
between Kanpur and Delbi, electrication of
220 Km, between Kanpur and Tundla is
programmed during the 4th Five Yeer Plan
and the work is expected to be ccmpleted by
1970-71. There is, at present, no final prop-
posal for extending clectricfication from
Tundla to Delhi.

(c) Electrification will provide smicke free
and fast running trains to the travelling
public and for the railway administration the
electrification will result  in efficicnt and
economical operation.

LATE RUNNING OF EXPRESS MAIL TRAINS

1753. SHRI S. C. SAMANTA: Will the
Minister of RAILWAYS be pleased to
state:

(@) the reasons for the Express and Mail
trains running usually late even though they
have been allowed near about or more than
two hours to cover a distance of three hun-
dred miles, as compared to pre-Independence
timings ; and

(b) the steps being taken to make trains
more punctual?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) While the
overall running time of certain Mail/Express
trains has slightly increased as compared to
pre-Independence days, there has been a
reduction in the journey time of many
others. The increase in the running time of
some Mail/Express trains has been due
mainly to extra time having to be provided
to cater to additional stoppages and in-
creased duration of halts on public demand,
increasing number of slip coaches necessita-
ting extra time for their attaching and
detaching at junction stations and increased
tempo of devclopmental works on the line
for creation of additional transport capacity
also requiring provision of extra time.

There are a variety of reasons for late
running of Express and Mail traios such as
crossing delays on saturated single line
section where the late running of one train
upsets the running of other trains on the
section, stray failures of mechanical and
signalling equipment which cannot be fore-
seen, failures of communication equipment
and occasional defects in locomotives
requiring attention etc. etc., In addition,
an increasing number of incidents of alarm-
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chain pulling,disruption of train services by
agitators, thefts of copper wire and Railway
fittings by anti-social elements, and floods
and breaches have also contributed to the
late running of Express and Mail trains.

(b) A close watch is being kept at all
levels on the day to day performance of
Mail/Express and other trains and every
thing feasible is dcme to ensure their
pualnct running.

‘WaAGON BUILDING INDUSTRY

1754. SHRI D. N. PATODIA: Will the
Minister of RAILWAYS be pleased to state:

(a) the total capacity of the wagon building
industry in the public sector and the up-to-
date output during the current financial
year;

(b) if the output falls short of the capa-
city, the reasons therefor; and

(c) the loss incurred by the Railways as a
result of the shortfall in output ?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA): (a) (/) Capa-
city has not been created specially for wagon
building in the public sector. New wagons
are, however, being produced in Railway
Workshops since 1960 when the capacity
of wagon building industry in the private
sector was not adequate to meet the in-
creasing requirements of the Railways, by
absorbing the surplus capacity which had
been generated in such Workshops through
increased productivity on the introduction of
incentive scheme. This work is carried out
in the Repair and Maintenance Workshops
and is planned to taper off as the repair and
maintenance load builds up progressively.

(ii) The actual output during the first 7
months of the current financial year i.e.
upto 3lst October 1967 is 22005 wagons
in terms of 4-wheelers against estimated
production of approximately 4,300 wagons
in terms of 4wheelers during 1967-68.

(b) The output is commensurate Wwith
the capacity.

(c) Does not arise.

TAKING OVER OF COTTON TEXTILE MmLs

1755. SHRI D. N, PATODIA: Will the
Minister of COMMERCE be pledsed to
state:

(a) whether it is a fact thatout of the
cight cotton textile mills taken over by
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Government during the last two years, two
have been closed and six are running at a
loss;

(b) whether it is also a fact that in 1966
alone, the losses amounted to Rs. 1-83 crores
inspite of preferential allocation of Cotton
and relaxation of some of the provisions
of labour legislation;

(c) whether the amount of loss would have
besn still greater, if the relaxations in the
provisions of the labour legislation had not
been given, and if so, the financial impact of
such relaxation on the working of the mills;
and

(d) in view of such experience, whether
Government are considering to hand over
such textile mills back to the original owners
and what is the present thinking of Govern-
ment regarding further taking over of sick
mills?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a)to(®):
Out of the eight cotton textile mills taken
over by Government during 1965-66 and
1966-67, two have been closed and six are
running at a loss.

Out of the eight mills in question, only
seven were under Authorised Controllers in
1966 and only four of them were working.
The total losses incurred by these mills in
1966 amounted to about Rs. 2:45 crores,
after providing for depreciation, etc. These
losses covered substantial payments made by
the Authorised Controllers against liabilities
incurred by the mills before they took them
over. There were no material relaxations of
provisions of labour laws in favour of these
mills. The financial impact of the alloca-
tion of cotton by the Textile Commissioner
to these mills at ceiling prices in 1966 was
of the order of Rs. 50,000 only.

There is no proposal at present to hand
over the mills in question back to the origi-
mal owners. As regards further taking
over of sick mills, Government are not
considering [taking over any; other such
mill till the Cotton - Textile Companies
(Management of Undertakings and Re-
construction or Liquidation) Bill, 1967,
which has already been introduced, has been
passed.
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CLosuRE oF INDUSTRIES IN WEST BENGAL

1756. SHR1 D. N. PATODIA :
SHRI BAL RAJ MADHOK :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that since March,
1967 on account of imdustrial and social
unrest in West Bengal, large number of
industrial and commercial Units have closed
down cither partially or wholly resulting
into curtailment of production and lay-off
and retrenchment of workers;

(b) if so, the number;of industrial units
so affected and the number of workers
retrenched and laid off;

(c) whether it is also a fact that future
sXpansion of industrial units has stopped in
West Bengal and the enterprencurs are un-
willing to invest any further capital under
the conditions of insecurity prevailing
there; and

(d) if se, the steps Government propose
to take in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) to
(d). Government have no precise data on the
subject nor has there been any systematic
survey of the industrial and social unrest in
‘West Bengal and(its impact on the industrial
prospects. We are,'no doubt, aware of the
industrial unrest and its adverse cffect on
the industrial produetion. The Govern-
ment have been in constant touch with the
State Gevernment on measures to promote
industrial peace.

ATTACK ON TRAIN IN WEST BENGAL

1757. SHRI D. N. PATODIA:

SHRI N. K. SOMANI:
SHRI J. K. MONDAL:

Will the Minister of RAILWAYS be
pleased to state:

(a) the oumber of occasions when the
Railway trains were attacked by unrully
mob in West Bengal during the last four
months;

(b) the causes which led to the distur-
bances;

(c) whether it is & fact that the Rajlway
Protection Force failed to give any adequate
protection to Railway property during all
these incidents; and
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(d) the loss suffered by the Railways as a
result of these disturbances?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (@) No such
incidents bave been reported during the
period.

(b) to (d). Do not arise.

MALPRACTICES BY BirLa INDUSTRIAL
Unrrs

1758. SHRI YOGENDRA SHARMA:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether Government have made any
investigation into the allegation of cor-
ruption and malpracticas indulged in by the
industrial units under the control of Birlas;

(b) if so, the findings thereof; and

(c) the action taken thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS ( SHR1 F. A. AHMED ):
(a) to (¢). Government have actively pre-
ceeded with the investigations into the
various allegations against the Birla Group
of companies. The investigations cower a
wide fizld and some ofthe detailed replics
have been received only very recently. The
replies are being studied expeditiously with a
view to an early formulition of the course
of action to be taken.

INDUSTRIAL PrODUCTION

1759. SHRI YOGENDRA SHARMA:
Will the Minister of INDUSTRIAL DE-
YELOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether industrial production has
registered a decline in the recent months;

(b) if so, the reasons therefor; and

(¢) the steps taken to arrest the decline
in production?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS ( SHRI F. A. AHMED 3:
(a) and (b). The official index of industrial
production (Base 1956—100)stood at 199-3
during July 1967 as against 199-8 in January
1967 and 192-6 during the year 1966,
However, the engineering industries produ-
cing capital goods have had the impact of
recession during the last few moaths. This
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was mainly due to lack of orders, pruning of
development programmes, non-finalisation
of plant projects and labour troubles.

(c) The following steps have been taken
from time to time to arrest the decline in
production:

() De-licensing of a number of indus-
tries from the provisions of the
Industries (Development and Regu-
lation) Act.

(i) Assistance in divessification of the
lines of manufacture in order to
utilise the installed capacity to full
extent.

(iii) Liberalisation of raw material
imports.

(iv) A high power Steering Ccmmitiee
has been constituted to conmsider the
various bottleneck and to suggest
remedial measures and draw up a
programme of action.

(¥) Various steps taken by the Reserve
Bank of India to stimulate the flow
of credit have been announced by
them in a Press Note dated 3lst
July, 1967,

{v) Advance orders have been placed on
the manufactirers against the public
sector requirements such as railway
wagons, etc.

ExpaNsioN ON DURGAFUR AND
ROURKELA STEEL PLANTS

1760, SHRI P. GOPALAN:

SHRI VISWANATHA MENON:

Wwill the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether Government have prepared a
scheme for the expansion of Durgapur and
Rourkela Steel Plants in the Fourth Plan;
and

(b) if so, the details thereof and when the
proposed expansion scherae will be put into
effect 7

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
{a) and (b). The Draft Outline of the Fourth
Five Year Plan envisages expansion of Durga-
pur Steel Plant from 1-6 million tonnes in-
got steel capacity to 3-4 million tonnes ingot
steel capacity; and of Rourkela Steel Plant
from 1-8 million tonnes ingot steel capacity
to 2-5 million tonnes ingot steel capacity.
However, in view of the slow growth in the
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demand for steel and the paucity of resour-
Ces, implementation of these expansions
has been deferred for the time being.

2, In the interim, a study on demand for
iron and steel has been commissioned from
the National Council of Applied Economic
Research; and considering the vital impor-
tance of developing Indian manufacturing
capacity, a Committee has also been constitu-
ted to advise the Government on the extent
of self-reliance in steel making capacity.
Th=se rzports are expected to be received in
early 1968. De:cisions on expansion of
Durgapur and Rourkela Steel Plants are
proposed to be taken thereafter.

TRADE DELEGATION TO IRAQ, LEBANON
AND LiBya

1761. SHRI P. GOPALAN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that India dropped
the trade delegation scheduled this year to
wisit Irag, Lebanon and Libya;

(b) if so, the reasons therefor;

(c) whether Government propose to send
D:legations to these countries in the near
future; and

(d) if so, when?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No Sir,
A delegation sponsored by the Federation
of Indian Export Organisations has already
visited Iraq, Lebanon and Libya are likely
to be covered by another Delegation the
timing of whose visit has not yet been settled.

(b) The main reason for postponing a
visit to Labanon and Libya was that both
are on the farther side of the Suez Canal
and access to them has become more difficult
and costly as a result of the closure of the
Canal,

(c) and (d). The Federation of Indian
Export Organisations will sponsor the visit
of a Delegation to Lebanon, Libya and one
or two other countries as soon as the time
is regarded as ripe.

STrEL EXPORT
1762. SHRI P. GOPALAN:
SHRI NAMBIAR:
Will the Minister of STEEL, MINES AND
METALS be pleased to state:

(2) whether  Government's attention
has been drawn to a news-itemn published in
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the Economic Times, 15th September,
1967 that certain anomalies in the present
export policy of Government hamper steel
export;

(b) if so, what are the anomalies; and

(c) the steps taken by Government to
remove the anomalies?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND

METALS (SHRI P. C. SETHI): (a) Yes, Sir,

(b) The anomalies mentioned in the news-
item are:

(i) while the steel industry is in the grip
of recession and is facing an accu-
mulation of stocks, neither the

authorities nor the main
producers are inclined to exploit
fully the export opportuni-

ties. The Steel Exporters Associa-
tion has got very restrictive member-
hip.

(ii) since exports of steel involve sizable
losses, it is not possible for the ex-
porters to bear them unless they
are given adequate subsidies. The
subsidy is, however, given only to
the members of the Steel Exporters
Association,

(iif) The main producers supply
goods for export only to the
members of the Association.
Most of the dealers in Bombay
and madras are keenm to partici-
pate in the export trade of steel.
The main producers, however,
are pot willing to supply ex-
portable goods FOB Bombay or
Madras,

(iv) Since the dealers are not allow-
ed to export goods from their
warehouse stocks, they are not
in a position to respond to the
orders for immediate delivery.

(c) It is not correct that the steel in-
dustry or the authorities are not exploit-
ing the export opportunities fully, In
fact, the steel exports have gone up
considerably compared to last year. A
proposal to enlarge the membership of
the Steel Exporters Association is under
consideration of Government, The sub-
sidies also are available to main pro-
ducers, licensed producers and re-rollers
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of iron and steel, or their authorised
agents. Mt is correct that the main pro-
ducers supply goods for export omly to
the members of the Steel Exporters
Association, Safeguards are mecessary
to ensure that a large number of ex-
porters do not undercut each other in
the foreign markets which would result
in a lower realisation of foreign ex-
change. Concessional railway freight is
available for carriage of steel from
Bhilai to Vizag and Calcutta only, and,
therefore, HSL prefers to supply steel
through these ports. It is also mecessary
to maintain quality of the exported
steel and all the goods exported have to
be of certified quality,

INDUSTRIES (DEVELOPMENT AND REGULA-
TION) AcT, 1951
1763, SHRI N. K. P, SALVE: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government have taken steps
to examine duplication and overlapping of
certain provisions in the Industries (Develop-
ment & Regulation) Act, 1951 and in the
Essential Commodities Act, 1955 and to
remove these anomalies which cause avoida-
ble inconvenience and harassment to
industrialists; and '

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) and
(b). This matter has also been raised by the
Estimates Committee (Fourth Lok Sabha)
in its Ninth Report on Industrial Licensing
and is under examination of the Govern-
ment,

DIRECTORATE GENERAL OF TECHNICAL
DEVELOPMENT

1764. SHRI N. K. P. SALVE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have taken any

.decision regarding the scrutiny and systema-

tic organisation of data and information for
the use of Director-General, Technical Dev-
lopment so that he could act more effective-
ly as Technical Adviser to the Ministry for
processing applications for industrial licen-
ces and to the Commerce Ministry for



2541

processing applications for allocation of
foreign exchange for import of capital
goods, maintenance goods and raw mate-
rials for industry; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) and
(b). The existing machinery in the Dite,
General of Technical Development for
information gathering was subjected to an
examination by a consultancy firm, wiz.
M/;. Booz, Allen & Hamilton International
Inc. The consultancy firm started work on
this project in October 1965 and submitted
their report in March, 1966. The report deals
with information gathering procedures in
the DGTD with special reference to import
licensing and foreign exchange allocation.
It contains an analysis of the present system
and the opportunities for improvement
which are believed to exist. The recommen-
dations made in the report are under exami-
nation for being implemented. keeping in
view certain developments which have since
taken place and which have a bearing on the
subject viz, import libaralisation, de-licens-
ing of a numb:r of industries and the
requirements of materials planning.

TRADE WITH FORESGN COUNTRIES

1765. SHRI N. K. P. SALVE : Willthe
Minister of COMMERCE be pleased to
state

(a) whether Government's attention has
been drawn to the recent statement of the
President, India League of Australia to the
effect that India needs to create a good
image of itself to sell its marketable
goods in Australia; and

(b) whether any concerted efforts have
been made through the vast network of our
Embassies and Consulates to project the
image of India as a resurgent and a progres-
sing country capable of producing highly
sophisticated goods like automobiles, air-
crafl, generators and wide variety of other
items 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.
‘We have seen references to this in the Indian
Press.

(b) Concerted efforts are made to project
the image of India as a resurgent and a
progressing country capable of producing
highly sophisticated goods, A statement
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indicating some of the more important steps
taken in this direction is laid on the Table of
the House. [Placed in Library See. No,
LT-1725/67.)

MAHARASHTRA GOVERNMENT CoM-
MERCIAL CENTRE IN PARIS

1766. SHRI N. K. P. SALVE : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Govern-
ment of Maharashtra have opened a com-
mercial centre in Paris on their own for the
display of products of the small-scale indus-
tries in Maharashtra; and

(b) if so, the policy of Government in
regard to such direct ventures of the States
to enter into foreign market ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) :-(a) No, Sir.

(b) The question does not arise.

ProJECT REPORT FOR ALLOY AND
SPECIAL STEEL PROJECTS

1767. SHRI N. K. P. SALVE : Will the
Minister of STEEL, MINES AND ME-
TALS be pleased to state :

(a) whether a contract for the preparation
of detailed project report for the Alloy &
Special Steel Project was entered into by
Government with a private firm in Decem-
ber, 1959 for a period of five years at an
agreed sum;

(b) whether this period was extended by
another three years on an additional fee of
another substantial amount; and

(c) whether this extension of period on a
stipulated amount was justifi.d in view of the
fact that the responsibility for the delay in
completing the project report by the firm and
if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,
Sir.

(b) Yes, Sir.

(c) There was no delay in the completion
of the Project Report by the firm. As re-
gards delay in the completion of the Project
itself, this was due to several circumstances
and factors, and all these were taken into
consideration in deciding the additional fee
to be paid.
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Imon ORE DEPOSITS IN KERALA

1768. SHRI RAMESH CHANDRA
VYAS : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether it is a fact that large deposits
of Iron Ore have been found in the State of
Kerala;

(b) if so, the estimated quantity of avail-
able ore and quality and grade thereof; and

(c) whether Government propose to ex-
port it and if so, from which port 7

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) and (b) : Yes, Sir. Subject to the results
of farther proving operations like drilling,
the Geological Survey of India has estimated
inferred reserves of about 333;milfion tonnes
of iron ore near Kozhikode area in Kerala.
The ores are mainly of magnetite nature and
contain about 30 to 58 % iron in the surface
oxidisxd zone, but would probably contain
about 30-35% iron in the unoxidised magne-
tite-quartzite below.

(c) This question will be considered after
further detailed investigation to prove the
reserves and grade is completed.

ExrPorT oF IRON ORE THROUGH
KanDALA PORT

1769. SHRI RAMESH CHANDRA
VYAS : Will the Minister of COMMERCE
be pleased to state :

(a) why the export of Iron Ore has been
stopped through the Kandla Port and whe-
ther there is any possibility of its being re-
sumed in the near future; and

(b) whether any step has been taken by
Government to develop the mines in Rajas-
than so as to resume export of Iron Ore
from the Kandla Port?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Export of
iron ore through Kandla Port has been stop-
ped for two reasons. Firstly, the Rajas-
than ore, of which small quantities were
exported through this port. were unaccept-
able in the increasingly competitive world
market. Secondly, the loading facilities
available at this port were inadcquate for
iron ore trade. In the present conditions
revival of iron ore export through Kandla is
not likely.

(b) Does not arise.
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ExPORT OF BaLxaTe
1770. SHRI RAMESH CHANDRA

VYAS : Will the Minister of JOMMERCE
be pleased to state :

(a) whether it is a fact that after Bauxite
has been compulsorily canalised through
M.M.T.C. the export of this item has gone
down and if so, the reasons therefor; and

(b) the steps taken by Government to re-
capture the lost market ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.
Total exports during the first 12 months
after canalisation of export of Bauxite
through M.M.T.C. on 1-8-1967 increased to
82,000 tons compared with 55,000 tons dur-
ing the 12 preccding months of canalisation.
After devaluation of the rupee, the export
of Bauxite has been de-canalied.

(b) Does not arise.

wa | 3w o famfer
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dxe afy af grit @ @ 9T FH
fafmae o 0% =0 F1 0T 1 AT
AT FHITER)

CHARGEMEN AND FOREMEN ON RAILWAYS

1772. SHRI R. 8. VIDYARTHI : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the emolu-
ments available to the Chargemen and
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Foremen on the Railways are different from
those of their counterparts in the Govern-
ments undertakings;

(b) if so, the specific differences between
the responsibilities, nature of duties, work
loads etc. which call for such a difference
between the Supervisors on the Railways
and those in the said undertakings; and

(c) whether the above difference of wage
structure is justified in view of the decision
of the Supreme Court in Hindustan Anti-
biotics versus its workers’ case, calling for
similar wage structure for the men of capacity
in the various enterprises of the country,
irrespective of the nature of the employer or
managemen ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : The information is
being collected and will be laid on the Table
of the Sabha in due course.

ImrorT OF TYRES AND TUBES FOR
RuUSSIAN TRACTORS

1773. SHRI R. §. VIDYARTHI : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government have stopped
import of tyres and tubes for Russian trac-
tors on the ground that these tyres and tubes
were indigenously produced and are avail-
able;

(b) if so, the names of the Indian Tyre
Companies manufacturing such tyres and
tubes, sizes and quantities produced and
marketed by them in the past two years,
and the current supply position;

(c) whether hundreds of Russian tractors
are reported to have gone idle for want of
tyres, causing loss to farmers and hampering
food production; and

(d) if so, the action being taken by
Gowernment for this negligence on the part
of the officers concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH]) : (8) The im-
port policy for tyres & tubes for tractors
as given in the Import Trade Control Policy
Book for 1967-68 is ‘nil" both for Actual
Users and Established Importers. But in
view of temporary shortage of some specific
types of tyres and tubes for Russian Trac-
tors, some import from USSR have been
allowed.
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(b) Names of Tractor Tyres and Tube

manufacturers :

1. M/s. Dunlop, Calcutta

2. M/s. Firestone, Bombay

3. M/s. Goodyear, Ballabhgarh

4. M/s. Madras Rubber Fty.,

Madras

Production of tractor tyres & tubes in
numbers :

Tyres  Tubes
1965 77,813 101,202
1966 90,223 80,876
1967 72,625 79,156
(Jan.-Sept.)

The different sizes and individual production
figures are not available. With the excep-
tion of a few sizes, the country is generally
self-sufficient in most of the other sizes of
tractor tyres and tubes.

(c) No such report has been made to
Government.

(d) Does not arise.

TRAVANCORE TITANTUM PRODUCTS

1774. SHRI E. K. NAYANAR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS bo
pleased to state :

(a) whether Central Government have
promised any loan for the expansion pro-
gramme of the Travancore Titanium Pro-
ducts and, if so, the amount promised;

(b) whether Government have given that
amount; and

(c) if not, the time likely to be taken to
give loan to the Kerala Government?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED). a es,
Sir. Provision for grant of a loan of Rs. 30
lakhs has been made in the Budget for 1967-
68.

(b) Mo.

(c) The loan will be sanctioned as and
when roquired by the State Government.

frger weitw Ten & wreAe
ST # ANy
1775. &t Ao exo waf : w7 St
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JUTE MILL AT PARADEEP PORT

1777. SHRI BAIDHAR BEHERA :
Will the Minister of COMMERCE be pleas-
ed to state :

(a) whether Government have decided

to locate a Jute Mill at the Paradeep port;
and

(b) if so, from which date the erection
work will start ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.

(b) Does not arise.
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UTILISATION OF PLANTS TO THEIR FULL
CAPACITY

1780. SHRI UMANATH :
SHRI MAYAVAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that Heavy Engi-
neering Complex at Ranchi, and the Mining
and Allied Machinery Corporation at Cal-
cutta are not working to their full capacity;

(b) if s0, the reasons therefor;

(c) whether Government propose to for-
mulate any scheme for the full utilization
of the above plants; and

(d) if so, the main features thereof and
the steps taken in this behalf ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (g) to
(d):

Heavy Engineering Corporation Limited

Of the three projects of the Company,
the Foundry Forge Plant and the Heavy
Machine Tools Plant are yet to be complet-
ed and only partial production has com-
menced. For the present there is no sur-
plus capacity in the Heavy Machine Build-
ing Plant. The problem will arise from
1970-71. As the machines to be manufac-
tured in this Plant are tailor-made, it takes
about 18 months for preparation of designs,
technological documents etc., and another
12 months for manufacture. With this
long manufacturing cycle, sufficient orders
in advance are necessary to ensure full uti-
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lisation of capacity. Efforts are being made
to load the Plant withjadvance orders and
also to diversify the production to the extent
feasible. Export markets are also being
explored.,

Mining and Allied Machinery Corporation
Limited.

Due to downward revision of coal produc-
tion targets and slower pace of mechanisa-
tion of existing mines than earlier anticipat-
ed, the demand for coal mining equipment
went down sharply and the Mining and
Allied Machinery Corporation which was
designed primarily to manufacture these
itens has been faced with the problem idle
capacity for lack of orders.

2. Diversification and  re-organisation
of production programme, standardisation
of components, and regular batch manufac-
ture of standard parts against stock orders
are among the measures taken to meet the
situation. To load the plast more fully,
all the public sector undertakings and auto-
nomous corporations have been directed to
obtain such of their requirements as are
within the manufacturing capacity of the
Mining and Allied Machinery Corporation
Limited from that organisation.

Survey FOR ORE AND MINERALS IN
MysoRe

1781, SHRI K. LAKKAPPA : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether Government have surveyed
the quantum of ore and minerals available
at Chikka Naikanahalli, Taluk, Tumkur
District, Mysore State;

(b) whether Government have proposed
any Pig Ironindustry in collaboration with
the Japanese experts; and

(c) whether Government also propose to
examine the position and start industries as
“Superior Ore’ available in the area ?

THE MINISTER OF STEEL, MINES

AND METALS (DR. CHANNA REDDY):

(a) Yes, Sir.

(b) No such proposal is under Govern-
ment's comsideration.

{c) Certain feasibility studies had been
obtained to ascertain the possibility of sett-
ing up of pig iron complexes in the country.
No decision has so far been taken. This
question will be taken up after the 4th Five
Year Plan is finalised.
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JoBs IN CeENTRALLY-SPONsORED INDUS-
TRIES IN STATES

1782. SHRI K. LAKKAPPA : Will the
Minister of TNDUSTRIAL DEVELOP-
MENT AND COMPAMY AFFAIRS be
pleased tostate :

(a) whether any guide-lines have been
proposed by Government for recruiting per-
sonnel for various jobsin the Centrally-
sponsored Industries in various States; and

(b) if so. the details thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a) Yes,
Sir.

(b) Normally where recruitment is made
by direct appoin*ment the vacancy is to be
suitably advertised. For vacancies in lower
rank:, namely for clerical cadres, Class 1V
jobs, and technical jobs carrying salary not”
more than Rs. 500/- per month, local
advertisement and circulation of advertise-
ment to the Employment Exchanges, all
local offices, the worker's union of the
undertzkings and the members of construc-
tional staff (including retrenched personnel)
are deemed adiquate. Vacancies in respect
of senior posts, other than Chairman,
Managing Director, General Manager
(where they function as Managing Directors)
and managerial posts carrying salary more
than Rs. 2,250/~ are required to be adwur-
tised in all the important new:papers having
all India circulation as well as in important
regional or local dailies having large circula-
tion. In all these cases, candidates who are
already in the Company's employ and are
otherwise eligible, may also be permitted to
apply along with the outsiders on an equal
footing. Other things being cqual, prefer-
ence is to be given to candidates rogistered
with the Employment Exchanges.
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REecEession IN Economy

1788. SHRI C. JANARDHANAN :
SHR1 ESWARA REDDY :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Railways have taken any
steps to help fight recession in the economy;
and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
1726/67).

Export of Com ProDuUCTS

1789. SHRI C. JANARDHANAN : Will
the Minister of COMMERCE be pleased
1o state :

(a) whether it is a fact that the export of
«oir, fibre and coir products has registered
a decline recently;

(b) if so, the reasons therefor; and
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(c) the step; taken by Government to
step up the export of coir and coir products?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir. :

(b) The reasons for the fall in cxports are
competition from other’ sophisticated floor
coverings, general rise in the standard of
living in the developed countries and the
shift in consumer tastes for bauer type of
products. The low profit margin may also
bs responsible for the decline in exports.

(c) A statcment is attached.

STATEMENT

Steps taken to step up exports of coir
products

1. Various cxport promo‘ion measures
have bacn undertaken, such as publicity
abroad, participation in exhibitions
and Fairs, disseminating publicity lite-
rature, documentary film etc.

2. Compuliory pre-shipmant ‘inspeciion
of coir door mates and coir yarn has
bzen introduced to eniure quality of
exports.

3. Divarsification of production and
introduction of modern designs for
traditional products are b:ing encour-
aged. Noew products such as rubberis-
ed coir good;, curled fibre, wall hang-
ings etc. are now being manufactured,
essentially for exports.

4, In order to maet the more sophisticated
type of demand, mechaniation has
recently buen introduced in the manu-
fac:ure of coir mattings. One factory
has bzen set up and the Coir Board
itself is setting up a five-powerloom
unit. Another factory for the produc-
tion of mattings on powerlooms is
also likcly to be set up shortly in the
private sector.

5. A delegation is visiting Western Europe
in Duocember 1967 for discussion with
the European Economic Community
for liberal'sition of the tariff and im-
port restrictions. on coir product.

6. A sales team is bsing sponsored to
visit some of the African eountries
1o explore possibilities of uxporting
rubberised coir products.
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RaiLway EARNINGS

1790. SHRI C. JANARDHANAN :
SHRIC. K. BHATTACHARYYA:
SHRI MOHAN SWARUP :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the raitway
carnings in the first five months of the
current year have been much below expecta-
tions;

(b) if so, the reasons therefor; and

{c) the steps being taken to meet the defi-
cit?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) No. The earnings
in the first five months of the current year
are only 1-15% less than the budget pro-
portion.

(b) The rcasons for the slight shortfall in
realisation of earnings are the pricveilrg
recession in the economy and the increasing
competition from road transport.

(c) Efforts are being made to secure more
traffic for the railways, by improving the
quality of service cffered, for instance, mak-
ing adequate and timely supply of wagons,
speeding up transit and ensuring safe tran-
sit. Rate adjustments are also made where
justified. Naturally, a great deal depends
on how the economy shapes. So far as
working expenses are comcerned, a strict
watch is being maintained so as to cut out
expenditure in any form to the extent possi=
ble.

PRrECISION [ NSTRUMENTS FACTORY,
PALGHAT

1791. SHRI C. JANARDHANAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state whether it is a fact that the
construction of the Precision Instruments
Factory in Palghat District, Kerala State
has been stopped and, if so, the reasons
therefor 7

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : No, Sir.
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LATE RUNNING OF TRAINS FROM DELHI
TO AMRITSAR

1792. SHRI ABDUL GHANI DAR :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Flying Mail
and other Express trains from Delhi to
Amritsar are usually late;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken to make
them regular and punctual ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) to (c). While the
Flying Mail, Frontier Mail and Dethi-
Amritsar Janta Express are not usually
late, the running of certain other long dis-
tance Express trains like 57 Up Pathankot
Express has not been satisfactory due to a
variety of factors such as heavy incidence of
alaim-chain pulling, control and signal
failures, floods and breaches etc. On the
saturated sections late running of one train
sets up the chain reaction affecting the run-
ning of a large numbcr of other trains.

A strict watch at all levels s kept on the
running of passenger carrying trains and
everything possible is being done to ensure
their punctual running.

SMALL-SCALE INDUSTRIES

1793. SHRI ABDUL GHANI DAR:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state the amount given to each
State for small-scale industries from 1947
to 1960 and from 1963-64 10 1966-67 cach
year ? :

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-1727/67}.

IMPORT LICENCES FOR MUTTON TALLOW

1794. SHRI ABDUL GHANI DAR :
Will the Minister of COMMERCE be
pleased to state :

(a) the names of the parties to whom
import licences for mutton tallow, soda
bicarbonate, palm oil has been given during
the last three ycars;
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(b) how many of them are real consumers;

(c) the quantity given to each party/
individual for each item during the above
period;

(d) whether it is a fact that the State
Trading Corporation has given these import
licences under the incentive scheme; and

(e) whether Government have received
complaints regarding irregularities in giving
these licences ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH). () to (e). Since
a very large number of licences has been
isswed both from the headquarters of the
import comtrol organisation and from the
port officers to various parties in the last
three years for the import of mutton tallow,
soda bicarbonate and palm oil, the collec-
tion of information required will involve
considerable labour and time and therefore
is difficult. However, a statement giving the
informatien in respect of licences issued to
S.T.C, is laid on the Table of the House.
[Placed in Library. See. No. LT-1728/6T].

ALLOTMENT OF FIAT Cams TO
M.Ps.

1795. SHRI ABDUL GHANI DAR :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that Fiat cars
are allotted to Members of Parliament after
four years instead of two years;

(b) if so, the reasons therefor; and

(c) the number of Fiat cars which are
carmarked for all t to Members of
Parliament cach year 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS : (SHRI F. A. AHMED) : (a)
and (b). In view of the heavy pressure of
demand for Fiat cars, a new Fiat car is not
being allotted from the Central Govern-
ment quota to a Member of Parliament till
he has completed four years from the date
of purchase of the previous car. The same
procedure applies to officers of the Govern-
ment of India, Government Undertakings,
ete. to whom cars are allotted from the Cen-
tral Government quota.

(c) The normal quota of Fiat cars ear-
marked for M.Ps is 50 cars per quarter.
This is, bowever, flexible depending upon
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the actual demand for Fiat cars from the
Members of Parliament during any quarter.

Messrs. AMINCHAND PyareLaL & Co.

1796. SHRI ABDUL GHANI DAR :
SHRI PRAKASH VIR SHASTRI:
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI SHIV KUMAR SHASTRI:
DR. SURYA PRAKASH PURI :

‘Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the progress made so far in the en-
quiry into steel deals of Messrs. Aminchand
Pyarelal & Ce.; and

(b) the time by which the report is expect-
ed to be submitted ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) and
(b). It is presumed that the Hon. Mem-
bers are referring to the Committes of In-
quiry (Steel Transactions) which has been
appointed in pursuance of the recommenda-
tions of the Public Accounts Committee in
their 50th and 56th Reports, 1966. The
Committee have covered all the specific cascs
referred to in the 50th and 56th Reports of
the PAC and have examined a large number
of witnesses, An interim report is likely to
be submitted by Jamuary, 1968.

1S.S. rorR WHEAT PrODUCTS

1797. SHRI MOHAN SWARUP : will
the Minister of INDUSTRIAL DEVE-
LOPMENT ANMD COMPANY AFFAIRS
be pleased to state :

{a) whether it is a fact that where as
Indian wheat contains a lower percentage
of moisture, the foreign imported wheat
contains higher percentage of moisture;

(b) whether it is also a fact that the Indian
Roller Flour Mills have described the Indian
Standard Specifications for wheat products,
evolved in 1957, as unworkable and up-
realistic; and

(c) if so, the steps taken by Government
to remove the hardships to the flour mills 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) Yes,
Sir. Some varicties of imported wheat con-
tain higher percentage of moisture than
indigenous wheat,
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(b) and (c). Yes, Sir. The Roller Flour
Mills have sought revision of Indian Stan-
dards Specifications in respect of some
requirements of wheat products and the
Government are looking into this, in consul-
tation with the Indian Standards Institution
;:lridi:c Central Committee for Food Stan-

SuprLY OF RAILWAY WAGONS TO
Soutn Korea

1798. SHR1 NAMBIAR : Will the Minis-
ter of COMMERCE be pleased to state :

(a) whether it is a fact that the State
“Trading Corporation has concluded a deal
wikh the South Korean Government for the
supply of Railway wagons;

(b) if so, the total amount of the order
and the total number of wagons to be ex-
ported;

(c) whether prices of steel have gome up
after signing the agreement; and

(d) if so, whether Government propose
to approach the South Korean Govern-
ment to revise the contract or subsidise the
export 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) U.S. Deollars 11 million for 1100
‘Wagons.

(c) Mo, Sir.
(d) Does not arise.

COMPENBATION TO VICTIMS OF RAlLWAY
ACCIDENTS

1799. SHRI P. VISWAMBHARAN :
‘Will the Minister of RAILWAYS be pleased
to state :

(a) the maximum amount payable to the
victims or heirs of the deceased victims of
Railway accidests;

(b) the basis on which compensation is
fixed;

(c) when the law and rules regulating pay-
ment of compensation were framed;

(d) whether it is a fact that if the accident
by the Railway is caused to an on-looker,
the limitation set by the Railway Act would
not apply to him; and

() whether Government propose to
smodify the Act and rules to suit the changed
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conditions and the fall in the value of the
rupee?

THE MINISTER OF RAILWAYS
(SHRIC. M. POONACHA) : (a) Rs. 20,000/-
in respect of accidents coming under Section
82-A of the Indian Railways Act, 1890.

(b) Compensation is fited by the Claims
Commissioner taking into account the in-
come of the person involved as per schedule
prescribed in the Railway Accidents (Com-
pensation) Rules, 1950.

(c) 31st January, 1950.

(d) Yes. Claims in such cases can,
however, be preferred under the Law of
Torts or Fatal Accidents Act, 1855.

(e) No such proposal is under considera-
tion now. The maximum limit of compen-
sation was already enhanced from Rs. 10,000
to Rs. 20,000 from March 1962, besides
liberalising the schedule of compensation
payalle to various income groups.

MANUPACTURE OF SCOOTERS BY KERALA
StaTE INDUSTRIAL DEVELOPMENT
CORPORATION

1800. SHRI K. M. ABRAHAM : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the Kerala
State Industrial Dewelopment Corparation
has applied for a licence for setting up a
unit for manufacture of scooters;

(b) whether it is also a fact that M/s.
Ranjan Motor Co. in Pappanancode Indus-
trial Estate, Kerala have manufactured a
wholly indigenous scooter which has been
tested and found quite satisfactory; and

(c) if so, whether a decision to grant the
licence has boen taken ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a) Yes,
Sir,

(b) This firm is manufacturing scooters in
the small scale sector with some imported
components like Flywheel magneto and car-
burettor;

(c) The question of grant of additional
industrial licence(s) for the manufacture
of scooters is under consideration.
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SuLpHUR DEPOSIT IN RAJASTHAN

1802. SHRI P. P. ESTHOSE : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that a big deposit
of sulphur has been discovered in Rajas-
thzn;

(b) if so, the extent of deposits;

(c) the steps Government propose to take
to extract them; and

(d) whether Government are considering
any proposal of collaboration with some
foreign firm for its extraction ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a) A deposit of pyrite-pyrrhotite (sul-
phide ore) has been discovered at Saladipura
in Sikar District, Rajasthan.

(b) As a result of the investigation carried
out so far by the Geological Survey of India,
the reserves of pyrite-pyrrhotite containing
22-5 per cent sulphur have been inferred at
115 million tonnes down to a depth of 250
metres from the surface. Proved reserves,
however, are to the extent of 15 million ton-
nes only.

(c) The question of exploitation of these
deposits is under consideration.

(d) There is no such proposal under con-
sideration at present.
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AERIAL MINERAL SURVEY IN ANDHRA
PrADESH, BIHAR AND
RAJASTHAN

1803. SHRI ESWARA REDDY : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the aerial mineral survey pro-
gramme in Andhra Pradesh, Bihar and
Rajasthan has been completed;

(b) if s0, the results thereof;

(c) whether there is any proposal to under-
take similar surveys in other regions; and

(d) if so, the details thereof ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : (a) and (b). The airborne mineral
surveys which constitute the first phase of
the Operation Hardrock project, are nearly
completed in Andhra Pradesh. So far
about 30,500 line-kms. of aerial flights
have been accomplished. It is too early to
indicate the results as the data obtained have
yet to be interpreted. The selected areas
in Rajasthan and thereafter in Bihar will
shortly be taken up.

(c) and (d). Proposals to undertake similar
surveys in Dandakaranya and Sambalpur-
Bolangir areas with the aid of the U.S5.S.R.
and with the French assistance in certain
other areas are also under negotiations with
the authorities concerned.

A proposal for aeromagnetic survey
of some parts of the West Coast by the
Mational Geophysical Research Instituic
Hyderabad, is also under consideration

CopPER AND Leap DeposiTs IN
ANDHRA PRADESH

1804. SHRI ESWARA REDDY : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether an American firm has offered
collaboration for the development of huge
copper and lead deposits located at Agni-
gundala in Gunotur District of Andhra
Pradesh;

(b) if so, the terms of collaboration offer-
ed by the company;

(c) whether Government have accepted
the offer;

(d) whether any project report has been
prepared for the mining of these deposits;.
and

(e) if so, the broad details thereof ?
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THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY):
(a)to (c). The collaboration has been agreed
to in principle and the details are being dis-
cussed.

(d) No, Sir.

(¢) Does not arise.

RePORT OF THACKER COMMITTEE ON
INDUSTRIAL LICENSING

1805. SHRI S. M. BANERJEE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether the M. S. Thacker Camtm
on Industrial Licensing has submitted its
report; and

(b) if not, the reasons for the delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (2) No,
Sir.

(b) The Thacker Committee was constitut-
ed on the 22nd July, 1967 and is expected to
submit its report to Government within
six months of its constitution.

CORPORATION POR SIOK TEXTILE
MiLis

1806. SHRI S. M. BANERJEE :
SHRI P. RAMAMURTI 1 .
SHRIMATI SUSEELA GOPALAN:
SHRIS, K, SAMBANDHAN :

Will the Minister of COMMERCE be
pleased to state :

(a) what further steps have been taken
to. form a Corporation for sick textile
mills ;

(b) whether a final
taken; and

(c) if not, the reason for this delay 7

THE - MINISTER OF COMMERCE

(SHRI DINESH SINGH) : (a) to (c).
The matter is still under consideration.

decision has been

. WorkmNG or N.C.D.C. Mnas
1807. SHRI 5. M. BANERIJEE :
SHRI KANWAR LAL GUPTA :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :
(a) whether any further enquiry has
been made by a team of scientists into the
working of the N.C.D.C. mines;

(b) if so, * the improvements suggested
by them ; and

(c) the reaction of the Government to
these suggestions ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) to
(c). No team of scientists has been appointed
by Government to enquire into the working
of NC.D.C. mines. A Committec under
the Chairmanship of Shri G. R. Kamat is,
however, teviewing the working of the
Mational Coal Development Corporation.
The Committee has 2 mining engineer
onit, Resolution constituting the Commit-
tee was laid on the Table of the House on
26-7-67. The Committee is expected to
report to the Government by the end of -
January, 1968,

ToURS ABROAD BY THE OFrFIcERS OF S.T.C.

1808. SHRI RAM CHARAN : Will the

Minister of COMMERCE be pleased to
state :

(a) the amount of expenditure incurred
during the period from Ist April, 1965 to
31st August, 1967 on the tours abroad by
the Officers of the State Trading Corpora-
tion and the amount of foreign exchange
involved therein ; and

(b) the amount of such expenditure in-
curred during the aforesaid period on tours
to foreign countries by the Chairman of
the State Trading Corporation, 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b).
The information asked for is being collect-
ed and will be placed on the Table of the
House.

Pavsent MADE BY G, C. L & E 10
MESSERS INTERNATIONAL BURBAU OF
MAcHINES

1809. SHRI RAM CHARAN : Will the
Minister of- COMMERCE be pleased to
state : -

(a) whether, Government purchased cer-
tain machines for M. T. Unit of Chief Cont-.
roller of Imports and Exports from Mjs.
International Bureau of Machines ;

(b) if so, how much has been paid to
M/s. International Bureau of Machines in
Indian currency and how much in forejgn
exchange; and
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(¢) the expenditure incurred on account
of repairing and servicing of these machines
during the last 12 months 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.
Certain machines have been purchased from
the International Business Machines World
Trade Corporation, New Delhi,

(b) 6:76 lakhs have been paid so farin
rupees. There is no question of making
any payment in foreign currency.

{c) No expenditure has been incurred on
repairing and servicing of these machines,
The terms and conditions for maintenance
and servicing are under consideration,

ExrorTs oF Leas oF FroGs

1810. SHRI RAM CHARAN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that certain firms
are exporting the legs of frogs to various
countries;

(b) whetherit is a fact that the method
for freezing frogs legs is cruel and inhuman
under the Prevention of Cruelty to Animals
Act, 1960 ;

(¢) whether it is also a fact that Animal
‘Welfare Board (M/ OF & Agri.) has request-
ed Government for banning the export
of legs; and

(d) if so, the steps taken in this regard 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) The method of cutting legs from live
frogs was considered cruel and a new
method has been introduced three months
back on the recommendation of the Central
Institute of Fisheries Technology for adop-
tion by the Industry. This method is

reported to have beep adopted by a number:

of processers and consists of anaesthetising
the frog prior to killing.
() No, Sir.
(d) The question does not arise,
PurcHASE oF MacHines BY C.CL&E.
rroM M/s, LB.M. Lo,

1811. SHRI RAM CHARAN : Will the
Minister of COMMERCE be pleased
to state :

(a) whether Government have purchased
certain machines for M. T. Unit of Chief
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Controller of Imports and Exports from
M/s. International Bureau of Machines,
Ltd;

(b) whether it is a fact that the aforesaid
machines have not been inspected by any
Government Engineer before supply of
after supply ; ~

(c) whether M/s. International Bureau
of Machines has given any guarantce for
certain period for proper working of these
machines ;

(d) whether it is a fact that working and
operation of these machines show that the
machines are not new ; and

(e) if so, the steps taken against M/s.
International Bureau of Machines or the
officers concerned ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Ys, Sir,
Certain machines have been purchased from
the International Business Machines

. World Trade Corporation, New Delhi.

(b) and (c). There was no occasion for
such inspection as the purchase was made
direct and it was subject to the guarantee.

According to the warranty, for 90 days
after the sale I.B.M. will keep the m:chine
in good working order and will make all
necessary adjustments, repairs and rcplace-
ments. In addition, there is also a warranty
by the L.B.M., for one year, covering dcfects
in material and workmanship.

(d) No, Sir. The machines are new.

(¢) Does not arise.
ALUMINTUM PROJECT AT KOYNA

1813. SHRIARJUN SINGH BHADORIA :
Will the Minister of STEEL, MINES AND
METALS be pleased to refer to the reply
given to Unstarred Question No. 751 on
the 7th April, 1967 and state :

(a) whether Government have examined
the Project Report regarding the Aluminium
Plant to be set up in the Public Sector at
Koyna in Maharashtra with West German
collaboration; and

(b) if so, the time by which the work is
likely to start 7

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : (a) The Project Report pre-
pared by the West German Consultants for
the setting up of an Aluminium Project at
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Ratnagiri in Koyna District, Maharashtra,
State, has been examined. Arising out
of the examination, certain aspects of the
project are being reviewed relating mainly
to ensuring maximum use of indigenous
equipment and services.

(b) The main work on the Project will
be started assoon asa decision istaken
after the review referred to in answer to
part (a) of the question, Certain prelimin-
ary works are, however, expected to be
taken in hand soon.

Extension oF B. G. LINe FROM
JoGIGHC™A TO GAUHATI

1814, SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is any proposal to
extend the broad-gauge Assam rail link
which now terminates at Jogighopa to
QGauhati ; and

{b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C M. POONACHA) : (a) No.
(b) Does not arise,

ExporT OF FrLms

1816. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of CO-
MMERCE be pleased to state :

(a) the number of films exported to foreign
countries during the last five years ending
October, 1967 ;

(b) the amount of foreign exchange earn-
ed by these films and names of the films
which were exported during the said period
and

(c) the names of those films which earned
the highest foreign exchange 7

THE MINISTER OF COMMERCE
{SHRI DINESH SINGH) : (a) to (c).
The number of films exported during 1962-
63, 1963-64, 1964-65, 1965-66 was 404,
70, 472 and 40 earning foreign exchange,
of the order of Rs, 1-52, 215, 2+01 and
173 crores respectively. Information
regarding the number of films exported du-
ring 1966-67 and April-October, 1967 and
the foreign exchange carned by them is
being collected and will be placed on the
Table of the House,

The following were the fiilms which earn-
ed the highest foreign exchange during
1962-63 to 1965-66 and April-January,
1967 :

(1) Sangam o 18,18,000/-
(2) Around the World 11,40,000/-
(3) Guide .. e .. 8,13,300/-
(4) Mogle Azam 6,74,920/-
(5) Geet Gaya Pathrone . 5,32,500/-
(6) Mere Mehboob 5,09,100/-
(7) Arzoo . 5,04,080/-
(8) Taj Mahal .. 4,712,472)-
(9) Aaye Milan ke Bela ..  3,20,072)-
(10) Junglee. . - .. 2,66,856/-
(11) Leader - .. 2,60,000/-
(12) Dosti .. . - 2,02,075/-

The information regarding the names of
films exported during the last five years
ending October, 1967, and foreign exchange
earned by them together with information
about the films which earned ; the highest
foreign exchange during February-October,
1967 is being collected and will be laid on
the Table of the House.

IMPORT OF ROCK PHOSPHATE

1817. SHRI N. K. SOMANI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the 1967-68
requirements of rock phosphate are around
13 lakh tonnes ;

(b) whether the imports in the first four
months in this year upto July, 1967 totalled
only 1-38 lakh tonnes against the require-
ments of 4-40 lakh tonnes and STC does
not have realisable contracts for the balance
quantity required ;

(c) the quantity intended to be imported
from the Arab countries and the possibility
of shortfalis due to closure of the Suez
Canal ; and

(d) whether a better offer was received
from Israeli sources for the supply of rock
phosphate which was turned down due to
political reasons ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) The total imports of rock phosphate
by 5.T.C. in the first four months of 1967-68
was 1+38 lakh tonnes. At the beginning
of the year, there was a carry-over of stocks
of approximately 3-75 lakh tonnes. This
together with the actual imports is adequate
to meet the requirements till fresh supplies
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arrive. S5.T.C. has subsisting contracts for
an adequate quantity to meet the total
requirements of the year.

{¢) Approximately 7-1 lakh tonnes is
expected to be imported from the Arab
countries. Even though the closure of the
Suez Canal has upset the schedules, mno
shortfall is apprehended.

{d) No, Sir.

LIGHT RAILWAYS

1818, SHRI VISHWANATHA MENON:
Will the Minister of RAILWAYS be pleased
state :

(a) whether Government have received
any representation regarding the withdrawal
of exemption of Chapter 6-A of the Indian
Railways Act given to Light Railways,

(b) if so, the main points of the repre-
sentation;

(c) whether Government are considering
any proposal to withdraw the exemption
given to the Light Railways ; and

(d) if not, thereasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) The representations reccived in this
connection from the organisations of the
employees of the Light Railways relate to
their long hours of work and inadequate
rest, while those received from the manage-
ment relate to the various practical
difficulties involved in giving effect to the
statutory provisions on the Light RB.I.ims

() Yes.

(d) Does not arise,

IMPORT OF Raw WooL

1819. SHR1 MADHU LIMAYE : will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that after the dec-
laration of Emergency in 1962, licences for
import of raw wool were issued in the name
of woollen Mills Federation on the advice
of the Textile Commissioner ;

(b) whether it is a fact that 4 important
woollen manufacturers were appointed as
Wool Advisers ;

(¢) whether these advisers went abmad
to make purchases ;

(d) whether the prices paid were higher
than the prevailing international prices;
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(e) whether the usual procedure of direct
import by actual users was dispensed with;
and

(f) if so, the reasons therefore and the
losses of foreign exchange resuiting there-
from 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c):
Yes, Sir.

{d) to (f). The usual procedure for direct
import by actual users was dispensed with
in this case with a view to expedite import
of raw materials which were urgently re-
quired by the Defence and for the smooth
distribution of these materials .

IRREGULARITIES AND FOREIGN EXCHANGE

VIOLATIONS BY SOME BOMBAY
Frms

1820, SHRI MAPHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government's attention has
been drawn to the irregularities and
foreign exchange violations commit-
ted by Duccan Stratton and Co.,
Gammon India Ltd., Bombay,
Bombay Oxygen and other firms ;

(b) whether it is a fact that enquiries re-
garding this have been pending for
about two and half years ;

(c) the action taken and the punishments
meted out to the culprits; and

(d) if no prosecutions have been launched
and conviction obtained, the reasons
for unusual delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED) : (a)
Yes, Sir.

(b) to (d) : A statement giving the details
is laid on the Table of the House. [Placed in
Library, Sec. No, LT-1729/167)

Prices oF COTTON
1821, SHRI MADHU LIMAYE : Will

the Minister of COMMERCE be pleased
to state

(a) whether there has been a fall in the

. prices of raw cottonfcotton in recent

weeks ;

(b) whether the prices are still ruling
above the support level ;

(c) the steps proposed to be taken to
mmmmmtdmm
collapse of cotton prices ; and
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(d) whether there is a proposal to increase
the present support price as an incentive to
farmers 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c)
While a downward tendency in the prices of
raw cotton was noticeable a few weeks
ago, they still ruled well above the
minimum support prices. More recently,
however, cotton prices have risen again and
the current quotations in some cases are
as much as 509 abovethe minimum sup-
port prices. Judging from the statistical
position as well as from the market trends,
Government see no reason for apprehend-
ing a sudden collapse of cotton prices.

(d) No, Sir.

Export OoF Rice By 5. T. C.

1822. SHRI MADHU LIMAYE : Wil
the Minister of COMMERCE be pleased to
state :

(a) whether Government are aware that
good quality Basmari rice (about 60 tons)
has been exported by S.T.C. at the fantas-
tically low price of Rs. 88, 830;

(b) if so, through which Indian or foreign
firm this rice export was arranged by the
ST.C;

(c) whether Government are aware that
this rice could have been sold at almost
double the price received ; and

(d) whether any enquiry has been ordered
into the loss of foreign exchange involved ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (d)
Government have fixed minimum price of
£85 C.LF. per metric ton for export of
Barmati rice. The S.T.C. has not made
any exports at a price lower than this mini-
mum. S.T.C. entered into a contract in
January, 1966 with M/s. Gian Singh and Co.,
Singapore for export of 400 M|T of Basmati
rice at £,77-17 sh. C & F Singapore, S.T.C,
exported 60 M/T in September 1967 at a
f.o.b. price of approximately Rs. 88,830
which works out to Rs. 98,091 C. & F.
When the S.T.C. concluded the contract
a competing country bad offered Basmar!
rice at £ 70 per M/T as against £77-17 sh.
obtained by S.T.C. There has been no
loss in foreign exchange.
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Ranway LINe FROM CUTTACK TO
ParADIP PoRT

1823. SHRI P. K. DEO : Will the Minis-
ter of RAILWAYS be pleased to refer to
the reply given to Unstarred Question No.
694 on the 26th May, 1967 and state :

(a) the upto-date progress made in the
construction of the Railway line connecting
Cuttack with Paradip Port ; and

(b) when it is likely to be taken up ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
It is proposed to take up construction of
this line shortly, after obtaining the con-
currence of the Planning Commission for
this work.

ACCIDENT BETWEEN DALKOLHA AND
TeLTA Stamions (N. ERLY.)

1824. SHRI E. K. NAYANAR :
SHRI O. P. TYAGI :
SHRI HEM BARUA :

Will the Minister of RAILWAYS be ple-
ased to state :

(a) whether there was an accident on the
15th August, 1967 between Dalkolha and
Telta Stations on the North-East Frontier
Railway;

(b) the number of persons killed and in-
jured thereby ;

(c) the causes of the accident and whether
any responsibility has been fixed; and

(d) the steps Government propose to
take to prevent such accidents in future ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Yes.

(b) As a result of this accident 19 persons
were killed on the spot and 29 sustaiped
injuries, of whom 22 were hurt grievously.
Of the grievously injured persons, one died
on way to the hospital and another seven
succumbed to their injuries in the hospitals
bringing the total death toll to 27.

(c) This mishap was due to unauthorised
and unlawful roof travelling by some per-
sons in violation of section 118(2) of the
Indian Railways Act, for which they were
themselves responsible.

(d) Travelling on the roof, steps or foot
board of any cartriage or on an engine, or
in any part of the train not intended for
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the use of passengers is an offence under sec-
tion 118(2) of the Indian Railways Act.

At all stations where persons are noticed
on the roofs of the carriages, they are brought
down with the help of Government Rail-
way Police.

THEFT OF P1G IRON AT KAKINADA
PoRT

1825. SHRI BABURAO PATEL : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether pig iron stacked in the jetties
for export is being regularly stolen from the
Kakinada Port and if so, the quantity of
iron found missing during the last one year;

{b) the amount of loss suffered on this
account by the Hindustan Steel Limited,
during 1967;

(c) whether it is a fact that the stolen pig
iron is available in places like Vijayawada,
Hyderabad and Vellore; and

(d) the steps taken to check this daylight
robbery of pig iron 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) to (d).
Certain losses on account of pilferage of
pig iron at Kakipada port have come to
the notice of the Hindustan Steel Ltd.
Some recoveries of stollen pig iron have
also been made by Police. Exact loss can
be assessed when a complete stock-taking
which is in process, is made. Hindustan
Steel Ltd. have reported the matter to the
Police authorities and the matter is under
investigation. It is reported that 3 men have
been arrested in this connection.

SuUPPLY OF STEEL SHEETS TO INTEGRAL
CoacH FACTORY

1826. SHRI BABURAO PATEL :
SHRI GEORGE FERNANDES :

Will the Minister of RAILWAYS be plea-
sed to state :

(a) Whether it is a fact that 6000 tonnes
of special steel sheets intended for use
by the Integral Coach Factory of Madras
and supplied by a French firm contained no
copper at all when they were supposed to
contain 02 to 0-35 per cent of copper ;

(b) Whether it is a fact that these sub-
standard and inferior steel sheets were
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examined and passed by the India Supply
Mission in London, if so, the names of
officers concerned and the reasons why they
passed such inferior goods;

(c) Whether it is a fact that after knowing
that the first consignment of 3000 tonnes of
these steel sheets supplied last year did not
contain the requisite percentage of copper,
the Integral Coach Factory yet ordered
another 3000 tonnes and if so, the names
and designations of the officers concerned,
and the reasons for their doing so; and

(d) The specific action Government pro-
poses to take against all those responsible
for passing sub-standard and inferior steel
sheets and thereby risking the safety of
passengers ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Out of the many
samples taken from 6530 tonnes of steel
received and tested by 1.C.F., most of the
samples contained inadequate amounts of
copper, this being less than what was
stipulated in the specification i.e. 0-2 to 0-35
percent of copper.

(b) The Technical Officers of the ISM/
London tested the steel according to inter-
national practices viz. for physical proper-
ties and accepted the Mill Test Certificates
for chemical composition. The physical
properties were according to specification.
Subsequently, these Mill Test Certi-
ficates have been reported as not genuine.

(c) Out of 6530 tonnes ordered on this
firm referred to in (a) above, deficiency of
copper in steel sheets was reported by In-
tegral Coach Factory after testing some
random samples from consignments, total-
ling approximately 3550 tonnes received
carlier. At this stage, another order for
2,708 tonnes of sheets was, however,
placed on this firm by the Railway Board
against global tenders on the recommenda-
tions of the Tender Committee based on
(i) financial advantage, (ii) as the ecarlier
orders were reported to have been placed
by the firm on the steel mills correctly to our
specifications and (iif) the defects had been
reported to the Inspecting Authorities in
London to investigate and guard against
similar deficiencies which could have been
avoided, in future supplies. This order
was approved by the Railway Board.
After confirmation of the complaint the
order has been cancelled.
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. (d) The matter is under investigation and
suitable action will be taken when the re-
sult of investigation is known.

The physical properties and tensile
strength were satisfactory; assuch the ques-
tion of risking the safety of passengers does
not arise, Copper is added in steel to re-
tard corrosion; this is in addition to the
normal practice of painting the coaches
which prevents corrosion.

ZNC SMELTER PLANT AT VISAKHAPATANAM

1827. SHRI BABURAO PATEL : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the reasons for giving up the proposal
for a zinc smelter plant at Visakhapatnam
after including it in the Fourth Plan pro-
ject 5

(b) the findings of the Polish technical
team which is reported to have visited India
in October, 1964 to study the feasibility
of starting the zinc smelter plant ;

(c) whether it is a fact that Government
signed a contract with Centrozap, a Polish
firm, for the preparation of a detailed
project report and if so, the detailed terms
and conditions of the contract with the
Centrozap;

(d) the exact volume of work done by
the Polish firm till September, 1966 and the
amount paid to it by Government ; and

(e) the total loss suffered by Government 7

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : (a) The setting up of a Zinc
Smelter at Visakhapatnam, with the Polish
technical and financial assistance, was
one of the projects which was proposed
to be taken up during the Fourth Plan
period. However, the project was not
ultimately included in the Draft Outline of
the Fourth Five Year Plan due to realloc-
ation of resources to higher priority pro-
jeets.

(b) The Polish Technical Team which
visited India during October-November,
1964 submitted a Feasibility Report to the
Government in November, 1964, The
Team recommended the setting up of an
electrolysis zinc smelter of 30,000 tonnes
capacity per annum at Visakhapatnam
(Andhra Pradesh) based on imported
concentrates.
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(c) A contract was signed on 26-2-1966
between the Government of India and the
Polish agency, Centrozap, under which
the latter undertook to prepare a detailed
project report for the setting up of a zinc
smelter at Visakhapatnam. The main
terms and conditions of the contract were as
follows :

(i) The price of the project report pay-
able to Centrozap was Rs. 16,89,250/-
(pre-devaluation).

(i) The project report was to be deliver-
ed by Centrozap within 9 months
from the date of settling of all pec-
essary data by the Polish specialists
delegated to India for the purpose.

(iif) The project report would comprise
elaboration of technology of all
production processes, specification
and characteristic of production
machinery, summary of the costs
of supplies for the plant, economic
analysis of the project, etc.

(d) According to the bill submitted by
Centrozap, it had completed upto 23-9-66,
about 602 of the work on the project re-
port and the total amount claimed by it
for this came to Rs. 15,18,028 (Post-de-
valuation). Of this amount, a part pay-
ment of Rs. 10,59,500 has been made.

(¢) Government are considering the possi-
bility of reviving the Visakhapatnam zinc
smelter project and therefore the question
of any loss does not arise at this stage.

FREE TRADE ZONE AT KANDLA

1828. SHRI M. L. SONDHI:
SHRI C. C. DESAI :

Will the Minister of COMMERCE be
pleased to state :

(2) whether it is a fact that the Free Trade
Zone at Kandla has not achieved any measure
of success even after ten years ;

(b) whether the zone has been suffering
from lack of inland transport facility, drink-
ing water and power :

(c) whether out of 330 applications only
110 were approved for the setting up of
industries in the Free Zone and hardly
two units have started production ;

(d) whether the project has belied the
hopes of earning foreign exchange ; and

(e) the steps being taken by Government
in this regard and whether any further
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concessions arc proposed to be made in
order to attract Indian entrepreneurs par-
ticalarly from Hong Kong, Singapore and
Nairobi 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.
The development works in the Kandla Free
Trade Zone were started about three years
ago and since then a major portion of the
same have been completed.  Four factories
have already started production, out of
which ope unit has exported goods worth
Rs. 11465 lakhs so far.

(b) No, Sir. Adequate inland transport
facilities, drinking water and power are
available to the units in the zone.

(c) and (d). Out of 386 applications re-
ceived for setting up industries in the Zone,
135 were approved being found suitable
by a Selection Committee. 73 parties have
taken possession of plots/sheds for starting
their operations. Plans of construction
of factories submitted by 26 parties have
been sanctioped. At present, four units
are in production and more are expected
to start production soon. It may be ap-
preciated that it takes some time before
pew industrial establishments and that
too for 100% exports can be actually set
up.

(¢) Certain concessions such as bringing
the exporters in the Zone at par with the
exporters in India for matters of grant of
replenishment import licences, cash assis-
tance and also the facility of advanee import
licences etc., have recently been announced.
The Government is constantly reviewing
and examining what further facilities can
be given to the industrialists and traders
in India and abroad to attract them to
the Free Trade Zone.

DsTIBUTION OF TRANSISTOR CELLS

1829. SHRI M. L. SONDHI : Will the.

Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the present
policy of distributing cells for transistors
by the manufacturing firm is far from satis-
factory;

(b) whether the present system of distri-
bution does not ensure a fair and adequate
supply of cells to radio dealers and more
particotarly to general public; and
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(c) the steps Government propose to take
to ensure assured supply to dealers and
transistor holders ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) to (c)
While in the Past there used to be difficulties
in obtaining dry cells, the position has
improved after the industry has been brought
into the list of priority industries. ~When-
ever complaints were received regarding
faulty distribution arrangements, these
were brought to the notice of manufac-
turers, who have taken steps to rectify the
defects. The interests of consumers and
general public have been taken care of by
the large and medium cooperative stores
who get their supplies directly from the
‘Manufacturers or their whole-salers. The
question of issue of a Control Order for
regulating the distribution would also be
considered if and when the situation war-
rants,
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EXTENSION OF RAILWAY LINE FROM
TANGLA TO MANGALDAI AND KHARU-
PATIA IN AsSAM

1831. SHRI HEM BARUA : Will the

Minister of RAILWAYS be pleased to state :

(a) whether Government propose to ex-
tend the Railway line from Tangla to Man-
galdai and Kharupatia in Assam ; and

(b) if s0, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise.

EXTENSION OF B. G. LINE IN ASSAM

1832. SHRI HEM BARUA : Will the
Minister of RAILWAYS be pleased to
state ¢

(8) whether it is a fact that recently a
‘survey was made in certain areas of western
Assam for an extension of the broad gauge
line;

(b) if so, the areas selected for the above
survey ; and

() the decision taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) and () Do not arise.
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RAIL LINK BETWEEN PANIPAT AND
GOHANA

1837. SHRI RANDHIR SINGH : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether Government . are aware of
the persistent demand of the Haryana
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people for restoration of the rail link bet-
ween Panipat and Gohana on Rohtak-
Panipat Branch of the Northern Railway;

(b) when this Railway line is likely to be
restored; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a) to (c) . In
this connection attention is invited to the
reply given to Unstarred question No. 644
on 26-5-1967. The position explained there
is still the same.

RAILWAY LINES IN HARYANA

1838. SHRI RANDHIR SINGH :Will
the Minister of RAILWAYS be pleased to
state :

(2) the total mileage of railway line
proposed to be set up in Haryana in the
next four years and the names of the lines
to be set up ;

(b) whether Haryana Government have
sent any proposals in this regards; and

(c) if so, the details thereof 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The prop-
osals for new lines in the Fourth Plan have
not yet been finalised.

(b) and (¢) : No specific recommendations
for new lines have so far been made by the
Government of the new Haryana State to
the Ministry of Railways.

TRACTOR PROJECT IN HARYANA

1839. SHRI RANDHIR SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY Affairs be
pleased to state :

(a) whether Government propose to start
manufacture of tractors with some foreign
collaboration or any other industry at
a place in Haryana State ; and

(b) if so, the details of the proposal 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) The
Government of India has no such proposal
under their consideration at present.

(b) Does not arise.

STEEL PLANT AT ROHTAK

1840. SHRI RANDHIR SINGH : Will the
Minister of STEEL MINES AND METALS
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be pleased to state :

(a) whether Government propose to estab-
lish a Steel Plant at Rohtak in Haryana
State because of rich mineral potentials
in this State ;

(b) ifso, the details of the plan; and

(c) if not, the reasons therefor ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHENNA REDDY):
(a) No such proposal is under considera-
tion at present.

(b) Does not arise.

(c) The question of setting up a Steel Plant
at Rohtak has not been examined.

RALWAY COLLISIONS AND DERAIL-
MENTS

1841. SHRI RANDHIR SINGH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government have under con-
sideration any scheme to cut down the
number of Railway collisions, and derail-
ments caused by human elements ;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) and (b). Itis
the constant endeavour of the railway ad-
ministration to minimise the incident of
human failure. Continuous efforts are be-
ing made to create conditions of working
under which there will be less chances of
the railway staffl making mistakes. To
arouse the safety consciousness of the staff
a four pronged safety drive, educative,
psychological, punitive and technological
has been going on. The number of colllisions
and derailments in which Railway staff
were held responsible has come down from
1,056 during 1961-62 to 679 during 1966-67.

(c) Does not arise.
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GOVERNMENT CEMENT FACTORY,
SUWAKHERA

1843, SHRI S. S. KOTHARI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state @

(a) the action taken by Government with
regard to the commencement of construc-
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tion of Government Cement Factory at
Suwakhera (near Neemuch, Madbya Pra-
desh); and

(b) the scheduled date of completion of
the factory and starting of production
therein ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AFF-
AIRS (SHRIF.A. AHMED) : (a) and (b).
A detailed project report has been received
from Cement Corporation of India for setting
up a cement plant of 200,000 tonnes per
annum capacity at Neemuch (Madhya Pra-
desh). The matter is under consideration
of the Government of India.

NEW INDUSTRIES

1844, SHRI S. S. KOTHARI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the foreign
and indigenous entrepreneurs have brought
to the notice of Government that setting
up of new industries consumes considerable
time and energy which is avoidable owing
to delays in giving consent to projects and
the large number of licences and sanctions
required from different Government autho-
rities; and

(b) if so, the steps Government propose
to take to simplify licensing procedures,
reduce red-tape and enable industries to be
set up with the minimum of delays in sanc-
tions 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A, AHMED) : (a) and (b).
From time to time it has been stated that the
operation of controls such as industrial
licensing, foreign collaboration approvals
etc. involve delays. Government have
been continuously reviewing the operation
of controls and where it has been found
that the continuance of a control is not
essential in the public interest and that the
control could be dispensed. with, this is
being done. The recent delicensing of cer-
tain industries is in pursuance of this
policy. -

Tea Brenping Facromes 8 Eurore

AND US.A.

1845. SHRI S. S. KOTHARI : Will the
Minister of COMMERCE be pleased to state
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the steps taken by Government for encoura-
ging the establishment of tea blending fac-
tories in Europe and U.S.A. so that Indian
teacan be sold in distinctive packets and
small bags realising higher prices than at
present 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : In Europe as

.well as in the U.S.A. there are already a

number of well-cstablished tea packers
and blenders who market blended teas
imported from different countries in retail
packs. No steps to encourage the setting
up of further blending and packing factories
are, therefore, called for. However, steps
have been taken in Europe by offering pro-
motional and other assistance, to encourage
the local blenders and packers to put on
the market tea packets and bags consisting
of teas wholly of Indian origin with dis-
tinctive labels. There are, as a refult,
20 different packets of wholly Indian teas
available for sale in different parts of
Europe. In the U.S.A. no wholly Indian
tea packet is being widely sold. Govern-
ment have, however, recently sanctioned a
scheme for launching pure Indian tea packs
and bags through a net work of super
markets in the U.S.A.

PoweR DRIVEN SMALL SCALE INDUSTRIES

1846. SHRI S. S. KOTHARI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the steps Government are taking to
stimulate setting up of small scale indust-
ries driven by power; and

(b) the trends in setting up of such in-
dustries during the last three years ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(2) The small Scale Industries assisiod
under the Programme of Small Industry
Development of the Central Small Industries
Organisation generally use power driven
nqulpment. The facilities available under

(i) 'Technical Assistance. .

(if) Financial Assistance, forﬂ;edand
working capital.

(iij) Built-up factory accommodation in
industrial estates.

(iv) Supply of machinery on hire puy-
chase basis.
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s

(v) Development as ancillaries.
(v/) Participation in Government Stores
purchase Programme.
(vii) Subsidy on supply of power.

(véii) Supply of raw materials, compo-
nents etc.

(b) Of late, there has been a marked
change in the line of manufacture in the
small scale sector from conventional goods
to sophisticated mechanised products.
Large number of small scale enterprises are
now taking to the modern techniques of
mammfacture not only in their existing lines
but also in new lines in electronics, plastics,
chemicals, scientific instruments etc.

Price oF COAL SUPPLIED TO STEEL PLANTS

1847. ‘SHRI INDRAJIT GUPTA : Will

the Minister of STEEL, MINES AND
METALS be pleased to state :

ia) the extent of price rise for coal sup-
plied to steel plants demanded by the coal
industry;

(b) the increased prices eventually agreed
upon ;

(c) the total additional expenditure per
annum to be incurred by the stoel plants
on this account ; and

(d) whether the quality of coal to be sup-
plied will be ensured by proper samp-
ling 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) After
the: decontrol of coking coal, the Coal
Industry had demanded a price increase of
Rs. 11/~ per tonne (based on 189 Ash
Coal).

(b). A Bat increase of Rs. 5/- per tonne in
the price of coking coals of all grades has
been agreed to with effect from September,
1, 1967.

(c) On the basis of the information re-
ceived from Hindustan Steel Limited and
Messrs. Tata Iron & Steel Co. Ltd. the total
additiona! expenditure on account of the
above increase in the price of coking coal
is estimated to be of the order of Rs. 9 to
Rs. 10/~ crores per annum. Similar in-
formation with regard to Messrs. Indian
Iron and Steel Co. Ltd. has not been re-
ceived so far. However, on the basis of

the ‘likely consumption of coking coak ‘by

this steel plant during the remaining years
of the Fourth Five Year Plan period it is
estimated that the additional expenditure
on account of the above increase at this
steel plant will be of the order of Rs. 1
crore per annum.

(d) A Committee consisting of represen-
tatives of the producers, and the consumers
of coking coals has been set up to go inte
the entire problem of joint sampling in
order to evolve a mutually acceptable system
of sampling.

TecHNMICAL DEFECTS IN DURGAPUR
STEEL PLANT

1848. SHRI INDRAJIT GUPTA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether there is a proposal to invite
British experts to rectify the technical
defects points out by the Pande Committee,
in its report on the Durgapur Steel Plant;

(b) if so, the progress made in this matter;
and

(c) the steps taken to improve the ad-
ministrative set up of the plant ?

THE MINISTER OF STEEL, MINES
AND METALS (D. CHENNA REDDY) -
(a) Yes, Sir. ;

(b) In order to assess the requirement of
foreign experts needed to get the Wheel anid
Axie Plant working satisfactorily, two
U K. experts have already arrived at Durga-
pur on 26-8-67 and are looking into the
matter. Their report is awaited. In addi-
tion to this, the Minister of Overseas Deve-
lopment, U.K. in consultation with the
British Steel Corporation has agreed to
sponsor a team to visit Durgapur to study
its further requirements by way of
technical * support.

(c) Following steps have been taken to
improve the Administrative set up of the
Plant -:—

(i) The General Manager, the Chief
Superintendent (Coke Ovens) and’
Manager (Foundry) have been re-
placed.

(i) A new General Superintendent is in

(i) A new Chief Supperintendent is in

exclusive charge of the Coke Oven
Department. = - ©
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(i¥) To help the General Superintendent,
two posts of Assistant General
Superintendents have been created—
one for dealing with matters like
Production, Planning and Control,
Maintenance Organisation etc. and
the second for dealing with
operational matters, chiefly at the
Rolling Mills.

(¥) At the operational level, the Coke
Ovens and By-products Plants,
the Steel Melting Shop etc. have
been reinforced by the transfer
of competent officers of the level
of General Foreman, Assistant
Superintendent etc. from Bhilai and
Rourkela. Further strengthening
at higher management is contem-
plated both on the technical side
as well as on the personnel and
industrial relations side.

EXPORT OF JUTE GOODS

1849. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether India's share inthe total
world jute trade has declined considerably
im the last ten years;

(b) if so, the reasons therefor; and

(c) the steps taken by Government to
arrest the fall in the export of jute goods 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes,
Sir.

(b) The decline has been due to—
(f) competition from other exporting
countries, notably, Pakistan;
(&) setting up of jute mills by other
countries; and
(i&) competition from synthetic substi-
tutes, bulk handling, etc.
(6) A statement is laid on the Table of

the House. [Placed in Library. See No.
LT-1730/67].

INDIAN PAVILION AT ‘Exro-6T"
CANADA

1850. SHRI K. N. PANDEY :
SHRI ONKAR LAL BERWA :
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Will the Minister of COMMERCE be
pleased to state :

(a) how much amount has been spent
so far on the Indian Pavilion at ‘Expo-67"
Canada.

(b) how many orders have been received
so far at the Exhibition; and

(c) the magnitude of loss sustained or
profit made as a result thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) The
expenditure on India’s participation upto
the close of October, 1967 amounted to
Rs. 1,96,49,127-08.

(b) Orders to the extent of C$ 5,49,450-00
equivalent to Rs. 36,63,000:00 have been
booked till 31st October, 1967 or are
under negotiation as a result of our parti-
cipation. Besides, on the spot sales amount-
ing to C$ 12,86,529-61 (Rs. 85,76,864-07)
at the Bontiques and C$ 4.35,589}83
(Rs. 32,37,265-86) at the Indian Restaurant
established there also took place.

(c) Expo’67 was not a trade fair but a
Universal Exhibition with the theme “Man
and his World" and India’s participation
was in keeping with the theme to project
the progress made in various fields such
as_intellect, ics, science, engineer-
ing, culture, and religion. Advantage of
the facilities available was, however, taken
to stimulate India’s trade with Canpada
and other countries. There have been
numerous trade enquiries and these are
being pursued by the organisations concern-
ed. Our participation in Expo '67 has
also been a means of extensive visual com-
mercial publicity of India’s exportable
merchandise. The results achieved as a
result of India’s participation in Expo "67
have been quite encouraging but it is not
possible to assess the profit or loss in a
non-commercial project of this type.

ImMPORT OF TELEVISION SETS

1851. SHRI K. N. PANDEY : Will
the Minister of COMMERCE be pleased
to state the number of television sets im-
ported from different countries during
1967 so far ?

THE MINISTER OF COMMERCE

(SHRI DINESH SINGH ) : The quantity
and value of imports of Television sets
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during January to July, 1967 are given

below :—
1. Television broadcast receiver
sets complete, assembled or not. No.

Qty. Qty.  Value

Unit. in Rs.

000
Germany (F.R.P.) 5 29
Yugoslavia . 498 451
UK. 1 2
Japan . . 3 3
Metherlands 5 3 3
US.A. 3 6
ToTrAL . 513 494

DISTRIBUTING AGENTS APPOINTED
sy S.T.C.

1852. SHRI K. N. PANDEY : Wil
the Minister of COMMERCE be pleased
to stats :

(a) how many selling or distributing agents
have been appointed by the State Trading
Corporation from 1960 to 1967 (so far) for
imports from abroad; and

(b) the names of the parties and the name
of the commodity for which they were
appointed 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b).
The information asked for is being collected
and will be placed on the table of the
House.

BRITISH ASSISTANCE FOR DURGAPUR
STEEL PLANT

1853, SHRI K. N. PANDEY : Will
the Minister 'of STEEL, MINES AND
METALS be pleased to state :

(a) whether he went to London in Octo-
ber, 1967 for secking assistance for Durgapur
Steel Plant; and

(b) if so, the assistance which has been
given by the British Government for Dur-
gapur Steel Plant 7

THE MINISTER OF STEEL, MINES
AND MATELS (DR. CHANNA REDDY):
(a) The question of technical assistance
for the Durgapur Steel Plant was one of
the items discussed during my visit to the
U. K. in October, 1967.

(b) The Minister of Overscas Develop-
ment has agreed, in consultation with the
British Steel Corporation, to send a team
to visit Durgapur Steel Plant and study
its further requirements by way of technical
support, for its fully effective operation.
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FLIGHT OF INDUSTRIES FROM
WesT BENGAL

1857. SHRI J. K. MONDAL : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the names of the companies which
have shifted their head-offices from Howrah
and Calcutta and Burdwan Districts of
West Bengal during the period from 1st
June to 31st October, 1967;

(b) the total capital outlay involved; and

{c) the steps Government propose to take
to check the flight ‘of capital from West
Bengal on account of labour unrest in that
State?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) and
(b). According to fhe latest available in-
formation two companies., viz., P, H.
Periwal Brothers Limited, and Meenaxi
Wire Industries (Assam) Limited, have trans-
ferred their registered offices from Calcutta
to other States during the period from 1st
June to 31st October, 1967. Two more
companies vz, Rallis India Limited and
Rank Film Distributors of India Limited,
have also made application to the High .
Court, Calcutta for an order to be allowed
to transfer their registered offices from Cal-
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cutta, The total assets of these companies
are shown below :—

Name of the Total
Company Assets
Rs.
(1) Rallis India Limited 12,95,55,002
(2) Rank Film Distribu-
tors of India Limited 34,41,009
(3) P.H. Periwal Brothers
Limited . 7,58,470
(4) Meenaxi Wire Industries
(Assam) Limited 6,511

(c) Shifting of Head Offices from Cal-
cutta by two companies and applications
filed by two others for the same purpose
cannot be taken as sufficiently indicative of
flight of capital from the State.

MNommeErn Ranway Loco
WORKSHOP, AMRITSAR

1859. SHRI YAJNA DATT SHARMA :
Will the Minister of RAILWAYS be
pleased to state :

{a) whether it is a fact that some senior
officers are overstaying their terms in the
Northern Railway locomotive Workshop at
Amritsar; and
" (b) if so, the reasons for not transferring
them to other places in accordance with
the normal rules governing the stay of
these officers at a particular place ?

THE MINISTER OF RAILWAYS (SHRI
L. M. POONACHA) : (a) No.
(b) Does not arise.

RESERVATIONS AT BOMBAY CENTRAL
StaTioN
1860. SHRI YAJNA DATT SHARMA :
Will the Minister of RAILWAYS be
pleased to state :
(a) whether it is a fact that serious

irregularities regarding the reservation of
seats and berths on trains have been detected

at Bombay Central Station covering a period
of last two to three years;

(b) if so, the nature thereof; and

(c) the action taken in the matter ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Yes, Snr
Certain irregularities have come to notice.

a

(b) The nature of irregularities which
have come to notice are indicated in the
Stalement.

(¢) Disciplinary proceedings are being
instituted against the officers respomnsible
on the advice of the Central Vigilance
Commission.

Statement

The nature of irregularities which have
come to notice are:—

1. Issue of several slips for provision
of reserved accommodation result-
ing from cancellations for persons
of choice, ignoring the waitlisted
persons.

2, Permission given to travel in an
unreserved manner to certain per-
sons in coaches, where reservation
was obligatory.

3. Issue of orders for issue of journey
tickets by trains for journeys, which
are expressly prohibited by these
trains.

4. Creation and operation of certain
presumptive quotas for reservation
of berths and provision of accom-
modation for persons of choice
in pursuance of this operation.

5. Interpolation of the names of per-
sons of choice in the entries made
in the reservation/waiting list re-
gisters.

DEeCREASE TN REVENUES OF
SOUTHERN RAILWAY

1861. SHRI V. KRISHNAMOORTHY :
Will the Minister of RAILWAYS be pleased
to state :

(a) the reasons for the decrease in the
revenues of the Southern Railway; and

(b) the steps Government have taken to
raise the efficiency and revenue 7

THE MINISTER OF RAILWAY (SHRI
C. M. POONACHA) : (a) There has been
no decrease in revenues of the Southern
Railway. Earnings during the first six
months of the current financial year were
slightly higher than earnings in the corres-
ponding period of the previous year. They
would have been higher still but for the
cancellation of certain trains during the
coal crisis in September last and the poor
mango and grapes crop.
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(b) Like other railways, the Southern
Railway is taking steps to attract traffic
and to improve efficiency. Some of these
steps are :

(/) Quotation of special rates.

(if) Introduction of quick transit ser-

vices.

(iii) Running of Super Express Goods
Services.

(iv) Intensification of ticket check-
Ing.

(v) Better maintenance of rolling stock
and other assets and their better
utilization.

(vi) Avoidance of such expenditure as
may be avoidable.

(vii) Planning for introduction of contai-
ner  services.

BOARD OF TRADE

1862. SHRI BHOGENDRA JHA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government have decided
to abolish the Board of Trade :

(b) if so, the reasons therefor; and

(c) whether any other organisation is
being set up to take over the functions of
the Board of Trade ?

THE MINISTER OF. COMMERCE
(SHRI DINESH SINGH) : (a) to (c).
The matter is under consideration.

WorkmG oF H.E.C., RANCHI

1863. SHRI BHOGENDRA JHA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have probed
into the working of the Heavy Engineering
Complex at Ranchi with a view to improve
its working;

(b) if so, the findings thereof ; and

(c) the steps taken to improve the working
of the Complex ?

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND COMPANY AFFAIRS
(SHRI F. AL AHMED : (a) While Go-
vernment keep the working of the Heavy
Engincering Complex at Ranchi under
contimious review by means of periodical
reports and returns from the Compeny,
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through the official Directors on the Board
of the Company and through frequent
discussions with the various officers of the
Company, there has been no probe as such,
into the working of the Complex,

(b) and (c). Do not arise,

ImPORT OF TeA FROM CEYLON

1864. SHRI BHOGENDRA JHA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether there is any proposal under
consideration to import inferior tea from
Ceylon;

(b) if so0, the quantity of tea proposed to

be imported; and

(c) the purpose of this import ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No such
specific proposal is under consideration.

(b) and (c). Do not arise.

CONSTRUCTION OF BOKARO STEEL
ProeCT

1865. SHRI BHOGENDRA JHA :
SHRI P. N. SOLANKI :
SHRI HARDAYAL DEVGUN :
SHRI MEGHACHANDRA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the
construction of thc Bokaro Steel Project is
much behind the schedule;

(b) if so, the reasons therefor; and

(c) the steps taken to speed up the con-
struction work ?

THE MINISTER OF STEEL, MINES
AND METALS (Dr. CHANNA REDDY) :
(a) No, Sir. According to the present
indications, the entire plant is likely to be
commissioned by the end of the fourth
quarter of 1971,

(b) and (). According to the construc
tion schedule finalised with the Soviet orga-
pisations in December,1966 the Stage I
of the Bokaro Steel Plant was to be commis-
sioned by the end of March, 1971. This
was a very tight schedule and was based
on the assumption that the foundation and
civil engineering work will start some time
in January, 1967. On account of delay
which has occurred in finalising the con-



2601 Written Answers AGRAHAYANA 3, 1889 (SAKA) Writien Answers

tractors who were to undertake this work,
the work has now started only in Octo-
ber, 1967 after the monsoon. Due to
this delay of about nine months, Stage 1
will now be commissioned in December,
1971, inmstead of March, 1971. As the
construction schedule finalised in December,
1966, was wery tight, it is not expected
that this time lost would be made up
during the construction stage. To ensure
implementation of the project as per pre=
sent schedule, planning and scheduling is
being done with net work technique.

IMPORT OF MACHINERY

1866. SHRI BHOGENDRA JHA :
SHRI1 PASHABHAI PATEL :

Will the Minister of INDUSTRIAL
DEYELOPMENT AND COMPANY AF-
FAIRS be pleased to state :

(a) whether Government propose to en-
force a total ban on the import of materials,
machinery and parts from abroad which
are being or can be produced in India in
order to overcome recession in the industrial
production; and

(b) if so, how many orders placed abroad
have been or are to bz cancelled and for
what items ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) and
(b). It is mot practicable to impose a total
ban as such on the import of materials,
machinery and parts from abroad which
are being or can be produced in India un-
less these are bcing actually produced in
the country in adequate quantilies and
as per the required time schedules.
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IMPORTS BY NEPAL THROUGH | INDIA

1870. SHRI RAM KISHAN GUPTA :
SHRI P. N. SOLANKI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether a proposal was mooted by
Nepal at the meeting of India-Nepal Bor-
der Trade Committce beld at Raxaul in
September this year for free and unres-
tricted movement through the Indian
territory of goods imported by Nepal from
other countries; and _

(b) if so, what was their precise demand
and Government's reaction thereto 7T
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) Does not arise.

TRANSPORTATION OF NEPALESE CARGO

1871. SHRI RAM KISHAN GUPTA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether a tcam of Nepalese officials
recently visited New D:lhi to explore
the feasibility of using river navigation
as an alternative route to the present rail-
eum-road route for the transportation of

Nepalese Cargo via Calcutta, so as to aug-

ment Nepal's sea-born trade with other
countries; amnd

() if so, the main demands made by
the team and Government's attitude to the
grant of diff:rent concessions demanded by
them ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI) :
(a) and (b) Yes, Sir. A team of officials
of His Majesty’s Government of Nepal
visited India in July, 1967, and had dis-
cussions with the officials of the Govern-
ment of India. It was agreed that further
studies be made and information and data
exchanged through the Indo-Nepal Board
for Irrigation and Power Projects.

DERAILMENT OF GUIARAT EXPRESS
NEAR NADIAD

1872. SHRI RAM KISHAN GUPTA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether ths Gujarat Express derail-
ed on the 12th S=zptember, 1967 near Nadiad |
on the Baroda-Ahmedabad S:ction: and

(b) if so, the causes of the derailment and
the number of persons injured or killed as
a result thereof ?

THE MINISTER OF RAILWAYS (SHRI
C. M. POONACHA) : (a) Yes, the d:rail-
ment occurred at Gothaj station.

(b) The derailment was duc to the point
assembly, signalling and interlocking gear
not having been restored for passage of
trains at normal speed.

In this accidant no'one was killed; but 23
persons sustained minor injuries.

U.N. EXPERTS TEAM ON INDIA"S
ExpomT

1873. SHRI RAM KISHAN GUPTA :
SHRI JITENDRA BAHADUR :
SHRI MAYAVAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether U. N. experts team which
visited this country early in 1967 has sub-
mitted its recommendations for boosting
India’s exports;

(b) if so, their main recommendations;
and

(c) the decisions, taken by Government
in pursuance thereof ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (&) Yes,
Sir.

(b) and (¢) A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-1731/67).

ASSANSOL PASSENGER TRAIN

1874. SHRI RABI RAY : Will the
Minister of RAILWAYS be pleased to
state :

(a) the number of new trains introduced
after the 1st October, 1967 this year and
what further amenities have been given
to the common passengers after October
1st;

(b) whether the Assansol passenger train
has been converted into an Express train;

(c) if so, whether Government have
received complaints from the people of
Balasore District in Orissa in this connec-
tion; and

(d) what steps are being taken by Go-
vernment in this connection ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) :(a) A
total of 32 additional trains (including 22
suburban trains under electric traction)
were introduced and the runs of 16 exist-
ing trains extended in the Time Table which
came in to force from 1-10-67. A statement
showing passenger amenities provided s
laid on the Table of the House. [Placed in
library. See No. LT.-1732/67).

() Yes.
(c) Yes.
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(d) In consultation with the Go vun-
ment of Orissa and having regard to the
requirements of traffic, arrangements have
been made to restorc the stoppages of 397
Dn. Express at Nilgiri Road and Basta
and of 398 Up at Haldipada and Basta from
12-10-67.

PRODUCTION OF TEA, COFIEE AND
RUBBER

1875. SHRI PARTHASARATHY : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government are satisfied
with the record of production registered
during 1966-67 in the three major planta-
tions like Tea, Coffee and Rubber; and

(b) if not, the shonfall in the targets
already fixed and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) Does not arise.

FINANCIAL ANDfOR TECHNICAL
COLLABORATION

1876. SHR1I PARTHASARATHY : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the number of Private and Public
Sector enterprises that have gope in for
financial andfor technical collaboration;
and

(b) the profits made and foreign ex-
change saved as a result of each collabora-
tion 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) 2409
cases of foreign technical/financial colla-
boration—both in the private and public
sectors—have beem approved by Govern-
ment during the period January, 1960 to
September, 1967.

(b) No assessment has been made.
HiNDI SUPERVISORS ON RAILWAYS

1878. SHRI RAJDEO SINGH : Wil
the Minister of RAILWAYS be pleased to
state :

(a) the number and grade of Hindi
Supervisors on the various Zonal Rail-
ways;
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(b) whether it is a fact that there are
complaints on some Railways that Hindi
Supervisors are not performing work com-
patible with the duties assigned to them;

(c) whether it is also a fact that for
the reason stated in part (b) above posts of
Hindi Supervisors, where fallen vacant,
have been held in abeyance with a view
to surrendering them later on instead of
taking action against such defaulters;
and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS (SHRI
C.M. POONACHA) : (2) the Hindi Supervi-
sors have been allotted the scale of Rs.
450—575(AS). The number of posts of
Hindi Supervisors sanctioned on various
zonal Railways is indicated below :

Number

of

Railway posts

sanc-

tioned
Central 3
Eastern : . . 2
Northern .. : . . 2
Morth Eastern . i 2
Northeast Frontier . . 1
Southern . . . 2
South Central . 1
South Eastern . 2
Western . . . - 3

(b) No.

(¢) and (d) Do not arisc.

TEACHERS IN RAILWAY SCHDOES

1879. SHRI RAJ DEO SINGH : Wil
the Minister of RATLWAYS be pleased to
state :

(a) the number of teachers in the various
Northern Railways schools who have not
been confirmed despite their more than
three years’ continuous scrvice; and

(b) the rcasons for not confirming them
so far 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) 41.

(b) 30 of them are working against
temporary posts and the question of con-
firmation of the others is being pursued by
the Railway.
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QUARTERS FOR NORTHERN RAILWAY
EmPLoYEES IN Dersn

1880. SHRI RAJ DEO SINGH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that more than
35 thousand employees on the Northern
Railway posted in Delhi have not been
allotted quarters for more than 8—10
years;

(b) if so, the reasons therefor; and

(¢) the number of Class II and Class
Officers among them who have not been
provided with quarters despite two years
waiting 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) (i) Acute shortage of quarters. The

. number of quarters in Delhi
Area is only 7,038 whereas
the number of Railway em-
ployees in the area, both in
the “‘essential’” and *‘non-essen-
tial"* categories is 33,735;
and

(i) 75% of the available quarters
are allotted to the staff in
“‘essential’® categories who get
priority for allotment of quar-
ters over those in “‘non-essen-
tial’" categories.

{c) All Officers arc trcated as “‘essential””
or the purpose of allotment of railway
quarters, and, normally, they get accom-
meodation within 2 years of their posting/
transfer to Delhi.

NEw BUILDING FOR RAILWAY
STATION, BALOTRA

1881. SHRI AMRIT NAHATA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the construction of a new
building for the Railway Station at Balotra
(District Barmer) has been sanctioned;
and

(b) when that building is likely to be
constructed 7

THE MINISTER OF RAILWAYS(SHRI
C. M. POONACHA) : (a) No. Only
the extension of the waiting hall and pro-
vision of sanitised bath rooms and lava-
tories has been sanctioned.

(b) The above work is expected to be
completed by end of 1968.

Broap GuaGs, METRE GUAGE
AND NARROW GAUGE LRNER
IN GUIARAT

1882. SHR 1 VIRENDRAKUMAR
SHAH : Will the Minister of RAILWAYS
be pleased to state :

(a) the total length of all the routes
and the length covered by cach of the
broad gauge, metre gauge and narrow
gauge in the State of Gujarat;

(b) whether there is a move to close down
all the narrow gauge lines in the State of
Gujarat;

(c) if so, the reasons therefor; and

(d) whether Government are aware that
such closure will result in complete dis-
location of the transport system and will
cause very serious problems for the people
of Gujarat ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
information about length of Railway lines
is not compiled State-wise but Railwaywise.
Full particulars of the route and track
length of the Railway zones are given in
Statement No. 8 of the ‘Supplement to the
Report by the Railway Board on Indian
Railways—Statistical Statements for the
year 1965-66’, copies of which are available
in the Parliament Library.

(b) A study of the uneconomic lines
on the Indian Government Railways, inc-
cluding the narrow gauge lines in the
State of Gujarat, is in progress with a
view to determining the measures that
can be adopted to improve the working
results of the lines, and proposals will
be formulated about the future of any
particular line depending on the results of
that study.

(c) and (d) Do not arise.
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RAILWAY LINES I™N MADHYA
PRADESH

1883, SHRI MANIBHAI J. PATEL :
Will the Minister of RAILWAYS be pleased
to state:

(a) whether the Government of Madhya
Pradesh have requested the Central Govern-
ment to undertake certain projects for
new railway lines during the Fourth Five
year Plan; and

(b) if so, the details thereof and the deci-
sion taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b) The Government of Madhya Pradesh
have recommended construction of a new
broad gauge railway line between Dhalli
Rajhara and Dantewara during the Fourth
Five Year Plan. Feasibility-cum-cost stu-
dies carried out for this rail link revealed
that the proposal would not be financially
justified and hence it is not likely to be
taken up for construction in the 4th Plan.

IMPORT OF LOWER GRADE MESTA
FrOoM THARAND

1886. SHRI MANIBHAI J. PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the reports regarding the
export of lower grade mesta to India by
Thailand exporters have been enquired
into by the Directorate of Endorsement;
and

(b) if so, the result thereof and the action
taken in the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No en-
qmmthemattera:ebemmﬂeat
present by the Di of E
ment.

(b) Does not arise.

CoMMITTEE FOR TEXTILE INDUSTRY

1887. SHRI MANIBHAI J. PATEL :
Will the Minister of COMMERCE be

pleased to state:

(a) whether a Special Committee to sug-
gest structural remedies for the chronic
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problems of the textile industry has been
appointed; and ~

(b) if so, the personnel of the Committee
and the progress made by the Committee ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) and (b)
The matter is under consideration.

SHORTAGE OF COVERED WAGON

1888. SHRI SRADHAKAR SUPAKAR :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there is a
shortage of covered wagons on the Rail-
ways, which were unable to meet the full
demands of food transport after the beginn-
ing of the rainy season; and

(b) the steps taken by Government to
meet this shortage ?

THE MINISTER OF RAILWAYS (SHR1
C. M. POONACHA) : (a) No. There
is no shortage of covered wagons on the
Railways to meet the normal requirements
of traffic.

In the calendar year 1966 and in the first
ten months of the current year, there were
unprecedentedly hcavy imports of food-
grains and fertilisers which were moved by
rail over long trans-country leads to scar-
city and drought-afffected areas, principally
in Bihar and East UJP., The quantum
of foodgrains and fertilisers moved by
rail, which was 6-3 million tonnes in
calendar year 1965, increased to 9 -2 million
tonnes in 1966. In the first ten months
of 1967, the despatches by rail amounted
to 69 millon tonnes. If foodgrains had
been imported at and moved from Calcutta,
Visakhapatnam and Bombay Ports, which
are the patural ports for service to the
hinterlands in*Bihar and U.P., there would
have been no difficulty, but the bulk of
these imports were conc:ntrated at Madras
and Kandla. The enormous ex'ent to
which movement of imported foodgrains
from Madras and Kandla ports took place
by rail during (i) the first ten months and
(ii) the four months from June to Septem-
ber of the rainy season, of the curren
year as compared to the corresponding
periods of the previous year is indicated
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below :—
(Figures in thousand of tonnes)
Port Total despatches by rail of Total despatches by rail of
fi ins to Port lgrains to
Bihar & U.P. Bihar & U.P.
(1966) (1967) Percentage (1966) (1967) Percentage
Jan. Jan. of June. June. of
to to Col. to to Col.
Oct. Oct. 3 to 2 Sept. Sept. 6105
(1) 2) (3) ) (5) (6) (U]
Madras . 547 701 -5 1,282 Madras . 189 269-3 1425
Kandla . 3813 44] -5 116 Kandla . 161 -3 203-3 126
436 -0 1,143 -0 262 180 -2 472-6 262

The imported foodgrains, fertilisers and
also indigenoulsy produced rice and paddy
seeds had to be moved to certigin scarcity
and drought affocted areas involving long
leads, which was not the mormal pattern
of movement. In order to maintain the
cycle of movement and keep the ports of
Madras and Kandla continually fed with
wagons, empty wagons had to be returmed
in the reverse direction to neutralise the
imbalance inavailability of wagons. Such
movements had to be sustained throughout
the y.ar and cven during the monsoon
months. Thesc unusual circumstances aris-
ing out of unprecedentedly heavy imports
of foodgrains and the concentration of
heavy imports mainly at Madras and
Kandla for service to distant areas and
involving trans-country leads necessitated
the utilisation of open wagons to a limited
extent in addition to covered wagons for
movement of foodgrains. The maximum
quantity had to be carried within the shor-
test possible time to distress areas and this
was unavoidable.

(b) Docs mot arisc.

RALWAY ACCIDENTS

1889. SHRI BAL RAJ MADHOK :
Will the Minister of RAILWAYS be
pleased to state :

(a) the number of railway accident on
Indian railways from the 15th August,
1967 to 15th MNowember, 1967 and the
details thereof;

(b) whether any sabotage has been sus-
pected in the case of any accident and
whether such suspicion has been prowved
by probe into them; and

(¢) if so, the steps Government have taken
to prevent the recurrence of these acci-
dents 7

THE MINISTER OF RAILWAYS (SHR1
C. M. POONACHA) : (a) During the
period 15-8-67 to 15-11-67, there were
307 train accidents on the Indian Govern-
ment Railways. Of these, 16 were colisions,
262 derailments, 24 trains running into road
traffic at level crossings and 5 fires in
trains.

(b) Sabotage has been suspecicd in four
cases. All the four cases are still under
Police investigation.

(c) A statement showing the steps taken
to prevent recurrence of accidents by sabo-
tage is- laid on the Table of the House.
[Placed in Library. See No. LT-1733/67}
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IMPORT LICENCE FOR STAINLESS
STEEL GRANTED TO A
BowBay Fiim STAR.

- 1895. SHRI GEORGE FERNANDES :
Will the Minister of STEEL, MINES AND
METALS be pleased to state ;

(a) whether any Bombay film star was
given a licence to import 11 tonnes of
stainless steel;

(b) when the licence was given and the
reasons therefor;

(c) what was the walue of the steel
imported by the film star; and

(d) the manner in which the steel has been
disposed of ?

THE MINISTER OF STEEL, MINES
AND METALS (Dr. CHANNA REDDY):
(a) to (d) Information on the question is
being collected.

ROLLING SHEET METAL

1897. SHRI GEORGE FERNANDES :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the annual requirement of rolling sheet
metal in the country and how much of it is
produced in our steel mills;

(b) the total quantity of sheet metal
imported annually;

(c) the price of the indigenous sheet
metal and that of the imported metal;

(d) whether Government have considered
the proposal to produce sheet metal in
5 ton rolls as against the present 12 ton
rolls so that the sheets could be cut to the
required size and distributed to the consu-
mers expeditiously; and

(¢) the number of factories in the country
which have the capacity to cut 12 ton rolls
and 5 ton rolls respectively 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHD : (a)
Annual requirement of Sheets is estimated
to be of the order of 13-9 lakhs tonnes as
against the total production of 6.5 lakh
tonnes during the year 1966-67.

(b) and (c). The total quantity of sheet
metal imported during the last three years,
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their value and price per tonne isTgiven
below :— .

Year Quantity Valuein  Average

thousand rate

Rupees per

tonne

in tonnes

Rs.
1964-65 334,482 275962 825
1965-66 263,442 243915 926
1966-67 129,625 175,543 1,354

The indigenous price of sheets per tonne
are as under :—

Category of Sheet F.O.R. price
per tonne
(Standard)

Cold Rolled Sheets 1,250

Cold Rolled Strips 1,200

Hot Rolled Sheets 1,000

Hot Rolled Strips 925

Skelp 945

(d) and (e). Sheets in coils with weight
varying from 6 tonnes to 14-5tonnes are
produced only at Rourkela in the country.
There are three factories at present which
can handle and cutthe coils produced by
Rourkela.

ImrosCanDoﬁkamm
STANDARD HERALD CAR

1898. SHRI S. K. SAMBANDHAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that door handles
for Standard Herald Cars are not manufac-
tured indigenously; and

(b) if so, the amount of foreign exchange
released in 1965-66 and 1966-67 for the
import of such door handles ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No, the door handles for Standard Herald
cars are now being manufactured indigen-
ously.

(b) 1584 door-handles were imported
during the year 1965-66 at a foreign exchange
cost of £1019. No imports were specifically
allowed during the year 1966-67 but some
imports could have been made against the

small lump sum allocation made to the
manufacturers for import of balancing com-
ponents not included in the positive list of
items to be imported. The] exact position
is being ascertained from the manufactu-
rers.

ExporT Promomion CounciLs

1899. SHRI S. K. SAMBANDHAN :
Will the Ministr of COMMERCE be
pleased to state :

(a) whether reports or representations
have been received from any of the Export
Promotion Councils regarding the futility
of such organisations, since recommenda-
tions of such Councils are not at all cared
for by Government; and

(b) if so, Government's reaction thereto ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.

(b) Does not arise.

POWER PRODUCED AT NEYVEL

1900. SHRI 5. K. SAMBANDHAN :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the cost of production of
power at Neyveli is high;
(b) if so, the reasons therefor; and

(c) the steps taken to bring down the
prico ?

THE MINISTER OF STEEL, MINES
AND METALS (Dz. CHANNA REDDI)
(a) to (c). As compared with other thermal
stations in Madras State, it is not high.

TRADE WITH PHILLIPPINES

1901. SHRI K. P. SINGH DEO : Will
the Minister of COMMERCE be pleased to
state : { '

(a) whether it is a fact that the indus-
trialists delegation which visited Phillippines
recently has made certain suggestions to
Government in regard to the scope for ca-
pital goods trade with that country ;

(b) if so, the details thereof; and

(c) whether Government have accepted
the suggestions ?
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH ) : (a) and (b). It is
presumed that the referenc of the member
is to the delegation sponsored by the Fe-
deration of Indian Chambers of Commerce
and Industry—a non-official organisation,
which visited Phillippines in September,
1967. Copies of the printed Report of the
delegation, received by the Government have
bee n placed in the Parliament Library.

(c) Suggestions contained in the Report
have been referred te the concerned autho-
rities’ who will examine them and take ne-
cessr y action, wherever called for,

FomeagN COLLABORATION AGREEMENTS

1902. SHRI K. P. SINGH DEO : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that due to certain
clause included in most foreign collabora-
tion agreements, prospects of exporting
certain Indian goods has been marred;

(b) if so, the loss in the foreign exchange
suffered by the Indian industry during 1966-
67; and

(c) the steps taken by Government for the
removal of such a clause from the agree-
ment 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a)to(c). In
some of the foreigncollaboration agreements
approved in the earlier years, there have
been some restrictions on exports, but it is
not possible to make any assessment of the
loss of the foreign exchange, if any, due to
such restrictions. The present policy of
Government is either to eliminate such
export restrictions altogether or, if that is
not practicable, to secure exportrights to
as many territories as possible.

CoMaITTEE TO ASSESS STEEL PRODUCTION

1903. SHRI K. P. SINGH DEO : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether any Committee has been set
up by Government to make an assessment
of the requirement of steel in the country
during the next two Plans;

(b) if so, the details thereof; and

(c) the time by which the Committee is
likely to submit its re port ?
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THE MINISTER OF STEEL, MINES
AND METALS (Dr. CHANNA REDDY):
(a) and (b). Government have not, set up
any Committee to assess the future steel
requirements, but have commissioned the
National Coumncil of Applied Economic
Research (NCAER) to prepare a category
and quality-wise demand study on iron and
steel] for the period till 1980-81, i.e., the end
of the Sixth Plan Period. The NCAER have
appointed an Advisory Committee for assis-
ting the Council in the preparation of the
study.

(c) The National Council of Applied
Economic Research submitted ‘An interim
Note' in May, 1967 giving their estimates
of demand for iron, steel and alloy steels in
1970-71. The final report will be available
in early 1968,

FALLING INCIDENT FROM RUNNING TRAIN
ON CENTRAL RAILWAY

1904. SHRI NITIRAJ SINGH CHAU-
DHARY : Willthe Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that four ladies
died on account of their being thrown out or
falling from running train on the night of the
24th August, 1967 between Karapgaon and
Kareli on the Central Railway;

(b) whether it is also a fact that the entire
train had not lights that night;

(c) whether the bodies were not traced
by the train Guard and Police and one
surviving lady had to walk to Karapgaon
and report the incident; and

(d) whether any enquiry has been held
into the incident and, if so, the result there-
of ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Four
women dicd as a result of jumping from
moving train.

(b) No.

(c) The Guard was not aware of the

accident. There was no  Government
Railways Police on duty on the train,

(d) Yes. The matter was investigated by
Station Officer, Government Railway
Police, Gadarwara, who came to the con-
clusion that this was a case of accidemtal
deaths, and no offence had been committed.
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ExrorT oF TOBACCO

1905. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of COMMER-
CE be pleased to state :

(a) the quantity of tobacco, walnuts,
onions, bananas, mangoes, myrabolans and
other fruits exported during the last 12
months;

(b) whether the above fruits were trans-
ported mainly by road from their places
of origin to ports;

(c) if so, the quantity transported by road;
and

(d) the reasons as to why road transport
was used when the Indian Railways provide
cheaper transport facilities ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) A statement
is laid on the Tagle of the House [Placed
in Library. See No. LT-1735/67).

(b) to (d). 952, of the export tobacco is
tramsported by road to the ports. This is
mainly due to the following reasons :—

(i) Loading ships call at the Port at
short notice and the exporters have
to rush the consignments to the
ports, Railway wagons aren ot
available at short notice and hence,
the exporters resort to road trans-
port.

(ii) Export tobacco is loaded in lorries
at the packing centres and is un-
loaded only at the ports. In the
case of transport by rail wagons,
tobacco has to be moved first by
lorries from the packing centres to
the railway yard and there it has
to be unloaded and loaded again
into the wagons. The same loading
and unloading operations are to be
done at the receiving ends till the
cargo is finally loaded into the ship.
Besides the use of extra labour for
loading and unloading purposes
which adds to the cost of export of
tobacco, the repeated handling of
tobacco bales/cases may undo the
proper packing done at the packing
centres which may ultimately affect
the quality of packed tobacco.

Bananas and mangoes are transported

mainly by rail. Regarding Walnuts onions
and myraholans, it is difficult to obtain
information, as export trade in these commo-
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dities is solely in the hands of numerous
private traders who may not be maintaining
detailed statistical information in this
matter.

EARNINGS OF AND AMENITIES PROVIDED

AT LALITPUR, HOSHANGABAD AND NARA-

SINGHPUR STATIONS ON CENTRAL RAIL-
WAY

1906. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state:

(a) the annual earnings from passengers
at Lalitpur, Hoshangabad and Narsinghpur
Station on the Central Railway during the
last five years;

(b) the passenger amenities provided at
each of the above stations;

(c) whehter the above are proportionate
to the passenger earnings; and

(d) if not, the reasons for the discri-
mination 7

THE MINISTER OF RAILWAYS (SHR1
C. M. POONACHA) (a) Eamings from
passenger traffic at Lalitpur, Hoshangabad
and Narsinghpur during the past five
years are shown below.—

Year Lalitpur Hoshan- Narsingh-
gabad pur
Rs. Rs. Rs.
1962-63 4,53,165 3,87,714 4,33,163
1963-64  4,44,769 468,099  4,64,640
1964-65  4,71,636 546,564 4,72,864
196566  5,09,668 5,23,906  5,09,806
1966-67 545205 6,07,522 507,039

(b) A Statement is laid on the Table of
the House [Placed in library. See Mo.
LT—1736/67].

(c) Passenger amenities are provided at
individual stations based onthe needs
of the traffic, generally with reference
to the oumber of passengers dealt
with at any one time at the station
concerned and not solely based on
the amount of passenger earnings
fromthat station. Amenities are im-
proved at stations as found necessary.

(d) Does not arisc.
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EXTENTION OF SMALL INDUSTREES

1907. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COMPA-
NY AFFAIRS be pleased to state :

(a) Whether Government have recently
permitted the expansion in capacity of cer-
tain Small Scale Industries manufacturing
ACSR/AAC conductors and granted them
registration with the Directorate-General
of Technical Development;

(b) whether it is a fact that such registra-
tion was granted while the item was on the
banned list; and

(¢) if so, the basis on which the registra-
tion was granted ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED) : (a) to
(c). Registration with the Directorate General
of Technical Development has been permitted
in respect of the following four firms,
after the Cable and Wire Industry was
placed on the banned list :

() M/s J.J. H. Industries, Calcutta
(if))M/s Bin dawala Industrial Corpora-
tion, Calcutta

(iii) M/s Associated Wires and Conduc-

tors Co. Pvt. Ltd., Jullundur

(iv) Bihar Cables Co., Patna
In the case of the first three firms, registra-
tion was agreed to as the units grew out of
the small scale sector as 2 result of normal
growth. Inthe caseof M/s Bihar Cable
Co., Patna, registration was done, taking
into account the fact that the firm would
have been eligible for the grant of an in-
dustrial licence itself in 1959, when they
were registered with the Director of In-
dustries, Bihar.

Parer AND PULP PROJECT IN DANDA-

EARANYA

1908. SHR1 NITIRAJ SINGH CHAU-
DHARY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government had recently
constituted the feasibility for the establish-
ment of a Paper and Pulp project study for
establishment of a Paper and Pulp project
in the Dandakaranaya area;

(b) if so, whether the study has been com-
pleted;
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(c) the capacity of the plant and the
products proposed for manufacture as
recommended by the Study and the recomm-
ended location of the plant; and

(d) when the decision to implement this
project is likely to be taken ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A."AHMED) : (a)
and (b) : Yes, Sir.

(¢) The capacity of the plant is proposed
to be 50,000 tonnes each of pulp and print-
ing and writing paper. The location as
recommended by the Study Team is
near Jagdalpur.

(d) The matter is at present under con-
sideration of Government and a decision
is expedited to be taken shortly.

OpPTicAL INSTRUMENTS ProJECT, LUCENOW

1909. SHRI SARJOO PANDEY : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that an Optical
Instruments Project was started in Luck-
now in 1963;

(b) if so, whether technical personnel and
Trade Apprentices were enrolled for the pro-
ject; and

(c) whether it is a fact that Government
are going to abandon the project and if so,
the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). The information is being collected from
the State Government of Uttar Pradesh who
are concerned with the project and will be
laid on the Table of the House.

RETIRED GOVERNMENT OFFICERS WORKING
IN BIRLA ORGANISATIONS

1910. SHRI SARJOO PANDEY : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that many retired
Central Government Officers are now ser-
ving with the Birlas ;

(b) if so, their number and names;

(c) whether it is also a fact that close re-
latives of many officers of the Government
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of India are also serving with the Birlas in
different capacities; and

(d) if so, who are they and their relation-
ship with those Government officers 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No permission to any of the retired Class 1
Officer has been granted to join any of the
Birla concerns within two years after re-
tirement in the Ministry of Industrial De-
velopment and Company Affairs.

(b) Does not arise.

(c) None of the Class I Officers in the
Ministry of Industrial Development and
Company Affairs have so far reported; nor
sought the necessary permission, as required
under the rules for their close relatives get-
ting employment in any Birla concerns.

(d) Does not arise.

DERAILMENT NEAR MIHINPURWA STATION

1911. SHRI SARJOO PANDEY : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that 174 Down
Passenger train of the North Eastern Rail-
way was derailed near Mihinpurwa Station
on the 2od September, 1967 (Katarnian
Ghat Section);

(b) if so, the number of persons killed and
injured as a result thereof; and

(c) the causes of the derailment ?

THE MINISTER OF RAILWAY'S (SHRI
C. M. POONACHA) : (a) Yes.

(b) In this accident no one was killed.
However, 16 persons sustained minor in-
juries and one was hurt grievously,

(c) The accident was due to tampering of
track by some person or persons unknown.

TAKING OVER OF CoTToN TEXTILE MILLs
BY STATES

1912. SHRI SARJOO PANDEY : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Centre
has asked the State Governments to take
over badly managed cotton textile mills
with immediate effect; and

(b) if so, the names of the States and the
units they are considering for take over 7
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.
(b) Does not arise.

Cess oN THE ExporT oF CoIR YARN

1913. SHRI A. SREEDHARAN : Will
the Minister of COMMERCE be pleased
to state :

(a) in what manner the cess collected
from the export of coir yarns and other coir
products is utilised;

(b) whether Government have spent any
amount from the cess towards the welfare
of coir workers; and

(c) if so, the amount spent during 1965-66
and 1966-67 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The cess
collected from export of coir products is
being utilised by the Coir Board on schemes
for the development of the Coir industry.
The various schemes undertaken are ex-
plained inthe Coir Board's Annual Reports
which are laid on the Table of the House
eVery year.

(b) No labour welfare scheme has been
undertaken by the Board.

(c) Does not arise.

Price oF Raw RUBBER

1914. SHRI A. SREEDHARAN :
SHRI GADILINGANA GOWD :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the selling
price of raw rubber as recommended by the
Tariff Commissioner is uneconomic to the
rubber cultivators and detrimental to the
growth of the rubber cultivation; and

(b) if so0, the steps taken by Government
to remedy the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Not in
Government’s opinion, Sir.

(b) Does not arise.

CONFERENCE AT ALGIERS
1915, SHRID. N. PATODIA :
SHRI RABI RAY :
SHRI SHIVA CHANDRA JHA :
Will the Minister of COMMERCE be
pleased to state :
(a) whether a Conference of 77 develop-
ing countries was held recently at Algiers;
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(®) if so, the main decisions talen thereat ;
and
(c) Government's reaction thereto 7

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir.

(b) The decisions of the Meeting are
contained in the Charter of Algiers which
was adopted at the end of the Meeting.
A copy of the Charter is placed on the Table
of the House. [Placed in Library. See
No. LT-1737 [67)

(c) The Government of India have fully
subscribed to the decisions of the Meeting.
It is hoped that at the New Delhi Confer-
ence, it would be possible for both develop-
ed and developing countries to reach agree-
ments for specific action in the field of aid
and trade, on the basis of the decisions taken
at the Algirers Meeting.

PRODUCTION OF ROURKELA STEEL PLANT

1916. SHRI GADILINGANA GOWD:
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether Government's attention has
been drawn to a news item published in the
Statesman of the 13th October, 1967 that
“Rourkela Steel Plant with a production
capacity of 1.8 million tonnes is idle at
present’;

(b) if so, the details thereof and the steps
taken by the Hindustan Steel, Limited to
coergise the plant; and

(c) the details of losses incurred by the
Hindustan Steel Ltd. consequent upon the
below-normal working of the Rourkela
Steel Plant so far 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,
Sir.

(b) In  September-October, 1967, the
workers of the Rourkela Steel Plant agita-
ted, without going on strike, aganist the sta-
tutory minimum bonus of 4%, of their wages
declared by Hindustan Steel Limited for the
year 1966-67. As there was danger of serious
damage to the costly equipment of the
Plant, the Coke Ovens at Rourkela had
to be blanked and Biast Furnaces to be
banked for some time during October, 1967.
The dispute has since been settled amicably
and the Plant has started again with
effect from October 19, 1967.
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(c) The information is being collected and
will be laid on the Table of the House,

RarLway TiME TABLES

1917. SHRI V. KRISHNAMOORTHY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Railways maintain two
Time Tables for operating the trains; and

(b) whether any covering time is allowed
for adjusting the late running of trains ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes. The
Public Time Table gives the scheduled ti-
mings of passenger carrying trains and
general information of interest to the tra-
velling-public. The Departmental Working
Time Table gives detailed technical infor-
mation and instructions for the running of
goods and passenger trains for the guidance
of railway staff.

(b) A few minutes recovery timeis genera-
Hy allowed towards theend of the run of some
trains to cater to unscheduled detentions due
to alarm chain pulling, run over cases, signal
failures etc.

CoPPER PROJECT, AGNIGUNDALA

1918. SHRI Y. KRISHNAMOORTHI :
Will the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether Government have approved
the American Company’s (ASHLANDS)
collaboration for a copper project at Agni-
gundala in Andhra Pradesh; and

(b) if so, the terms thereof and the finan-
cial position of the firm ?

THE MINISTER OF STEEL, MINES
AND METALS (Dr. CHANNA RED-
DY) : (a) Government have approved in
principle the proposal for the develop-
ment and exploitation of the Copper Lead
deposits at Agnigundala in Andhra Pradesh
with foreign collaboration and assistance of
M/s. Ashland Oil & Refining Co. Ltd., or
any other foreign company.

(b) The details of the terms and con-
ditions of the collaboration arc at present
under discussion between Mational Mineral
Development Corporation and the foreign
collaborator. The financial standing and
antecedents of the foreign collaborator
waould be fully established before the terms
of foreig n collabora tion are firalised.
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CEMENT FACTORY IN ASSAM

1919. SHRI J. N. HAZARIKA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether any decision has been taken
by the Cement Corporation of India to start
a cement factory at Bokajan in Assam;

(b) if so, when the construction work is
likely to commence; and

(c) the production capacity of the fac-
tory ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
{c). Cement Corporation of India has not
yet taken a final decision to start a cement
facory at Bokajan (Assam). However,
detailed prospecting operations are being
undertaken by the Corporation to acer-
tain the availability of cement grade lime-
stone reserves in the area. A final
decision will depend on the results of these
investigations which are in progress.

IMporT OF RaAlLs FROM U.S.A.

1920. SHRI K. M. KOUSHIK : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that his Ministry
placed an order with U.S. firms for the
supply of 5 crores worth of rails in 1966; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Does not arise,

BaALLARPUR COLLIERY

1921. SHRI K. M. KOUSHIK : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether a loan was granted to the
Ballarpur Collery Company for purchase
of machinery for use in their coal mines;

(b) whether the machinery was imported
and involved foreign exchange; and

(<) if so, whether Government have veri-
fied the fact of its arrival and its use in the
colliery for which it was obtained ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) The

Ballarpur Colliery Company obtained a
loan from private bankers for purchase of
mining machinery for use in their coal mines.
(b) Yes, Sir.
(c) The work of verification in respect of
the colliery is in progress.

GHERAOQS IN STEEL PLANTS

1922, SHRI P. N. SOLANKI : Will the
Minister of STEEL, MINES AND ME-
TALS be pleased to state :

(a) the number of cases in which workers
of the various steel plants resorted to ‘geraos’
during the last six months; and

(b) the action, if any, taken aganist the
workers concerned ?

THE MINISTER OF STEEL, MINES
AND METALS (Dr. CHANNA RED-
DY) : (a) There were approximately 147
cases of ‘gheraocs’ by the workers of the
various steel plants during the last six
months.

(b) Suitable disciplinary action has been
taken by the Management of the Bhilai
Steel Plant in one case. In other cases
which took place at the Durgapur Steel
Plant and Alloy Steels Project under Hin-
dustan Steel Ltd. and in the Indian Iron
& Steel Co., the Management did not con-
sider it prudent to proceed against the
workers in the context of the general in-
dustrial unrest in these areas.
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REORGANISATION OF NATIONAL CoAr
DEVELOPMENT CORPORATION

1925. SHRI D. C. SHARMA : Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) the progress made by the Committee
appointed to enquire into the affairs of the
NMational Coal Development Corporation;
and

(b) when it is likely to submit its report ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) and
(b). The Committee is still enquiring into the
affairs of the Natiopal Coal Development
Corporation and it is expected to report to
Government by the end of January, 1968.

TRADE WITH PORTUGAL

1926. SHRI SHIVA CHANDRA JHA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that India has still
trade relations with Portugal;

(b) if so, the reasons therefor and the
specific items of export te and import from
Portugal and the amount of foreign exchange
India is gaining thereby; and

(c) if not, when the trade relations with
Portugal were cut off and for how long and
for what reasons ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.

(b) Does not arise,

(c) Trade with Portugal was banned after
the adoption by the United Nations General
Assembly, at its 20th session of a resolution
calling upon all member nations to
boycott trade with Portugal. The ban has
continued since then.
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RUPNARAINPUR CABLES FACTORY

1927. SHRI SHIVA CHANDRA JHA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the Rupnarain-
pur Cable Factory is being taken over by the
Ministry of Communications; and

{b) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
No, Sir.

(b) Does not arise.

Banks OwWNED BY BIRLAS

1928. SHRI SHIVA CHANDRA JHA :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number of banks owned by the
Birlas at present;

(b) the number of inter-locking director-
ships the Birlas have either in the banks or
in other companies; and

(c) the industries in which the Birlas
have entered and the percentage of total
commodity production in the industries
which they control ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). The information is being collected
and it will be laid on the Table of the House.

(c) In the Report of the Monopolies In-
quiry Commission, 36 Birla companies
ranked among the top five producers of
132 products. The names of the companies
and the share of the total production of these
products as obtaining in 1964 are indicated
in the statement laid on the Table of the
House. [Placed in Library. See No.
LT-1738/67)

Information in respect of the other com-

panies belonging to the Birla Group is not
available.

ExporT OF COAL TO JAPAN

1929. SHRI S. R. DAMANI : Will the
Minister of COMMERCE be pleascd to
state :

(a) whether there is a proposal to export
coal to Japan;
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(b) if so, at what stage the negotiations
have reached; and

(c) whether there is any hitch in the nego-
tiations ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c).
M.M.T.C. had recently sent a delegation to
Japan to explore the prospects of export
of coal. According to the Report of the
Delegation, there is no possibility of ex-
porting non-coking coal to that country.
Japanese  have, however, shcwn
some interest in the import of coking coal
provided better quality coal is offered, port
facilities are improved, and India agrees to
export substantial tonnages of about 1.5
million tons per annum on a long term basis.
This matter is under examination,

DELICENSING OF INDUSTRIES

1930, SHRI S. R. DAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is proposed to review the
effects of delicensing of the industries
announced in May, 1966;

(b) the time by which it is proposed to
have the first review; and

(c) if the review has already becn made,
the salient features thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) to
(c). An attempt was made in early 1967 to re-
view the effects of delicensing of the indus-
tries announced in May, 1966, However,
it was found that it was premature to
assess the results particularly as other factors
had also intervened in the meantime. A
fresh review is now being undertaken.

SuppLy OF TIN PLATES BY ROURKELA STEEL
PLaNT

1931. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether the Rourkela Steel Plant
is supplying tin plates to the industries in
India ;

(b) whether it is able to meet the entire
demand of tin plates in the country; and
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(c) if not, the quantity of tin-plates now
being imported annually ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) Yes,

(b) No, Sir.

{c) The quantities of tin-plates imported
during the last three years are as under :

(In metric tomes)

1964-65 52,416
1965-66 34,034
1966-67 40,035

STeeL PLaNTS 1N PuBLiC SECTOR

1932. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL,
MINES AND METALS be pleased to

state

(a) the total quantity of iron and steel
produced by all the steel plants in the public
sector during 1967-68 so far; and

(b) The quantity of the same exported
during the same period and the foreign ex-
change earned thereby ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P, C, SETHI): (a) and (b).
Two statements giving the information are
laid on the Table of the House.  [Placed
in Library. See No. LT-1739/67.)

PerwopicaL ReviEw oF THE WoORKING
OF STEEL PLANTS

1933. SHRI K. R. GANESH :

SHRI MOHAMMAD ISMAIL :
SHRI P. RAMAMURTI :
SHRI GANESH GHOSH :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether the proposal regarding the
setting up of a high level team of technical
experts and management specialists to re-
view periodcally the werking of the steel
plant has been considered;

(b) if so, the nature of the decision arrived
at; and

(c) the composition and exact functions
of the Committee ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA REDDY) :
(2) There is at present no proposal to sct
up a high level team of technical experts
and management specialists to review the
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working of the steel plants under Hindustan
Steel Ltd. For the present H.S.L. is taking
action to form teams to assess the perform-
ance and productivity of various units in
Plants and one such team has already been
formed to look into the By-products umits.

(b) and (c). Do nct arisc.

CaPaCTTY OF STEEL PLANTS

1934. SHRI AMRIT NAHATA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether the Committee set up to
assess the existing industrial capacity that
could be tapped for establishing steel plants
has submitted its report;

(b) if s0, the main outlines therecf; and

(c) the decision taken thereon ?

THE MINISTER OF STEEL, MINES
AND(DR. METALS CHANNA REDDY):
(a) No, Sir,

(b) and (c). Do not arise.

VYACUUM BRAKES

1935. SHRI SHASHIBHUSHAN BAJ-
PAI : Will the Minister of RAILWAYS
be pleased to state :

(2) whetherexperiments were recently con-
ducted on the new type of vacuum brakes
developed by India for trains running at
high speed; and

(b) if s0, the result thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (2) Yes.
Some trials have recently been carricd out
by the Recearch Designs and Stenderds
Organisation on the vacuum brike system
of passenger coaches, with some improve-
ments incorporated to obizin increase in
cffective brake power for the controlling
of high speed trains. The trials are still in
progress and the first phsse is expected to be
completed by the end of November, 1967,

(b) The performance of vacuum brakes
with improved features has so far been
satisfactory.

NEWSPRINT FACTORY IN COCPERATIVE
Sector

1936. SHR1 AMRIT NAHATA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
Ppleased to state :

(a) whether Government have received
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any proposal for the setting up of a news-
print factory in the co-operative sector;

(b) if so, the details of the proposal ; and
(¢) the decision taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) No,
Sir.

(b) and (c). Do nct arise.

ConNTROL OF PRICE AND DISTRIBUTION
oF Heavy COMMERCIAL VEHICLES

1937. SHRI K. R. GANESH : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have considered
the question of removal of controls on price
and distribution of heavy commercial vehi-
cles; and

(b) if so, the decision taken in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) ;: (a)
Yes,

(b) The informal price control as well as
statutory control on the sale and distribution
of heavy commercial vehicles has been lified
with effect from 19th September, 1967, In
regard to the supplies of these vehicles to the
Defence Forces, however, the informal
price control continues to be exercised.

H.M.T. Facrory, Piraore

- 1938. SHRI K. R. GANESH : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the Hindustan
Machine Tools Factory, Pinjore has not
been functioning satisfactorily and has run
into serious losses;

(b) if so, the reasons therefor; and

(c) the steps being taken in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) No,
Sir.

(b)and (c). Do not arisec.
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PRICE INCREASE OF CEMENT

1939, SHRI SHASHIBHUSHAN BAJ-
PAI : Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state »

(a) whether any decision has been taken
regarding the price-increase of cement; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) The industry’s proposal to increase the
f.o0.r. price of cement on account of increas-
ed freight chargss and increased cost of
production has not been zgreed to.

Suesipy FOR EXPORT OF STEEL BILLETS

1940. SHRI AMRIT NAHATA : Will
the Minister of COMMERCE be pleased to
state :

(a) whether any decision on the question
of introducing subsidy for export of steel
billets has been taken; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI ) : (a) No, Sir.

(b) Does not arise.

WEAVERS' COOPERATIVE SOCIETY

1941, SHRI SARJOO PANDEY : Will
the Minister of COMMERCE be pleased to
state

(2) whether it is a fact that Government
propose to set up Weaver’s Co-operative
Societies in order to organise the entire hand-
loom weavers of the county;

(b) if so, the allocaticns made State-wise;

(c) how many societies function with the
Centres aid in the State of UP.; and

(d) if there is none; the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) to (d).
A statement is laid on the Table of the
House, [Placed in Library. See No.
LT-1740/67.]
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IMPORT OF RUBBER

1942, SHRI VASUDEVAN NAIR :
SHRI BAL RAJ MADHOK :

Will the Minister of COMMERCE be
Ppleased to state :

(2) whether Government have taken any
decision regarding the import of rubber
during 1967-68;

(b) whether the Rubber Board has re-

commended that there is no need for import
of rubber this year; and

(c) the figures of production and consum-
ption for 1967-68 supplied by the Rubber
Board ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF] QURESHI ) : (a) No, Sir.

(b) Yes, Sir.

(c) The Rubber Board has estimated the
production of rubber (natural and synthetic)
in India during 1967-68 at 89,000 tonnes
and consumption at 1,05,000 tonnes.

CoNsUMER ComMODITIES CORPORATION

1943, SHRI K. R. GANESH : Will the
Minister of COMMERCE be pleased to
state :

(a) whether any decision has been taken
regarding the setting up of a Consumer
Commodity Corporation; and

(b) if so, what will be its main features ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.

(b) The matter is under consideration.
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TraveL wrrHouT TICKETS BY ARMY MEN

1946, SHRI B. N. SHASTRI: Will
the Minister of RAILWAYS be pleased
to state :

(a) whether he is aware that quite a
good number of army men travel in First
Class compartment in Assam Section of the
North East Frontier Railway without pro-
per ticket or pass ;

(b) whether he is also aware that due
to such unauthorised travelling by army
men, Bona fide passengers are put to trouble
and sufferings ; and

(€) if so, the steps contemplated to stop
this practice ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to (c).
No instances have come to notice of mili-
tary personnel travelling without tickets
or with improper tickets in first class com-
partments in Assam portion of Northeast
Frontier Railway. There were, however,
a few incidents wherein the military per-
sonnel forcibly occupied reserved compart-
ments. In those cases, the military per-
sonnel were made to vacate the acco-
mmodation unauthorisedly occupied by them
taking the assistance of the R.T.Os. and the
Police Officers.

RAILWAY ACCIDENTS IN ASSAM

1947. SHRI B. N. SHASTRI : Will the
Minister of RAILWAYS be pleased to
stale @

(a) the number of accidents in Assam
Section of the N.F. Railway during Se-
ptember and October, 1967 ;

(b) whether it is a fact that quite a good
number of accidents are due to lack of pro-
per supervision ; and

(c) if so, the steps Government propose
to take to minimise the number of acci-
dents ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) During
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the months of September and October,
1967, 19 derailments took place on those
sections of the Northeast Frontier Railway
which fall within the State of Assam.
There was no train accident in the cate-
gories of collisions, trains running into
road traffic at level crossings and fires in
trains.

(b) None of these 19 cases was attributed
to the lack of proper supervision.

(c) Does not arise.
EXPORT OF SILK YARN

1948, SHRI B. N. SHASTRI : Will the
Minister of COMMERCE be pleased to
state :

(a) the nature of export-incentives being
given for exporting silk yarn and silk fabrics;
and

(b) whether incentive is being given for
all varieties of silk ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and (b).
Under the existing import policy, only re-
gistered exporters of natural silk fabrics,
garments and made-up articles are entitled
to import certain raw materials against their
exports. A statement showing varieties of
silk products permitted for exports, percen-
tage of import replenish 11 d
against such exports and particulars of items
permitted for import is laid on the Table
of the House. [Placed in Library See. No.
LT-1741/67]

INDUSTRIAL LICENCES RECOMMENDED BY
Omussa GOVERNMENT

1949. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to lay on the
Table :

(a) the lists of Industrial licences recom-
mended by the Orissa Government during
April to November, 1967 ; and

(b) the lists showing names of the firms
and persons recommended ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Four applications for grant of industrial
licences were received for setting up new
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industries and manufacture of new articles
in the State of Orissa during April 1967 to
November 1967. All the applications have
been recommended by the Government of
Orissa.

(b) Firms and persons to whom the
Government of Orissa have recommended
the grant of licences are as under :

1. Shri K. K. Jajodia, Calcutta
2. Mjs. Hindustan Steel Ltd., Rour-
kella

3. Utkal Machinery Ltd., Kanshabal

4. Secretary to the Government of
Odssa, Mining & Geology Depart-
ment, Bhubaneshwar,

MINING LEASES IN ORISSA

1950. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) the number of mining leases and
concessions given to Mrs. Sarojini Pradhan
in Keonjhar District in Orissa recently ;
and

(b} the authority on whose recommen-
dations this has been granted ?

THE MINISTER OF STATEYIN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) and
(b). No mining leases/concessions were
granted to Mrs. Sarojini Pradhan recently.
However, two mining leases were granted
to her by the Orissa Government in 1964
for which approval of the Central Govern-
ment was given on the recommendation
of the State Government.

EXPORT OF CATTLE FROM MANPUR

1951. SHRI M. MEGHACHANDRA :
Will the Minister of COMMERCE be
pleased to state :

(a) the number of cattle, mainly native
bulls exported from the Union Territory
of Manipur dunng the current year so
far ;

(b) whether the Government of Manipur
impose any restriction in the said export
of the cattle ;

(c) whether Government collect some
fees in issuing permit for the said export
and

(d) if so, the amount collected ?
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Nil

(b) ‘Cattle’ is an item under part ‘A"
of Schedule I of the Export<Control Order,
and as such is pot normally allowed for
export.

(c) and (d). Do not arise.

THrOUGH RanwaY CoacH BETWEEN

RATANAGARH AND AHMEDABAD

1952. Dr. KARNI SINGH : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether representations were made
to Government for the introduction of a
through coach between Ratanagarh and
Ahmedabad ; and

(b) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

b) E tion of the request led
that the offering of through lraﬁ"n: is too
meagre to justify running of a through ser-
vice coach, apart from non-availability of
train room as a regular measure.
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REPORT FOR PUBLIC SECTOR TRACTOR
ProsEcT

1954, SHRI C. C. DESAI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have paid Rs.
16 lakhs to a Czechoslovakian firm for
preparing a Project Report for the Public
Sector Tractor Project and if so, whether
the same could not have been prepared
by Central Mechanical Engineering Rese-
arch Institute, Durgapur;

(b) whether the Czech firm is experienced
in the manufacture of tractors and if so,
whether their 20 H.P. tractor has been
successfully tried and tested in Czcchoslc-
vakia itself ; and

(c) the number of these tractors made
by the Czech firm so far and the number
of those which are operating in India and
the time for which they have been opera-
ting ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
An agreement was signed between the
Government of India and M/S Motokov of
Czechoslovakia on the 28th August, 1965
for the preparation of a Detailed Project
Report for the establishment of a Project
in Public Sector for the manufacture of
Agricultural tractors and implements, As
per terms of this agreement, the Govern-
ment of India have to pay a sum of Rs.
33 lakhs (Pre-devaluation) to the Czech
Agency for the preparation of the DPR.
Part I of the report containing the Techno-
economic feasibility study was to be sub-
mitted first. On receipt and examination
of this feasibility report, it is open to
Government to decide not to proceed with
the Project, in which case the payment to
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be made to the Czech Agency would be only
Rs. 16-50 lakhs (pre-devaluation). The first
part of the detailed Project Report has
been received, but no payment has so far
been made to the Czech Agency. At the
stage at which the agreement was made
with the Czechs for the preparation of the
Detailed Project Report, the CMERT was
not in a position to prepare such a detailed
project report on their own, for want of
complete data about the design and speci-
fications of the various components of a
proved model of a tractor.

(b) The Czechoslovakian firm is very ex-
perienced in the manufacture of tractors
in different ranges. They have also modern
testing facilities. While Government have
no ready information available on the trials
and tests on this 20 H.P. tractor in Czecho-
slovakia, the models for their tractors are
koown the world over for their efficient
performance. Also, the Zetor-2011 tractor
which was selected for manufacture in India
had been put to extensive tests at the
Government’s Tractor Training and Testing
Station at Budni and its performance
under Indian conditions was found to be
very satifactary.

(c) According to M/s. Motokov, taey
had manufactured a total of 2,78,000 Zetor
tractors (2011, 3011 and 4011) during
the period from 1945 to 1963. Information
in respect of subsequent years is not availa-
ble. Only 3 or 4 Zetor 2011 tractors are in
use in India at present. These have been
here since May, 1965,

MANUFACTURE OF TracTORS IN COLLEBO-
RATION WITH A CzecH FmmM

1955. SHRI C. C. DESAI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that the Czech
firm with those collaboration Government
are to be manufacture tractors, originally
envisaged a total investment of nearly thirty-
five crores of rupees and then later reduced
it to eighteen crores and now have come
down to six crores for manufacture of
12,000 tractors ;

(b) the estimated total investment of all
the five private sector industries when they
reach the targetted production of 30,000
tractors per year ;
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(c) whether scveral schemes for the
manufacture of smaller tractors have been
received by Government of India envisa-
ging investments not exceeding two to three
crores and if so, the reasons for their not
being considered ; and

(d) the approximate selling price of the
Czech 20 H.P. tractor when produced in
the” Public Sector ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR1 F. A. AHMED): (a)
In the preliminary Project Report submitted
by Mfs. Motokov in 1965, the total invest-
ment of the project for the manufacture of
12,000 tractors, 28,000 implements and 209,
spares had been indicated as Rs, 17-70
crores (Pre-devaluation). This provided for
a foundry, a press shop and a forge shop.

In Part 1 of the detailed project report
received from the Czechs. in May, 1967, the
total investment on the project has been
revised to Rs. 23-48 crores (Post-devaluation)
This includes investment on a foundry,

After detailed discussions with the officers
of the Government of India, M/s. Motokov
have furnished a supplementary report in
which the cost of the project has been
brought down to Rs. 15-25 crores, afier
excluding the forge shop, cold press shop
and gear shop with consequential reduction
in buildings, power equipment, heat treat-
ment and other costs. M/s. Motokov have
also indicated that after taking into account
the availability of a number of components
from indigenous ancillary industries, as well
as spare capacity in some existing units, they
might be able to bring down the cost of the
project still furhter. They are currently
working out the revised cstimates of costs
and will furnish the same to the Govern-
ment of India by the end of this year.

(b) The total present investment of the
five tractor manufacturing units in the pri-
vate sector on plant and equipment alone
is Rs. 3:76 crores. This figure is exclusive
of the investment on land and buildings of
the tractor manufacturers and the invest-
ment of two engine manufacturers who sup-
ply engines to the tractor manufacturers.
Even the above investment in equipment
is far from complete for the full manu-
facture of these tractors, up to their licensed
capacities. In fact, the five tractor manu-
facturers and the two engine manufacturers
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bave indicated roughtly that they would
need additional investment of about Rs.
6-89 crores on imported plant and cquip-
ment for achieving the total capacity of
30,000 tractors per annum. Also, most of
the private sector units do not have their
own foundry or forge or press shop. If
the investment on account of forge shops,
foundries, press shops and engines as well
as on land, buildings and other services
are taken into account, the total invest-
ment required for the manufacture of 30,000
tractors by the five private sector units would
be approximately Rs. 25 crores.

(<) Some schemes for the manufacture of
smaller tractors with comparatively lower
investments had been received by the
Government earlier. These schemes were
not approved for one or more of the fol-
lowing reasons :

(i) Some of the scheme were not
realistic in respect of the invest-
ment proposed ;

(ii) Some of the scheme envisaged the
manufacture of tractors in the 8 to
12 H.P. range which were not con-
sidered by the Deptt. of Agriculture
as sujtable for Indian conditions ;

(iii) A decision had by then been
taken to set up a public sector umit
for the manufacture of a 20 HP.
tractor to meet the entire require-
ments of tractors in the lower H.P.
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(d) According to Part I of the Detailed
Project Report received from M/s. Motokov,
the ex-factory selling price of the Zetor
2011 tractor (inclusive of the manufacturers”
profit at 15% and dealers’ commission at
15%,) would be Rs. 14,250/- approximately.

LicENCE FOR MANUFACTURE OF CRAWLER
TRACTORS

1956, SHRI C. C. DESAI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have issued any
Industrial Licence for the manufacture of
Crawler Tractors and, if so, the names
of licencees with production capacities
and with whose collaboration they will
manufacture the tractors ;

(b) whether it is proposed that the Craw-
ler Tractors required in India be imported
only from such manufacturers whose trac-
tors have been licensed for production in
India or from any other source also ; and

(c) whether import of tractors is regulated
by political pressures from certain countries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The following firms have been licensed/
approved for the manufacture of Crawler

range, tractors :
Name of the firm Name of Foreign Collaborators  Capacity
per annum
1. M/s. Hindustan Motors Ltd., Uttarpara M/s. General Motors Cor- 240 Nos.
(W. Bengal). poration (Euclid Divn.) of
US.A.
2. M/s. Bharat Earth Movers Ltd., M/s. Komatsu Manufacturing 500 Nos.
Bangalore (Regular Industrial licence  Co, Ltd., Tokyo, Japan,
has not been issued).
3. Ms. Pashabhai Patel & Co., Bombay, M/s. Rudnap of Yugoslavia 400 Nos.
In addition, Letters of Intent have been issued to the undermentioned two firms :
Name of firm Name of the Collaborator Capacity
per annum
1. Mj/s. Britannia Engineering Co. Ltd., M/s. Marshalls of U.K. 150 Nos.
Calcutta,
2. M/s. Bird & Co. Ltd., Calcutta, M/s. Hanomag of West Ger- 150 Nos.

many.
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(b) Applications from actual users are
<considered on merits for import of crawler
tractors above 50 DBHP from available
‘sources on, the recommendations of the
‘sponsoring authorities concerned. Import
of built up Crawler tractors of types and
ranges not manufactured in the country is
permitted. However, proposals for import
of Crawler tractors of types and ronges simi-
lar to those manufactured in the country,
are generally not entertaincd. In such
<ases, Government prefer that the tractors
should be imported by the approved manu-
facturers in CKD conditicn. This is done
{i) to ensure that the minimum of foreign
exchange expenditure is incurred on such
imports and (ji) to avoid after-sales prob-
lems in the matter of spare parts require-
ments and serviving focilities.

(c) No.
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“OpPerATION HARD Rock™

1958. SHRI P. K. DEO: Will the
Minister of STEEL, MINES AND
METALS be pleased to state :

(a) whether “Operation Hard Rock™
has been conducted in certain areas of the
country for aerial mincral survey ;

(b) if so, the result thereof, the parts of
the country where survey has been covered ;

(c) whether this operation is likely to be
extended to other areas and if so, the names
thereof ; and

(d) whether there was any foreign colla-
boration for this operation and, if so,
which countries participated and the de-
tails thereof ?

THE MINISTER OF STEEL, MINES
AND METALS (Dr. CHANNA REDDY) :
(a) Yes, Sir.

(b) The aerial surveys which constitute
the first phase of the operations, have been
conducted in Eastern Cuddapah basin in
Andhra Pradesh. So far about 30,500 line-
kms. of aerial flights have been carried out.
It is, however, too early to indicate the
results as the data obtained have yet to be
interpreted.

(c) The Aravalli region in Rajasthan and
parts of Bihar will also be covered under
this project.

(d) Yes, Sir. The foreign exchange cost
of the project amounting to 3-5 million
dollars is being met from a US, AID Loan
of the same amount. Under the overall
control of the Government of India, the
operations will be conducted on contract
basis through Parsons corporation of U.S.A.
who are, in turn, associated with Aero Ser-
vice Corporation for carrying out the air-
borne mineral surveys.
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SCHEDULED CASTES RMLWAYS EMPLOYEES

1959, SHRI DHIRESWAR KALITA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the N.F. Railway Admini-
stration has implemented the Railway
Board's Circular L/No. E(SCT) 64CM15/4
dated 30th December, 1965 in regard to the
Relaxation of Standards in favour of sche-
duled castes and scheduled tribes Railway
employees;

(b) if so, the number of scheduled castes
and scheduled tribes employees who ap-
peared in the Departmental examination
for promotion during 1965-67 ;

{c) the number of employees who secured
qualified marks as rcquired under Board's
Circular for promotion ; and

(d) how many have been promoted and,
if not, the reasons therefor 7

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA) : (a) to (b).
Information is being collected and will be
laid on the Table of the Sabha.

ALuMaNIUM FACTCRY IN MAHARASHTRA

1960. SHRI RANE : Will the Minister
of STEEL, MINES AND METALS be
pleased to state :

(a) whether the Chief Minister of Maha-
rashtra had discussed with him the question
of setting up of an Aluminium Factory in
Maharashtra in the Fourth Plan period
and, if so, the reaction of the Central Govern-
ment thereto ;

(b) the location of the factory and the
annual capacity thereof ; and

(c) the total estimated cost of the factory
and its percentage which will be borne by
the Central and Maharashtra Governments 7

THE MINISTER OF STEEL, MINES
AND METALS (Dr. CHANNA REDDY):
(a) Yes, Sir. Government of India have
generally decided to implement the Koyna
Aluminium Project which is included in the
Draft Outline of the Fourth Five Year Plan
and are at present reviewing certain aspects
of the project mainly relating to maximi-
sing the use of indigenous ¢quipment and
SEIvices,

(b) It is proposed to locate the plant
at Ratnagiri (Maharashtra). The project
will have a capacity of 50,000 tonnes per
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ammum of aluminium metal with supporting
facilities for bauxite mining and alumina
manufacture,

() The cost of the project excluding
township is provisionally estimated at Rs.
6888 crores. The project will be imple-
mented by the Bharat Aluminium Com-
pany, a Central Government Undertaking
and no percentage of the cost of the project
will be borne by the State Government.
The Maharashtra Government, however,
will meet the cost of water and power supply
arrangements outside the project, approach
roads from harbour to plant site, widening
highways etc.

RAiLwAY QUARTERS AT SomPUR STATION
(S.C. RLy.)

1962, SHRI 5. A. AGADI : Will the
Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question
Mo, B0ES on the 4th Avgust, 1967 and State :

(a) whether any further investigation
has been made about the Railway staff
quarters constructed at Sompur station bet-
ween Godag and Hospet on the South
Central Railway ; and

(b) if so, the result thercof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
The matter is still under investigation.
The preliminary investigation made by
Southern Railwzy however indicated that
there was no defect either in the quality
of construction or in the type design, though
there might have been some error of judge-
ment in deciding the depth of foundations.

CAPACITY OF INDUSTRIAL ESTATES

1963. SHRI P. N. SOLANKI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) whether attention of Government has
been invited to a press report in the Hindu-
stan Times, dated the §th November, 1967
that the Union Government are greatly
disappointed about the idle capacity of the
industrial estates in the various States ;

(b) if so, whether Government are taking
action to energise the industrial estates;
and

(c) the response of the State Govern-
ments in this regard 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes, Sir.

(b) Yes, Sir. As the construction and
up keep of Industrial Estates fall within
the purview of the State Governments, the
State Directors of Industries have been
requested to take steps for energising the
Industrial Estates Programme.

(c) Evaluation Studies are being made in
various States relating to the Industrial
Estates programme and the shortcoming
that have crept in. Some of the State Go-
vernments are also giving certain incentives
to the prospective occupants and special
incentives are also being thought of by
other State Governments. Additional in-
centives are in the nature of concession
of rent, tax holiday exemption from Octroi
etc. besides the usual concessions and faci-
lities available to small scale industries
such as loans on concessional rate, hire-
purchase of machinery from National Small
Industries Corporation, technical assistance
by the Small Industries Service Institutes
etc.
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Processes por INDUSTRIES

1967. SHRI R. BARUA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT ANP COMPANY AFFAIRS be
pleased to state :

(a) whether the utilization of the proces-
ses for (i) Pulp cement corrugated sheets and
(i) Particle Board from wood wastes with-
out binder evolved by Regional Research
Laboratory, Jorhat are under negotiations
with any industry ;

(b) if so, the result thereof ; and

(c) whether Gover t prop to set
up industries based on the base processes
in Assam, in case the processes are found
commercially feasible ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A: AHMED) : (a) Yes,
Sir.

(b) The National Research Development
Corporation Limited has licensed the pro-
cois for pulp cement corrugated sheets to
a Bombay firm. The matter is also under

pegotiation with another party. The Cor-_

poration has also licensed the process for
particle board from wood waste without
binder to a firm in Assam.

(c) Government have no proposal to set
up industries based on these processes in
the public sector.

InporT LicENCES FOR INDUSTRIES IN AssAM

1968. SHRI R. BARUA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether any body, individual or
corparate detained import licences for es-
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tablishing industries in Assam during the
period from 1960 to 1966 ;

(b) if so, how many of them utilised the
licences and have set up industries in the
state ;

(c) whether cases have been found in
which such licences were sold or made im-
proper use of ; and

(d) if so, the names of such partics T

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (d). For
the establishment of industries, industrial
licence is required. Details of the import
licences issued during the period are indi-
cated in the Weekly Bulletin of Industrial
Licences, Import Licence and Export Li-
cence, copies of which are available in the
Parliament Library. No information is
available regarding utilisation of the licences.

ExporT OF WooL

1969. SHRI R. BARUA : Will the
Minister of COMMERCE be pleased to
state ¢

(a) whether the export of raw wool
substantially declined during the last three
years ;

(b) if so, the main factors for this pro-
gressive decline ; and

(c) whether Government propose to give
cash subsidy andfor reduce excise duty to
boost up exports 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes, Sir.

(b) The main reason for decline in ex-
ports of raw wool is the reduced offtake
in the export market due to emergence of
synthetics as competitors and the decline
in the unit value of other country’s wools
of comparable type.

(c) There is no proposal to give any
subsidy. It is not clear as to how any
reduction of excise duty would boost ¢x-
ports.

EXPORT ORDERS FOR RAILWAY WAGONS

1970. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be pleased to
state :

(a) the number of export orders and
their value which have been secured for
Railway wagons during the current year;



2663 Written Answers

(b) procedure by which such orders are
allocated among various wagon builders ;

(c) whether the biggest order recaived
is from South Korea ; and

(d) whether it is a fact that the full foreign
exchange value of this order will not be
obtained, if so, the reasons therefor ?

THE DEPUTY MINISTER OF
COMMERCE (SHRI MOHD. SHAFI
QURESHI) : (a) 5.T.C. has secured four
orders for supply of Railway wagons during
the current year for a total value of appro-
ximately Rs. 9 crores. Information on
export orders secured direct by the private
wagon builders is being collected and will
be laid on the Table of the House,

(b) The role of the S.T.C. is mainly to
provide assistance in respect of export
enquiries to those wagon builders who are
interested in quoting competitive prices
against global tenders. Orders are not
specifically allocated among the different
wagon- builders.  Assistance is given by
S.T.C. to the manufacturers interested
in quoting for exports by way of tech-
nical and commercial advice and their bids
are incorporated in the tenders submitted
by the Corporation.

(c) Yes, Sir.

(d) The order from South Korea is being
financed from I.D.A. loan to South Korea
and according to the conditions of LD.A.
loans, payment in foreign exchange will
be made only upto 50%, of the total value
of the order and the balance 509 will be
paid in the currency of the country sup-
plying the goods.

“KisanN" BOGIES

1971. SHRI D. AMAT: ‘Fﬂl the
Minister of RAILWAYS be pleased to
state ;

(a) whether the Kisans of Sundergarh
District in Orissa have applied for “Kisan®
Bogies to facilitate them to visit industrial
and agricultural belt along the Ganges
Valley at concessional rate ; and

(b) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and (b).
No application from Kisans of Sunder-
garh District for reservation of coaches for
a tour of the industrial and agricultural
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belt along the Ganges Valley has been
received.

2. Some persons of Sundergarh District
applied for carriages for a tour which
covered mainly places of pilgrimage, like
Allahabad, Mathura, Delhi, Kurukshetra,
Hardwar, Varanasi, Rishikesh, Vindhys-
chal, and Gaya.

No concession was asked for. Nor is
any concession allowed for such tours.

Two coaches were provided by the Rail-
way for this tour as applied for.

Cost OF IRON ORE IN BaRsua IRON Mines

1972. SHRI D. AMAT: Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) the cost of raising per ton of Iron
Ore in Barsua Iron Mines of Hindustan
Steel Limited ; and

(b) the purchase cost of Iron Ore per
ton that is purchased from other parties
by Rourkela Steel Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) The
net cost of raising iron ore at the Barsua
Iron Ore Mines of Hindustan Steel Limited
during the year 1966-67 was Rs. 18-68
per tonne.

(b) The cost of iron ore purchased by
Rourkela Steel Plant through the Mines and
Minerals Trading Corporation .is Rs. 16 -00
per tonne plus commission charges of 30
paisa per tonne of iron ore.

‘SLow DowNs' AT ROURKELA STEEL PLANT

1973. SHRI D. AMAT : Will the Mi-
nister of STEEL, MINES AND METAI.S
be pleased to state :

(a) whether there were intermittent ‘slow
downs® in different Departments of the
Rourkela Steel Plant during 1966-67 at the
instance of the Hind Mazdoor Sabka and
INT.U.C. at Rourkela ; and

(b) if so, whether any action has been
taken against the defaulting Unions and the
Worksmen and, if not, the reasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHID: (a)
There were intermittent ‘Slow Downs® in
different departments during 1966-67.
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(b) The instances of violation of the
Code of Discipline were reported by the
Mapagement to the State Government for
necessary action.
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BHADRAVATI IRON AND STeEL WORKS,
Mysore

1975, SHRI J. H. PATEL : Will the
Minister of STEEL, MINES AND METALS
be pleased to state :

(a) whether it is a fact that the Bhadra-
vati Iron and Steel Works in Mysore
State is running at a loss due to mal-
administration ; and

(b) if so, whether an enquiry will be
made to find out the present position of
the company ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) No,
Sir.

(b) Does not arise.

Lost ProPerTY CLammMs AND THEFT OF
RAILWAY PROPERTY

1976. SHRI ACHAL SINGH : Will the
Minister of RAILWAYS be pleased to
state :

(a) that total amount involved in the
lost Property claims and theft of Railway
property such as fans, bulbs etc. during the
last three years separately;

(b) whether it is a fact that these Lost
Property claims and thefts have beenon
the increase and, if so, the reasons therefor ;
and

(c) the steps taken to prevent such
thefts and loss of property 7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)

Claims compen- Value of net

sation paid on loss due to
account of theft of
thefis and Elect. ical
pilferages. fittings.
(In Rupees) (In Rupzes)
1964-65 1,50,58,191 10,04,293
1965-66 1,91,07,256 11,76,077
1966-67 2,44,53,899 11,57,858

(b) The increase in the claims compensa-
tion paid may be attributed, to increase in
volume of traffic as also rise in the price
index and assumption of, common carriers’
liability by Indian Railways with effect
from 1-1-1962. As regards thefts of Rail-
way property (Electrical fittings) the figures
given above, bring out a slight improvement
in the year 1966-67 as compared to the year
1965-66.

(c) The following preventive measures
are taken in respect of theft of booked
consignments and theft of railway property :

Theft of booked consignments

(i) loaded covered wagons are secured
with rivets. Wagons carrying va-
luable commodities are, in addition,
secured with Ellis Patent locks and
are escorted by armed guards of
Railway Protection Force on affected
sections by night ;

(ii) important goods trains are escorted
by Railway Protection Force armed
staff ;

(iii) plain clothes Railway Protection
Force staff is deputed to collect
crime intelligence with a view to
tracking down known crimipals ;

(iv) affected sections are also at times
patrolled by Railway Protection
Force armed staff ;

(v) provision of proper fencing and
adequate lighting arrangements has
been made in yards and goods
sheds ;
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(vl) staff found involved in thefts or
connivance thereof are given deter-
rent punishments ;

(vii) special detective staff have been
detailed to collect intelligence re-
garding receivers of stolen property
and criminals ;

(vili) posting of Railway Protection Force
guards in yards, sheds and platforms
at strategic points round the clock ;

(ix) deployment of zonal headquarters
as well as Railway Board’s Central
Crime Bureau staff to conduct sur-
prise raids to effect redhanded cap-
ture of the culprits ;

(x) basic security measures are pro-
vided at all transhipment points,
parcel offices and goods sheds.

Theft of Railway property.

Sustained attention is paid by the Rail-
way Administrations in localising affected
sections for tracking down criminals and
receivers of stolen railway fittings and
equipment.  Anti-theft measures exist in
the shape of locking of compartments,
welding and encasing electrical equipment,
cleating and troughing of under frame
wiring, shifting of theft prone equipment
inside the coaches, so as to make their
removal difficult by anti-social eclements.

AL Inpia HaNDICRAFTS BOARD

1977. SHRI R. S. VIDYARTHI : Will
the Minister of COMMERCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 6404 on the 21st July, 1967 and
state :

(8) whether it is a fact that the Upper
Division Clerks have been promoted to the
post of Investigators and Statistical Assis-
tants in the All-India Handicrafts Board
against the departmental quota in contra-
vention of the orders of the Ministry of
Home Affairs ; and

(b) if so, the number of Upper Division
Clerks promoted and the reasons for such
deviation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No, Sir.

(b) Does not arise

Pereo-CEROME PROJECT IN ORISSA

1978. SHRI K. P. SINGH DEO : Will
the Minister of STEEL, MINES AND
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METALS be pleased to state :

(a) whether Government proposes to set
up 2 Ferro-Chrome Project and Industrial
Complex at Talcher in Orissa ;

(b) if so, the cost involved in the said
project ; and
(c) the benefits likely to be derived there-

from and the progress made so far in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a) to (c).
Ferro-Chrome Project:  The Industrial
Development Corporation of Orissa Ltd.,
& public sector undertaking of the Orissa
State Government, is licensed for setting
up a plant at Jaipur Road to manufacture
10,000 tonnes of low carbon-ferro-chrome
per annum. The total cost of the project
is estimated at Rs. 658-47 lakhs. Low
carbon ferro chrome, which is an essential
raw material for the manufacture of stain-
less steels and some other varieties of alloy
stecls, is at present being imported. To the
extent it is produced in India there will
be a saving in foreign exchange expenditure.
It is estimated that when the Plant is in
full production, the saving in foreign ex-
change may be of the order of Rs. 4 crores
per annum. Technical Collaboration for the
Project has been secured from Sweden.
The Plant is expected to be ready by the
end of 1968,

Indusgrial  Complex a1 Talcher :
The Industrial Dovelopment Corporation
of Orissa L'd. has proposed to sct up an
Industrial Complex at Talcher to produce
annually 1,68,000 tonnes of pig iron, 1,38,650
tonnes of urea and certain other by-products.
The overall cost of the Complex has been
estimated at Rs, 4,600 lakhs. The Talcher
Complex will pave the way for setting up
other similar plants which will stimulate
the non-coking coal industry, lead to con-
servation of metallurgical coal ; the reser-
ves of which are limited and facilitate addi-
tional production of pig iron and chemicals
The proposal is under further examination
in consultation with the Departments and
organisations concerned with a view to
remove all areas of doubt before ths scheme
involving such a large outlay is embarked
upon.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED PRO-CHINESE SLOGANS IN
CALCUTTA AND KFRALA

S g W FeAW (IW) ;U7
A fawy AR @ g @ AgT
e %1 faga § dR g et weew
RN 7Oy g Sufeda @A wfed
qT | EE I T T

¥ afgeraily @ @ § foA-
fafas fawa & K AT WA
w am feemar g & s s
fhmmm i wd:

‘FuFAT A aar g & F wH
S FwE I S A & qwr

THE MINISTER OF STATE IN THE ~
MINISTRY OF HOME AFFAIRS (SHRI "
VIDYA CHARAN SHUKLA): Sir, the
State Government of West Bengal have
reported that MNsxalbari Krisek Sangram
Sahayak Committee organised a meeting
on the afternoon of November 11, 1967,
at Monument Maidan. A large dais was
Specially erected on the occasion which
was bedecked with the portraits of Mao-
Tse-Tung, Lenin, (Some hon. Members:
Shame, Shamel) Stalin, Hc-Chi-Minh
and Jangal Santhal. Many pro-Chinese
slogans were raised at the meeting,
for example, Red Salute to Mao-Tse-Tung,
“The Call of Mao-Tse-Tung: Down with
revisionism’. Earlier, several processions
from different places in Calcutta had conver-
ged at the Maidan meeting. On their
way, the processionists had shouted Prc-
Chinese slogans like ‘Mao’s dictum hes
stirred the world.* The speakers at the meeting
extolled the Chinese way of revolution .

The Government of Kerala have no in-
formation about any Pro-Chinese slogans
baving been shouted anywhere in the State
recently. They have rdded that some
posters containing what purported to be
the preachings of Mao were seen in Tri-
vandrum on the 20th November., They are,
however, mzking further enquiries.

*sNot recorded.

(CA)

st R wx woaw : FME A § o
Tt gend g€ §, w1 ¥ AR F wogd
A& Y, ot o gest Asgarfe
NI FT F T, T3 feaa,
wwf, W ¥ fagdorg; Iwrwm e
FLHH 9 A | I F T F G
AT FEAEr w7 SN A AIE
q ot wead @ G &, 59 e
I A A it 7F FE ¥ FEAE
I $Y @ ? #4798 I AW @ v
AT zodlt § a1 99 F G 1E FTET
a1 @ R B & A Ay
WA g ! F gg i o g
g fr aoffare o faam gwnif &
gzedl # @8 feay ST §, oY

dar & ®T qrd afafafoar =W
I

o ay

it forey wowr e W F TR AT
T F A wA g 96 & A
T A A & o | s, 5 O 4y
Fie-rzaE #1 aE fF ST gAR awE
FAE, T I F 0T WAIR F
AT T AT & faeTs g w1 w-
T FTEwa § 1 fafa w6t g0 ew
7g "ng & 1 ¢ fF aww w8
AT T AT FY T FrAATE TE
AT FEAT R | W I@ ALE F AT R
8 3 aodm, safpnfes, § a8
¢, fFT ST Fardl s A
¥ IO IT 9T F1E FAE AL 6@
&7 T & |

At pWH W WOAW : AN FERE,
¥ I T IO G ATAT & | S Iy
ESt & At qrey ey am, 0 L

Mr. Speaker : Nothing will be recorded.

st wac ww oy (et W) g
wi ¥ @ § 5 9 i g v @,
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[ ®wx sw =]

IU & Fsq AT AT F T H AL AW
H AR o, 39 FT aefT A A R
WHETAFA § df ak @@whHamw
TG AW T T T Geaw-gesT aaas
T AAK F, ¥ F9KC & T WY,
afer aEdw F1 W), 98 a8 THEEATE
AR A TEHW 198 Wmi A
Tw g fs @ wed WRmT ¥W
A AT, A RET
T AR S afafafag) § wwr a9 Tt
Figea I awgaRge
T IFFEAT & G919 | 48 GO HY T9h
fams 1§ Fagr A s 0
TS FIHTC AT FHA BT TS | 3 TR
WY T¥ AR FIE FHAE G S
g F2 Y A fofiE o 7
&1 Fag s Tgar § fF was
ot T &, it fa¥ww fedww owe &,
qT I * y=wra qF ST w1 fedee
#aff fagrom st & s T Y
fedwm o w91 7 fowr | TR
W 0% § wfemfE  daw g,
faw & 3w &Y goar #Y @aw v 2,
TqT FEG T TGP IqTEAr €y
& s T@ FEafgar &@ qrEl
&Y firegare €7 fear s, @9 W@
fegvm # 7i o o, oY v@ Rw
FIFR FT A qie w< fear smgar ?
ST @R Y qg FTHAET T AG
Y ? 3T TG 0 TG BrE HEATE
N NA@ET 7 TR @
I F Y o Foin @At
# ¥ sarmEc dw Ffe adf ¥
THE WY § AR T g % 59-
free ardt o qraY iy ?

St fawr w0 e g W@
RFwiFraw § 5 eaedw § @
AW F AL T I 1 > TF W
AT FHAE FA T A g, A
AT FEE1 F) g9 T ST ATeATEA
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[ AR ogw A age el
W vt ooy o i o< @ g § )
firdfer fedvm e sk gmag d o
T R RO ¢, I s
wWan ¥ faxg s sdERr W
AT, T ¥ qTE A FEAE F Y
HAWEN HR 9T g\ g aw
P H G, I A FEA
oz 7T & f& 50 aw & o A
# 21 i fawt g+, 20 arda ® wQ
TE ) IR ow e ol § A
WA F wiwgwaw @ E |
A ITHY HiT-qware ¥ Foqd v o,

T AN T SEAR T §, 6@ T
wr e foram s

St T AT A W7 A SR
et 9T qrE=Et s o ? e

st foer s e < ol @ AR
Fra faa Al €1

SHRI M. L. SONDHI (New Dclhi): It is
such an important matter that I seck your
indulgence to impress upon the Ministerial
Benches to pay some attention to this
problem, because apart from Kerala and
Bengal it also exists in Bihar, and we have
evidence of Ranchi. There is political
warfare against India, and in fact, it is
notonlythat but territorial calims have been
advanced against us and against our friends
the Soviet Union, and efforts have been
made to rouse anti Soviet feelings here.

With your permission, I would quote
from the pravda of March 19th which reads
thus:

“Chinese slanderous propaganda is
becoming increasingly larded with all
possible anti Soviet outbursts and
provocations.”,

And we must understand the background
for this, This proceeds from the failure of
the “Great Leap Forward'; it proceeds from
the failure of the people's communes;
it proceeds from a certain revolutionary
adventurism. )

Is the Home Ministry prepared to make
an intellectual study of this so as to pro-
duce a White Paperor a Red Book or a
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Blue Book—I do not know what term they
use--on this matter] Thisisa serious matter,
and [ claim that I speak with the interests
of the country at heart, and therefore, I
should be heard,

The political and ideclogical aspect should
not be ignored, Anideology is fostered or
supposed to be advocated on behalf of the
working classes; in fact, it is an ideology of
the petit bourgeoisie: it is not that of the
working classes by any substantial standards
of assessment. Therefore, 1 would ask this
question of the Home Ministry, namely
whether we can expect from them this
much that they will educate the Indian
workers that what is taking place ifi Shan-
ghai is the resistance of the workers against
military and para-military formations of
the Maoists, and in spite of the materialstic
interpretation of history, what we are really
having is a compulsive interpretation of
history by the Chinese. Therefore what
we demand is a specific action by Govern-
ment. We are tired of hearing every time
that they are taking action and taking action.
‘Why is Shri Y. B. Chavan not present here
today?

SHRI VIDHA CHARAN SHUKLA:
‘Shri M. L. Sondhi has made a good sugges-
tion, and we shall definitely examine it.

SHRI NATH PAI (Rajapur): 1 am sorry
that Shri A. K. Sen whose name appears
along with ours is not present here. This
would have been his maiden effort as an
ordinary member, but he call of the Supreme
‘Court has proved stronger than duty in
Parliament obviously. Sir, this is a free
country and dissemination of thoughts will
‘be always allowed, even Mao's thoughts
and anybody else’s. 'We cannot pay
a compliment to China by putting a ban
on the discussion of thoughts. India will
remain a free country, and we should not be
afraid of any thoughts.

SHRI KANWAR LAL GUPTA : But
they are preaching violence,

SHRI NATH PAI : I know what T am
saying. What is happening in Trivandrum
and Calcutta is totally different. Had the
activity of any party or any group or any
individual been limited to a discussion of
thoughts, those of us who are opposed to
this would have been called upon to combat
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those thoughts with the power of thoughts,
But what these posters are doing is nothing
short of treason, What they are calling
upon the people of India to do is this.
What these posters in Trivandrum are doing
is this, My hon. firiend Shri P, Rama-
murti whom normally I am inclined to
believe so far as his facts are concerned,
though not his philosophy, assures me
that these reports about Trivandrum are
false,

SHRI P. RAMAMURTI (Madurai) I
said so before, not now.

SHRI NATH PAI: He says that he had
said so before and no now. I wish to assure
him that I have seen a reproduction of one
of the posters in Trivandrum in one of the
national dailies, namely the Indian Express
which reproduces today one of the posters
in Trivandrum,

While you may accidentally get the All
India Radio—I say ‘accidentally’ because
even in Delhi it is really an effort to get
Delhi Station—Radio Peking is all the time
sneaking in and there you hear such ravings
of a senile mind that ‘one farmer got a
bumper crop of lemons because in that
field he was singing the songs of Mao Tse
Tung’s tboughts Normally we can dis-

MR. SPEAKER: It is very interesting,
but what is the question,

SHRI NATH PAI: Normally we may
dismiss such ravings of senility. But to
call on the people of Bengal and Kerala
to follow in the footsteps of Mao Tse-
Tung is a call for treason. The Minister
cannot say that ‘we are awaiting reports’.
The powers that the Government of India
bhave to mip in the bud treasonable
and anti-India activities are very clear,
Article 355 read with article 355 read with
article 358 give the powers. May I know
whether Government are going to use these
powers when calls are made undermining
the loyalty of our people?

SHRI VIDYA CHARAN SHUKLA: I
have already said that as far as the incidents
in Calcutta are concerned, we immediately
referred this matter to the Ministry of Law
to get their opinion as to whether we could
take action under existing laws. They
have advised that no action is possible
under existing laws.
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SHRI D. C. SHARMA (Gurdaspur):
Close down the Law Ministry.

SHRI VIDYA CHARAN SHUKLA: As
far as the incident in Kerala is concerned,
we have received the report of the Kerala
Government and are examining it. If it is
possible to take any action, we will defi-
nitely take it (Inetrruptions) .

MR. SPEAKER: No, no. If one side
starts it, the other side will also follow suit,
Shri Sheo Marain does not have the sole
privilege of doing it, If he starts, Shri
Kachwai is bound to start it and I will be
helpless. Therefore, I would make this
appeal to all: Please maintain some homour
and let us proceed without interruptions
of this type.

SHRI VIDYA CHARAN SHUKLA: I
do definitely agree with the hon. Member
that it is a very serious matter. We do
regard it as a serious matter.

SHRINATHPAI: Onapointoforder. ...

SHRI BALRAJ MADHOK (South
Delhi): The hon. Minister has just now said
that existing laws are not enough to deal
with this situation. Any number of times a
suggestion has been made that in the interests
of the country a law of treason should be
put on the statute book. Are Government
Pprepared to do it now ? :

MR. SPEAKER:
be given.

SHRI NATH PAI: The hon. Minister
has just now said that the Government
of India agree with our apprehensions and
fears but he says that Government have
nopowers. May I remind him what powers
they have onder the Proclamation of emer-
gency? They must know because he denies
the existence of the powers,

MR. SPEAKER: No. He need not ela-
borate that.

SHRI NATH PAI: No, he says that he
has no powers. I want to tell him that
Government bave powers. The other day
his senior colleague chided me though he
said that he is not a constitotionalist. One
peed not be a constitutionalist to under-
stand these things. May I humbly submit
that a little workable knowledge of the

No answer need
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Constitution is useful even in a Home
Minister. Article 355

“It shall be the duty of the Union to

protect every State against external

aggression and internal disturbance...”
If this is not internal disturbance, what is
it? The duties and the powers are very
clearly laid down. Whether they will be
agreeable to use the powers is my question.

MR. SPEAKER : We can discuss it some
other time. Papers to be laid on the
Table.

SHRI NATH PAI: No.

MR. SPEAKER: He has already said
that the matter was referred to the Law
Ministry and they have expressed certain
opinion. we cannot expect him now to
come and say ‘I will accept your position”.
They will consider it. Perhaps the senior
Minister will also consider it and at that time
the hon. Member’s point of view will also
be placed before them. But at this moment,
he cannot say that he entirely accepts
what the hon. Member is saying.

SHRI HEM BARUA (Mangaldai): To
say that there is no law against treason is
itself treasonable.

12.35 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE SAMBHAR SALTS
LIMITED, JAIPUR, AND GOVERNMENT REVIEW
THEREON ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
(SHRI BHANU PRAKASH SINGH):
On behalf of Shri Fakhruddin = Ali
Ahmed I beg to lay on the Table—

(1) () A copy of the Annual Report of*
the Sambhar Salts Ltd., Jaipur.
for the Year 1965-66 along.
with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon, under sub-section(l)
of section 619 A of the Com-
panies Act, 1956,

(i) Review by the Government on
the working of the above
eompany.

[Placed in Library, see No. LT.
1703/67).
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(@ () A copy of the Annual Report of
the Hindustan Salts Limited,
Jaipur, for the year 1965-66,
alongwith the audited accounts
and the comments of the Com-
ptroller and Auditor-General
thy , under sub-section (1)
of section 619A of the Com-
panies Act, 1956,

(ii) Review by the Government
on the working of the above
company.

[Placed in Library, see No. LT-
1704/67:)

MEMORANDUM AND ARTICLES OF ASSOCIA-
TION OF HNDUSTAN COPPER PRIVATE LTD,

THE MINISTER OF STEEL, MINES
AND METAL (Dr. CHENNA REDDY): I
beg to lay on the Table a copy of the Memo-
randum and Articles of Association of
Hindustan Copper Private Limited. [Placed
in Library, see No. LT-1705/67.]

MNOTIFICATIONS UNDER EssENmiAL  Com-
MODITIES AcCT, 1955

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): On behalf
of Shri Dinesh Singh.

I beg to lay on the Table-

(1) A copy of Notification No. S.0.
3760 published in Gazette of India
dated 16th October, 1967, making
certain amendment to the Essen-
tial Commodities (Regulation of
Production and Distribution for
purposes of Export) Order, 1966,
under sub-section (6) of section 3
of the Essential Commodities Act,
1955.

(2) A copy of notification No. S.0.
3761 published in Gazette of India
dated the 16th October, 1967,
issued under section 5A  of the
Essential Commodities Act, 1955,

[Placed in Library, see No. LT.

1706/67.)

ANNUAL REPORT OF THE COAL BOARD, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METAL (SHRI P. C. SETHI): I beg
1o lay on the Table—

(1) A copy of the Annual Report of the
Coal Board, Calcutta for the year
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1965-66 (Hindi version). [Placed in
Library, see WNo. LT-1707/67}

(2) A copy of the Financial Report of
the National Coal Development
Corporation Limited, Ranchi, for
the period January-March, 1967,
in pursuance of an assurance given
on the 23rd June, 1967, in answer
to supplementaries on Short Notice
Question No. 17. [Placed in Library,
see MNo. LT-1708/67).

(3) A copy of Government Resolution
No. C 2-8 (7)/67, published in Gaze-
tie of India dated the 21st October,
1967, extending the period for
submission of the Report of the
National Coal Development
Corporation Committee, [Placed
in Library, see No. LT-1709/67.]

ANNUAL REPORT OF THE CARDAMOM BOARD
POR HE TEAR 1966-67, etc.

SHRI MOHD. SHAFI QURESHI : I beg
to lay on the Table—

(1) A copy of the Annual Report on
the working of the Cardamom
Board for the year 1966-67. [Ploced
in Library, see No. LT-1710/67.]

(2) A copy of the Annual Administra-
tion Report of the Tea Board for
the year 1966-67. [Placed in Library,
No. LT-1711/61]

(3) A copy of the Annual Report on
the activities of the Rubber Board
for the Year 1966-67. [Placed in
Library, see No. LT-1712/61])

(4) A copy of the Annual Report of
the Coffee Board for the year
1966-67, [Placed in Library, see
No. LT-1713/67.)

(5) A copy of the Tea (Amendment)
Rules, 1967, published in Noti-
fication No. GSR 1394 in Gazette
of India dated the 16th September,
1967, wunder sub-section (3) of
section 49 of the Tea Act, 1953.
[Placed in Library, see No.
LT-1714/67.]

{6) A copy of Notification No. $.0.
4050 published in Gazette of India
dated the 2nd November, 1967,
issued under section 14 of the For-
wards Contracts (Regulation) Act,
1952. [Placed in Library, see No.
LT-1715/67.}
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.37 brs.
" BUSINESS OF THE HOUSB

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (DR. RAM SUBHAG
SINGH): Government Business in this
House during the week commencing 27th
November, 1567, will consist of:—

(1) Consideration and passing of:—

The Courtfees (Delhi Amendment)
Bill, 1967,

The Cotton Textile Companics
(Management of Undertakings and
. Liguidation or Reconstruction)
Bill, 1967.

‘The Taxation Laws (Amendment)
Bill, 1967.

The Essential Commodities (Second
Amendment) Bill, 1967,

42) Discussion on the food situation
in the country on a motion to be
moved by the Minister of Food and
Agriculture,

{3) Discussion on the situation arising
out of the recent inflex of Pakistani
infiltration intc Kashmir on a
motion to be moved by Shri Pra-
kash Vir Shastri on Thursday, the
30th November, at 4 pa.

‘(4) Farther discussion on Report of the
Education Commission and Report
of the Committee of Members of
Parliament on Education.

o gow W weA (I ) : frew
AT IT g9 BT AT H qAR
arvares Wi fean a1 5 @ v § Mt
WP SPIRET I AT § I T Fr8
framaft e, M s A -

MR. SPEAKER: There is no agarbathi,

SHRI S. M. BANERJEE (Kanpur): No

indication has been given by the hon‘ble
Minister about a discussion on the Hazari
Teport.

MR. SPEAKER: We will discuss it in

the Business Advisory Committee,

SHRI S. M. BANERJEE: That one

thing we would like to know. Second
thing is: as you have seen yesterday, there
was a furore in the House and the whole
Question Hour was taken by one particular

question about Dr, Lohia’s treatment and
the sad commentary on the Health Service
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Scheme. We have already tabled a motion
and T would request you and the hon'ble
Minister to kindly allow that.

And the third thing is: even today
you have suggested that there should be
same discussion on the automation. We
have tabled that motion.

MR. SPEAKER : That I said if you give
notice for half-an-hour discussion.

12.39 brs.

MOTION OF NO-CONFIDENCE IN THE
COUNCIL OF MINISTERS—conrd.

MR. SPEAKER: We are now resuming
the discussion on the no-confidence motion.
I want ;to finish it before we take up the
Private Member's Business. 1 would re-
quest the Prime Minister to speak between
1-45 and 2 p.. Mr. Madhu Limaye will
later on reply. So only two or three
speakers could be accommodated now.

Now I would request Mr. C. C. Desai
from Swantantra to begin. (Inferruptions)
Mr. Desai.....Thisis the third day.
(Interruptions)

SHR1 MADHU LIMAYE rose—

MR, SPEAKER: ‘If Mr. Madhu Limaye
shouts, you allow him and you do not
allow me'—that is what they say. You
see, Mr. Madhu Limaye, how many people
there are behind you. Mr. Desai:
(Interruptions).

SHRI S. KUNDU (Balasore): On a
point of order, Sir.

MR. SPEAKER: No point of order.
Evidently you do not want this debate,

SHRI P. RAMAMURTI (Madurai): I
want to make a submission, Sir,

SHRI S. KUNDU: After that, my point
of order should be heard, Sir. I want
only ome minute.

MR. SPEAKER: Evidently you do not
want the discussion. I will ask the Prime
Mimister not to speak.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): Our Group has no been
given time.

MR. SPEAKER: I will make an announ-
cement about this independent group.
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‘SHRI P, RAMAMURTI: Mr. Speaker,
normally I do not get up.

MR. SPEAKER: I know.

SHRI P. RAMAMURTI: But I am
getting up on a very important question.
In this debate a lot of what happened in
Bengal has figured and you know that a
lot of Members from Bengal who were
Ppresent here did not get the opportunity to
speak. Only the leaders spoke. Now in
the context of what is happening in Bengal
itis absolutely nccessary that some of the
Members from Bengal should be allowed
to speak.

MR. SPEAKER:: It is a good suggestion.
I wish the leaders had taken notice of this
aspect of the question. No Party has
allowed a Bengali to speak. Mr. Rama-
murti from Madras speaks about Bengal.

Then he makes this suggestion now.
It is unfortunate.

SHRI S. KUNDU: The Home Minis-
ter is not here. The news that is coming
through All India Radio about the Cal-
cutta situation and in the newspapers is
very much disturbing. After Dr. P. C.
Ghosh has taken charge, there has been
large-scale beating, firing etc. So, for our
information, the hon. Home Minister
must make a statement about the law and
order situation in Calcutta,

SHRI SAMAR GUHA : (Contai) On a
point of order. Yesterday you deviated
from the norm that are being practised that
only the leaders of parties would be allowed
tospeak on the no-confidence motion. You
allowed Mr. Humayun Kabir in his indi-
vidual capacity to speak on the situation
in West Bengal. Heis one of the topplers
of the Ministry there.

MR. SPEAKER: Is that the point of
order now?

SHRI SAMAR GUHA: It is my right
also to speak then. There has been firing
yesterday night and four people have boen
killed. In the morning I got a trunk
<call that Calcutta is burning. Do you
think we come bere to sit silently without
giving wvent to our feelings? You must
allow us also to speak.

MR. SPEAKER: Let him sit down.
I cannot promise anything.
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SHRI JYOTIRMOY BASU rose— -

MR. SPEAKER: His own party did
not give him that chance, and he wants to
blame me. 1 do not know how I can take
the blame.  If you do mot want, I shall
adjourn the House, but not this way.

SHRI HEM BARUA (Mangaldai): Since
you have already allowed Members from
Bengal to speak, Mr. Kabir and Mr.
A. K. Sen, youshould consider the cases of
other Members from Bengal.

MR. SPEAKER: After all, you know
the rules. ‘The Congress Party has still got
so much time, but I have not given it to
them. Mr. A. K. Sen is from the Congress
Party, and the Congress Party has somuch
time.,  Without giving them a chance,
1 am giving it to the Oppositon. The Con-
gress party put up the name of Mr. A. K.
Sen. You do not put up, and you blame
me for that.

Mr. Samar Guha raised a point about
Mr. Humayun Kabir. Was it not a com-
promise made by Mr. Dange that Congress
time may be given to him? 'Was it not made
on the floor of the House? Having accep-
ted that suggestion, he blames me for that
also npow. This is something which I
am not able to understand.

SHRI SAMAR GUHA: I have not
blamed, you, Sir.

MR. SPEAKER: Whatever may bappen,
I want order in this House. I do not want
shouting., I can neither dismiss not create
a Government. The Speaker is there only
to conduct the proceedings of the House.
If people are shot in Calcutta or something
else is happening, you should find some
remedy. The best way is mecting the
Government or some other constitutional
method, about which I have no powers.
1 want a little discipline, so that we can
discuss here and take the vote at 2.30.

SHRI SAMAR GUHA: The whole of
‘West Bengal is burning. We represcata-
tives from Calcutta and Bengal cannot
speak here. You should concede us also
some privilege.

SHRI BAL RAJ MADHOK (South
Delhi): Sir, I think there is a motion about
the West Bengal situation; the situation
there is developing. Are you going to
admit another motion? Instead I suggest
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[Shri Bal Raj Madhok]

that you may extend the time for the motion
which we are discussing for the past two
days (Interruption).

SHRI J.B. KRIPALANI (Guna): Sir, may
1 know, if we ordinary Members of Parlia-
ment have any right, this right is being
denied to us by the shoutings which go on,
on one side or the other, we want to hear
people and people are not allowed to
speak.

MR. SPEAKER: I entirely agree with
Acharya Kripalani. I have given chances
for all the parties; Shri Ramamutri spoke,
Shri Dange spoke; I was sitting in
the Chair then. At that time, there was
pin-drop silence,

SHRI JYOTIRMOY BASU (Diamond
Harbour): We should be allowed to speak.
(Interruption).

MR. SPEAKER: Order, order. Let us
hear Acharya Kripalani.

SHRI J. B. KRIPALANI: The Speaker
is only a referee, and if they do not want
a referee they can pass a vote of censure
against him. I have opposed“this Govern-
ment for many years, but I have never
disobeyed the Chair in that process. I
koew all the former Speakers: on account
of the presence of a very important person
on the Treasury Benches, our first Prime
Minister, they were not able to do justice
to the Opposition parties or to me, Yet,
1 obeyed those Speakers. I obeyed those
Speakers even when I knew that their
judgment was perverted by certain consi-
derations for a high personality. But
today you are keeping the balance very
true; and not only that; I must say that
you are considerate to the Opposition.
(Interruption).

SOME HON. MEMBERS: The Speaker
is impartial .

SHRI J. B. KRIPALANI: I say that
that is just and proper. The Congress Party
in a majority yet, and we are in a minority.
And if you give us a larger latitude, that is
but just. That is what every just Speaker
ought to do. What I want to know is,
are we to come here to listen to what other
Members have to say or are we to listen to
shouts only? We must have your protec-
tion. We ordinary Members who are
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willing to obey you on all occasions must
have your protection,

SHRI JYOTIRMOY BASU: You are
allowing everybody to speak except wms.

MR. SPEAKER: Kindly sit down.
After all, please sit down at least when I
am on my legs. Let me express my
grateful thanks to Shri Kripalani, After
all, T am trying to give as much time as
possible to any subject that is considered
important in spite of the fact that Govern-
ment is imes inconvenienced, No
government work is being done; everyday
we are discussing something or the other.
Of course, I feel that the problems must
be considered and placed before the House:
otherwise it would be discussed in the maidan
or the bazzar. Therefore, I have been
allowing chance to everyone, There is
a chance of Government also misunder-
standing me. I have been telling the
Minister of Parliamentary Affairs about it;
there is that chance, But still, we have to
discuss this subject. There is absolutely
no alternative in parliamentary democracy
for this. Even now, the Congress Party
has still got some time. [ consulted Dr,
Ram Subhag Singh this morning and he
said there is a big list of Congress speakers.
To discuss this adequately, we have had to
forgo other things. There are Bengalee
Members there also, as there are Bengalee
Members here, I suggested why not extend
the time by one more hour. (Inferruption).

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Let us take the non-cficial
business at 4 0" clock instead of at 3 O'clock,
and sit up to 7 O'clock so that you can
accommodate all the Members,

MR. SPEAKER: Let us see; 1 cannot
say.

SHRIJYOTIRMOY BASU: On the very
first day, you said that Members from West
Bengal would be considered. I am ome of
those who have given notice of this motion,
and you are shuting me out, Have we
come here just to sit as silent watchers?
What will our West Bengal voters think of
that? It is not at all fair, Sir.

MR. SPEAKER: I agree with you.
But who is to select the names? If you give
me the power, I will select the names of
members of the various parties, who would
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speak on which subject. If I had that
power, 1 would not have called Mr. Dange,
because he comes from Bombay and 1
would have called Mr, Jyotirmoy Basu of
comrse, it would not be fair and it would
not be possible for that power to be given
to me. Therefore, the power is not with
me to choose the names.

SHRI PRAKASHVIR SHASTRI rose—
MR. SPEAKER: I will call you also,
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MR. SPEAKER: He has made a good
suggestion. After yesterday's incidents,
I thought over the matter and I have come
to the conclusion that in future members

lected as Independ will continue to be
unattached and no group formed by them
will be recognised in future. Every member
elected as an Independent will continue to
be an Independent and whoever catches the
eye of the Chair—may be Mr. Shastri or
Mr. Viswanatham or somebody else—will get
achance, It is very unfortunate that they
form into a group and say on the floor of
the House, *He is not my leader; he is not
my Secretary' and so on.

All the 56 to 60 of them will be unattached
Independents as they were elected. I re-
cognise them as such, Whoever catches the

eye of the Chair will be called to speak,

It is not as though they will not get time.
For all the 60 people, time will be allotted,
Their time will be definitely given to them
and whoever catches the eye of the Chair
will be called—Mr, Viswanatham one day,
Mr, Shastri one day and so on. Like that
T will do in future. Now, Shri C. C. Desai.

SHRI C. C. DESAI (Sabarkantha): Sir,
I am starting to speak at 12-55 instead of
at 12-30 when I was supposed to start,
The time at the disposal of the Swatantra
Party is 28 minutes, The main reasons
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why 1 am intervenig in the debate at this
stage is to make clear the attitude of the
Swatantra Party in regard to the motion
before the House,  (Interruptions).

12'54 brs.
[MR. DEPUTY-SPEAKER in the Chair]

SHRI PILOO MODY (Godhra): Sir,
I am sitting next to him and I cannot hear
him,

MR DEPUTY-SPEAKER : Those who
want to retire may retire quietly,

SHRI C. C. DESAI: As 1 was saying,
the main reason why we have intervened in
this debate at this stage is to make clear
the attitude of the Swatantra Party in
regard to this motion. Ordinarily, a vote
of no confidence in the Council of Minis-
ters must have the support of every oppo-
sition member, particularly of the lead-
ing opposition party, the Swatantra Party.
But, unfortunately, it is the context in which
this motion has been moved which has put
difficulties in our way. I only wish that
my hon. friend, Shri Madhu Limaye, had
allowed at least one week to pass before
bringing forward this motion before the
House. In that case we would not have
had the slightest difficulty in supporting
the motion. Let there be no doubt on that
side of the House; we have no confidence
what so-ever in the Council of Ministers,
the mediocrites who adorn the Treasury
Benches, There is no doubt whatsoever
aboutit. But, at the same time, the motion
of no-confidence is in the context of the
developments in Bengal, and it has been
always our stand, and it continues to be
our stand, that the Governor there has the
power to dismiss the Ministry, particularly
when that Ministry has lost the confidence
of the House, and still more when that
Ministry is indulging in subversive activities
to the detriment of the unity and integrity
of the country. That is what precisely the
West Bengal Government which has,
fortunately, been dismissed was doing,
and that is why we feel that the Governor
was acting rightly when he dismissed that
Ministry.

At the same time, this government has
double standards. In one case it says that
the Governor has & right to dismiss a
Ministry. In another case it says that the
Governor is under an obligation to accept
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the advice of the Council of Minister for
the dissolution of the House. It was not
very long ago when we had a crisis in
Madhya Pradesh when everybody in the
Congress, including the Congress President
and the Prime Minister, were of view, and
have given expression to that view, that the
Governor had an obligation to dissolve
the Assembly if so demanded by the oute
going Chief Minister. And when the
Deputy Prime Minister made a point
yesterday, he forgot that it was the Congress
President who advised Shri Mishra not to
ask for the dissolution; but that did not
make any difference to the legal point or
the legal position which they had accepted,
namely, that the Governor was under an
obligation to accept the advice of the
Council of the Ministers when the dis-
solution of the Assembly is sought for,

But what is happening today? Take the
case of Punjab, Precisely the same situation
is obtaining there. The outgoing Chief
Minister has asked for the dissolution of the
House and we see from the papers that the
Congress Party and the Congress Govern-
ment are having double standards and
different views in-that context. Now they
are propagating a theory that an out-
going defeated Chief Minister has no such
right. They are trying to make a distinc-
tion between an outgoing Chief Minister
and an outgoing defeated Chief Minister.
If before the defection had taken place
Shri Gurnam Singh had asked for the
dissolution of the House, I suppose the
Governor would have been under an obliga-
tion to accept the advice and order the dis-
solution of the House, But it makes no
difference. Even in England a defeated
Prime Minister has a right to ask for the
dissolution of the House and such a request
is always granted. Therefore, there is no
doubt that if they act differently in Punjab,
they have double standards and they will
be suiting the interpretation to their own
requirements, and that is exactly what the
Opposition has been saying, that these
people have double standards. I would
even say that they have no standards at
all, PBvery case is treated differently.

Take the case of Rajasthan, A majority
of members of the Legislature were paraded
before the President and yet the Chief
Minister, who had lost the majority, was
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allowed to stay; not only that, but on the
very day the Legislature was called, they
imposed President’s Rule and they did not
allow the majority party to form the Minis-
try. That is what happened in Rajasthan,
Now, of course, two wrongs do not meke
one right. Still what is the use of admitting
that it was a mistake when the mischief
has been dome?

As you know, in that particular case,
the Chief Minister used the illicit gold, the
money derived from that illicit gold, Choti
Sadri gold, the gold which belonged to
Ganpat Lal, which was part of the property
of Gulwant Lal, which is the subject-matter
of investigation.

In regard to that we heard only the other
day the Home Minister saying that the CBI
or the CID or whatever it is, has carried out
an investigation and Shri Sukhadia was
honourably acquitted.

13 brs,

I happen to know something about that
case. It was I who circulated a note to
many Members of Parliament in the begin-
ing... I had that information from an
absolute, knowledgeable authority and it
is a clear case. If they have clear coms-
cience on the subject, let them face, as
Shri Nath Pai said, a parliamentary ccm-
mittee., Ifhe did not do anything, natural-
ly he will be acquitted. But because they
have no clear conscience they will not ceme
before a parliamentary committee for being
absolved from so serious and heinous a
charge. '

Coming to West Bengal, the Governor
should bave really acted much earlier; as
soon as he came to know that the West
Bengal Government was acting in a manner
which was prejudical to the integrity of
India.

AN HON. MEMBER:: It is time for us
to adjourn for lunch.

MR. DEPUTY-SPEAKER: We will not
have Lunch Hour today because we have
taken a lot of time and we want to continue
the debate.
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SHRI BAL RAJ MADHOK: You can
instead extend the sitting up to 7 O'clack.

SHRI NATH PAI (Rajapur): Let us
continue,

MR. DEPUTY SPEAKER: Let us
continue and accommodate as many hon.
Members as possible.

SHRI BAL RAJ MADHOK: Will the
Prime Minister or the Home Minister be
present when we apeak? It is no use speak-
ing toempty benches. Will you call them
here?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
Four Cabinet Ministers are here.

SHRI BAL RAJ MADHOK: We want
everybody to be present. You call the
Prime Minister and thc Home Minister.

SHRI PILOO MODY: If we g» without
lunch, hey 2lso must go without Junch.

SHRI C. C. DESAI: I am not particular
about Ministers coming really because in
any case I know tha. they would not listen.
What is imporrant is that they should listen
to what we say rather than mechanially
hear what we say,

DR. RAM SUBHAG SINGH: All the
pomts that are being made will be conveyed
to the Prime Minister.

SHRI C. C. DESAI: I was saying that
the situation in Bengal was such that
there was subversion right through Naxal
bari, gheraos and a senes of incidents which
savoured of extra-territorial loyalty and yet
the Governor did not take action, I have
good reason to believe that the Governor
himself was satisfied that tthe Ministry
deserved dismissal on that particular ground
alone, but the hon. Home Minister held
his hand, pulled the strings from behind and
said, “No, you cannot dismiss the Ministry
like that; how shall we face Parliament and
our Communist friends?

So, the Governor was prevented from
taking the action that he should have taken
long 8go. If he had taken action in Time
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the situation that we are witnessing to-day
would not have been there. So, really the
Governor has to be complimented on the
courage and the political wisdom that he
showed.

The other day there was a cheap jibe
from my hon. friend, Shri N. C. Chatter-
jee, when he used the words, *“British stooge,
retired ICS, bureaucrat”, He told me
that I too was a bureaucrat. T certainly
was a burcaucrat for 35 years. After that
I have been a democrat, I stand here
having been elected by my constituency by
a much bigger majority then he can ever
hope for. 1 represent my people. I may
be a bureaucrat or I may be anybody but
I am as much an elected Member of the
House as anybody else. In any case T
hope he will know that any day T will pre-
fer to be a bureaucrat than a turncoat.
My hon. friends here say that at one time
he was the President of the Hindu Maha-
sabha, Then he flirted with the Swatantra
Party in between. Now he is an indepen-
dent and to me he looks as if he is moving to
be a Left Communist.

The sins of the Government are many.
If one were to discuss all of them one would
take not four days but several days. But
1 will refer to only three or four points.

One point about economic policy. The
Deputy Prime Minister, much against his
better judgment and under pressure from
what I call A, B, C, D of Rajya Sabha
is being asked to do social controlof banks
Pulling the strings from there, one of the
things that they have asked him to do is,
what is called, social control of banks, I
have good reasons to believe that it is much
against his better judgment. The social
control of banks is nothing but nation-
ahisation, It has been treated like that;
it has been described like that and it has
been defined fike that by the people who
were present in the A.I.C.C. meeting, Under
the social control of banks, the Chairman
will be appointed by the Reserve Bank
of India, that is, by the Finance Ministry,
and the Directors will be appointed
with their approval and the credit policy
will be laid down by them. What is there
left for being done by the Boards or the
banks? ‘This is nationalisation without
giving compensation, If they had used
the word ‘nationalisation’, they would
have been compelled to pay compensation
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and it would have been assessed according
to the current market value of the shares,
They have escaped the payment of com-
pensation and they have achieved nationali-
sation. But this is a victory which is
only nominal and temporary. What will
happen in the end is this, With this social
control of banks, the fine institution
of banking which has been built up in
this country by Sir Feroz Sethna and
Lala Harkishan Lal will be ruined com-
pletely, The deposits will dwindle; bad
debts will grow and the funds will be passed
on to cooperatives which are financing the
pockets of some of the Congressmen, There
will be no discipline in the staff of the banks,
The money which should be availalbe for
developing industries and business, trade and
commerce, will be diverted to improper
and futile purposes, If it was
really devoted to agriculture, I could
understand it. But whenit is utilised for
things like cooperatives, where these
politiclans are interested, the funds willl
pot be properly used and the money will
not be available for industrial develop-
ment and you will find a decline in pro-
duction, So, all the objectives of
good econmomy will be frustrated and
defeated when this Social control of
banks is given effect to. These people will
pot be there; they would probably be
thrown out by the electorate in 1972; but
this country will have to suffer from the
consequences of their actions, This is what
they are leading the country to.

SHRI NARENDRA SINGH MAHIDA
{Anand): What does the hon. Member
say about farmers? How should the farmers

get money?

SHRI C. C. DESAI: They are getting
money and they will continue to get money.
But by denying the money to industries,
the farmers are not going to be helped. I
per cent of the money is
Congressmen. That is
is leaking. All the moncy
is not reaching the farmers. Sixty per cent
is taken away by Congressmen and only
40 per cent is going to the farmers. That is
where the leakage should be stopped, not
by depriving the industries of necessary

know 50 to 60
taken away by
where the money
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The second point is about corruption in
high places. I have already referred to
Choti Sadri gold case. I do hope that the
present Government and, particularly, the
Home Minister will agree to a pariiamentary
committee or commission to go into this
matter to clear his own conscience and that
of his party. We, on our side, are convinc-
ed that gold has been misappropriated by
Mr. Sukhadia and is being wused for cor-
rupting the members of the Opposition
parties. That is how he is maintaining his
majority there. 1 see that the geatleman is
now being tipped for Congress President-
ship. God help the country if that sort of
thing bappens.

About the corruption in high places, we
have only recently seen how an organisa-
tion called CACO has been distributing
money. 1 agree that some of my party
people were also recipient of that. But the
main chunk, the lion's share went to the

[ white caps.

I am glad that my friend, the Food
Minister, is present here because I am going
to refer to the report—I have no means of
verification—that in the decontrol of sugar
also a lot of money passed.

It depends on the percentage; if it is 409
so much, it it is 30% so much and all that.
Where does all this money go ultimately 7
It goes into the Congress Party pockets.
This is what is happening. This is cor-
ruption in high places. A party which is
guilty of condoning corruption in high
places has no business to be here and cannot
ask for confidence on the part of the House.
(Interruptions).

As regards the agricultural policy, if there
is any time when food zones can be abo-
lished.. (Interruption) it must be this time
because we have had, thank God, a very
fine monsoon throughout the country.
If we believe in the unity of the country, in
the oneness of the country, in the abolition
of controls and so on, this is the time for the
abolition of food zones...

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN RAM)
Mr. C.C. Desai made an allegation. For
this, there is a procedure to be followed in
the House. Will he make that allegation
according to the procedure and submit
that allegation with the proofs that he bas,
to you, so that the House will have a ¢hance
to go into it. There is no use making an
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allegation just like that. If he has any
proof, let him make that allegation accord-
ing to thé procedure followed in tho House.

MR. DEPUTY-SPEAKER: The hon.
Member has made some allegation regard-
ing sugar policy and other policies, that
they are being determined, whether it is
307 or 405, on the basis of how much
money a particular Party gets. This is
a very serious charge, as the hon. Minister
pointed out. The hon. Member will have
to follow a certain procedure, so that he
also gets an opportunity to explain the posi-
tion to the House. If a charge without
proof is made in this House and if it is to
pass muster, then we will bring down the
dignity of the House.

SHRI LOBO PRABHU (Udipi): The
same allegation was made by Mr. Madhu
Limaye. Why was an objection not raised
then? He is only repeating the allegation
made by Mr. Madhu Limaye. The
Chair did not object at that time.

SHRI C. C. DESAI: I made the state-
ment with the remark that this is what is
being talked about.

SHRI JAGJIWAN RAM: I seek your
protection, Sir. He made an allegation.

MR. DEPUTY-SPEAKER: I was pre-
sent when Mr. Limaye spoke and if I
remember correctly, Mr. Limaye said that
in this method of keeping some portion for
free market, certain sections are bound to
get more profits out of it; he did not direct-
ly say that the policy is being determined to
gt money out of it for certain Party funds;
be did not make &ny such allegation.

SHRI LOBO RABHU: Please consult
the record.

Any time when an allegation of this nlm
fs made on the floor of the House the Member
concerned must follow the procedure that
has been laid down and he musthema
‘position to prove it.

SHRI SURENDRANATH DWIVEDY:
J want to make it clear that this is a wrong
procedure. If an hon. Member makes
any specific charges against any person,
then we all agree that there is a procedure as
was suggested by the hon. Food Minister.
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What I have heard the hon. Member
saying is that the policy of sugar is being
determined in order to benefit certain per-
soms with a certain percentage to some

SHRI JAGJTWAN RAM : No, no.

SHRI SURENDRANATH DWIVEDY:
Even if he says that policies are being deter-
mined in this way or that the percentages
are being shared by some others, I do not
think that it will be a specific allegation for
which the procedure, suggested by the hon.
Minister, should be followed.  This is
a general remark. IfIsay that this govern-
ment is corrupt, if I say that their policy is
vitiated on account of certain things, this
does not come under that procedure. There-
fore, he is perfectly within his rights to say
that.

MR. DEPUTY-SPEAKER: If you say in
a general way that the Government is cor-
rupt, I can understand that. You are a
senior Member. In this particular -case,
the allegation was made that the perceatage
was determined because the Minister is
responsible for determining the percentage,
how much should be left for the free market
sale . and how much for the Government-
controlled sale and that percentage was
determined with a view to get some profit
or benefit to the Party concerned. This is
a specific allegation. (Interruptions). -

SHRI SONAVANE (Pandharpur): I have
got to say this. This is a specific allega-
tion pin-pointing to a certain policy deter-
mined by the Food Minister. Now I have
got to submit this. The hon. Member
who has made this charge, cither he should
withdraw... .

AN HON. MEMBER : No.

SHRI SONAVANE :... or if he is

willing to substantiate, let him follow the
procedure, If he is not willing to substan-
tiate, then he should be good enough to
withdraw it.
. SHRI SURENDRANATH DWIVEDY:
By doing this you are really making Mr.
Jagjiwan Ram responsible for what he says.
Itis not the Minster. It is the Ministry or
No person is mentioned here.
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SHRI N. K. P. SALVE (Betul): 1 want
& clear interpretation of this and categorical
Rule asto whether it has to be in respect
of a specific person or any person. The
Rule says:

“No allegation of a defamatory or
incriminatory nature shall be made by
a member against any person unless the
member has given previous intimation
o the Speaker...”

This term ‘any person’, does it mean a
specific person or does it mean anybody ?
Ifit is a specific person, then there may be
something in what they say. If any person
means anybody, then the allegations which

MR. DEPUTY-SPEAKER: You have
not read the last portion of the Rule that
the Minister concerned also should be given
previous intimation so that when you
refer to a person, the Minister concerned
may be able to make an investigation into
the matter for the purpose of a reply.
‘Person’ means the Minister here.

SOME HON. MEMBERS : No, no

MR. DEPUTY-SPEAKER: My impres-
and foisting it on the Food Minister.

SHRI SURENDRANATH DWIVEDY:
You are unnecessarily involving him. It
is far from his mind.

MR. DEPUTY-SPEAKER: He felt that
the present allegation was against the
person who decided the policy. Therefore,
I intervened. Till thattime I kept mum.

SHRI C. C. DESAI: Many People were
involved in the making of the policy.
1 also said that this is being talked about.
1 did not refer to the Minister at all and
I am prepared to say that. He is far from
my mind. I referred to the people concerned
in the formulition of that policy.

SHRI JAGJIWAN RAM: I just want to
make itclear that Member should be
cautious in making allegations on
the basis of  hearsay. I hear so
many things about Mr. C. C. Desai
Will it be correct on my part, as a gentle
m,tosnytha.tlamheumssomny
things about Mr. Desai-not only in his per-
somal capacity, but as a Member of the
House.

NOVEMBER 24, 1967

No-Confidence 2696
ot AT : WT T O§ 1 gHEY

o frmrer ¥ Y Ty
SHRI JAGJIWAN RAM:...I do

not think it will be proper to do that I
am saying that on hearsay basis so many
things are said about him. But will it be
discreet on my part to say these things here,
unless 1 have definite proof about them?

MR. DEPUTY-SPEAKER: I would
request hon. Member that while making
such allegations .

SHRI PILOO MODY: The allegation
was against the Party.

MR. DEPUTY-SPEAKER: He must
make it very clear that nothing personal was
meant or even hinted at. That must be
made very clear.

SHRI NATH PAI: May I make a very
humble suggestion to you? Both the law of
defamation and libel and the Rules of
Procedure are very clear, as you, Sir, have
been trying to indicate. There is defama-
tion, not if we refer to a group or a
class; for defamation to  aftract
the law, an individual must be
indentifiecd. The Rules of Procedure
of the House are more or less analogous.
If an hon. Member wants to make a reference
implicating the character of a Minis-
ter or any Member, a warning is neces-
sary. At no stage did Shri C. C. Desai
convey or at least we who heard him, if we
had uvnderstood him aright, got any im-
pression that he meant the Minister; he
talked of the Party and of the Govern-
ment. That is a totally different thing.
Even a senior Member like Shri Jagjivan
Ram would not identify himself as the gov-
ernment. He is a part of the Government,
Therefore, I think we can now proceed
further in the light of the categorical
explanation which Shri C. C. Desai, as has
been desired, has given saying that he did
not meanit; Ithink he is prepared to say
again that he did not mean it; and he never
said it even.

MR. DEPUTY-SPEAKER: After that
explanation and suggestion thatI have
made, I think that this marter should be
treated  as closed,
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SHRI C. C. DESAI: I now come to the
law and order situation, and particularly
in relation to Kashmir where the law and
order has completely broken down. If any
case exists for taking action against a
Ministry, it is in Kashmir. But the Kash-
mir Ministry belongs to the Congress Party,
and they have double standards, and,
therefore, no action is being taken. But if
there is any part of the country where there
is apprehension on the part of a large
number of our people about the safety and
security of their person and property,
it is in Kashmir.

There is one more point that I would
deal with before I conclude and that is
about Pakistan. I am ome of those who
consider that there is no future either for
Iodia or for Pakistan without a friendly
and amicable settlement of all our out-
standing issues. It must be on a basis of
give-and-take. It must be on the basis of
the realities. I have reason to believe
that after the last conflict]in 1965, there is
a certain amount of realisation in Pakistan
also in that direction. If the same spirit
is maintained and is responded to by
people on our side, I feel that we can get
rid of this particular problem. We are
spending Rs. 1,200 crores on our defence
budget and they are spending about Rs. 400
crores, Between the two of us, we are
spending Rs. 1,600 crores primarily against
each other, We certainly have the pro-
blem with China, but if there is friendship
between India and Pakistan, I have no
doubt that the Chinese problem will pale
into insignificance. They are showing
their teeth simply because we are not on
good terms and we are fighting with each
other. Here, I want to pin-point the
failure of this Government to bring about
a better wunderstanding between the two
countries.

I was very happy the other day when the
Prime Minister sent a message on the
Mangla Dam, even though some of my
friends sitting on this side of the House were
of a different opinion because that meant
no territorial concession or dispossession; it
was merely a recognition of a fact that here
was the construction of a dam which bene-
fited millions of people, people who were
our brothers and sisters till about 20 years
ago, and if something is done by a Govern-
ment which will benefit millions of people,
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I feel there is no reason why anybody on

this side should cavil at the attitude taken -
by the Prime Minister; and I hope that the

same spirit will prevail and there will be a

meaningful and positive attempt at baild-

ing up better relations between the two

countries.

1 would conclude by saying that while
we have absolutely no confidence at all in
the Council of Ministers, we are not able to
associate ourselves with the motion of no-
confidence simply because of this comtext
of West Bengal

st yeaw ww (zfaw frel)
e o, gw & qF & @ wfqvrw-
Tem & g § s = ¥t fafa
T FT ]T A § | T € wey
w1 gudw fear §, 9Ty g ST
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Iw, fogR ‘e SR & W
AT T §, §F T a9 T8 Q@
£

T § qg wen i gt ! Wiy
T8 fF gl 9 Rl ar At
TN 97 | TH & BN WY @ wy

A ¥ AR TR T §

¥ § W wA T T feg
smavas ar fF agt o< e Ol & gre
Haar ff, § 59 Srede = v
W A e s fr R R Y,
¥ I o=l ¥ oy P s 3w A
T A SHEET ) T g @
2 | 48 #1007 97 1T, Sar R Y w9
WY =it Woeh AT #Y FEr a4, S
# g ferma it fgg s a8 gw *¢
% fF e w fafe) #t w fag
feufaw fear & 5 a2 3oifieal &
T F & G A A s el
¥ od g T FEr N FF g e
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# gfoard ¥ #7 AwaA 1 g w

W1 15T &7 A 9T ATHTE g,
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I 919 T Fg FL TU-IET A A Q@
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o7 | 3 FETETT ﬁ'ﬂﬁra@d’fa‘r
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=™ fa mhaﬁﬁimﬁqﬂ’m

[ fir widw I ¥ O o fen

¢ 7 SEdewdw F AT I
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W, JEF A A qRINA wa
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T # Mg o g Y, AfFT
Famgam § ? 9o ¥ e Hell, ¥/
"o fag, & e fear | i fean?
—x§ g & & g arfadl #Y siva_
el ¥ AT 3 AR AR A X W
fada FET | FF 7Y o7 JWE ¥ I
Q1 5 FTAG T AT @ FFCHETHA
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ITE FHG F GG NTT 47 | T
A ggi v fa 9 §, A
FATT BT A E A FT AR WA
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& st iy i s st o
k¥ 7 o e g R W IR
T ¥g1 ¥ fgmm & fr fa o 3
fadaz firar &, Y doma &Y T o
TR, FAG ITHT GAGT ALY FO0 |
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qeT =g § i gona § o il
fevmz o &, S &, waw ==
¥ AW T, OF O w1 faesr e
fFaand ) & sgmm T g fs
wiw § Y W o fawar @, ao
dfqg # 39 arear @, Y A W=
fesmT 1 fF gw 37 AR F g
afl w4

q ot e fg Y ur AT g
o A F AT @A TR Q¥ g g,
o g e fag € ow 88 arfer
3, foir dfagm #1 ez fear §,
g &% ama A & 1 Fw, Nt qT9w
q&ot ot ot A fag T aAETw
FW | A 5T AAT YHAT & qT9 TgAQ
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# IR AT R 9% A agea A
$—N X g @rve ? A, @
N e § o798 fu ooa 7 aAwd
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faar st qR ok wiReT T
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i & s & ' e & aifw
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awETT w3 fF g8 suT Wl a1 fear
2, T oY sEw A A fear w0
T HFA TEH & AT IE FT IATK DI
fexam w1 sgm A& =1 AW w0
YW §dT § AT A 3g 99 & 9
Ao gfrmaw s
FTET F9ST I FAT W HT A 0

at § #g @ a1 5 F1ER F q=7
fow & 37 FAA—3T FE@HE W@ ¥
Fiww wqa N wfaw J, A F@EE
T A S & frfrex fire TmgEm
¥, TSI F 9T ateT T | AT AN
f It ot oF gitw w1 F1 9 g
FO AR qar ey R g e R
F@T | I W FEAW §, A e
¥ U # W 59 §, 1 9g0 qr
T F G §, FAF F AT A gQ
§ w9 9T TEIE @, T R
m ¥ fams ofee AR 99 &
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&, @t 7 ¥ g T@h & Het e &Y
feafig &0, a@ & awgm f s
g Afarar & | i s F a7
TF FENT §, FIwiT ¥ AR F gEd
FEEY AT T & qIXH T AT
Fradt Y 8—ag 8% Al & v o
w1 AT @ § 3, 2w % fewar
FACH & | T€ AW 7 Faw oway 7 g,
7 ¥aW w9 71 §, 4w qg A F
50 FU® AT FT § | g W IAGW
a1 ga o WL, frd ay g ot i
T T Aqn, A TIT WR, ] AT
W IH § IAT | T W H AN F
fert, 5 2w #Y da7 ) T g,
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T & Ford, g -3 WTIEET
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§ N oA A §, ¥ A w R

A A 5 g 79 2w Y F T7T Jw
g

ot wqwrf @@ (wrd) - e
Y gEarT ®{Y W )

DR RANEN SEN (Barasat) : You were
a coconspirator for the dismissal of the
West Bengal Government.

SHR1 BAL RAJ MADHOK : Yﬂ I
was. [ am proud of it.

st g0 T (erafan) ;s
wgrem, wy fawd age s« Ffawnw
TEATE B qW FT @ 4, T I JAT
R ATEd Y oY ST IAGT ATCHT T
T BT @ @ fF @y WA
frar @@, wWifs &7 37 & wgA A<
ITF AqAT F AT A T 9|
#f 9% Y ATIGT T ALE T M
FFATATHC A FI@R

ot g W woAw (i) © qaET
qY FT @GN
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arq faor forar w3 § 1 T wEw
TRt #1 fagra Jk w5 FRfaee aed
w1 Fagra, et s & stmear =Y,
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g F & 9w g & sowr et
qeea g1 1% § 5 ow dfae 7 3
FNEFERIFTREF P F
S A FAHY, A TH T A 7 A
& #g fF wa aat ¥ F@m@r g, dw
HAG X FET R G |

aw & T fRe# s R
agh waT §1 w@r & ! q@T WerIET A,
wga @ — et g e zwd §1
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A qor o, HYe amfo Yo FY fiE
HarE —ag 99 %1 fwre ¥ gwE
TR @ T 1T 15 97T Bt g wAEE
ot fF 15 e & et famw Y oY
ag T WA &%, T AR AT T
*t Fwwd A 0, I T TE—av
o STET ATH FY #1¢ A7 T@F T T}
oY | 7 S w0 F 20 T F ¥ gers
W E, T N AT w@ E, ¥ §
Fgar § % o & o7 g @ F%
e & 20 @9 § w009 & TS A
foraar qav adf gem, e 8-9 WY
| ST T 99 ¥ FE) sqrer Afas
TR IR

s fraw A I, wHF A §
TF SEIE I F E | W|T oA
gt g ST ¥ ot v
S gt ? o Freltoret w3, fawdht
fetwr aewre ¥ oFar few a0 @
s S IR A ge At H gw A
T F 9T fog 0% ¥ v foe
T 1 39 F AT F e o FaT
£\ T g w1 @A A oF fRa
a0 F | @ AT & A3 7 4 ) &
[E N Ik qga Ag €l dF
W ¥ 98 G4 WEr § §wC Ag
fear ar 1 S| §% q@eET 8 9.
T@ qT 1 A o9 F MET F A FA
¥ fad o | F 9€ W § 97 AR
X FE § oF da 3@ gk 4
g OF FTT THT ST T 437 gE 4T
# sgu gt wEw § gow ¢ @
i forgr st o s e w1 o wiifE
e aEd e g ! 7ag
T i ag 1€ OF a5 gy A
& Xg7 agT Fser §, g # aw
w1 st 59 fad ag %1 T #%
W U R | qEF | FTAX qA
wifew #, =, T €= 9T dfi=-
@ F 9T $T § I@ar o fv fait
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TOF g gagL AT 7 &9 | nfax
W w9 F Far garT dga fear
g & 7 weww wgEw, Q, d 2wAr
¥ < qw A e o S 3w
I gY A FT g A7 J@w A W
Tga frow 7 qwehw g€ wife @@
fesrge gov @t sk 2@ Wmw
[ g ar 1 T F o g o
I @ T awrve wfent T aw F
IR AT L # fourd gu &
SETaREY A A€ A, A o AR
1€ 2 AY 9 FTA TH FT T @I |
T FGT I9 1 39 & § v Teme
T |7 § 7 I AFEEr g &
&1 ST §, 7G TF TRIT 9T 3 ¥
g §, 71 wYE segfeea Twm W o=
% T AV FT @I 7 AT #Y AT
% ars feard 33 @ mar & fF 32
F FRiv w1E gfFq w17 T 6 &
#Y Fgar ¥ foq ot g7 A saeggt
2 agr a7 ot % A frar @ 1 AW
St i @ & faF arer g adm
fF ag 3w ¥ ar=T wifw = & ar
FOFFAT @At § 7 FAAT TW IW A
ST aredr § a1 feseduy JET
e W ag B AN F faw o¥ 5w
WX AT T | FAAT A FAAL
FET T ¥ G TG ANF FT
ot I FATeT T ST FEAT T )
o a8 91 &1 T § % 37 #Y 35 A
Y e 3T QR | IR ATt g
2\ o fromeit ¥ o9 ST 59 Aw Ay
4T 99 gg Frry s 5 eaw Rt
¥ I § 0 Y A o §, oEE F
e F 2w Y ¥ o @ av e e
¥ gl 7 3w & A A AR AT )
e o7 “azfagdl”, e Afar s ®
wzfuedl, T &% ¢ a8 wfagdy aw
o, SLFE TIT GT F15 ASY TE A/
IT F 999 fae Fwwar T 9r |
¥ @Y R WEEE 99 U W WS
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[« go wm)
TR I dwm & s w
ST AT | 77 AR M AW EH QR
T\ Tevierd o W g ? &
Tmwts 5 fag & s & & o
F AW I TR FEA AR
FATH G, AfFT A w1 e
THe fro F THo To To 74 § TR
faardr # g, tHo e AR R AR
THo dto 3o A g Fg § FA 33T
¥ § 3R & IdT w0 g e wwr 5w
T Y T 9T I § | S
il ¥ g far f s @
aifgd, seww fiesr =fed | ==
g & A g T fad ot ¥
aar g afe 9y w1 o @ Im
2 e qiv o1 92 it wwfor g€ @t
I9 F F AN FEEL F AW FQ
g ! e it goe § ave
TR Y A e Agi 9 et swdt §
I9 W R FAA A AT A9 Agt
FXX § ? gV Y g T gl
T¥ T & 1 gt A A A FQ
& | O W g o« F0w ¥ aww F
wrafar g€ o 59  fod f
dork-and Afe AT s Y gt
TR fa=d s0w s ¥ g@t F
#t =wTE & 99 Y o 7 &) 9g FaAr
T ETT A § 7 A ST €
T4 g Y § A FHE wAw R
AT ¥ TEEET 6 9 FAEA I AT
19 X fafrer Y va1 f5
ST F FAX AT ETHT B @ §
TR T R Y AW F gEeER
TEATT Y @ ] | A T AT
ar aifeanie & ferror o @r 7% )

®% &Y ¥ 787 gy Fav 99 ¥ IA
awas gt | fg @ 1% aef & favrw
N, Ti B i@ 1 R e wEw
g T A qw F T B F amee

NOVEMBER 24, 1967

No-Confidence 2716

T W WAW G T | Jgi /et
¥ o7 337 &, 2w o T & whafafe
gl 9 F3X & | qgT ¥ FeT [0 AFW
Ty 1 ST W A At ot
a7 § | 9% 9 A 5 A 9 g9
¢\ wr ifearie & A= o3 w3
FE R AN FB N @ A g o
"R A1 Fg i fArRrd & amw A
& afaware &1 swE oY ST = e
7 3g Al & s omr @ 7 oA
a7 g & Y gom ar e § @t
@ OE e @ a1 @ g, e
e ama #Y ? s o w2 § i w@

frefrgelt s & g & @t

TS W5t T § FME F 29 vl A
faam awt % d5% @ W § s
W IET ! ME oW S s
TEA AR FA R FTIEET T
AT AT X N IATE G ! e F
TR A AT IE@ L ; 49 T
9T WY AT GO FEH FA Y
Wil afew +@ § W W F
T T AW AW A AR qEdr faumr
avrel § ot § w99 s gomEer
I AR FEaTE @ ¥ W oW
&€ & 7g ¥00 g ¥ AT |
FTEET FQ § AR JTHAET gHmal
I OFGE T & (@ WE AT AW
ar Jnfedr feaen afad 2R ag
gfarn & g1, dome ¥ S a1
¥ =< §1 A IF g9 F T AW
A Fof g I | AN F A9 QO
Tl A I’ #7 0f }, e
Y a1t s FY FonfEt @ gu I I
WA g7 A JAEE! @1 € ¢ A}
FETT T §, AT WIEE A AT Ty
FY § SH K T ILET B Y A |
T FgT F sfadew gz A A IE &
fad qere w6 & @@ 8, It wy
A W ¢ A< Ia¥F fag gaaod i
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V@R ? woma § g1 v T
aFew T aafaw

# @ A% 9T gg Wt wFAr «Em
f& fom afedt &Y omea & w3
Tt RgewFawgiadaF
ag i Y ifedt 9 &= s fed
AR 9% I FIET Dfea F@T fgd
a9 a1 3 FT FTE @ AW F =
= ekl ¥ arg = 7y fowd ¥ www
# falg F@r § & 97 & afiw
@ g fF @@t 9w fod g sw @
arfew & &1

it T Wt (g19%) s
e, tfear faw wiew g@s & A9
=Y SO THSA FT T F1 976G FH
& ATEE Y TF S gAA Ffa w7
S Tota® A& T 8 39 #1 dfasiw
sfwamd @t & fomr ¥ 5 & it agoa
T awar | AfFT @ AT A N F
HegAd TGN &Y Fwa 6w o gEEA
et F wrwwr & T o TOR ¥ ¥©
FEEt &1 A @1 9g | g693 ¥ 0
F FLH TE AT T FHAT § 1 AR
Figar fowr gv waf7 v § a0 @
A 9T A A= F F 57 0T
o It & A9 F gAG I A W]
A7 7 ag WY 668 & T §F JEA
T AT AT AR 1 BT W AW
w T ¥ o'W ¥ oW e
NG o frafedl & T 3w & o
WAl § fewhdr A W@ § )
wg 2w ¥ gwiw § e wiie & afafor
A AT HAA FaQeY a9 3w F W
maﬁtfﬁﬁﬁi‘ﬂﬂm%
o | FY 9ET T AT CF-3E A AT A
W & 5 agt w1 waw I & fawew
T Ay I A, sl @ WY
fasfroelt wowd ot | afeT wEwE
=l &Y g 4 & 9
FATL GG T & MRl 1 g G
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wifgd f& @ aww g W oW
¥ g ¥ ohwr F A R 1 I
T WY Sad T A9 ¥ 4 G
T AT HOIT § AR T T FT
wagk gon v fom ¥ sda ¥ qw
fagri #1 s g @ a8 W A
® 919 foar o 5 oeda & faemwr
§ g gUTT ANAE € ¥ @ TR
W FFRI T g W S w9 $y faduy
T F SR HT A I FEAT 92
X qOTES & F SN ST W =T
S 92 |

gt 9% AT AW § THAEr g1
fE ST L, WA W
TF FTA 9 A FEU AT W |
T aF FIA T FT T 3, G T
¢ f ofimw der dfas=a &1 sueew
@ § 9w & fer we o«
gdaa @ @ ? gfam dfeisa §
=g { 9T FT W &, WA WY
farely s # g gY wwr & ? Sfe
¥ I T IAT AfAHEA] F AIEE
W F HEAGRE W, A Y
A HX R FgEfE w7 &
& & | o afcfenfoat sw & € o,
I B AW T W@ g F Ffafow
i€ guu fawer 1 & 7 s 4n
Ty |19 & ATy A FEt fra @ aw
w W & @ e qw it e
®Y 9 g1 & FICGEA @ g widr
AR oY ¥ § q2reg §, 98 @A)
o9 Sl ¥ ¥ IEIR FT IE@E
wAT e § fed st sfa-
HEdl §T q9G § AAWT 9T F @
T % feafar seow o & 9 o I
A FT R IT & A9 AR AT
o | o Y oficfeafa o s
w7 ¥ WY a7 a8 e & @ o M-
aE AG g AR AT & foad o
s T g |
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[t spETOTET YT
14 brs.

W W F AT FE woqm A
T 7 W 3 F1 e W S
| 9 fFE wEgR o 9 &
At Y ®T T A 99 I F A
@ ? T amiEeE 9§ 93
vl & @19 99 7 4T e e ?
o Sy wwEw ¥ Afgewe «ff o=
Wi & 99 99 9 v smagk far
# 4t wgen § 5 -0 1 AW A W
@ A QI | T AT qH 9T AW
I & Q@ e swiwal & g
Hiw aEE ST & | I
foafaar o8 <@, o FOY WA
€ way el 2w 7 T qm qun
2w F swawa fgam av fem, & sw
faederd w9 & e )

for widt & dewtadr afavse €
‘I H A OF FTE ITECT § AT Avgan
g1 o Twm wer RW F F= AT
warz fp 1 g oY, AT o=y
# wnfage qowET & wWrE & Al
1 gt et €| T RMEEI &
Ffawf] ¥ o g1 oar 5 @l
eq § W FT AWTT g, AT T
& &vaT AT FT AW §, AT AR q2W
g & wArh qe ¥ ey
AW TAAATAT & AT FT A FF AQF 0
T & S A e & o s
ey S35 577 o Tro Firg 3 g
& Y @ I TR AT FET /T
fir o ¥ L F FIW G WA
R &, A 0 AT F T A | I
¥ A F T AF I CF 9 A A
@ O | A dfam TR fag
A TER A F X I IR
AT &1 1 O fear ) frEgd-
mfeat WA AT W 9\ @ A,
9@ | T T & WEE fear oo
@ & 1 59 & ey RY TR A IS
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Fre Hlo THo AR AEe dfo THe
IHEU & wEE & Far o7 fe FE
LA I A9 X q, g9 AN A7 &
WSS ST ARy € | few dur a8
oy T | Y THIC § SAC R F

A9 9q ¥ I I g ¢ % JwT
Y frrerfae w<Y ar € § 1 3w w T
qUA FE we ¥ A T g
gz frg o ¥ ¥ fomm & 1 A9 A
wifed a1 o6 3y s & ot &7 &=
< & 7 fF san & Frolg Y Frost &
fodt s ®9 ¥ FEIE & F AW |

wgl o sfqwEe Twa & 39 W
FIETH T EAE T T YT
wewa § & wx sfavame swma &
qfeqw T & avaew § 1§ W ar
&Y & aiT Y wganl 9 I9 FT aHET
T w0 | Sifee e s § Fewi
fasiy T #T Sea wef & 1 7w fea
@ ¥ 3§ gw w9 & e
fer g

o gt a% g 2w A fagw Afw w1
e , ot o T A A e
T gY §, WET a% TN 39 A qg A
&7 @ §, A f gard Afet S
o ATHTC WA o &, 1 TEE I L
forer et #fY ST TS B, IA A
Tz R i At T A A 99§
*T HEAWA w« @ 97 aq 99 & qOr
mar o7 5 gt 2w 9T gfEr ¥ g
AW} w1 Feadr a1 & | IR 6 WS
1967 %t waw faar a1 fF 47 F@,
97 #AT T 77 @ T FT FAT
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FEE A AT | I F AR A AL AW
i g€ & 7ot AWt ¥ w9 ¥ @
1Y g &, WL W 39 Y o fawr &
@t 7% 2w gEt 2 &1 50 @ WY
FT FAQI 7 THT § | FC ZHL okl |
¥E § At Wi @A § G
Far WY WL AT HT 100 To ¥ SHIRT
FTHFAACLE | qg A T 2w Ay AT
serfr s fasr &1 g §

wEa A fafrar g
& & A W aqwrar g
HTTHT ST THTAT § g 5 HIT H FIAT
2152 F FWR 50 ¥ To AW
FUT g WA 5 9 To FU FT 01T
g fre & o 2w = gE2 AWM N
2 FTW To F AN GI-FE v F
T i ¢ | T @ 2w Y anfaw gfee
= @ T g ?

i a% g 43 Afy w1 v
2 AW ¥ gy # fawme & Al
w1 STgar | AfeT T & T9T W A
Rfws A A afeaar w1 w7 AR
Far grm fe ot srrem & ke w6 &
9 ¥ & ¥ T avft aw fedt =1
faw oy Frasa A frar smaaT @1
T g Fgr a4 f war Hedt wow
fRw &t w1 g T @ E AH
FEAT TR ¢ 5 F waT Al g
ag of fr fadw fawmr oo &, @
# arrer #f Frafer fRw warew &
FO F qEEERAT T AT qATE 48
2 e war o Y gfee & o fdw welt
g ofdafasw & sga &l & A
fam & sgw afdeafaat € AR s@s
affd @ a@ ¥ &, AW Al F A H
I & o feafa w8 & gt fRw
A A A A ars ¢ &
q=9 | A AgAT ¥ gré FAEL W/
T AT 3T @ | w=A S e
= # ¢, 9w < aft afere fadw
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Aifr F o felt safirr 2 Frgforr
& % @ ¥ 9y weqa faaw Hifw
N gftz @1 saTor & ?

@ gFE A F oS 3 &
ary for @ & 3w g i fed,
gTa F< afeor afray ofirgr & 29 &,
ot g @wed §, w0 ag fadw A
Y gftc 7 st § ?

SEr aF gardl g ARl W www
2 # wga wfus fae= ¥ 8 s
g 1 A OF AT g ET Ay
3T T &I FT FgAT A, A G
1g 5 oifeem & (oo flw st
Y W21 F ¥ T B AR TAA
wT 7 Bt fear wd @Y SN oEw F
aer & T 8 | o 32 mifewe §
fRefA T RITagoma F
e § 4% A e ? qrfeee g
WA f a% I@w & waw 7 AW
i Gl ? A A9 & ATEAT AT
1 AT ATHT TR F AT A A
AT 2w # AT A gfrr wy oy faw
v fawTom & 99T 7 o@W & g |
wr§ fadiy Afg faife o & @
§t 39 & g # fec & faame
=t dro #fre e w7 @ ¥ fr ofemm
& °q I Y G § FHART $
forg o, 32 Y Wi & A fee
& arg F1§ weyw wrr frprem ol o
Faw Al arAfc e g e
2 7 Aify foife & @ T2
#ifr ¥ wifsea & amq #1€ awetar
s fmad, A fmaTwdw &
@ & 919, 59 W & qIET &
Y I §, 98 TR F OF I g
+ft qrfe B @ w3 TifReTE & a1
FHERT FAT FAG P TG FL
FFA | AT @ T AGET T E
fr oifre & &g 42 7 AT &
gugtar & for o ? A} W
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[st st wreiht]

arfvrma g & s wei awrdt & T w<
aifeearT Y 2 &, e st @t wo
[ F FgX W a9 98 § oS
AT G A T, AW & W A
g fo & == &, a7 § Fa T
g & smw ft o T mas feafa
H o mn § 5 ag fox 2w &1 q@a
FICHIC &9 o7 @ & | |0 7 oY
SATETHET GEAATAT § 99 # e
FHT F FHT TEFRLRE | HGH &
&Y HeAT 3or aXa A @ & e feat
aE 59 ¥ fawre 7 @1, aaw &
T AT B IR T R g T w
Ig FE! | NG HelT TgT AT H ITATHA
2 ot &, g A o F afeT ]
et fofa aw e e aweg 2 o
£ 1 99 drEdt Rw & oF A T
1 gar § AR gad A arfeer
QBT T & | ATH WIS AH A TS
Hifs & 39 dwradt 12w F1 oF e
T FT @31 w1 faar 3 1 OR F R
W @R & faeg afaEw w@w 7
W s | far fer snd ? A fom
T F fadw Afr swww ) @ 2,
for T A anf Aifr gaw T,
forg a<w ¥ g Aify adqr gaST
& L IO FEE A AN /R
T WA afaE
SHRI D. C. SHARMA (Gurdaspur) :
. Speaker, Sir, I speak with a very heavy
today. My heavy heart is due ‘o the
that I have no end of sympathy for
Members of the Opposition. They are
They are our kith and kin. They
citizens of India. I think they de-
end of sympathy at my hands at

FY8REREE
i

Long ago I read the autobiography of
Lord Asquith of Oxford in which he had
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no doubt. And how did they capture power?
Sir,lamanudmiofli‘aaliahmdlhve
been taught that oil and water would not
mix. Oil and water would not mix, but
they tried to combine 12 types of oil and
12 types of water, and the result was that the
mixture automatically blew up and, there-
Ion.]aaythmlheymoruyshedding
crocodile tears and their shedding of tears
is due to their own misdeeds, to their own
clinging to power, to their own hankering
after power, to their own capturing the
seats of power but not being able to retain
those seats in West Bengal, in Haryana
and in Punjab and in other States of India.
Therefore, 1 say that they deserve our
utmost sympathy, because we have to show
sympathy to the fallen persons. We have
to show sympathy to the persons who have
not been able to give a good account of
themselves.

Therefore, my heart goes out to them
for what they have done.

It has been said that our economic policy
has failed. Yes, I agree with them. Our
economic policy has succeeded in West
Bengal, Punjab and Haryana because Aya
Ram, Gava Ram and Venkat Ram etc.
is the basis of our economic policy there.
My hon. friend was asking us how muoch
of debts we had. If you study the economic
condition of other countries, if you study,
for instance, the condition of Great Britain
which took advantage of the Industrial
Revolution, first of all.,,.

SHRI JAGANNATH RAO JOSHI
(Bhopal): The UK has devalued the pound.

SHRI D. C. SHARMA : My hon. friced
knows only about the RSS. What does be
know about the UK1?

SHRI BAL RAJ MADHOK : My hon.
friend Shri D. C. Sharma should leamn to
respect other people’s sentiments also. This
is not the way in which a senior Member
like Shri D. C. Sharma should behave.

SHRI D. C. SHARMA : I am not going
to respect anybody for sentiments, even if
be sits on the Congress Benches.

I was submitting very respectfully that
there was no progressive country in thig
world which had not incurred debis as a
result of loans taken from other countries?
What happened to West Germany and to
Japan? What was this Marshal aid which
was given to all the countries of Europe?
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Again, what happened to Russia? Even
Russia prospered only after taking foreign
loans. Therefore, if we have some debts
I think we have dooc something which is
sanctioned by international usage, which is
in the interests of all progressive countrics
of the world, and I do not think that any-
body should cavil at it.

Now, why can we not find a High Com-
missioner for London? Again, why can we
not find an External Affairs Minister ? Why
can we not find this Minister or that Minis-
ter? I am sorry that our Prime Minister
did not take the advice of my hon. friends
opposite who could have suggested a name
for the post of the High Commissioner in
London or a name for the post of the
External Affairs Minister.

Shrimati Indira Gandhi’s Government
has done the right thing, has done the best
possible thing, has done something which
is in the interest of the country by taking
over the External Affairs portfolio. I con-
gratulate her on that. Qur External Affairs
Ministry will now have a better face, a better
lock than it ever had before.

SHRI BAL RAJ MADHOK : Beautiful
face.

SHRI D. C. SHARMA : They have been
talking about our Home Ministry. What
has our Home Ministry done? Whenever
the Home Ministry wants to take any action
against any person, these very persons, who
think themseives to be the unchallenged
custodians of law and order, who think
themselves to be the guardians of civil
liberties, who think themselves to be the
unchallenged masters of democratic con-
ventions and rules, come in the way. Why
have they done that? If our Home Ministry
is not functioning properly—I think it is
functioning properly—it is due to the virus
of opposition that they have injected into
the doings of the Home Ministry. Our Home
Minister has now resolved to rise above all
these conventions and proceed in order
that the Home Ministry may be able to
discharge its functions in the manner it
should. -

We have all committed sins. Who does
pot commit sins? Is there anybody who
can say that he is infallible. People living in
glass houses should not throw stones at
others. Here we have the Central Govern-
ment in Delhi and in this metropolis 20

a
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bags of sugar were distributed to each mem-
ber of the Metropolitan Council. We have
been hearing of so many scandals. I ask
my friends opposite, why do they not look
inwards and do something about it....

SHRI BAL RAJ MADHOK : I can
challenge the hon. Member's statement.
The record of the administration ip Delhi
with the limited powers that it has—the
home affairs are not under it, the services
are not under it—is better than that of
any government in India.

SHRI HARDAYAL DEVGUN : He only
thinks of scandals.

MR. SPEAKER : Now it is going out of
control. Shri Madhok has already replied.
Members of the Opposition also referred to
the record of the Congress. What is there
to object when a Congress Member is
referring to the record of a party in the
opposition in power in a particular place.

SHRI HARDAYAL DEVGUN (East
Delhi) : Let him talk sense.

MR. SPEAKER : It cannot be one-
ided g

SHRI D. C. SHARMA : You are a
good friend of mine.

Mr. SPEAKER : Let him please address
the Chair.

SHRI D. C. SHARMA : I was submitting
very respectfully to my friends of the
Jan Sangh, Swatantra, PSP and SSP and
DMK and other members of the Opposition:
have we been observing double standards
or have they been observing treble standards ?
What are their standards?

Take the case of Chandigarh. What is the
stand of the Jan Sangh? The Punjab Jan
Sangh says that Chandigarh should go to
Punjab.

SHRI SHRI CHAND GOEL (Chandi-
garh) : Kindly explain what is the Congress
stand.

SHRI D. C. SHARMA : I will do that.
SHRI SHRI CHAND GOEL : Do that
first.

SHRI D. C. SHARMA : The Haryana
Jan Sangh says that it should go to Haryana
and the hon. Member who interrupted me,
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[ Shri D. C. Sharma ]

who represents Chandigarh in this House,
says that it should stay as it is.

SHRI BAL RAJ MADHOXK : Thereis no
contradiction in the Jan Sangh stand. The
Jan Sangh has taken a particular stand on
Chandigarh that it is a territorial dispute.
The Punjab Jan Sangh and the Haryana
Jan Sangh have every right to take the
stand they have taken.

MR. SPEAKER : We are losing time.
The Chandigarh problem cannot be solved
now in this way.

SHRI D. C. SHARMA : I was submitting
very respectfully that they accuse us of
double standards, but what are their stand-
ards? 1 have met some of the big officers
of the States which have been ruled by
these kichidi ministries. They have told
me : “How can we function properly?
Formerly one party came to us for some-
thing, but now half a dozen parties come to
uws for everything. What are we do to?
They have made our functioning impossible.”

He was expatiating on the sins of the
Congress Party. 1 would request the Prime
Minister or the Home Minister to send him
to one of these States as Chief Secretary
even if it is not possible under the Consti-
tution.

SHRI HARDAYAL DEVGUN : He was
teaching us about the sins of the Congress
when he was a professor in the DAV
College. Then he was offered a Congress
ticket, and he started praising the Congress.

SHRI D. C. SHARMA : If I taught
them something. .. .(interruption)

MR. SPEAKER : Yes, they are all your
students.

SHRI D, C. SHARMA : ....and I have
been doing the same thing now, then my
good students have to follow in my foot-
steps. Why do they not follow me? My
misfortune is that all my life I have been
teaching unteachable students!

It has been said that in Bengal we have
done something very unconstitutional, very
undemocratic, something which is not
in conformity with democratic conventions
and precedents and traditions. I ask my
friends who are the apologists for West
Bengal now if they have read the state-
ment which Mr. Ajoy Mukerjee made,
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which was published in the Hindustan Times
of 10th October, 19677 He gave four reasons
«« « A Interruptions).

I make my own speeches. I do not get
my speeches made by some other person,

MR. SPEAKER : He will kindly con-
clude now.

SHRI HEM BARUA : His allegation is
that our speeches are written by some-
body else, He has the students to write
speeches for him. We do not have any.

SHRI D, C. SHARMA : 1 was submitting
very respectfully that Mr. Ajoy Mukerjee
gave four reasons for his resignation, and
his statement was published in the Hindusran
Times of 10th October, 1967, One reason
was that the law and order situation
had deteriorated, The other was that the
economic condition was falling very rapidly.
The third was that he had found that some
of the people supporting him had extra-
territorial loyalty. And the fourth was that
some of his colleagues and supporters were
not ready to toe the national democratic
line which he wanted to follow,

He gave these four reasons, 1 do not
want to read out the whole of it. It has
appeared in the issue of the Hindustan
Times of 10th October. What have we done?
We have taken action on Ajoy Mukerjee’s
statement. People say you have not acted
very swiftly or promptly; they do not know
that slowness and this kind of deliberate
action are inherent in democracy. Of course,
it takes very little time for the totalitarian
governments who take action the same
e g, but d acy the pros
and cons and weighs things aginst each
other and tries to balance one thing against
another and then comes to a decision, I
think the Central Government has taken
action at the right time, and if they have
taken such an gaction here or any-
where else, they have done it, which is in
conformity with and is in accord with the
best traditions of democracy, as is being
practised in all progressive countries of
the world, especially in the United King-
dom,

MR. SPEAKER : Now, before I call
upon the Prime Minister to reply, some
Members from West Bengal came to me at
about 1 O'clock in my room and said they
wanted to place some information before
the House before the Prime Minister begins
her reply. I now call Shri Ganesh Ghosh.
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SHR1I GANESH GHOSH (Calcutta
South) : Mr. Speaker, Sir, when a difference
of opinion grew up between the Governor
of Bihar sometime back, Shri Jairamdas
Daulatram, and the Chief Minister of
Bibar, Shri Shri Krishna Sinha,...(Inrer-
ruption)

MR. SPEAKER : May I request hon,
Members to be quiet now; otherwise we
will lose time. The Prime Minister has to
reply.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

PLANNING AND MINISTER OF EX-

TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : Is that recent information?

SHRI GANESH GHOSH : I am asking
her some questions, and 1 shall be glad
if she can answer them.

At that time, Shri A, P. Jain, who [was
also a member of the Constituent Assembly
and then a Minister at the Centre and who
was recently a Governor, wrote about it,
about the conflict between the Governor,
Shri Jairamdas Daulatram and the Chief
Minister, Shri Shri Krishna Sinha of Bihar.
He said “I recollect my talks with Jawaharlal
Nehru on that issue. His decision was
empirical. He said that he could advise the
President to remove the Governor but had
no power to tamper with an elected Chief
Minister.” Shri Jairamdas Daulatram resigne
ed the office of Governor. Is it because that
Shri Shri Krishna Sinha happened to be a
Congress Chief Minister that the Governor
had to go away, whereas in this case, the
case of West Bengal, when the United
Front Government took office, was it
because it was not liked by the Tatas, Birlas,
Singhanias and their collaborators and
Johmsons and Wilsons, that is why a
British stooge, an I.C.S. officer who had all
along been licking the boots his European
masters had been put above them and
directions have been given from the Central
Government to deal so shabbily with that
government, when a difference arose on such
a paltry issue as the date of the convening
of the Assembly? Will the Prime Minister
kindly answer this question?

1 want to ask one more question. The
United Front Government in West Bengal
was dismissed, as it appeared in the press,
by about 8:20 p.m. But in the evening,
about 6 O' Clock it was learnt that police
arrangements had been very claborately
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made, the army was alerted and the
army had taken positions all over the
city and suburbs. And it also transpired
that the Governor had called in the Chief
Secretary, the Inspector-General of Police
and the Commissioner of Police. Who did
that and how could the Governor act above
the head of the Ministry, so long as the
Ministry was in office? They talk of the
Constitution; they speak of democracy, and
this is how they advise their Governor
to act, If the Government had been dis-
missed at 8-15 or 8-20 in the evening, how
could the Governor call up the police, the
army? And how did they allow the
Governor to bring in the police and the
army? (Interruptions). You speak of the
Constitution; you speak of democracy.

SHRI SAMAR GUHA (Contai) : Sir,
the main information I want to communi-
cate to the Prime Minister is this.
By taking the drastic action of allowing an
ICS bureaucrat to have an over-riding
power to dislodge a democratically consti-
tuted Government, this Government has
committed a blunder, the immensity of
which is yet to be realised by the Centre.
1 want also to communicate to the Prime
Minister that by this process, they have set
in action a process of chain reaction of
constitutional and popular explosions which
will ultimately consume the very fate of
Indian democracy. This Government dis-
missed the West Bengal Government on a
charge that the law and order has broken
down there and they are also accused of
violent activities. (Interruptions). After 20
years black-list of misdeeds, this Govern-
ment has the cheek to make this charge
against an administration which has been
there for hardly 8 months. (Interruptions).

Calcutta is burning; West Bengal is burn-
ing. Today morning I have got a telephonic
message that 7 to 9 persons have been killed,
more than 60 persons have been seriously
injured by bullets and more than 1000
people have been arrested, Military is pat-
rolling all over the area and some parts of
Calcutta and round-about -areas are under
curfew. 1 want to ask whether the res-
ponsibility of letting loose violence is on
the UF Government or the maw govern-
ment—the stooge of the Congress Party—
which has been installed there?

On 22nd, Hartal was declared all over West
Bengal. Uptil 4 PM there was not a ripple
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of any disturbance anywhere in West
Bengal, But when in a jeep, two former
ministers—one Bangla Congress representa-
tive, one PSP representative and one F.B.
and other SSP representative—went to offer
satyagraha in the maidan in true Gandhian
tradition, the police was let loose to make
2 barbarous assault on those two persons
who were ministers just 20 hours before.
And after that, there was repercussion and
reaction, as a result of which now violent
activities are taking place. Therefore, 1
accuse this Central Congress Government
and also their stooge, the new government—
they are solely responsible for the violent
activities going on there. There is some
sort of vicarious pleasure and jubilation
on the side of the Congress that non-
Congress Governments are being toppled
here, there and perhaps everywhere tomor-
row. In West Bengal, this is the feeling of
the patriotic people, (Interruptions)....
that by this blunder, they have forced the
whole of West Bengal into the clutches of
anti-pational forces whom we were trying
to combat. And now by this blunder Cong-
ress is helping those clements who aspire
to create an Indian Vietnam in the castern
region of India. By this blunder, they
have pushed the whole patriotic people of
‘West Bengal to the side of the anti-national
and anti-social forces.

Therefore, I conclude by saying that the
‘Congress Government and the Centre have
not only sealed the fate of the nationalist
people and parties of Bengal, for which
they will have to pay the price heavily,
but by this blunder they have also thrown
‘West Bengal, and almost the whole of the
eastern region, to the clutches of those
forces, which they piously say, they want to
combat.

MR. SPEAKER : Shri H. N. Mukerjee.

SHRI H. N. MUKERIJEE (Calcutta
North-East) : I am only asking a question.
1 am pot raising any debate. (Interruptions).

SHRI SAMAR GUHA : The ruling party
is helping the anti-national forces. You had
the cheek to say these things....(Jlnser-
ruptions). After 20 years of monopoly rule,
you are saying this. . . .(Interruptions).

MR. SPEAKER : Order, order. I would
request hon. Members on both sides to
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keep the dignity of the House. I have called
Shri H. N. Mukerjee.

SHRI H. N. MUKERJEE : I ask the
Prime Minister if she knows, and if she
does not know whether she would make
enquiries even at this stage, that round
about 4 O'Clock in the afternoon on the
21st there had been a communication from
the Governor of West Bengal, Shri Dharma
Vira, to the then Chief Minister, Shri Ajoy
Kumar Mukerjee, requesting him to let him
know whether he was agreeable to have an
carlier session of the Assembly, earlier than
the 18th of December, in answer to which
the then Chief Minister, Shri Ajoy Kumar
Mukerjee had communicated to the Governor
that he was meeting his Cabinet colleagues
on the 23rd, that is, day before yesterday,
and that he would communicate the posi-
tion if possibly he could convene the As-
sembly a little earlier than the 18th of
December. In view of this fact, and also in
view of the fact that heavens would not
have fallen if the Ministry was not pushed
out of the picture in the dastardly way in
which it was done, may I know if govern-
ment knew all about this, and in spite
of the communication of the Chief
Minister that he was telling the Governor
about a possible earlier date for the
convocation of the Assembly than the
18th of December, if in view of all that, they
still went ahead in the bandit fashion and
pushed out the Ministry in this way. I want
a categorical answer to this.

MR. SPEAKER : The hon. Prime Minis-
ter,

SHRIMATI INDIRA GANDHI rose—

SHRI VASUDEVAN NAIR (Peermade) :
The liquidator of democracy is standing
up to speak, (Interruptions)

SHRI S. M. BANERJEE (Kaopur) :
Lady toppler. . ..(interruptions).

SHRIMATI INDIRA GANDHI : Mr.
Speaker, Sir, I have sat listening with great
ttention to the sp which have been
made, because nothing is so stimulating as
good, sharp criticism. But what have we
heard here? We have heard some wool-ga-
thering in the labyrinth of oft-repeated saws.
Very little of what we have heard is now.
I have thought that perhaps on the issve of
‘West Bengal the opposition would be united.




2733 Motion of

But what did we sec? We heard that Pro-
fessor Ranga approves of the action and,
in fact, thinks that it was overdue.

We, find that even before the motion is
moved, Shri Atal Bihari Vajpayee gets up to
assure himself that it is not on any specific
issue, that it does mot in fact specially
mention West Bengal. This is the nature of
this no-confidence motion. What we have
heard, we have heard since I have been in
this House, I forget how many times. The
same old arguments about foreign policy.
Not a single new argument has been made

..(Interruptions). Therefore, there was
no sense in baving several no-confidence
motions tabled at the beginning of the
session, then withdrawing them and then
two days later feeling that the matter is
very urgent and the same things have to be
repeated about foreign policy, about econo-
mic policy, about food policy and about
all other policies.

Hon. Members will have to excuse me
if I also repeat myself because obviously
the same questions, when the situation
remains the same, must have the same
answers. I look forward to criticism not
only in this House but anywhere. As I
said before, I find it most stimulating. In a
motion of no-confidence, what is it that
we look for? We look for some alter-
native policy, some broad framework at
least of an alternative policy, which
the Government can follow. But when
we find not one alternative policy but
as many alternative policies as there are
parties, and sometimes as there are Members
in the same party, then I very humbly sub-
mit that there is not much sense in such
no-confidence motions. In fact, the only
thing which hon. Members in the Opposi-
tion have in common is some kind of a
conditioned reflex which comes into action
at the very mention of the word "‘Congress’.

SHRI S. M. BANERJEE : Very well
prepared this time,

SHRIMATI INDIRA GANDHI : 1 am
always well prepared.

Our hon. friend, Professor Ranga, was
so impaticnt to hit out at me that he did
not bother to wait to ascertain his facts.
He accused me of going to Moscow for—
I am going to quote his words—"the 50th
anniversary of their Communist Party”.
These were his words, Actually, I was
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invited and I accepted the invitation to
attend the 50th anniversary of the founding
of the Soviet State which even Professer
Rmsn:nlh:svu-ymspmch,verym-
rously permitted me to do, saying—again
I quote his words—'“the Prime Minister
should have gone for the 50th anniversary
of the Socialist Republic”. The invitation
was a specially warm onpe from a friendly
neighbour with whom we have very close
relations.

This is but one example that I am quoting.
of the incorrect statements and vague
generalisations which are constantly being
made by hon. Members of the Opposition
without any regard for accuracy.

SHRI BAL RAJ MADHOK : Was there
the head of any other non-Communist
Government ?

SHRIMATI INDIRA GANDHI : That
is beside the point. I am glad hon. Member
thinks that there are Congress governments.
in other parts of the world! In one thing
they are correct, that there are governments
which are friendly to the Congress Govern~
ment in India.

I went to the Soviet Union in the same
spirit as our President went to attend the
Centenary celebrations of Canada. And we
propose, no matter how many people from
the Opposition shout about this matter,
to adhere to this civilised practice and not
to be misled by out-of-date, cold war atti-
tudes. Indeed, if this world had accepted
or had adhered to this cold-war way of
thinking, there would be today no hot
lines. . . . (Interruptions).

SHRI M. L. SONDHI : Why did you not
solve this problem then? (Inferruptions).

SHRIMATI INDIRA GANDHI : Please
keep quiet. I can handle everybody here. ...
(Interruptions).

As T said, there would be today no hot
lines, there would today be no meetings
at Warsaw nor would there be othercontacts
which nations must maintain with friends
and foes.

In the last General Elections, govern
ments of many different views emerged. This
House is aware that I welcomed the emer
gence of these governments, I welcomed
them publicly, and I welcomed them in
my meetings with the Chief Ministers, It
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was not motivated by any narrow party
motivation. I felt confident that our federal
system would respond to the changed
political situation and, in fact, I did every
thing I could to discourage any attempt to
topple these governments. Not only I as
the Prime Minister, but I can also speak
for all my colleagues, that in their res-
pective departments they did their best to
allow these governments not only to func-
tion effectively but to help them in every
way that they could, because we believed
that in so doing democracy would be
strengthened, If all their dcmands could
not be met, it was not that we did not
wish to meet them but it was because of our
very genuine difficultics, lack of resources,
lack of foodgrains, lack of many other
things. These difficulties were faced not
merely by the non-Congress governments,
they were faced equally by governments of
the Congress Party, who were blaming us
equally for not looking after theirinterests.
We have been blamed on the floor of the
House and outside for paying more atten-
tion to the non-Congress governments and
not looking after the people in the Congress
States because they do not make a noise
about their difficulties.

SHRI JYOTIRMOY BASU : Why make
untrue statements?

SHRIMATI INDIRA GANDHI : What
did ,we see on the other side? Thenon-
Congress Governments were consistently
trying to blame the Centre for anything
which went wrong. The effort to make this
different party system work was supposed
to be entirely one-sided; it was only on the
side of the Congress, the Central Govern-
ment, thatwe were to make every effort to
see that things went smoothly while, on
their side, they could say what they liked,
when they liked and on whatever occasion
they found suitable to make comments
against the Congress governments, whether
that was the occasion for such a comment
or not.

SHRI JYOTIRMOY BASU : How much
rice did you give to West Bengal?

SHRIMATI INDIRA GANDHI : I am
coming to all those things.

Therefore, the effort to pull together was
entlrely one-sided and we saw the leaders
of the State Governments often holding
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‘conventions to bring down the Congress

governments in the States and in the
Centre, openly, without any secrecy or
anything.

SHRI JYOTIRMOY BASU : You told
Mr. Dbarma Vira to go ahead with his
plans. . . .(Interruptions).

MR. SPEAKER : Order, order; no
interruptions please.

SHRIMATI INDIRA GANDHI : We
saw minimum programmes, strange allian-
ces, coalitions and all other combinations
healthy and unhealthy. But we wanted the
people to judge for themselves, We still
hold to that policy. But when the internal
stresses and strains within ccalition govern-
ments produce disarray and conflict, then
the Centre should not be treated asascape-
goat for all the troubles that might arise
from them.

1 must admit that political defcctions of
the kind which have marred our political
life have tended to bring democratic pro-
cesses to disrepute. All of us who have the
well-being of the country and of democracy
at heart cannot but feel deep concern that
representatives elected on a particular party
platform, on a particular party ideology,
should with such ease and facility, cross
over and re-cross without even making the
effort of explaining what political principles
were involved in such defections.

All of us, on whatever side of the House,
cannot but deplore this. I think, it is point-
less to apportion blame as to who started
this, when, how or where. Let us look now
to the future and deal with this in a manner
s0 as to strengthen our democratic institu-
tions.

Now, certain allegations have been made
about West Bengal. Just now before I was
to speak, you, Mr. Speaker, informed us
that we would get some latest information
and I listened very carcfully to the two or
three members who spoke just before me.
But I found that, far from giving any
information, they were expressing certain
opinions. (Interruption). Prof. Mukerjee did
ask ope question as to whether we koew
about a particular communication, which
he mentioned. I must confess that I have
no information about this.

SHRI H. N. MUKERIJEE : Would you
make enquiries and find out ? (faterruptions).
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SHRIMATI INDIRA GANDHI : Mr.

SHRI S. M. BANERJEE : They threaten-
ed to resign....

SHRIMATI INDIRA GANDHI : Who
threatened to resign? Anyway, Mr. Samar
Guha made a very excited speech, but in
the course of that speech, as you will perhaps
have noticed, he himself remarked that
his group was preparing to fight the anti-
national forces in the united front. These
are not my words; these are the words which
the House heard just five minutes ago from
Mr. Samar Guha. (Interruption) Who, Sir,
has been advocating violence in West Bengal?
Not now when’ these incidents have taken
place, but for months! We have all been
reading the speeches reported in the news-
Papers. Mr. Samar Guha has obviously far
more inner information about this matter
than those of us who have been seeing only
newspaper reports. We have read such
things as a Minister saying that those who
defected would be skinned alive.... (In-
fterruptions).

SHRI JYOTIRMOY BASU : What is
the source of information?

SHRIMATI INDIRA GANDHI : News-
papers.

I might add that perhaps we also share
some of the sources which Mr. Samar
Guha has at his disposal.

My colleague, Prof. D. C. Sharma, was
trying to read out Mr. Ajoy Mukerjee’s
statement. I wish he had been allowed
to do so because it is very illuminating.
I would very much have liked to do so
myself, but the time is short and, there-
fore, I shall rcad only a scntence of it.
(Interruptions). In this statement, Mr. Ajoy
Mukerjee clearly stated that the Left Com-
munists’ allegation of a *‘desperate con-
spiracy” is baseless. I should like to remind
the House that this is not the statement
which he made on the eve of his resignation
or, rather, proposed resignation, but it is
the speech which he made on the 16th
October, after he had decided to continue
in Government. Please note the difference
in date. In that he says :

*....a wing of a political party is

wpenly inviting China to help the party

in bringing about an armed revolution
"
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SHRIMATI INDIRA GANDHI : ....
“starting in West Bengal. Such a tendency
should be nipped in the bud. Unfortunately,
I got opposition in this matter even from
some of my friends in the United Front.”

Sir, T must state that I am not happy
at what is happening; in fact, I am exceed-
ingly sad. I have great admiration for the
people of Bengal. In the history of India's
resurgent renaissance they have played a
unique and distinctive role. They have given
us our top leaders in many fields—in politics,
in science, in literature, in art and in religion.
They have given us our national anthem.
I have no doubt that...... (Interruptions).
...... they will be able to go through these
difficulties and that they will, as in the past,
once again march towards progress in peace-
ful condition.

Sir, I do not wish to go further into this
matter because it was dealt with in detail
by the Deputy Prime Minister yesterday
and it has also been dealt with during the
last two or three days by the Home Minister.
(Interruptions).

SHRI VASUDEVAN NAIR : Have you
the courage to go and meet the people of
West Bengal?

SHRIMATI INDIRA GANDHI : The
purpose of our Constitution is to provide
a Government which preserves and promotes
peace and order, a government dedicated
to the rule of law....(Interruptions). . ...
and the welfare of the people.

Some Members even in this House, even
in the course of this debate, have talked of
violence. I would appeal to them not to
indulge in such talk.

SHRI JYOTIRMOY BASU : You go and
tell them.

SHRIMATI INDIRA GANDHI : Shri
Dange even talked of ‘gheraocing’ the High
Court. Violence will not achieve any ends,
There is no provision in the Constitution
substituting orderly processes by mob
violence in the streets. It is the duty of
us all to resist such violence,

Sir, I was also disturbed when some
Members, perhaps in the excitement of the
debate, made what Ican only call, some-
what irresponsible observations regarding
our Army and what happened in Pakistan

MEMBERS : Shame,
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and so on. These, Sir, I submit, are the
voices of despair. They are the voices of
those who lack confidence in India and her
people. They are the voices of those who
do not believe in the validity of our demo-
cratic system. I have tremendous faith in
the maturity and wisdom of the Indian
people. 1 have confidence also in the valour
and very high patriotism of our fighting
forces. (Interruptions).

1 deplore that they should be dragged
into a political debate of this kind. (In-
terruptions).

I referred to the patriotic valour of our
fighting forces. Does the hon. Member

deny our fighting forces, their patriotic
valour?

SHRI JAGANNATH RAO JOSHI : I do
not doubt their valour or patriotism. I was
talking about those two citizens of ours who
are rotting in the Lisbon jail....(Infer-
ruptions).

HEqH WA, W wurT WA o §
FEA OF Hare fevar a1 e - - -

MR. SPEAKER : She is not yielding.
That is the parliamentary practice. Mo, Mr.
Joshi. Parliamentary practice is that only
if she yields you can put a question, and
I have no objection. But she has not yielded.
No, please.

SHRIMATI INDIRA GANDHI : As I
bhave already mentioned in the beginning,
all the old views repeated many times on
our foreign policy were again expressed in
the course of this debate and specially, by
the mover of the motion. Sir, how much
India is respected or India’s views are res-
pected, cannot be judged by those who
are completely cut off from the realities of
the international situation....

AN HON. MEMBER : 'P’ form.

SHRIMATI INDIRA GANDHI : ....
but by what attention is paid to our views
in the councils of the world and the import-
ance that is attached to our statements by
the leaders of foreign countries.

15 HRS.

1 strongly repudiate the statement made
by Shri Madhu Limaye, which I consider
irresponsible and false, regarding what I
have said about Viet Nam in various capitals.
At po time has there been any inconsistency

NOVEMBER 24, 1967

No-Confidence 2740

in my views on the Viet Nam conflict, and
I have always expressed them very frankly,
no matter where I have gone.

The Government of Indias policy is to
live in freedom, political freedom and eco-
nomic freedom, and we wish the same for
others. That is why in all forums we have
been against colonialism, racialism and
other forms of domination.

AN HON. MEMBER : But in favour of
PL-480.

SHRIMATI INDIRA GANDHI : We
are against interference in our internal
affairs, and in the same way, we are against
interference in other people’s interpal
affairs,

After political independence, economic
independence is a must for us. The world is
divided into rich and poor countries, and
the gap is a widening one. We must, there-
fore reconstruct the economic order so that
an orderly transfer of resources is possible
to enable developing countries to increase
their rate of growth.

SHRI S. M. BANERJEE : We want
freedom from you.

AN HON. MEMBER : He will never get
it.

SHRIMATI INDIRA GANDHI : For
this, we want no charity, but opportunity
for larger economic co-operation.

Some hon. Members made deference to
our economic situation and our develop-
ment plans. The Deputy Prime Minister
yesterday did touch upon this subject.
It is not a fact that planning has been aban-
doned. The Planning Commission has been
reconstituted, and is giving a fresh look
to the problems facing the country and is
considering ways and means for stabilising
and reviving the economy in a plaoned
manner. It is proposed to take up the work
of the Fourth Plan in January, 1968 after
the completion of the annual plan for
1968-69.

Due to the very difficult economic condi-
tions in the last two years, of which hon.
Members are well aware, and particularly
because of the unprecedented drought, our
industrial activity, national economic growth
and demand were adversely affected. Prices
went up and resources seriously rapped.
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SHRI JYOTIRMOY BASU : That was
because they had to pay contributions to
the Congress Party’s election funds.

SHRIMATI INDIRA GANDHI : This
threw the economy out of gear. It is hoped
that with the revival of agriculture, the
process of rehabilitation and growth will
catch up and that we shall soon progressively
go up the ladder of planned economic
growth.

1 should like to point out that sometimes
when we talk about our country, we tend
to see it in isolation; we want certain ideal
conditions for our country. We do mnot
take cognizance of the experience of history
and of other parts of the world. In the
whole course of human history, it can be
seen that in no country has the economy
shown a continuous upward swing, not even
in the best organised or even in the most
advanced countries.

There are always ups and downs, and
there are very often backward movements.
If we had drought or recession, these are
problems which should be dealt with on the
plane of constructive criticism. If we were
to lose heart at the first taste of such a
reverse on the economic front which is
caused by factors often out of our control,
there would be little inducement to go on
working and struggling.

Against the long and rather repetitive
list of charges and failures, brought out by
hon. Members of the Opposition which
have not even been substantiated, let me say
something about what we have been able
to achieve in this short time.®

When the Government took office in
March this year, the country was facing the
bleak prospect of famine. There was an
acute food shortage in many states and we
had the tremendous task of providing food
to over 500 million people. Never before
in history has any government had to meet
such a gigantic challenge. Yet we faced it
boldly and with courage.

SHRI VASUDEVAN NAIR : And the
country is getting two ounces of rice per
day!

SHRIMATI INDIRA GANDHI : The
general elections brought about State
‘Governments which were not wholly co-
hesive. They were in opposition to the
Party in power at the Ceatre. But we colla-
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borated with them fully to meet the challenge
of starvation. Whatever else may be said
by members on the other side, they cannot
say that we did not socceed. Their own
colleagues in the States have borne testi-
mony to our success in saving millions
of lives.

The failure of the crops had placed a
tremendous strain on the economy. Our
resources were taxed to the maximum to
import food. The buying power of our
people went down, prices went up, un-
employment had risen and we were in the -
midst of a recession. It cannot be said
now that we are out of the woods; cer-
tainly not. We face a difficult situation, but
I feel we have turned the cornmer. Our
crop prospects are good, cash crops are
also comparatively plentiful, prices are
levelling out and exports, I see from statis-
tics, are picking up (Interruprions). Of
course, nature has been bountiful this
season. But let us not forget that we have
also laboured hard to increase our agri-
cultural yields. New types of sceds and
fertilisers, better irrigation, all have greatly
contributed to this improved picture, All
I can say is that whether it was in the
political field or in the economic field, this
Government has acted firmly and courage-
ously to meet the challenges that came wp
“and to fulfill its responsibilities towards the
people. I have no doubt that when the
time comes, the people will judge us kindly.

I was surprised to hear an old argument
Trom Shri Prakash Vir Shastri. I doubt if
this particular argument has been used in
any other parliament of the world. The
blame for the Opposition not being strong
here is put on us, on the Government. Is
it not a little amusing that amongst our
many tasks is also the one’ to undertake
to strengthen the Opposition?

One other Member mentioned something
about slowing down of rail movement. I
can assure him this : I know that it has
been slowed down. But this is something
which was dope one whole year ago. It
"has been slowed down for various reasons.
Obviously, I do not have time here to go
into all the details. But many of these
questions have been asked before and full
answers have been given. If they have not
been, questions can always be asked again.

1 should like, as I conclude, to appeal to
members on both sides of the House to
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tise above the immediate and to think in
terms of the larger perspective of history.
‘We have entered the third decade of free-
dom. One half of the nation has been
born after we have become free. They
bave, therefore, no knowledge of what
bondage meant nor of the struggle to
break through that bondage. What do we
want them to feel? What sort of picture
do we want to give them of freedom? Do
we want them to think that freedom is
merely the greed for power? Or do we want
them to feel proud of their heritage and
‘have some hope in their future?

Criticism, as I said, is welcome. But let
us not try to check the springs of com-
fidence. We have a tremendous job ahead
of us and in the next five or ten years we
can realise the fruits of our investments,
our investment in development, our invest-
meat in democracy. It is in these coming
years that we can become self-reliant, and,
Sir, I am confident that we shall become
sclf-reliant,

Let not history record that this group of
legislators spent their time in bickering
and denigration and forgot to water the
.roots of confidence and hope.

With these words, I need hardly add that
I ask this hon. House to reject the motion.

15.11 ks,

[MR. DEPUTY SPEAKER in the Chair]
MR. DEPUTY SPEAKER : Shri
Limaya. 1 request him to be brief.

off qe fomd (FAX) : T WA
g ? 5w ag ¥ 7Y w9 | foaer @eg
R wfed, amq §

it 58 T A TEE FAT AT FT7 oGT_
T 1 59 F IR 7 foe 18} 7 o
T AT, S AAT Y 0 oY, 9w F
& freft ot 92 7 a1 AT T AR
ST A & e (Teraiw) 1§ oy
aifaT w1 § | q8f #% g3ufw A}
TaAfae T 337§ T o | TaT wely
St ¥ 59 g #Y 1 fear A TR 6
Y FAW HdT A IO AT 7 A"
2 faar ar )
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T IITAH AEET, AT A fF I
SET Adt St ¥ v oW oy W
wo oY Ao [WEF I F AR A
A go A dqafw g3 ggt W
fFlt | & IFT a9 I3 FLOTE
“The Governor v#:u entitled to dismiss
the Chief Minister the moment it was
proved to him that the majority was not
with him."
qg 9 Fai AT FgT AV AHTH ATTHY
g g #% F &1 fas fear v
A I ¥ T av fF s g AU
WTST &, FY 48 gL Afa @ o |
Forg & fie artg AT T o g
faadta 1o ama fan | afes @
# faar @1 & a2 F qo@ q@wA
g F faars w1 afawarg
SEITE O TG GAT 4T | TAA A g
sfi At fr a7 awg qEe
¥ g7 Fgaw A&7 @ | AT i FE
F T F I9F qHA W@ G ST A
aY e @ & Atz 7 97 1 ITF
arz ARG J|E F owET F FIAN
TIANHE F, T B AT FEA
TEIT F1 T T &1 TF @01 &
fad o mar § A8 @R T =wfed
q7 | §9F WeE § i—

«The moment it was proved that the
majority ws not with him.”

e IR ¥  7g 7 fear
q9-8: AN qF AeIHd A I,
@ gEA ® g 9 ff 39 R §
mﬁﬁﬁ%mﬁmml
A% Fg1 7 dgl W 9 Gfa AG¥
&, qrere Agl 3G, A 7Ef FT 1
w7 o fad oF A7 g g @
aa & dar WrT F § W] 9T T
fardrr ot & & gadr AT FEY €
Aracet daTE qRT A ww ag W wg
qr :

«After losing the majority, no Chief

Minister has a right to ask for a mid-term
po]]-l‘
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fedt ot o welt Y afaw @ @
& a e agwa & & A ey
T F 7AW FT 1 Afew, TSR
WA, AT FEA A aww § A A
TR ¢, T B wEfy F ag
w@ fradt agar 7 § 1 @Oy O
& fiv T T & o F g Ao
Redat AR T
15.15 brs.

[ MR. SPEAKER in the Chair.]

9 THT AZW qTeF T HIATE qIEF T
AT ¥ gu v 91 e g dfaw
& FqET ¥ o awdr o § forr &
T & J9 faAw § Guar @
ST T § A I aTe F A A
SR A TR RA T @ E
“I would refer to the latest scholarly
edition of the Constitution published by
Mr. Seervai, the Advocate-General
of Maharashtra, and he s2id that only
under three articles the Governor of a
State functions as an agent of the Presi-
dent. They are articles 23%(2), 200 and
356. Except in these three articles, the

Governor functions as the consitutional
head,”

T qa9e g fF 163 % s WY,
164 ¥ Fq=L WY & FY Faarhaw
TG F AR FHFEATE | AW T FT
TAFT A9 R T BT 97 #T GAATE |
T wRy &
“But once having received the advice
from the Chief Minister, let us not take
into comsideration whether the Chief
Minister is Ajoy Babu or Mishraji; let
us not go into the names becavse then

the matter becomes subjective. Let us
be objective.™

AW AT FT A B4 & (6 RT IR AT
F{eq 9T :
“What was I expected to do? To call
the Governor and tell him, ‘disregard the
advice of the Chief Minister and behave
like a Badshah or Sultan;’ Is that the
role of the Governor 7
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o EE NI REN
AT o IEW AT F AN F T HT
w71 5 goa™ #1 aXE, IR A a@
FH FQ AR AET WA F @@
fam s N d5F AW F A
Har ft gwmg & 7 g SEH 5F T Y,
gAqH ), ARAE A T AR@
T aml FF wg A AW A
qIRTE | g T AT F1 AT I
TR W T AT ow Y g@ A I
g o frelt ot acg &7 & a9 @Y AR
SR WA aT X T aar ¥ e fear @
qgt dfqam 1 e w1, I T
F1 W F fet Y a<g w9 v gfew
A

¥t YaT Hell ot ¥ w7 FF @
FGFATFATE 1 F 37 & g §
1 afenlY Frer § IFA Y fea @
T GoTE F F AT G @ ;W
fr fage s soe Rw 7 it @ @
FE AW | —qT IHH AT B
G F 1 FfEHFER AR AW AR
fog e g ? afe o dae € a1 i
TR ST H qATT FAN F qAL
HT AT |

W19 A AT F o &1 war
iy o, s 1 Far Swer v ?
§ qI9F A TV HAIHE AT ARG |
ST & SR & W9 AGT & 1 o=ar
g AT F faerrs sra forore feamam
TG 1962 ¥ FUg qE FT FAOT T
47 sfawa & fas A fawr av 3@
fred qama & fadnd dgw Wt @
T &% F, IqF aE9T W FEE B}
FaT 41 e A1 frar 971 i
I & A= TTH0 TgAT 6 Nfawa wer
¢ R qF T favare & FF PR oo
sfesst dmer & T FoEr o @
T d Sfawa A & dmw 7 ad
A aeom T wRER aTer
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[ = ww fod |
ST o AT W W v R )
MR F AR =
v qgw 47 st g T e faer
o =zt freX g & @@ 36 whrw
W W AR A TF gX A AW
T @ Ao qar Toon fF T
SrEfrar g2d o1 @ 2 fage #
T ofEdw & If@ dosiar 9@
R dex A e § AT AR
agl F v e o Afied | frow AT
# @ 41-42 Yhowa e frer @
afe sl St et s AT g R
IJAH g aml ¥ |\Wr s A da
33 sfowa A faer § | @ a@ fER
# o1 e o whiwa w2 @ g
IR TR F A T ¥ 32 whewa
dre faer 1 wufag & area & @9
WWE‘..--

Q% WAAR ®IE ;. ATYHT 9T
N firerd avz Frr 7

ot 7y fowd g @ W
Y &Y A § | T Foq7T A ¢
AR FHE B IO A FE AfgER
gt faar &1 afeT & v dfqam #
qIUST FT TNd G AN FL FEAT
HIFT FY FEATATEY T 4T I ATEAT
qEA § | AT T AW A AT F WMo
9o dto Wiy w7 W e fFar §, e
gft S S & fF 99 & 99 AW
21 97 ¥ ©9 ¥ @R T w0
Iz four gam § 1 o T R A
ATTATEY &1 GTHRTL AT 30 | F149 R
2

s fs & ¥ w1 ¢, w@ afwamw
WA F ¥ s foEt g9 e

T &, 39 7 A fedt Wt @A w1 wE™
Hifmmg1d3sgafw
AER FT qoar s@ba ge, awd
aeT F 39 & T g § qfy
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T St WS IATAT 4T, IZ IW K SA7AT
ot gifaer @ &< arf | ot AR
WA e T fega a
faia ya-adin qoT § s ¥ gy
e 1 g1 o, e o faes ), @
aret ¥t 7wt and, A I X AT
#1 A foar | o www F=S Y R,
MismgfrfrorN g ¥
HBT HHA gE A T BHA Bt &Y AT
AT A MIMAWE ) IR
A awR A N 1

RuAfaFatd@marsg =
FRemmficigpa @@
N ¥aw g §9 F v faear
g st A aw g awt g e
fdw Afc & s = 7
W TR § fawm wg ? W
et oft ¥ A g@ @A wT AT qEG
fer | 7 sER ¥ W Tl N
T [ AR I ¥ A gEifas
g Wif| & & gvag | &1
fifrd? g fF@awER
oY q= gt Sl FT FIFR FY AT
¢ & @ AR IW F arw Ao fod
Fraq e fed § 7 22 W &
gy ? W W EHE
wrew ag § fr afelt iy § = @
9 g # fewmm 78§ W@ )
WA F AT A [T qG HAr T F4q=
aFi e | o GO A I A AT
3 8, 3 = 7o § fe 9w F A Em
seeifes Foad 761 § ? WA AR
fr o Hex Farga A T ofFam
4 T HTAT ISTAT, TEHIL TG A AGH
TG ? FRART F AR T 6w
wefr & € oraw 7 feam

# 3 wgr o f fadf qmei # €@
g ¥ FrE Afy 7 §, it fagra

Lt AR LR CIR R L E R4S T
afe @i fs T F @ @ aR &
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I Y ww & fage
g @ wifgr f& sy v =W
afere ¢, 0g 37 & g
&, aFradt @, WNwaifaw @ oar
Fgfre 1, 99 & 9 g & e
fown W o wfgg | S9 T AR
waew A€l § f6 agh O gpAa AR A4
SFEAT §, BT IA A ATA® FW |
/fer @ T § ag g fRfmi
T T HT AT § AT T AT AT
Afaadig

Qg O FAM WEAT F X Fgr
T 47 fF a8 OF W= e ar
war § R fav wfagl F feaw sy
AT SR 3, T 39 1 AT FA & fAg
dare 78 & 1 swara A& o Fav
¥ qrQ7 froat &1 § A g
agar § 5 99 go 6og F F% gewi
¥ ETU, TAeqTF 7 faem o971 & weeql
& gra oA gErfear & fe9rs oy
FWQ 47 §, A FAT IT A F DEAT
waTT wdT F&0 5 5 Ao 7 a=g
& ar a1 7 9w & faq w1 dwr
froq @Ay ar g9 H6g i TF
giafa v oqroar af w0 AR,
far & arr gw T o gEX A Jqa
¥ L aAd X A [T ar gfafa
gasr ¢ f5 o gafear 2t & ar
7wl ? AfrT oz T@ER T FAF
fag dq adf 21 Twr IH [ w
T '

& uF guw feear A & IqET
IET g | fred aw qeEL &1 AW
& | WETA Wl A g€ w1 G F FHAT
g f6 & ¥ g7 B FAFW H TE TAL
F I Cw 97 fAEr v | @ FEA
F IR T T@AE T AT T A
¥ & g AP # SAwd F AER
FOq a7 T9 FUT T@r o fadi
Foaft A faegeqrw A qIgT |7 97
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T FOAT B AT T BT g g2 fawr
adr, o wroh Wt A, s IR A
fear ar 1 fs7 a@ F 721 gan ?
faut war ot Eaw & N A e
FAT F ITAHT FN 9 TH F9471 9¢
1,65 F@ &7ar qAia fEar @ o
A H § A 39 1 Sarad & fF g8
qaAtar FErA W A0 g, 3 F fAg
qifaw & @1 w§ § & g2 faw wew,
=t wa+T =D, W & 96 2, 9 fae
AT TG T § AH[ A9 qEg | AfgA
meqq #1 @ & fF 13 7+ F—Faw
e g FFR g T @ A5 g
i, 9 fer —a& Fvr F1 A
1,65 M T94 § 97 F F99 40 AME
T @ T |

IO welt oWy faer s (s
Aot F0€) ¢ 55 Wi

st vy fomd : $% &, 55 W=
framar fe@mreg | amr ar %
gar T ! # 7 fegdi fewm s qen
f& ¥ s afafeesae & @
¥ & mifafreede & 7 ar
w§ § T A W FATE F ARHA
dafeaa aqferal o 9w fean &1 &
F qX @ ofr g o gt s A
T A

SHRI MORARJI DESAI : Sir, on a
point of information. 1 would like to say
that the hon. Member is not giving a correct
version. 1 have already informed the hon.
Member that it has gone to the Supreme
Court. There the matter rests just now,

What is the use of saying 1 have taken no
action?

sftay femd - gF T giar

3R w1 fe & o giw B F
g, T v eamaed v w s
F A7 7 T TW@ T FW FH AT |
A o# fmea g ¥ fag
frifex fréom TR 8, fedw aw
iferr ez &, Sfer o1 S oW
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[ ot v forrd |

g w7 & fEgas sHad s ¥
faT a7 g e A & 1 ¥ aow
& & s o g7 sfgwfl & faars
wRfee a1 aTCaE S FEATE A @)
W ? 39 T A Haww & fw feal
R Agd ¥ AR # ogEm ¥
far @1 @ FOR ¥ 9w feda aw
gfenr @ @ 1 @ =T F 0F W,
AT ST, A oS WA S, F7 Suvifer
F AR | et & 79 § gog W A6
o T &, few g S Xy 2wy ?
& w7 @ fF fede e gfear
T FT TN 39 F 94, T gad
¥4, S Fr freware &3 F g T
IR fear T @ | e w9 weErd
W A1 W= Sfgwat 1 &
R AT F Y 7 FILAT 1 TRwH
& F( TTF AT &, AT Tg TIHIL |16~
ﬂﬂﬁﬂ‘ﬁﬂ‘lﬂ'—lal

gfeweit e &) gt TSl F
G R A I GqUTS T AGT Q1T
wg wrgan g & ag aetifa ik and-
e 71 o= 1 g A ol
aRfermaidmes SEE FE @ 4
f& dArwddr T F TS FEO
sfge 1 w9 T —aifF Fw F wwT
w1 F ot WLER F7 faFor F@w @
T q—OF T AANE, qEd AT
FHATIE T a4 S gy
—W wWeER &% fawm a1 @
FH AT g @ | F4T g AT oy
gt & 5 sifew= e R gdaer
q N FAw Ghafa €, 97 F @
W@ §E A FHF F AW F a8
oo § 1 w99 & a1 0% ofi oFo Fo
oifes agT ¥ Tt ¥ FTwT 7 IO
&7 FT N AT T, IT A & OF A
W FET ARATE | IF & qo7 v fF
7 A9 A @ A2 & fA gEfiofagi
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&1 fafgat a8 foedl 6 | 9= a1
fe o &Y fafgar 4% fad fF

“I do not remember how much amount

was collected for the Congress Fund,

But I will not be surprised if as a result

of my writing to various businessmen

and industrialists over a crore of rupees

were contributed to the Congress Fund.”
f& 37 & qor mav i+ w4 a9 & g=
|, afiNT  oqrten, S,
W[ F OF W duT W 9T & S
W § wifew arzq -

*‘He was not sure whether letters had

also been sent to Surendra Overseas or

Aminchand Peareylal or Jit Paul......

the office might have sent letters to them

1 do not remember,”

T AEIST, § 4% A F @ T
F9%9  qfidfa, FEed F (oW
qoffa F A F E AT I @ 9 5
TFAET T B TG FA
¥AT EW W WS T A9 FEddr 9
FHAT Y gra 7 feran T« fafew grg
sfawe F sedifos ot wowd el
£ 39 =1 faedy | fomr &< diar ofeas
FATT FTHIT F T fae o s a7 |
IT TG FATU T A v fwar ?
AW WEIET, A | ATUT FTAT qTgar
g f& @ & 1 gqurfas a@ T g
AT AT ST ACFAET A@ETd W
freraT |y & @1 99 FT a9 & 99
T 78 § fF 98 w97 & #90 g a8
@ WA g | 39 WU a5a 41 agia &
qE T8 99 g 0 AT A T fah
G s im AT A AT Ffag g
F fFar mar ) @ | § fd N
sfafrmadt wfiewr & onfa g,
Ham At &, ™ @ 9wl A
qT4d FT & T AW F1 e oy fF
qfewdt ma #§ Mwaifas 1 ¥ A
T A T § TH A wwre forar e
=t fog 3g &% 3g @9 AW AW @
4

A
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fagre #1 a0 & g wgan § e
g dfaqi & fams 54w sty
i # Ag gk 7 S wEgd s
wet § forr ¥ faems wemR & sy
foq T q oz 7@ w7 wgafa ot #
& AT AT F A famn
@ 7 W fr 2 FEAEd =R
W'T(H'{Tiﬁ ..... (m) .....
FEET A W A Wi Fwfww ) F ar
#gaT g FF X oF Wl & 9w 1 e
FHdr g 98 feFadr o F93
AT FE TR E | I9 & famr wrew
wg & v | AT ag A FEA ¥
forg dare i €1

AW WEIEd, AW TH weAr S
¥ =g fr dgen fgar @ s
g T T} 1 TR R S TG
g ¥few 97 & qe W
fs 7 daer W W aETEY FEw
T, BN gEEa & afke, e
W & 9feg gem T Iie T e e
fear fr gw @il #1 fegeam & wiesy
7 favarm 781 & | & 39 ¥ w0 gar
§ fF R g fgge 1 o
9 favarw 7t g at 25-25 A< 286-
28 A aF fam wom M g 7 fag
FC & ST AT Y AT H @ AR
Y srvar F fawag @ O Y, ST F A
## 37 & gaw g dr"n aEgan g
ot #reErd § gAf WF0 T agw
femr & gae Y i, sremw wERm,
A Iy § 5 91T 72 WP ¥ el
FE AN @AM T § fF
vl qifedq srong 7Y &, e AT
A€ @1 AU § wda wEw T
gom & 1 I Tl A sremwy wEEw,
gdl @V 7 9y« ®F T FATHI A
FTOTEY F ATT ISETC  (SqAAE )
coard g awd @ AR
T T T F T AT | Ay
wEYea, AT arT aa €, e & ST
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¥ qemr st §¢ & fag o gt
Wt ¥ g gE & AE &
N AW W AR W TN A
AT WY | X g I
FImE A i gaiag gl fH
FE Jaa TE g afew wmERw
@Al 1 FZ FC T qAqE] F1 =T
A ST gwar | fs@ F A T gA A
mm“.(m) .....
FEqE WL, 5T FI GAAT § A1 HE
S AEN §f6T @6 S arte g
qaT SN TN ® & (Srwue )

seAe WEIed, WUW Her o o
TH-gf@dT & a1 § €7 AFHIW T
frar ) affm @ war @ fo a®
a9 ag AT W @ A wWifts
20 /TS F1 T FT S AT @I, ™ 7
ST AT T 9 FT AT W AFHH
FT FG1 AT 7 & | F AW T F AW
fram g g & 1048 F @ g 3
FT ¥ T FT AT I TG AT gL
T TaEn Arg | R R S S
g & fore o 999 99w AW
g ITRIWTFETANRT | ATIGIRA
a7z feam =g g fF g @ & -
Fafal A, GATT I & AQwET A, A
AR G WY FT ATH AW AT A 8,
Igiv w7 fear ? SR W ¥ and
oF ¥ A9 AW ¥ ¥ fAg, oF
oz @ & fag 9w T 0w ¥
7R & v fawm o & s g
faar @k 9w F AR AT AT TE
T gH SR A ST FY I I
ISR AERA, TW A9 FI 41 T FE
mgw?....

Q% WA O 9" A9 e
m;rﬁoamﬁ&ﬁmﬁwﬁw
ar 7

ot vy fonrd : ag &1 wfest #v
FETEAT AT | fro THo Fro F 7AW I
e §f A€ gom 4T | ;W A ow@r
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[ ot e o
T &1 wrafee & 9 I T
g 47 | O T §l /9 A6 /T FE
& fam ST F

@ § ag @A Wgar 4@ fv feea
20 T ¥ A9 F aX § w8
e fagiy A aifai sivw § e
fafema =& &0 ™1 SRR T
ofi A 9T ¥ A I B A IIW F g
sar wdT A A Fgr 5 w9 wwreg @
FT Feroq grar 6 Fardrelr 3= # Aora
F? Afpr ot g @ TR T
RN wEREE TF A
S faat FEt ¥ fade I o
g qr | W § af anit 9
WA ITA FLITHITAT T fadey
T T NI &7 FAAW TG NG
g & 7§ 2 sfaam &7 gy
W I geanr At I 99 & T ¥
g W faQel a7 v W w97
1§ 99 W Agarr o< g forr gy
T@AT Y &\ A AN FAT g
 For o g i, o 7 Sty
qT Frd 7Y § AT IW T T o 7T
o e sraem ama &) g s )

HETH WG, Ig W 0 ¢ e
foewr @ 1 W 7 for fom siied
wfat & AT w1 WerHrE frar
ST ¥ I HYFT 97T A OF T SATEHY
#1 z54 faam | v ag & T T
e aa M ? A qqo Fo urfem
wea T § 7 g W wed
§? gugvam WRT Fq § W
Reiraga wgE? 0 (wrwww)
FE ? e FAAS FT a7 9L
F 3w ¥ gR A ) w2 W ER
T T IT FT TG W |AT N |
at eTw AGE, A W W g B
ﬁﬁg ..... .

oft ferwfr st (sefigrdY) @ e
AGE | AT AT Fr FEAE F g
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RICRE 1 A Wit ¥ 37 91 gw
fi"ﬂl T

AN HON. MEMBER: Time.

MR. SPEAKER: I know what the time
is. 1 do not want to be dictated by you,
Why do you not ellow two minutes so that it
will go easily rather than extend it by shou-
ting at each other?

ot A fowd - sisrer wgiey, wivam
FIA a9 F w57 I W@ AR
feerrn <mgat g e s sty spaft amga
T ¥ @Y e R F s
W F AR e wergan @
Al TEHT GHAT FA F frg ara g
¥ F 9w AU, & T
i 1wt g o 7 e wge,
W g g5 gim s srem
FARA TG g AT HE TH1 &1 T
AT I Ao qmmw % ¢ fr
AR e & T a1 aegafa g
ITH 1 @ @ (AADET ATTHIC
TE § T g€ weTdl %) acand FAE,
AR ghfae s ag s gimr #1
Fawam ¥ fag dac i § 1 143
a1 TN, qere wgeg, s s |
A 7 Fa9 qfeaw 9 & H@oA qgT
¥ mg i A # § afes fagre & e
wd AgEET A A @R o
oG HAl FWT T AT X o qg Wy ¢
f&ag w@ a7 faarwe & w
e @ & aw  gfw S1E &t uw
arAT arfge 1 Afew a8 T & fag
Far At § Y 7§ W1, AW WERT, ATH
Ha9q giar 8, 9 @ wwaar g 5 gart
WA 5§ Tl ¥ AFa F AET g
®e

' qW g8 & T § OF ofer X
78 & @ gw fFad a8 @ g
HATT FT I TH IA F T, I ¥
FAAfa §, AW wgred, T w4
Tgm & fF Nt e warfawe
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&\ woit &1 faen 2, 98 37 s A
FETE F FTLO0 AT A &1 3 7ET AT TG
Sigmadfaamg, 9 @ faew &,
37 &A@ § a8 Ffawrc gy &
e & | T9 F7 A7 #a"4q & v s
arfan garfest & afa e 9
Fgg § aA A for aRr E A
Aarar g 5 7 F @ R T A
TF €T gATS ATY g Awar oY
Hrva A AT Tarfade S 3
A FT TR § |

Ay § o fadt e & Wi
& 7g T fF Ao we A g I
SEME ®P @A FT A, W AGF
&= F A 52 &, AR §, o A g
¥ T At w foer &, T oar T
2 e 1 & qw = &, T kAt w
ATATT & | TEW A9 AT F T Fal,
T qTET ¥ OF Bid @) A9 qard
f& & 9l & mreavr o< A& T T,
# =t wife, difaga own F fmin
feaa § FIEC I 47 | TW AE@ W
FE| HT FH! ATT Fg FL FAT FI7 AGH
T | 7 F9A AT I AN § FEN
wEaT g fF w9 91l 1 ey F
T st | TUEAFE R R
% i T Qm, T T q4€ gAT g,
IA W AT qi TG T Fi FAT
A 1 AT FAAT G AT AT AT
fr ¢ § o 9T TF FEAN &A1,
T § AW CF TF KT &, AT g9l
FT GEIUAT FT F 0 &i FNA FH &1
wifwr w6 | gafew § Fw fAT
FgAT ATedT g & € awen & 5 1w
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HWTaT ¥ HHTT 0% I AR §F FqE
Fifrod  Sasar & fs 97 F g
¥ ¥ avea & gafad 3w 1 e
wO, ¥AT F wfed w1 @A FG )
T are-ar Fga Avgan g e forw 2w
FT JAT FT A9 g Anrfent F faEns
TR AT FT &, I FAT FAT
fawt areeor & oA AP &0 A
T O | gafed § ag Sara v
g § s 30 sww ¥ fad & «or
AT FTFETAFT FHAE, JHT -
A F W §, AT AR &
SAAATET § 9 A §9 AL W
T %} 78 Fg avgat § B s arn-
AE TG q1 T BT A TR LY
ferm ok T s @ A
s

MR. SPEAKER : The question is :

“That this House expresses its want of

confidende in the Council of Ministers.”

Let the Lobbies be cleared.

Order, Order. The lobbies are now
clcam'd. .I will again put it to vote. The
question is :

"That this House expresses its want of
confidence in the Council of Ministers,”

Those in favour of the motion may please
say “Aye.”

SOME HON'BLE MEMBERS: Aye.

MR. SPEAKER: Those against may
please say ‘No".

SEVERAL HON'BLE
No.

MR. SPEAKER: The ‘Noes’ have it.

SOME HON'BLE MEMBERS: The
‘Ayes’ have it.

MR. SPEAKER: Division.

The Lok Sabha divided :

MEMBERS:

AYES

Division No. 5]
Abraham, Shri K. M.
Anbazhagan, Shri
Anirudhan, Shri K.
Ayurwal, Shri Ram Sing
Banerjee, Shri S. M.
Barua, Shri Hem
Basu, Shri Jyotirmoy

[15.49 hrs.
Bharat Singh, Shri
Bharti, Shri Maharaj Singh
Brij Bhushan Lal, Shri
Brij Raj Singh Kotah, Shri
Chakrapani, Shri C. K.
Chatterjee, Shri N. C.



2759  Motion of

Dange, Shri S.A.
Daschowdhury, Shri B. K.
Devgun, Shri Hardayal
Dwivedy, Shri Surendranath
Fernandes, Shri George
Ghosh, Shri Ganesh

Goel, Shri Shri Chand
Gopalan, Shri P.

Gowda, Shri M. H.
Guha, Shri Samar

Gupta, Shri Kanwar Lal
Janardhanan, Shri C.

Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Joshi, Shri S. M.
Kachwai, Shri Hukam Chand
Kamalanathan, Shri
Kameshwar Singh, Shri
Khan, Shri Ghayoor Ali
Kiruttinan, Shri

Kisku, Shri A. K.
Kothari, Shri S, S.
Krishnamoorthi, Shri V.
Kundu, Shri S.

Kunte, Shri Dattatraya
Kushwah, Shri Y. S.
Limaye, Shri Madhu
Madhok, Shri Bal Raj
Madhukar, Shri K. M.
Mabhato, Shri Bhajahari
Mangalathumadom, Shri
Manoharan, Shri

Maran, Shri Murasoli
Meghachandra, Shri M .
Mishra, Shri Srinibas
Modak, Shri B. K.
Molahu Prasad, Shri

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmad, Dr. 1.

Ahmed, Shri F. A.
Ankineedu, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P. L.

Basu, Dr. Maitreyee
Baswant, Shri

Bhagat, Shri B. R.
Bhagavati, Shri
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Mukerjee, Shri H. N.
Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nath Pai, Shri

Nayanar, Shri E. K.
Nayar, Shrimati Shakuntala
Nihal Singh, Shri

Patel, Shri J. H.

Patil, Shri N.R.

Rajaram, Shri

Ram Charan, Shri
Ramamurti, Shri P.
Reddy, Shri Eswara

Roy, Shri Chittaranjan
Samanta, Shri S. C,

Sen, Shri Deven

Sen, Dr. Ranen

Sezhiyan, Shri

Sharda Nand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri N. S.
Sharma, Shri Ram Avtar
Shastri, Shri Prakash Vir
Shastri, Shri Ramavatar
Shastri, Shri Raghuvir Singh
Shastri, Shri Shiv Kumar
Shiv Charan Lal, Shri
Singh, Shri J, B.

Sondhi, Shri M. L.
Sreedharan , Shri A.

Suraj Bhan, Shri

Thakur, Shri P. R.

Tyagi, Shri O. P.
Viswambharan, Shri P,
Viswanatham, Shri Tenneti
Viswanathan, Shri G.
Yadav, Shri Jageshwar

NOES

Bhakt Darshan, Shri

Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.

Bhola Nath, Shri

Biroa, Shri Kolai 5
Bohra, Shri Onkarlal
Brahm Prakash, Shri
Brahma, Shri Rupnath

Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterjee, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.
Choudhary, Shri Valmiki

No-Confidence 2760
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Choudhury, Shri J. K.
Damani, Shri . R.
Dasappa, Shri Tulsidas
Dass, Shri C.

Deoghare, Shri N, R.
Desai, Shri Morarji
Devinder Singh, Shri
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Ganpat Sahai, Shri
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Govind Das, Dr.
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hajarnawis, Shri
Hanumanthaiya, Shri
Hari Krishna, Shri
Hazarika, Shri J. N.
Heerji Bhai, Shri

Hem Raj, Shri
Himatsingka, Shri

Iqbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jaipal Singh, Shri

Jamir, Shri S. C.

Karan Singh, Dr.

Kasture, Shri A. S.
Kavade, Shri B. R.

Kesri, Shri Sitaram
Khadilkar, Shri

Khan, Shri M. A.
Khanna, Shri P. K.
Kinder Lal, Shri

Kotoki, Shri Liladhar
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lalit Sen, Shri

Laskar, Shri N. R.

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahadevappa, Shri Rampur
Mahajan, Shri Vikram Chand
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Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Mandal, Shri B. P.
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Masuriya Din, Shri

Mehta, Shri Asoka
Mehta, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohammad Yusuf, Shri
Mohinder Kaur, Shrimati
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Mukne Shri Yeshwantrao
Murthi, Shri B. S.

Murti, Shri M. S.
Nahata, Shri Amrit
Maidu, Shri Chengalraya
Manda, Shri

Nesamony, Shri

Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Pandit, Shrimati Vijaya Lakshmi
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Parthasarathy, Shri

Patel, Shri Manubhai
Patil, Shri Anantrao
Patil, Shri C. A.

Patil, Shri Deorao

Patil, Shri S. D.
Poonacha, Shri C. M.
Pradhani, Shri K.
Pramanik, Shri J. N.
Qureshi, Shri Mohd, Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajani Gandha, Kumari
Rajasekharan, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Kishan, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
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Randhir Singh, Shri
Rao, Shri Jaganath
Rao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rao, Dr. V.K.R. V.
Reddi, Shri G. S.
Reddy, Shri P. Antony
Reddy, Shri R. D.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
. Roy, Shrimati Uma
Sadhu Ram, Shri
Saha, Dr. S. K.
Saigal, Shri A. S.
Saleem, Shri M. Y.
Salve, Shri N. K. P.
Sambasivam, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr.
‘Sapre, Shrimati Tara
Sayeed, Shri P. M.
Sen, Shri Dwaipayan
Sen, Shri P. G.
Sethi, Shri P. C.
Sethuramae, Shri N.
Shambhu Nath, Shri
Sharma, Shri D. C.
Sharma, Shri M. R.
Shashi Ranjan, Shri
Shastri, Shri B. N.

15-50 Hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FOURTEENTH REPORT

[MRr. DEPUTY SPEAKER in the chair.]

St g T _{tﬁ' faeslt) -
A, § Sea Far g fF o, i
FoETQ wEEnt & fagmwt a9 dEedt
adt wfafa & 14 F gfadz &, N awr
¥ 22-11-1967 Fi Iw e T a1,
e |
MR. DEPUTY-SPEAKER: The question
1. )

*That this House agrpes,With the Four-
teenth Repest of the Cemmittee on Pri-
vate Members’ Bills and Resolutions

NOVEMBER 24, 1967

Legislators (Res.)

(Res.)

Shastri, Shri Ramanand

Shastri, Shri Sheopujan

Sheo NMNarain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde, Shri Annasahib

Shinkre, Shri

Shiv Chandika Prasad, Shri

Shukla, Shri Vidya Charan

Singh, Shri D. N.

Sinha, Shri Mudrika

Sinha, Shri Satya Narayan

Snatak, Shri Nar Deo

Sonar, Dr. A. G.

Sonavane, Shri

Supakar, Shri Sradhakar

Surendra Pal Singh, Shri

Sursingh, Shri

Suryanarayana, Shri K.

Swaran Singh, Shri

Tarodekar, Shri V. B.

Tripathi, Shri K. D.

Tula Ram, Shri

Uikey, Shri M. G.

Venkatasubbaiah, Shri P.

Venkatswamy, Shri G.

Verma, Shri Balgovind

Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandra

MR. SPEAKER : The result of the division

is: Ayes 88; Noes—215,

The motion was negatived.
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presented to the House on the 22nd
November, 1967."
The motion was adopied.

15-51 Hrs.
RESOLUTION RE: CROSSING
OF FLOOR. BY LEGISLATORS —contd.
MR. DEPUTY-SPEAKER: The House
will now resume further discussion of the
following resolution moved by Shri P.
Venkatasubbaiah on the 11th  August,
1967:—
“This House is of opinion that a high-
level Committee consisting of representa-
tives of political parties and constitu-
tional experts be set up immediately by
Government to consider the problem of
legislators changing their allegiance
from one party to another and their fre-
quent crossing of the floor in all its as-
pects and recommends to the Govern-
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ment the evolving of a special machinery

and the taking of effective measures by
suitable legislation to arrest this growing
phenomenon which is assuming alarming
proportions so that the country can func-
tion on sound and healthy lines of par-
liamentary democracy. ™,
Shri P. Venkatasubbaiah might
nue his speech.

SHRI §. M. BANERIJEE (K.aupur)
T have a submission to make. . -
st 7w fewd (W01T)  STeaw

wgea, faedft are & & oF sgaeqr F
W ISTT 4T AV IH 99T qAG AT
X F 0T 9 9T F AqAr q1a g g
Y 94T 9T 7 HETET AT FT IF T HE
HEAT GAT 97 | S T § Iq B
TERTAAT Ff FALT AT 3G a1 I A9
Fi SHHT FET 93 v dfa
qTUET ¥ T OFT 96T FHTAT &
AT JZA B Fqafer & ag 30 | afcwaw
4 ¥ foag §ure § fe voifas v g
& I ayw F fa=e +F 1 &«
frre @t q@ #r8 aafa 4@ & afew
™ T4 S 99 T I H AT
1 dfaam @ sw & fadm E v fad
Tg FwaTi g ST Wit g
sifagm & Tofas aeil F1 5E AT
gl &1 waftfes deda ¥ amE
9T AF-AAT AT f9a FNT T WA
i ¢ Toifas & &, T A
wex §, 97 1 TA74 fawg it faar s
2 afsr ag A s dfaw & wEe
7 afY, Tt 7 73, e e o E
gafae & sy w1 fvig €@ 9T @A §
& 47 70 ®7 7 T AT 929 & A0
HOTFAT L AT IR T FT ATARIFAT
27

MR. DEPUTY-SPEAKER : Basically, the
point that he has raised with reference to the
Constitution, to my mind, is valid. And I
would request the hon. Mover to make a
suitable modification in the resolution with
the concurrence of the House; after his

conti-
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speech is over, he could give some thought

to it and put it in such a way that it will not

conflict with the general tenor of the Con-

stitution.

1889 (SAKA)

SHRI D. C. SHARMA (Gurdas-
pur): Why do you not put it in the right
way?

MR. DEPUTY SPEAKER: When the
House debates on this resolution, we must
also keep in mind the constitutional provi-
sions regarding parties and other things, as
the hon. Member has said. So, from that
angle, this objection is quite valid, and
I think the hon. Mover also agrees; I would
suggest that he should give some thought to
it after his speech is over, because we have
still got a good deal of time for it. He may
amend the resolution suitably with the con-
currence of the House later on. Now
he may make his speech.

THE MINISTER OF LAW (SHRI
GOVINDA MENON): You bave said that
his objection is valid. Butl would like
to know what article of the Constitution is
involved in this.

SHRI S. M. BANERIJEE : I fully support
e contention of my hon. friend, Shri Madbu
Limaye. Practically, an identical resolu-
tion had been brought forward before the
Chief Whips’ Conference which was presided
over by my learned friend, Dr. Ram Subhag
Singh, and there also the same objection had
been raised. If you read the resolution, what
do you find, and what does the resolution
suggest? MayI read the Resolution? It
says:

“This House is of opinion that a high
level Committee consisting of represen-
tatives of political parties and constitu-
tional experts be set up immediately by
Government to consider the problem
of legislators changing their allegiance
from one party to another and their fre-
quent crossing of the floor in all its
aspects.....”

Up to this it is all right. Then it says:
*....and recommends to the Govern-
ment the evolving of a special machinery
and the taking of effective measures by
suitable legislation...... »

There were two suggestions made at the
Whips® conference. One was whether legis-
lation should be brought forward banning
such practice. This was ruled out by the
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Chairman, Dr. Ram Subhag Singh. The
second was whether the Representa-
tion of the People Act should also be amen-
ded to declare any seat whose occupant has
crossed over to the other side as vacant.
It was said that when a member crossed the
floor, its hould not be considered as a
casualty. So, that was dropped. Then
a simple resolution was passed by all the
whips including the Congress whips, who
came from various States that it is after all
pure and simple a political question which
should be settled by mutual discussion at the
political level. So, 1 would like to ask
whether the hon. Mover would agree to have
this Resolution only up to ‘in all its aspects’.
Let him say that first.

MR. DEPUTY-SPEAKER : He has
mentioned that in the Whips' conference
this question was raised. In the Presiding
Officers’ Conference recently in Delhi also,
concern was expressed about the present
trend of crossing floors. 'We discussed the
matter for quite a long time; ultimate, the
consensus was that it was beyond our scope
to suggest any remedy. I have given some
thought to this question, but before 1 give my
raling, I would to hear the Law Minister
and others.

SHRI GOVINDA MENON : I do not
want to join issue with Shri Madhu Limaye
on this matter, 1 did not catch him com-
pletely. You have said that you agree with
the validity of the objection he has raised. 1
would like to know what provision of the
Constitution will come into conflict with the
recommendation in this Resolution.

SHRI NARENDRA SINGH MAHIDA
(Anand ): 1 think the point can be
met if instead of the words ‘representatives
of political parties and constitutional
experts’, we put in the words ‘Members of
Parliament’. what objection has the hon.
Mover to this? If we makes it a Com-
mittee of MPs and thereby involves Parlia-
ment and the leaders of all parties, the point
can be met.

SHR1 RANDHIR SINGH (Rohtak):
I have gone through the Resolution, and
with all respect to Shri Madbu Limaye,
1 see  abolustely no legal or constitutional
contradiction in it. Shri Limaye some-
times rakes up issues which are not at all
warranted. Let him go through it again.

NOVEMBER 24, 1967
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There is absolutely no need to amend the
R. P. Act or any other Act. It isso full
and exhaustive from every point of view and
1 do not see how the Resolution comes into
conflict with a provision of the Constitu-
tion or is contradictory of any other legisla-
tion. If there is a resolution to the effect
that a certain committee should go into the
question, they can give a report and if they
recommend an amendment to the R. P.
Act, we can consider it. Otherwise, it
should remain as it is. It is absolutely
harmiess.

SHR1 K. NARAYANA RAO (Bob-
bili): Parliament has plenary power to
prescribe  qualifications and disqualifica-
tions not only for a person being chosen as
a Member of Parliament but for those being
chosen as members of State legislatures.

Therefore, there is power for Parliament
to prescribe under what circumstances a per-
somn cannot continue to be a Member of Par-
liament or Assembly. For instance, in the
Representation of the People Act we have
said that if a person holds an office of profit
after becoming 8 Member of Parliament or
Legislature, he will be disqualified. Similarly,
there can be a provision to the effect that if
a person who is elected on the ticket of a
recognised party and crosses over to ano-
ther party, he will cease to be a Member.
He can work out the details and word it
suitably.  The question here is whether
there is power of Parliament to do such a
thipg or not. In my humble opinion, Par-
liament, under the Constitution, has absolute
power to make legislation in this respect.
16 hrs.

SHRI E. K. NAYANAR (Palghat) :
Mr. Venkatasubbaiah’s resolution reads:

o AR special machinery and the taking
of effective measures by suitable legisla-
tion to arrest this growing phenomenon
which is assuming alarming proportions
s0 that the country can function on sound
and healthy lines of parliamentary
democracy.”

This resolution, in my opinion, will ccme
in conflict with the Constitution. The
crossing of the floor by a legislator may be
because he does not agree with some policy
of his party, or for other reasons. But the
Preamble to our Constitution mentions
liberty of thought, expression, belief, faith
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and worship, and article 19 also guarantees
freedom of association.

SHRI RANDHIR SINGH : Freedom for
immoral acts also?

SHRI E. K. NAYANAR: A man may be
in one party today, the next day, in a other
day, and the third day in a third party, That
is crossing the floor. If we want to arrest
it by law it will conflict with the provisions of
the Constitution,. We cannot amend or
adopt special measures under the Constitu-
tion to arrest it.

st wg fomd: g & ¥ ARy
AT foram R. a0 7@ o e agT &

MR. DEPUTY-SPEAKER: As [ was
saying, when this matter was raised at the
Presiding officers’ Conference, 1 gave
some thought to it and made an obser-
vation which I may mention here. Every-
body condemns this changing of allegiance,
oot on the ground of conscience, butfor
some allurement. The question that came
before us was whether it was within the com-
petence of the Presiding Officers. I said
that at the present juncture we are in a
transition period, we have lost a stable poli-
tical equilibrium in society and political life,
and that should be restored on the one side
by awakening public opinion. So far as the
constitutional provisions are concerned. .

SHRI SONAVANE (Pandharpur):
Are we expected to know about your obser-
vations at this meeting?

MR. DEPUTY-SPEAKER: You have not
followed what I have said. If you have got
to say anything, please say later.

SHRI SONAVANE : We want to know the
basis for starting this debate.

MR. DEPUTY-SPEAKER : Please re-
sume your seat.

If we pass a pious resolution, there is no
meaning, but in our Constitution there is the
guarantee of fundamental rights etc. as he
bas pointed. That was in my mind. So,
I felt that some concrete shape should be
given to this resolution in consultation
with the Law Minister, If you like, you can
move an amendment. That would be better
and serve the purpose, focussing attention
on this problem and finding out some
remedy. From that point of view, my first
reaction was like this. That 1 have said.

SHRI P. VENKATASUBBAIAH
(Nandyal): Sir, let me make my position
clear, Here, the mention of political parties
has been taken objection to by Shri Madhu
Limaye. (Interruption)

SHRI RANDHIR SINGH: Let Mr.
Mactpu Limayc'kind!ylf:tus know what
is his fundamental objection.

sit vy fowd : guTenE wERE, A

g § w9 F wf@ av e fagas
¥ af@ zw af@ds 9T T «EmEr
qiarfrs AE gm0 I® T oFTw
g & 1 gATe @fqwm F S ara 81
goudfaardfs:

“Subject to the provisions of article 331,
the House of the People shall consist of—
(a) not more than five hbundred members
chosen by direct election from territorial
constituencies in the States,......”

AT FH AT &) W FPA FT AL
7 & fF areae 7 g9 &t F wfaffa
fagmr Gwmeit A Sw-WT § AT FT
o &, o e fas & ¥ A
19 ¥ #i 93w 2.f97 d 7R #rf arofa
g B WX HY FT WEAE FHIT
dfqam™ w1 aga+ F fod gar aa al 0@
AR ST I | Ao 7 At Aforesre
T W E | g A TAH 9 aw
7 Wfa| T AT @ a9 qF T@r
AT AT ATAT F ARTATSl & Sfaffa g,
fEifaw sifezga & sfaffa
g1 o z= e # gfe
% #% afga @ ) wfed ==
of@dw 9 F197 T gfe ¥ OF T
E AT qwAT |

=t oz Tag : ofed 71 1 79

T WY g gFa |

=it Ay fomd @ ¥ A AR
A wAT &, reaT It €, ag qmer
AR |

SHRI K. NARAYANA RAO: My frien ds

raised objections under article 19 (i) (¢) of

the Constitution, which relates to freedom
of association. I only draw their attention
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and the attention of the House to article
19(4) which postulates certain restrictions
which could be imposed on the freedom of
association. It is based on morality.
(Interruption)

MR. DEPUTY-SPEKER : Whatis the
article you are referring to ?

SHRI K. NARAYANA RAO: Article
1%(4). You will bear with me if 1 say that
today the public morality has been very
much smeared by virtue of the crossing the
floor by rep atives of the people. When
the people clect a particular canditate, they
will take into consideration not only the
person but also the party which he repre-
scats. When a person is sent from a parti-
cular constituency to the Assembly ar to
Parliament, he is sent on the basis of the poli-
tical programme of the which he
represents.  Many of my fri know this
very well. In fact, previously, there used to
be a joke about the floor crossing from the
Congress party. It is all happening in some
contingencies.

Seccondly, I fully agree with Shri Madhu
Limaye that the territories arc also interest
ed, the territorial constituency which sends
the candidates, The comstituency is
euqally interested in seeing that the repre-
sentatives who have been sent by the
particular  constituency behave properly
and behave with dignity and bring about
results. This is a matter of political morality
Parliament can bring about such a

Then, even assuming it is a question of
rights which are likely to be affected, still,
my submission is that the right to associate
oneself with a party by going from one
party to the other, say, from the Congress to
the communist party, is not affected at all.
The person concerned is prefectly entitled
to go from one party to another. ‘That right
is not at all affected. What is affected is, he
bas no right to represent the earlier party,
the party from which he has changed.
Equally, be can convert himself from the
Congress to the communist party, and he is
not disabled to go and face the elcectorate
on the communist party ticket. Itis only
mh:ly #nd indirectly that it is affected.

Thlrdly. about Shri Madhu Limaye's
reference to article 81, he completely ig-
nored the fact that we are functioning in a
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political life. I do not think article 81 has
any relevance to this matter.

SHRI KRISHNA KUMAR CHATTER-
JEE (Howrah): I entirely apree with the
interpretation put by Mr. Limaye,
because article -19(4) does not apply in this
case. In West Bengal, Dr. Ghosh has
become Chief Minister, one who has crossed
the floor. He has not committed a moral
turpitude by crossing the floor; he has dooe
so in national interest. We feel like that.
We feel that the crossing .of the floor is 2
disease which has to be fought in another
way. If we want to strain the Constitution
to suit our purpose and then forget it, that
would be entirely wrong. I fully agree that
so far as the Constitution is concerned, it
never recognises political parties. We shall
have to evolve some process by which theec
can be recalling of members by an amend-
ment of the Constitution.

SHRI G. S. DHILLON (Taran
Taran): On this issue, I think the opinion
expressed by Mr. Limaye and Mr. Chatteeji
is correct. If we mention the words “political
party” we bring in something which is not
contained in the Constitution Some
time back in Punjab we were faced with this
problem and we appointed a committec
which was advised by some High Court
Judges, the Advocate General and many
other legal luminaries. But all we could do
was to recommend to the House and to
the political parties at the same time
to form a common, agreeable and acceptable
code of conduct and not pass a legislation,
which, I do not think is warranted by the
provisions of this Constitution.  This
phenomenon of floor<crossing is a now
development, which was not envisaged by
the founding fathers of the Constitution. So,
if, in view of the latest trends in defec-
tions and also public opinion, we do wish
to give some directions to the political
parties, that is possible not through routine
resolutions on this subject, but only by a
regular amendment of the Constitution.

SHRI SHEO NARAIN (Basti): Therc
is no quorum in the House.
MR. DEPUTY-SPEAKER : ‘l'he bell 5

SHRI BEDABRATA BARUA (KALIA-
BOR): The constitutional position is very
clear. Under the Indian Constitution, for
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that matter under the British Consititution
also, the legislator is not a delegate but a
representative. Therefore, he has a right to
exercise his ience, h er much in the
name of conscience he may misuse party
loyalty and all that. So, while the constitu-
tional position is very clear, possibly with-
out making a representative a prisoner in the
bands of theparty whip and introducing
rigidities that would be quite acceptable for
democratic functioning, we would still have
to consider the basic question of defections
by the appointment of a parliamentary
committee, though not of this type possibly.
A committee should be appointed to go into
into the whole question as to how to dis-
courage it. Perhaps it can be discouraged
by making a person who changes his party
loyalties not being sworn in as Minister.
There would be difficulties. The whole
question bristles with difficulties. [ think
the Resolution is in order and we can dis-
cuss it. The constitutional position is that
the question of being a delegate does not
arise.

MR. DEPUTY-SPEAKER : 1 have not
said that it is not in order. As you rightly
pointed out——I do not want to go into the
details of it——in the Western countries
also a lot of agitation is goging on about
party caucus and party dictatorship and
freedom of conscience. 1 may mention one
case here. In Georgia, an American State,
recently one elected member expressed him-
self against the Vietnam policy. Imme-
diately, the party took the initiative and he
was debarred by the whole House from atten-
ding the House, because of his opinion. A
big debate is going on and that case is
likely to go to the Supreme Court. I simply
broached the issue. As Shri Barua has
pointed out, it is a political disease, for
which we must find out some remedy. All
sections of the House and all political parties

. have to meet and make some recommenda-
tions. The representatives of all parties are
here. We have to fight this disease so that
there will be some stability in administra-
tion and the political life becomes free from
the present fluid stage. I want this Resolu-
tion to be discussed. But, as it is worded. .

SHRIE. K. NAYANAR : But you cannot
bar crossing the floor. It will come into
conflict with the provisions of the Constitu-
tion

SHRI RANDHIR SINGH: We ca=
say:

“This House is of opinion that a high
level Committee be set up immedia-
tely. .. ."omitting “consisting of represer-

tatives of political parties...... '

SHRI GOVINDA MENON : Sir, I
am glad that you have said that the
motion is in order and that there is no-
thing in the motion which prevents its
discussion in the House. T am glad to
hear it, because my instruction is that eo-
vernment should accept this motion.

SHRI S§. M. JOSHI (Poona) : It is
in order because it is merely a Resolution.
If it is legislation, it would have been out
of order,

SHRI GOVINDA MENON : As point-
cd out by Shri Joshi this is a Resolution,
and the operative part of the Resolution
says : “is of opinion that a high level
Committee. . . .be set up”.

SHRI S. M. JOSHI : You may delete
the rest of the words.

SHRI GOVINDA MENON : Thev
need not be dropped. What follows is
qualified by what the nature of the com-
mittee is. The nature of the committse is
“consisting of representatives of political
Parties”. Although the Constitution does
not refer to “political Parties” there is
no objection to using the term “political
Parties” in a Resolution. If there is amy
difficulty posed by article 19. it will be
looked into by constitutional experts.

Then, it says:
“to consider the problem”.—

the problem is also setftherc—and to sugges;
certain methods including legislation if
necessary. If the legislation is to be one
amending the Representation of the People
Act, that amendment also is legislation.
Therefore 1 see nothing unconstitutional in
this Resolution.

SHRIKRISHNA KUMAR CHATTER-
JEE: What about the independents?
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SHRI GOVINDA MENON: Indepen-
dents do not cross the floor because an
independent is Independent and continues
to be independent. He may be in this chair
or in that chair,
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SHRI GOVINDA MENON: Shri Madhu
Limaye referred, I think, to article 81 which
rofiers to territorial representation in Parlia-
ment. Even though that is so and even
though it is the constitutional right of the
dlectors of a certain territorial constituency
to return to Parliament a ertain Member, it
is provided in articles 101 and 102 that still
they may be disqualified and, as pointed out
by Shri Row, they may cease to be Members
for certain reasons. Article 102 says:

“A person shall be disqualified for being

chosen as”—that is before the election——

“and for being, a member of either
House of Parliament™—

that is, for continuing to be in the House.
Several reasons are given for that—{a), (b),
(c) and (d). Then, it says:—

(e)if beis so disqualified”—
that is, disqualified for continuing—

“by or under any law made by Parlia-
ment.”

So, if Parliament can make a law—I
do not say that that should be the way
in which the Resolution should be
hrpu;ht I do not say that because it is not
said in the Resolution either and I am taking
an extreme case, an extreme situation—
suppose, the committez recommends that
if a person elected on one ticket changes his
allegiance after being elecmd. he should be
disqualified from cc g as a Memb
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_ SHRI GOVINDA MENON: You have
pointed out the inexpediency of doing so.
There is a good deal of wisdom in what you
said. But what I am trying to point out is
that there is nothing unconstitutional. Even
if the extreme step is taken or even if the
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committee recommends the most extreme
step, it would not go against the Constitu-
tion.

SHRI RANGA (SRIKAKULAM):
While dismissing ministers you will be dis-
missing minorities in the legislature.

SHRI GOIBNDA MENON: Irrelevance
is no answer to a point made on the Consti-
tution.

What 1 am submitting is that during the
last few months the country has been echoing
and re-echoing with condemnation against
what is happening.

SHRI S. M. JOSHI: I would like to ask
one thing. I am saying it in English so that
you may understand it. If you pass legisla-
tiondisqualifyinga Member for this, you will
have to hold a fresh election and if after the
fresh election the same man gets clected,
what is your position?

SHRI GOVINDA MENON: I do not
say that he should be disqualified and dis-
missed. My very extremely learned friend
does not appear to have understood what I
said. This is a Resolution which poses the
problem and makes the recommendation to
the Government to look into it, to call
Members, representatives of all political
parties, and constitutional experts and to
suggest a solution.

SHRI MADHU LIMAYE: Drop the
word ‘legislation’.

SHRI GOVINDA MENON: I said,
even if they suggest legislation which goes
to the extreme step of suggesting that he
should forfeit his membership, even then it
would not be unconstitutional. If the com-
mittee is asked to make recommendations,
it need not recommend legislation; it may
say that legislation is mot the apt solution
for the problem.

What I am submitting is that to throw out
a Resolution like this now on the ground of
irreguiarity will be going against the wishes
of the people today. That is why I was
referring toit.  This problem of crossing the
floor, of defection...... (Interruption)

SHRI 5. M. JOSHI: There is no question
of the problem; talk about the remedy.

SHRI GOVINDA MENON: If you
think that there is no problem, I think that
there is one. That is the difficulty.
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This problem was being echoed and re-
echoed on the floor of this House today,
yesterday and the day before and if
immediately after a vote on that motion
when a Member of the Congress Party who
is the Secretary of the Congress Parliamen-
tary  Party brings forward a Resolution
requesting Government to tackle the pro-
blem and if Government say that they are
going to accept the recommendation, if at
that point of time it is thrown out on the
ground of irregularity etc.— I would
request my friends not to oppose it. If it
18 not done, it will be an act which is not
commendable on the part of this House.

MR. DEPUTY-SPEAKER: He has not
suggested to throw it out. What he has
suggested is that we should take into consi-
deration the whole scheme of our Constitu-
tion, not by parts. As you rightly said, it
is a serious problem that we are facing.
Fortunately, you have also indicated that the
Government is going to accept his sugges-
tion keeping in view the seriousness of the
situation. Then, the only suggestion is that
it should be suitably modified with a view to
express the wishes of all sections of the House
without, specifically, saying legislation—
it might be a code of conduct or anything.
Therefore, what I would suggest and request
the Law Minister is that if the Government
is going to accept it—it is very good that the
Congress Party Sccretary has brought for-
ward the Resolution; I am not ruling it out
nor I am saying it is out of order—I feel,
personally, it needs some modification.
That is all.

SHRI GOVINDA MENON: I have
understood the anxiety of the Chair to see
that the Resolution which is passed in this
House should be fully appropriate. But
then we do not say, what should be done.
There is the Committeee and the Committee
may consider also the question of legislation
or not. There is no mandate on the Com-
mittee. The Commitiee may say, “Taking
all these things into consideration, it is
pot proper to have legislation.” All these
things will be there. It is all the more
necessary because there have been some lo-
ose thinking on the question of defcctions.

Yesterday, somebody spoke about Mr.
Ranga defecting from one party to another,
He has not done so. Changing a political
party in changed situations is not a defection

AGRAHAYANA 3, 1889 (SAKA)
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A political party, in India, is not a caste, a
man born Brahmin always a Brahmin, a
man born Shudra always a Shudra. It is not
acaste. If a person in the Congréss, after
sometime, thinks that the policies of the
Congress are not good, he goes to another
party. That is one thing. The references
to Mr. Ranga were uncharitable; the
references to  Mr. Ashoka Mehta were
similarly so. Mr. Ashoka Mechta was a
member of the P.S.P. and he thought, in the
situation which prevailed in the country then
he should leave the P.S.P. and join the
Congress. If it did not suit you, it does not
mean he did anything wrong. Similarly,
Mr. Ranga was a prominent member of the
Congress. I am very sorry he left the
Congress. But there is nothing wrong,
nothing immoral. He felt that the policies
of the Congress Party were not suitable and
he went to another party.

Sir, it will be good if a Committee is
appointed so that these things will be clari-
fied. What is objected to is changing a
political party every other day with ulterior
motives fortopplingGovernments. Whether
Congress did it or any other Party did it
let us now take stock of the situation. There
is loose thinking about the defections.
Yesterday, Mr. Chatterjee referred to Dr.
P.C. Ghosh. He was not elected to the
Assembly on the United Front ticket. He
was elected as an Independent and after
elections, as a post-election process, some
people got together. Why I say this is
that there is a good deal of loose thinking
about that. For that also, this Committee
will be good. This is not intended to stiflc
opinion. As I pointed out, in article 19,
there are exceptions provided. So, let us go
with this Resolution.

MR. DEPUTY-SPEAKER: I am entirely
in agreement with your observations. This
morning also, I felt about Mr. Ashoka
Mehta that he was canvassing opinion for
two years, extending the area of cooperation
and then he failed to convince the party.
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MR. DEPUTY-SPEAKER: About Mr.
Ranga also, I felt the same way. When a
political situation and a socio-economic
situation changes, a person may change his
political party. That is there. Your



2779  Floor<Crossing by

[Mr. Deputy Speaker
observations are quite relevant. My sub-
mission is that you just try to make it more
<oherent so that it will be all right.

Mr. Venkatasubbaiah may begin his
speech.
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MR. DEPUTY-SPEAKER: A suitable
substitute motion will come.

SHRI P. VENKATASUBBAIAH: 1 am
prepared to add , “if necessary™.

MR. DEPUTY-SPEAKER: He is pre-
pared to accept a suitable substitute motion.

SHRI S. M. BANERJEE: With .your
permission, I wish to move the following
substitute motion:

“That this House, having comidered the
serious danger to Parliamentary demo-
cracy on account of frequent floor
crossings by legislators, recommends to
all political parties to evolve a common
code to stop such practices.”

SHRI P. VENKATASUBBAIAH: As 1
said, I am prepared to add, “if necessary™.

SHRI S. M. BANERIEE: Please bear
me. I wish to move a substitute motion.
If he is rigid, I will also be rigid.

MR. DEPUTY-SPEAKER: He is not
rigid at all.

SHRI RANDHIR SINGH : After ‘suita-
ble legislation’, the words “if necessary’ may
be added.

SHRIS. M, BANERJEE: We have objec-
ted to it in the past in the Whips® Conference.
There should be no question of bringing in
any legislation. That is why I have moved:

“That this House, having considered the
serious danger to Parliamentary demo-
cracy on account of frequent floor cros-
sings by legislators, recommends to all
political parties to evolve a common
code to stop such practices.”

MR. DEPUTY-SPEAKER: Let us have
the discussion now. He may submit his
amendment later.
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MR. DEPUTY-SPEAKER: There is
nothing out of order.
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MR. DEPUTY-SPEAKER: Mr. Baner-
Jee, let us have a discussion and then a
suitable amendmnet, if it is there, can be
moved. I do not think that there would be
any difficulty in that. Today let us focus
the attention of this country through this
House on this major problem. I am very

glad that Mr. Menon has already indicated
that Government is going to accept it.

SHRIE. K. NAYANAR : 1 want to know
one thing. 1 want to know whether this
Resolution will come in conflict with our
Constitution.

MR. DEPUTY-SPEAKER: As I said,
I do not think per se it comes in conflict. {
have also felt that looking to the scheme of
things, it needs modification. That was my
observation. A suitable amendment will
come.

Mr. Venkatasubbaiah may start.

SHRI P. VENKATASUBBAIAH: [ am
highly thankful to you for having at last
allowed me to speak on my Resolution. At
the outset, I would like to thank the
Government for having cxpressed the
opinion that they would accept this Resolu-
tion.
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SHRI P. VENKATASUBBAIAH: Mr.
Limaye is capable of doing such things.
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SHRI P. VENKATASUBBAIAH : Now
the Resolution is before the House. This
menace of crossing floors very often by the
legislators has d such an importance
that it has not only caught the imagination
of the legislators or the political leaders, but
the entire public. In this ction, I have
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no doubt in my mind that all the political
parties will subscribe to this view that this
menace must be put an end to so that Par-
liamentary democracy in this country is
saved.

1635 hrs.

[Sur1 S. M. Joswi in the Chairl.

Defections are done in several ways.
They have been elected on a particular
party's symbol, If defections take place in
a large measure or in a group immediately
after Elections, for a political benefit or for
sharing the office of the ministerial post,
it is really contrary to the political ethics and
morals. Sir, sometimes defections may also
happen when some members of the ruling
Party are disappointed, that they were not
able to get the fishes and loaves of office.
They also defect. But, with all this back-
ground, one criterion is there to guide the
people and the legislators who have been
clected by the people. It is only to what
cxtent these legislators who have been elec-
ted, were able to carry the mandate of the
people of their constituencies from which
they have been elected. If this tendency of
crossing of the floor is not checked in time,
I have no hesitation to say that it will
corrode into the political decency and
morality of our country. Unless there is
some moral standard or a code of conduct
guiding our parliamentary life, or unless
some healthy convention in this regard is
developed, parliamentary democracy can-
not be expected to succeed., This may well
create a situation similar to that which pre-
vailed in France a few years ago, and in a
country like ours which is bigger in its magni-
tude and its problems, the consequences will
be more disastrous.

We have to remember that elections are
now fought, not on individual merits of a

candidate, but on party tickets, party policies

and programmes excepl in the case of those
who specifically stand as Independents.
With rare exceptions, the electors vote for
Parties and not for candidates. In respect
of Party candidates personality of the candi-
date often does not count at all. Then, Sir,
a person from one corner of the country may
stand from another corner where he may be
totally unknown, From this it will be
apparent that when a candidate represents
a Party, the vote of the electorate is for the
policy and programme of that Party and it is
not based on the individuality of the person.

AGRAHAYANA 3, 1889 (SAKA)
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It is common knowledge that the defectors
from a party would not have been elected
from the constitucncies from which they had
come out successful had they not been given
Party tickets. Apart from this, crossing of
fleor amounts to betrayal of the trust reposed
in him by the constiutents., Recent defec-
tions and the horse trading that we witnessed
in the Members’ loyalty show to what
degrading depths politics is being dragged
at present, All enlightened persons would
readily agree that a remedy must be found
if we are to have a clean and healthy political
growth, Onc remedy may be to develop a
convention that a Member who changes
his Party affiliation, should resign his
membership and  seek  re-election, Of
course, the convention should be rigorously
enforced for all Partics jn order to make it
effective, An alternative remedy may be to
give the right to the electorate to recall.
Under the Soviet Constitution such a right
has been given to the electorate, but it is
understood that the right to recall has been
used there for extraneous purposes. The
right of recall can be a remedy worse than the
disease if improperly enforced. Further,
a Member who is elected from a particular
constituency should feel that he is a
Member who has to work for the welfare of
the people in general and not for the wel-
fare of the people of a particular constituency
alone, If there is a power to recall, there is
the danger of that power being used by the
constituents at their slightest displeasure.
Further there will be practical difficulties
in finding a proper procedure for the recall.
Perhaps, the best remedy may be to provide
by law that if a Member changes his party
affiliations, he would lose his seat in the
legislature but he would be eligible to stand
for re-election,

The party affiliations are not difficult to
find. Ewvery candidate, at the time of filing
his nomination, has to declare the party to
which he belongs. Inside the legislature
also, the presiding officers have to be in-
formed of party affiliations for arranging
seating accommodation for voting purposes.

Suitable amendments can be thought of
in the Representation of the People Act to
check the defections. By no means can
the defections that occur now-a-days be as-
cribed to a a bona fide change of political
beliefs. Even in the case of such bona fide
change it would be morally proper that the
person who got elected on a particular delara-
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tion of policy by a party goes to the electo-
rate again with his changed outlook to see

whether he is acceptable to them cven after
the change.

We shall perhaps be told that crossing the
floor is not a new phenomenon occurring in
our country. It may be said that it occurred
elsewhere and the instance of Mr. Churchill
could perhaps be cited. There have been
many more cases of crossing of the floor.
The instances of Palmerston and Gladstone
may also be stated in support.

MR. CHAIRMAN: The hon. Member
should try to conclude now.

SHRI P, VENKATASUBBAIAH: Could
I have ten more minutes?

MR. CHAIRMAN: 1 am told that he
has already taken a lot of time.

SHR] P. VENKATASUBBAIAH: Ear-
lier, it was all interrupted and I did not speak
much.

MR. CHAIRMAN: He had taken about
half an hour on the last occasion and now he
has taken more than ten minutes.

SHRI P. VENKATASUBBAIAH: I
would require another tcn minutes,

MR. CHATRMAN: He may take another
five minutes and conclude.

SHRI P. VENKATASUBBAIAH: It
would not be possible for me to finish in five
minutes.

MR. CHAIRMAN: Since he has already
taken more than half an hour, hc may take
five more minutes now and conclude.

SHRI RANGA : Half an hour is the maxi-
mum time that the Mover of a resolution
normally takes.

SHRI P. VENKATASUBBAIAH: 1 shall
try to finish in another five minutes,

1 do not want to go into the constitutional
aspects of certain things prevailing in other
countries, But what I want to impress
upon this House is this that this is 2 menace
that threatens the very functioning of par-
liamentary democracy. We have to sce in
what manner and how best we could come to
a decision and see that this phenomenon is
arrested so that parliamentary democracy
may be firmly established in this country.
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In this connection, 1 would also like to
mention that during the presiding cfficers’
conference that was held here recently in
Delhi, the Speaker also had very categorically
stated that to preserve politici:| stability and
parliamentary democracy in our country
some suitable methods have to be evolved.
Whether it is done by common consent of all
the political parties, or whether a convention
is established, or whether constitutional
experts are asked to go inte this matter,
the sooner it is done, the better it would
be. !

When 1 say all these things, 1 am not
speaking on behalf of a particular political
party, but as a legislator, as a person who has
been in the legislature for the last fifteen
years, 1 speak with some sense of
responsibility that in whatever party we
may be, whatever be our political beliefs
and affiliations, we must stick to them and
be truthful to them, and it is only when we
are ' able to acquit ourselves creditably and
justify the confidence reposed in us by the
clectorate, shall we be able to set up a moral
and ethical standard so far as the working
of the legislature is concerned.

1 do not want to take more time, because
there are other Members who are very
anxious to participate in this debate. Once
again, 1 would make an appeal to all my
colleagues here to whatever political deno-
minatipns they may belong, to view this
matter on a national basis and see that a
healthy convention is set up.

MR. CHATRMAN: Resolution moved:

“This House is of opinion that a high
level Committee consisting of representa-
tives of political Parties and constitutional
experts be set up immediately by Govern-
ment to consider the problem of legisla-
tors changing their allegiance from one
Party to another and their frequent
crossing of the floor in all its aspects and
recommends to the Government the
evolving of a special machinery and the
taking of effective measures by suitable
legislation to arrest this growing pheno-
menon which is assuming alarming pro-
portions so that the country can func-
tion on sound and healthy lines of pir-
liamentary democracy.”

Therc are some amendments,
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That in the resolution,—

(i) for *‘and constitutional experts be
set up immediately by Government™
substitute—*be convened by the
Election Commission™.

(ii) for **in all its aspects and recom-

mends to the Government the evolving
of a special machinery and the taking
of effective measures by suitable legisla-
tion to arrest this growing phenomenon
which is assuming alarming proportions
s0 that the country can function on
sound and healthy lines of parliamentary
democracy™ substitute *which has posed
a serious threat to the democracy itself,
and to make suitable recommendations”.
o
§t 7y faod . gwnfa =@y,
4 S FETE
That in the resolution,—
for *“*‘recommends to the Government the
evolving of a special machinery and the
taking of cffective measures by suitable
legislation to arrest this growing phenome-
non which is assuming alarming proportions
s0 that the country can function on sound
and healthy lines of parliamentary demo-
cracy.”
substitute **make rccommendations in this
regard™. (3)
ot ety T (2aF) : gamfa
qglEm, Wt &t oifemi  gEew Alw
arfeat ez & fwrd @ 98 0F agy
T wefoga 21 7€ 2 ) o Aga W2
AFEE Fi T ¢ fF wvafan faa=
g gATt M | A Fah I ¥ g fawdt
g afew aorea &1 A fagr smar
SEwfadr faar war &, F71 ST &
fiF I T AT A T ag TR
aft foar s gre a7 TESwET
faan a1 TET FEET IFTC FTGRE-
wifaar faar gam @, 307 gt w7
1 dwfaar faeem, dfs TR @
72 foe &, ST W TUT AT AT T
HEFA T A9 40 T 50 AL €V
fadmr | T8 ®AF & T AW 9T |
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7z 78 3w & o wfaa &, 9 GEF H,
AN IFTH, A A F, FAAA F,
gfwar & oF fama g #<ar a1, faws
gfrar wy o fama w7, formd gori
a1 72-32 =T Afaat & afd Iz o
g, waeqfqar fadr wf, AT awT
& Wi A gawr qarer frar A fgg-
M F TET AT TR A | gA
A 929 39 AWM § N6 ar 9ea
§ 1 faa 3w sy (e ava i Ao
gt FaT 41, TG AT TR AT TR
#t atg g G A fawar €1
Fufwn s w7 § ofi e
¥t fog ag qardid, frgraa amter
@ 9z WegEE dw e o &
war g fF @ A gafes aw o
wa fE &4 | § fagme ga &
o Y@ar g fedl 9@t @1, foed
fedwms g0 | TSEATT § gEWA AT
Fr, | AE & i, # TG Tar § o
fedawr = gu, Heq 939 7, gEAT q<N |
fedan+a gT go dro &, fehwww gu
G A, HEHRH, 7I0gTF AT aredT
T ah aafermm @ A, @ § qaw
SqET aTAW Te, AfFA AT we,
AFR 3T qAAqar §, Jar fr faardr
gfaar & A=K dfems @y £ @i
¥ d= fasetfar s 9@ € o
g grm 5 feare & 4 fawdifar
w1 | @ F I TR q@ge, q@
F amEdr A [|W 1 gATR ST
FOHIT F, gATC ATTHT THT 9T F,
ZAX A 9T F fears @ § ok
ﬁlﬂ@ﬁ%mﬂig .....
SHRIRAJARAM (Salem) : In defections
also, Victoria Cross has been given to you.
it Tt Fag : w2 wrk oo T St
&% Fe¥ 4 1 F % A9 qFA g
Tt & fedwwa & 9@ 7F awAE
¢ 3 fawifaar w9 T FgdT % T
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[ =t TeefiT Tog ]
Fafasrdd 1 AU ™ aE A g
w1 dm g fax wF AqgF &
§ 9@ gan g % aman aw 1 fiw g
ST T W F A E g FAT 2
at awE qE a0 v wEEE AN ¢ |

3R wrfore < A fors farn & i -
o J% & ST A F @ ALK
qifawa 21T ifgd | & g7%1 qawET
Yo g fr ok W 7 waw
wifqww & | &9 1 gfagw g &
I FEfaua & saw oI EfEw 2
" a2 § wWifF AX IEwr @y T,
a9 foerg & wfa@d s@ Wi o
FYE I F a7 7T THRE FT A
HMC AT AT FI T F2F, AgF ATHC
Fau g, @0 F a1 o 1 fwaq
Fiedizgym 7 w1 e fear o
Fwar | g F qwi ¥ FERED-
weg W 9 Tfeaa wNE § 1 og #rE A8
qE AE 2

faq qTg Fr TG W Ei g T
FX M F ST T, FAL WA
T g T T 9% BT § | ket
¥ 9FT S99 g fr ag 9 AR
gl AN A g, T 98 A A ;4L
A £, T Qe To To aF G4 & @EE
TR E | AT A AT A WA YR AT TS
¥ qga & TH T g 1 7 A
T« EA g 5 ofeamiz ¥ qad
o o I wE % fAE 2 A g,
a9 9T EA 40§, AR A FA9 F G AT
AT & 21 1 A0 @A A A0 E
fo ddr 7 W& AR q@AT T F |
MR B @B ¥ A a1 TE B ¥
Wt THe THo o U AT Y g
T THo Fro W 44 T 9@ a1 741
JreEd | g A v Ay & o el
£ | gureaw #gkeE, @ fada ¥ QA
# AN ¥ TR T § 1w

NOVEMBER 24, 1967

Legislators (Res,) 2788

A F dAfE F uF 3 T aw q@r
W w9 & | Afew w15 qfvaw 7@
&g, #r§ feawrse 78 and 1 ggl @
A - F T A R AR
gidr g a o Tt anEHy feae wnd
& 1 el gag 3 € e gl
frarad &1 7 zm qa@ & 57 77
W Y =T ) FAAATE | F @
W a~or 7 Twar g f& MY 9
& fafasdi 1 o foer & fafaedt a9
ar z® Ay foewr &t fafasd & qze
Fdt wd A fafaeds aF &k
T 8 @ A AR FT ) A
I AT W I F AT FEar §
1A a0 fraw @ &) WA
&i 1 A AW FT FARIT q2aT g A
WEAT AT L T agm § 7
mea g fegmag & ad ow g
£ a1 &’ g weE 3T 8, gEl
aw A & A€ WY g W & A
&1, AT B I € qAATE ITA E %
7e ¥ fwfaw @, ¥ qav ez mar
R fow o) gl wgfam S T |
AT | T E AGE AL THo THo
o FT & ? & o figo &7 fas A5t
FETE | AW I T EF T 1 @A,
# W AR W AAATE | A w1 G
f¥ gfmn s dsma €0 gAY
F1 A arar 2 fare o &, mw A
& faore mm & T 3@ A A et
F1A1% &< faar mr 9t 2o s G
T | gfeamon & a1 dong 7 a1 & 1
HAT ZaG ae AT qg) qT ST AR ARHi
& adi, 3 9 & W Wi an
FAL THo UFe Wo AN | T F
AT T FT AT | TF E AET )

T A W AYE F AT o0 G

s g, 79 wgw P agow add
Fzw grm 1 F wgan g e foad A
e § ¥ A F A W Wi ¥
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T AR IR FT AR W Wy
W WY FAfrwEer $9 & qre ww faan
s arfs @t sifags e ddifafer
& TR FAT FT GTEC el ¥ Ty
TR AAA K 9 |

a gt § fv fafrer agm 43
§U & &1 9% 19 A ¥ FAfaew § )
H IAHT FgaT A1gaT § fF AY Fw wAw
? SHwr ag AT T A AT 0 FLAT
2 JEET T AT FT | SR AT FA
g I & FTAT FT HATE ¢, FIH BT
T FT gATE §, SATHHT & T9A T
A §, TG FLE AL F goerd FT
HATH ¢, TUF TATREI HT goord T qaTe
g TR & A wd Ay aewT qEFEE
g

ft qware fag (|TE) - A TT-
AT IgE FT 8T ANFL § A IJqH
T WeguA #1 914 ¥ o gafora
W FTETE | T@ WO ) AL
T wifeasar &1 o fRar g 0
qrg Afaw g9 w1 Fw w@a § fag
IR g agq € g=T @ dw
frr 1 F ooy o wrg <o Feg oY
1 Wi 7% fag awaame ar g fv oty
TgT & WK 7R A [EHT FAANEA
frar

aTed # fear S T @ g,
THF AT G | T §W ARAFI T
FEAT 5 W #7 dYe 3 w1 §F A&
T =1fgd, ¥3 a9 a1 e W
FT &F g grar aifgd, S A
A AT W, AT A [T @
JE AN X FTEH AGT @11 A1(EA |
forg wrea & ot S TOTT @R
TG TO T AFL QAT AT q_A
WY qg AgT LT AwoTAAE A0 € |
9 TATRAT F AW AW q® AT

FaearqEr | w% ¥ Ay i faars
g wer &1 A7 i T n fw
geiafaewe 7 fadt FoeT ¥ a7 o
T ¥ =% 1 e ¥ Fw e
T A ATy WI-HIHA Eredz fwar
a1 forat aofdl ¥ Ao ey gam g Igiv
w1 79 dwaey fFargh ) F welear,
FIATAT AT HBT & g 7 W@IE |
A et graw & arferwa &t o o fawy
S F At & faeme wg7 man ar fw
e qEifas aRf §1 9@ wEr @
T 97 &Y 99 X Afsqi IwATE | A
¥ I AR q@iAR F 47 AR
cafeae #t ff fir gt seaa & wEamet
T dagana g oft aff gt &
fe oo qarfes & s ¥ @wawg wr
T F | F e qEtas @
R oY T & I qEEET ) AwA
TRATN Y AT ot A
gl § v T Efaf e &
¥ Wt o dfes & fau st W og
srwTe g gam e S e A 3R
aTq @v-eE! grewe foa g ar |
$® EAFT W T AL FW H THEAC
T EY

g AT I W T
e w1 foar smr Tfgd | 9 W
FT JqE FTgATE § 1 W AW O
FUw 7 § 9Q ar F gEq  wiAw g
gear § Afew g @ et die @
TRATET 3T =1fgd 1 ¥ S fadt ard
3 AE | 9" FAT ERO AT
2 7 o FE QUE | FORg A
#FAqER WIE | T8¢ 9 A7 HEi
F AT IR E | oHg oW A
®UT W@IE | WA T AT AY, A
I, A AEEE § §6 AGH T
fear a1 1 @ 9T T TR FL e
qT | TEg AT F 7 gafaw ey ¥
A ST AT FGIfE AR €7 & @y



2791 Flaar<Crossing_ by

[s TwrTe Feg]
IR w1 oy | ey S g A
T R ara FEr T :

“Iwould not accept the partition of
India even if the whole of the country
were to go into flames.”

afe o7 a7 avar Q30 A gon 99 AR
T A F AR T A W@
ordt gw 3w & gfeww & @ fax
HFI AT ARVTE & FT AG W | H
XU & FT FwT AT E | F AT
g 428 ¥ ag 97 T899 § g
1942 83 I @ %1 dr@=i & 37 W
TR E | I § H@AC 7 AgEH OO
AEar g | F gl #7 IUEE TG E |
q XA TTITEFE |

¥ A i Py qage smwrme TN Y

TR Y AOE G AW F a2
A ot & arewe & w0 oA
YT 7Y Tovq ¢ o1 i uw g faafar
& wfg, 0= o= faesT F wfa @13
M AR AT FAT F FIL EWA Y
ST & A< Afawar w1 a8 awar g 5
qgy ¥ qifede & die & Tw g
FIGH AT FUT A 45 | gATREfauTT
F AT gF AT F FEAE

“The law is nothing but the will of the

people expressed in terms of law.”
Fory et vt ¥ | Fiwa w1 gEIfE®
A FT WA, FWE T AGIAAH
aaw FTAG A {23 § I AT A
QAT FW FT 2F (A TGN G )

58 Wequa T A ares F@E |
o T8 I FeT & Y PR TG
frafareil =Y oFe ATCIAT, AT AT FT
A G ge | AnfaT g AW &
TR Wy o ¢, Fefrzen 7y A
uHo o Fg W g, fafa famiar =7
AR E | T A FTH TH FAK
qar T wifed fF gd v arq, 2
geftwa FYE ATEF, I AT WGR

NOVEMBER 24, 1967

Legislators (Res.) 2792

ARTEY, §H AT IgATAfgETAEH
ORI ¥ aq A @ W w6
JTAR AR FCE AR AT a7
g g frag wwr aifgw T &

sit sfre W (IvETy) AR
Far A @ g frA gy Em F A
faeelt g% & fAq @ &1 T F G
&1 T ot F aewan g 5 gag w19
T WITH 1 qT 3T T AY I T gAT
AT FWT ST |

% G fr wigg ¥ foow d9 o
oo frrd) qR AR 19527
qormq Fagr s 7 drafaee 9@ A
aws § fower ged ¥+ AT A 9w
FTIAE 4, 78 gfea-sT oedt 4,
TG A9WT I FA AN G | AfFA AQ
|TET ¥ OF wgFar dra <@ av fw faar
r faquy == ¥ 1w g, S far
o FWF ax, IR FAT IFT AR AW
AT § IAFT TET § TOAHT FAE
7 anfas g7 9w | IA%T OHT 7T 47
fFggaraa awasd §, T i oF
€1 e T ZHAT & AT AGT TCIAFT B
AFAHIET FaEr W T g, faam
9T 7 AL I FT qCH § FIE qA€T
ARYTAT FEAE T g agr Afa
FAFT T AT TAAT 9T q91E & AR
FdY %1 a8 Fer & FF e A A
TA-93 FT AT AN THEAT famms
Frg ) sfem s w9 1§ 9 FY
T AT FIA AT, Tg AEATYL AT Jaat
fram T FK A oy faar 3|
11 f €9 g9-3 § ITF AT TF F
grgeng zz w2 faddr za @ g
T A A A AT E AR TH FwEw
T faIX FW AT § | gATL T qelt
o ¥ aefr wgr g e g, R A feamaa
fomr w€ § fF o weIrT #71 gW gAdA
AT § A TR SR FATE |
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¥z feema wmgan g fr fo v
WET 930 A 9T TAIX 9% T@-T AT,
IN T gAY ATEY F qEH——T
TAQT AEIF I 99 T@ &A@ B
& ford 4, st gf aidt oz sy
FAOT ® W g § s @ o
&1 ¢ fF et fadedy &=t & AT
Thes 43 o faer a7 i ¥ @
a1a 9 faure 7 | wife o9 gw-aee
37 Aifg & 2w & aveT 3w AFTC W
O FTEH T @ §H, TEaTT
HTHTT HTa9 7Y T TH A @ a<E
¥ WIT & A1 av & ST 97 |reqr
I Y | A W 99 F w6
o fa9iq S19vT 9 ®7 8FT, oF fawe
#ifs =t %7, o= fadiw s
AFT AT FATA R AT &, AT A
FAF TFL & JTEEAT T § AR
wmatfrmadws FamER, @
#ifa & sqER w37 F AT AW AR
Far  Sfafafaea wtm, 3few agr
AN F qR oW F falr S
§ T AT TH-TF FIAT QAT &,
Mg g5 sowr T
f& 37 snr g v fammr @ #
®IEYAT ¥ AqAT gz ¥ A9 T
T IEF T} T|TY FAar w7 g
A TH A

¥ € st T fAg am w @
9, FYAT AT FB FT Ig AT A TH—
7 g7t arz feamar sgar g fe giamn
q W gErd W ¥ o F ager &
grgaT g, @ I fawe o ¥
g ¥ fear d e s
g 4 6T & faum aur & #ae
a7, FardndT aer arel & a1 SIFRIw W
oy 8, afer w4 3T folt FE §
wTE ¥ T YA FT IR0 I9fed
fear & ? o fadt a0 #7 aww
¥ 77 xrgew Jufers ga § 1 Afew

2794

qa1 §7 FP—fom awg ot T -
I ¥ a7 AqEl AR HET F
AT F 4 0 ferar, a7y S AN
A IO A famr

7 g qoaT Wear g f5 v sw
T faege Fotgdt ¥ AT A
¥ T8 wErT § o wEAT gk 11 qE 8,
A WY ITVT T AT €, TH I A
FET AFAT  § TEF? FEIfead FET
TG §—HH FAH agT AT ARG & |
I TG T AFATAT & T T AAA
T I8 & at doe F fad Fmaw
HTET TITUT FT 2 1% agi T AT fehae<
Tgaor fag fsr 16-17 ®WT & @™
AHTE T F1 BT FT JTAT §, IT6T
TH JAFT AT E T | TR, FEHAA
& Ia+ AT T EE WA B A
TN T FEAT AT H AEEAT T @
g Femwar g f5 e ¥ o 792w
fomr &, o #1E FrAw g Al @)
Tl 7yt ATEC g Wt & fawar wr ,
T2 TgT AF FAT A1EA ¥ Frwran
@1 &, ¥ ¥ gAX A ¥ e
WE | TTFH T F IAAN FFAT §
wafad & Fgm TR g & s aww
EABT AT WA FT FGATH G §, I
99T Ug WS § 6 Wy W &
FAaE | AW & ATEAT IB SAvAAY,
T T T GO G @ WA
aY I7g T T F T BT THGT T
gt FET T0fgd | G 9T AR 7
At § f dT O a9 TEET
TS SATEY ACHTT A Tl ¢, TgT WHhT
% g &, AfeT g F a7 A arewr
wré w3y T g fed 1

JSwdT 3R AT ST 9" g
ot &Y FgI GO B AT HIT FIHIC
Ftagm W of s SN % TR
qr f5 fog g1 g & @) & =<
fae¥ 15-20 ATl & TERRTRAE WA
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[ft sher vivew]
X Gt A, q AT v gy 0 § A
T AT TE ¥ T AT G,
fagd anfus gfe & awfe &t , =
N Fw g 97 e §, Iat T
# B, JaF W 7 fad qom 9%
afer s oer g, 3fFw s Sw@
TCETC #Y avEy & faqr W@y ¥ wk
TS §—I0H! 2@ §U qF a2
g & ¥ Aveaet @ 39 gweT A g
HFEATAGAE |

TEF 9T TT TFR A §S Wy 2]
q g 7ET g G RN, T ol
T ag@ Ui aF w4 1 7
"rwat g fs & &t o Y sareg
T @, I8F ST ag forederr o
fF ag @wET FY g T I FIUW
o 3T ¥ 9 F9 FaT ¢ 6 q9-amw
2w ¥ fad sfaq &, o a= & fog
aifag & @ ag wrRTd {, Fa
Wit & Ag), afer Ao wEy A=
F U TE AT FT AT 2 | q@fAq
& awwa e wr edfedwe § e
o9 Sore 7w fag frer 97 g
F T &, T F A= dro Hio
N F gEHaa B A | WA W
wt{ atfacr a1 wr§ w@ W feard
T T

# quwar § & a9 oF &) awen
e & araq @ fe oy wwer S
FawET T g g1 aT § ToHfas
T A FX YL FIS-FTH-HSIE TT X,
@Y qg AT gAErn 7 F oy =y
fand F arq agaa § fs sTA A dwa
% & ) T @ Terifas W faw w
A FE-F-HEIE GT FG & T ¢
qawt

ogT o forre &1 997 @, AT Y
a9y T FT A g A T AN
g ¥ ared ¥ arq e v, N

NOVEMBER 24, 1967

Legislators (Res.) 2796

TS AT (T F FHT IR W
Tt §, I IX A T W AT AT
it 1 afgwr g wifgd, sos
waeravat w1 afgwrc @ wfed,
fF ¥ IFY AT T TF AR 7 IFR
FT Y XTI §, TEFT AGAT W ENT
AT TFIT F T AN THA-TEH FAT
gy €, A w=w AR @ fafz
¥ fag, I7a fod wFmae a4

AGH TF TH TEATT F1 AT 8, TIHT
& g AT o wde Fear § Afwr ame
& 97T JA AIIET & T WY AT FAT
agar g f& § IS ¥ W w
AET F@ FT A FL, 3aA
wTgot aF § oAt v d@fag
FE FT IqH T FTN

& x fog W ()
e of, areft @ AT g gheamomw &
AT /TR FT Y 9 qiferarie | fae-
=gz gam, ¥ A @ @rAT | I
AW TF 1@ aga M FA 7 et A
ag a8 @ {7 a1 F1aw of @/ A
a1 g dr ot ama, DAt afedl F—3a
WY dg-T@ g AT §—vd aw ¥
3 wigw o & @ @ ar e
Tt & W g, qOT F N9 W Q@ §,
gafag agr wfas qadwe aff
qHI | F ao WAl @ At A ot
FCAT AgaT § 5 e s A gw w9
a1 & I8 W @ Ay 99 3«
%Y aTT agr Y |

Aa FY WA o | g
8 1 WHA F9T 9T # fe 909
T77 & fag o feg ag arfew ==t
TR | T aF Gy ar 9T gw A
@ s W@l aF AL ;AT F A1 A
9 WY e FwET & 2 A I9 7 w4
® &)

& Wi et § e ag fedawa &
wiifs ok wiw & wed & g€ N
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g 9§ AT 4 gY, JATAR_wA g A
weq w2W F Y 1 T e wrea fors
T @ ¥ fF @t 9 97 @ Tfed
AfFTavamAiogd fFagam & o=
q Heg W2W F o FAG F fedaed 4
IT Y wgeT< o | GF a8 AeaT <gar
& | T AT 9T WY S F¥T @ AT AT
o 7 T ] 1 T oY 99 aF a9
AT 7 HEF FT Alg B FT T A
WTAAT T S F6T q9 TF qg FH
& TAAT 1 FAT AT WEAT AL A
T F AT H Y oweAr qr G A
T F fa § F197 FW T § e
g 9u9 a9 gg) famm A @ 5 e
TiF ¥ weefas qur s 7K fRe
TG ¥ AT AT A | @ w A
W a1 F " g v AR
IRW X A AL g & g A
W« 9 A WENT & fF 4@ A
A AT gee At JFergeaar
a1 & 39 ¥ fog F v gETT 9w
g fr agt vz & dead 99 &
mfaw g @ | snfee § ofaane
F v 9T & W A T AT w0
qiferarde & frad @@ oifedi ¥ 5@
frgq 93 faer &% 77 F< anfe FE)-
TqIA F A I FTO @ A I A
a1 oF et W § fag
FATE Y AR Ag FAEr qiieEnie
¥ W 9z q@ A afedae &
qrag WY IF 9T 999 F4T A qfT AT
NIFART AT FAMHPATINS
fad aiferamifz & dwag ot 39 7 e
fFat ord g oF AU gEE R

% T g qg & 9ar {5 et
g fafrec sz | & fa ot
<fetin git = foet 0 7 1 {0
ZAw R T F@ @ 1 (fedde
# forg aa #Y farame w7 QW AR
quw # am e wfas s gfedse

T qEeE w41 50 ffevde IuT AR
g ar 50 ifefizgaT SAAH AY A
FENT T UEA a aHA § | g
18 tead ol feddz aw d o9 w1 W
g Y aifae w67 o ifeddE
W AFTED T FAFCAFTE | T
Tl & @ F@ § owrAa g e @
T w7 ) sy @ A we & e e
0% ¥ dfoded wRpT % T
g fra g =13 FIREges § I
FL AT FE-ATHFHTAE 5 | AfH 98 -
T FY AT A HA WY FE AT A0S
& avar & fr wrd ol et < A
MAE N I YT ARG
39 BT gFaT g AT a9 § WARH
g fraw g Wity Fe o ag o
T #! BIF a1 I¥ g Te Yo fay
a7 THe T To T &T WY &I $I
T Tifgu e afy ag fec qwe Yo ar
THo TFo To FAAT WTEAT & A1 AWRH
¥ a9 gEr A fa ¥ 9 & e
Eigl

¥ ag WY FE A § A9 Wit ¥
fir AT I AT Y A o AT R
THo qto HX Yo To To & ATX Y
fire o § e @ FY 3BT & o s Y
ZATT 919 2T T | FHE F1 it
23X ¥ qU A AT BT AT FY e
WY qT AGT T | AT qE WA
f Fra 79 T QA AT TG 9K A
a9 oF FERT N IR [w
0T ¥ 39 § gER A FT AW A ]
Fiw B g M T ¥ @
quE A A | TG q@; @ A A
7 ¥fer o A AT AR W AR A
FT Foa1 g9 fF fad 2w «1 wi,
T 7 gfasst @3 1

w & qiferardz § ¥ gAa g A1
g FT A9 FaOHT & T WIEAT
AT GO N ITFTH F FIE N
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[ % Fog ]

T gy @ 5 waw frea 30 o
ITE OF I qE@ F AL AT GA FT
3@ AT & 1 gd g W g e
FAT ¥ TN qZT 737 A7 A F 9 AG
ISR W F gooId agaT avil 4 A
AW AHAY | e A AT A g T
FREIH AR AT RE
/9 & SqTaT 94 7@ 59 A 6 e
T g7 78 qfeanie & T o 3w
& AN FY AT HIA WA 1 AN
fro @ &1 99 %t N sfy wow F
A A A 99 F1 39 qw@ A
frr @ §1 A9 37 wrEal ¥ T ¥
s ¢ f5 a7 Feefes gam g &
faq 2 s Frafz wds aER g
@ I e Qg | A ot 7g B
5 @ ar 7 gwra gfestr s
g fen R & gew ¥ wRT A
2e9 & arex fre FT g7 W & aw
T & | I@ 3 B TE FET WA
T[ATATF AL AT F PTT &
& g w7ar g e a9 5w fagas
@wT 7% 39 § faan 5@ &R
FBAE Al FT GAE  FE W FT
Toad qGTET |

=it T g el (amTee ) s
w7 auElfas & 7 eafsar ¥ faa
TF =TT Hfgam ®T A 9 ae
FEA! € g3 ¢ A 4& wgrra A 7@
aw Az st g fF oo wo # afgan
®Y AT IT AT IT T T FY AT FT 4
a1 WA FOT § 99 T qgT A1H AR
feamg 9 X 9@ F1 F@ A7 fE w7
QETT g9 I9 a9 I AT AT F0
TFRIO G IH I T TATAT | HAEH
a9 9g 9r=d & fr safet ¥ I
T aAF & g F1 HT a1 A1eQ
fF AW gAC IUT TA T aQH «H
¥ g gwHar g fo aufie 4l v o

NOVEMBER 24, 1967

Legislators (Res.) 2800

T A et ¥ fog ame s
TAET @ I A aga  qErefEr @€
ZhiT | A7 Tww | 3@ ¥ fag a0 3
& gz safwal #1 e w7 aifegi #1
THSAT AT(EY, TH W1 F1 AT AT 1
qifafess snefagl & fau s s
 FIE FIT-AH-Fgae g1 9T 9 F
ag suTT F=eT gn fw qifedl & feg
FIE Fle-Arp-Feae a1 faar a7

FATR gt ;T g & 7 o qeeA
o & wfeat fewe aredh & &
qifest g drel § fr fom amee 1
g fove ¥ @ & 77 gt fagmal X
freeT <ma & 1< W) Wl A1 g
@ FT WAGI FLW ! A AT a1
% wr & fiF forgi it & o
93 g | ST ST aET grew ¥ o &
37 A J frd A E St w1 T
99 93 FT 9T ¥ fagrl AR SRwl
N ¥ a fewe @7 & 7 oo sl
&1 qifeal gra fee uF & ama 39 FT
fdod g sadusdraEaT g fF
g AT ATF TAE A ;T T Al
T AT GHaT & ! IFIC SET FT TATHI
o) el o =81 &) arE fewe 0 A
AT FT IO TATHT g ar R AR
1 Y 78t ¥ fou fese fasom gt et
#1 71 fasm 1 9\ & fag an et
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fegz T 31 W F wE & fag
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T X q= g &1 4g a9 FX
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fe ags =afys 4fF 2 o wouT @ ¥
FC @wvar § wwfey oF fowe 2
fear war @ | Wifs 78 g@@T SR
g f5 @€ wiswA A s @
gFRAT 1 A Al g &) fewe ;|
& foq e  wma & o fagri ik
Arewit F1 91T Fi & ? g@iEg AT gAE
2 s qumm 5% T oy =t & fag
FIE IS HTH F39C I AT H1 qUHEAT
# fg #r® A% Fewe aaTT AMfE

17.16 hrs.
[MR. DEPUTY SPEAKER in the Chair]

gar gafar I=0 § f5 awr a@
wifaq #% qifeqt & faeEl @<
aT$ S oY qifedt & ¥ faet o
& aTeq 3 fael-ae g i T
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7z 9 f eI ¥ qgd A Ay
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F1 I8 HEeT S AT § TR @ 98
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&5 T AT I AT F1E G FT
§ fF s A FEAE S S F
THTE YT AT UL F UL ATET ZH
3G FY A | T IEE g AT R
FEA T !

& % Qe i 2w A Gy A E
T dX ¥ w% Tl 7 | A Afed
fF ag M T A T4 ¢, 99 @ 48
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M T F@ ° 5 #} g
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FOF AR Wigan 9@ | 7 Sa=
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¥y, AE § TR AR A R oaw
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a1 Yoaw g fe sgos AfaE
T g fomsr gf s @ =ifed
AfeT amor 2w s Tm A W E
IefY 3 F ST O AT €IS W |
FIE TG F (B THT F, FIE AT F
AT 9T, B A Forely TR A AT AL
T faE O F AW AT E

T TAFT AFAT & A7 TAH TF &
s ¢ agadar gz FFarafa
O AT foel) Hean & 10 9 {7 FAE,
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T & T F 1% Frrgearoy e E1AT ATFER |
g aa @ faer w1 R w5
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AT AT qifeqt §# & a9 1 W
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zofed amod fod smawns & ST @
fr fegmm &Y TF w7 TE F
o, A g2 ol TvT & 9 I -
TNy g AsFL AN T g = A
st @ § 3 wiasy & oY 94g aaew &t
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1o &1 &7 qhar g |

g a% TH TEIE &1 GF g, °
SEaTaT AGIA FT GQATZ |G | T8
T2 AYF X TR W §, 9 F g
99T FCTE |
SHRI RAJARAM (Salem) : Mr. Deputy
Speaker, Sir, I am really happy to see Mr.
Venkatasubbaiah, the Secretary of the Con-
gress Parliamentary Party, bringing a reso-
lution to make a legislation to stop the
defections taking place in the country.
Sir, I am accepting this resolution with the
amendment made by Mr. Madhu Limaye,
because it is not so easy to make a legisla-

tion all of a sudden, without knowing the
implications of it.

I am really happy because 1 know one
cold proverb “The devil quoting the scrip-
tures’ and just like that our Congress Par-
liamentary Party Secretary is bringing this
resolution to stop the defections.
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SHRI D. C. SHARMA (Gurdaspur) :
Have you read ‘Paradise Lost' ?

SHRI RAJARAM : I know *Paradise
Lost’ ; I know your last place too.

SHRI S. M. BANERJEE : Have you
read ‘Paradise Regained’ ?

SHRI RAJARAM : This resolution is
about defections. How do these defections
take place 7 Mr. Venkatasubbaiah is quoting
from foreign countries he has travelled—
unnecessarily. Who has created these de-
fections in this country ? We are living in
a democracy for the past twenty years—no
doubt about it. While abroad we make
tall talks that we are living in the largest
democracy in Asia. But, what is going
on inside this country ? Who is the real
culprit 7 Who is the real man ? Who is
the criminal in this country ? Sir, I am
sorTy to say, but it is a fact that it is the
Congress Party. From the year 1952 the
defections were created by the Congress
Party. There is no doubt about it. I can
quote so many incidents from all over
India, In Madras State also you know the
history. In Madras State also there were
defections. The people have not tolerated
all these defections. There is no legislation
necessary. Sixteen people crossed the floor
in the Madras Assembly in 1952 when Mr.
Rajaji was there. They enjoyed power for
five years. Then when they turned to the
electorate, all the 16 people were routed
though they were Congressmen. No doubt
about it. Even after that, there were
defections inside the Congress Party. You
know where the defections took place. It
was inside the Congress Party. There were
two cliques—the Kamaraj group and the
Rajaji group.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : Not of individual
members. It was the defection of the whole
Party.

SHRI RAJARAM : It was the defec-
tion of the whole Party, but the whole
Party was routed.

SHRI K. S. RAMASWAMY : The
Commonweal Party.

SHRI RAJARAM : The Commonweal
and the Toilers Party lost all their seats.

SHRI K. S. RAMASWAMY : He may
call it merger of parties.
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SHRI RAJARAM : It was not merger ;
I am sorry ; they were not merged. They
were defectors ; they were first partymen,
and then only the Common Weal Party
merged with the Congress Party. That is
the history. Even in the 1957 elections,
in the Congress Party itself, there was a
quarrel between the old Congressmen and
the new Congressmen. Mr. Kamaraj had
not given seats to the old Congressmen,
and they formed a party.

SHRI NARENDRA SINGH MAHIDA :

We accept our faults, you proceed further
now,

SHRI RAJARAM : He must know the
reason. He must know the disease ; other-
wise, he cannot find the medicine and the
remedy for it. It is the Congress Party
which has brought the country to a collapse ;
they are preaching morality but at the same
time adopting all the immoral ways. They
are talking of constitutional provisions and
yet they are doing unconstitutional things.
Even if they bring forward any legislation
and pass it, who is going to follow it ? Is
there any party which is going to follow it
fully ?

One hon. Member mentioned about the
code of conduct. What is the meaning
of a code of conduct if people do not in-
tend to follow it 7 If a code of conduct
is evolved, people must come forward to
follow it and adopt it. Without that, what
is the use of forming a code of conduct
for the whole country ?

SHR1 NARENDRA SINGH MAHIDA 1
Shri P. Venkatasubbaiah is very sincere
about it.

SHR1 RAJARAM : He may be sincere
about it. So far as we are concerned we
also thought about it.

My hon. friend from Haryana may be
worried about the defections in his own
State. But as far as my State, namely
Tamil Nad is concerned, nothing can shake
us.

SHRI P. VENKATASUBBAIAH : They
had made Shri Adityan as the Speaker
because he had defected to a party.

SHRI1 RAJARAM : He has joined our
party.
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SHRI P. VENKATASUBBAIAH : He
has joined it or defected.

SHRI RAJARAM : No, before that,
he had joined that party. He contested
the election as a DMK member, ot the
verdict of the people and got elected, and
then we elected him as the Speaker of the
Assembly.

In Haryana there have been defections.
But what is the real reason for defections ?
The real reason is only to emjoy power
and nothing but that. But who has given
the lead for this ?

It is the Central Government which is
responsible for this. The Central Govern-
ment is not at all democratic. It has come
forward to destroy the non-Congress Govern-
ments in the States. It has already des-
troyed the Haryana Government, and then
it has destroyed the West Bengal Govern-
ment also in an undemocratic manne
While doing a crime on one side, they are
aleo preaching morality to the nation on
the other. When that is the case, why should
they send eminent men like Shri Subra-
maniam to indulge in tall talks about the
democracy inside the country 7 Evem in
Kerala, what happened when the Namboo-
diripad Ministry was there before 7 At
that time, the present Prime Minister was
the Congress president, and she went there
and started ar agitation under the auspices
of the Vimochana Samara Samiti, and
through her father she toppled the govern-
ment which was there in power. At that
time, in this very House, a sensible man
like Shri Tyagi had got up and said *You
are going to ruin the Congress’. That
has happened already in Kerala State.

So, let not my hon. friends think of era-
dicating defections with the aid of legisla-
tion. Let them consider what kind of acti-
vities they are indulging in today. Let
them ponder over what kind of morality
they are going to maintain in this country.
Let them consider what kind of reprect
they are going to have for the Constitution
50 as to maintain democacy in this country.
If without having regard to all these things
they went to bring forward legi<lation or
evolve a code of conduct, what will be the
use of it ?

Anyhow, as far as my party is concerned,

we are not supporting the defections taking
place anywhere. But the creators of these

defections are the Congress Party. And
yet just like the devil quoting scriptures.
they have brought forward this resolution.
Anyhow, 1 am supporting this resolution
on behalf of my party.

MR. DEPUTY-SPEAKER : Shri D. C.
Sharma.

SHRI CHENGALRAYA NAIDU
(Chittoor) : What about the half hour
discussion which was to be takem up at
53017

MR. DEPUTY-SPEAKER : We have
to have private members’ business for 2%
hours. We had no lunch hour to day.
Many members suggested to me about this.
This will have to be postponed to the
next time. But if the House desires to sit
late and finish that also, I have no objec-
tion.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): Let us
dispose of this Resolution,
MR. DEPUTY-SPEAKER: I am

entirely in the hands of the House. After
w: dispose of this, we shall take up the
other item.

SHRI BEDABRATA BARUA: The
usual procedure is to take up the half
hour discussion at the scheduled time.

SHRI CHENGALRAYA  NAIDU :
Are you going to take it up now or om
Monday ?

MR. DEPUTY-SPEAKER : 1 caonot
promise about Monday. - For that, he will
have to write to the Speaker. It is for
him to fix another date.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. 8. GURU-
PADASWAMY) : What about the second
Resolution ? Is it being taken up today ?

MR. DEPUTY-SPEAKER : It might be
ust moved.

As it is, 1 will take up the half hour
discussion at 6.20, after the 2§ hours of pri-

vate members’ business are over. Before
that, let me dispose of this Resolution.

SHRI CHENGALRAYA NAIDU:
This cannot be finished today. So many
members want to speak on it.
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MR. DEPUTY-SPEAKER: We will
try to finish it
SHRI CHENGALRAYA  NAIDU:

It is a very important Resolution. It
might be taken over to the next day.

SHR1I SEZHIYAN (Kumabkonam) :
2} hours time has been allotted to private
members business. No other business can.
be taken up before we exhaust that.

MR. DEPUTY-SPEAKER : The hon,
Members® anxiety is that at 6-20 it may
not be touched.

SHRI CHENGALRAYA NAIDU:
Nobody will be here then.

SHRI SEZHIYAN : We cannot allow
time to be taken from the allotted private
members time. These 2} hours must be
devoted to this only. We have four reso-
lutions. After the first, we should take up
the second, then the third and then the
fourth if we have time.

MR. DEPUTY-SPEAKER : 1 shall try
to touch the second Resolution. Beyond
that, I cannot say.

SHRI D. C. SHARMA : 1 congratulate
Shri P. Venkatasubbaiah. ...

SHRI E. K. NAYANAR : What is the
decision then 7

MR. DEPUTY-SPEAKER : As I said
we will have the full 2} hours of private
members business. After that, we shall
take up the half hour discussion.. It was
originally fixed at 5-30 .M. but then we
started very late with private members
business.

SHRI E. K. NAYANAR : Then can we
finally dispose of this Resolution 7

st wg forved - o g = wew A

@ woh, wfeg v seer wfi
FH ATH 4 AT qGH BT AT F AWy

AR ¥ far oo &1 @ g )

ag @89 a9 fe & &or 7@ I ait

g1

MR. DEPUTY-SPEAKER :
take the sense of the House.
a formal motion ?

=it vy Fovrdd © & s s e
@ T39 1 it fer e o) amd
%2 %Y 75w i oy g o

I have to
Is he moving
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SHRI SEZHIYAN: My submission
is that no time should be taken from the
allotted private members time for transac-
ting other business.

SHRI D. C. SHARMA : Let me atleast
speak one sentence that I may be in posses-
sion of the House.

SHRI SEZHIYAN: We should not
make any inroads into the private members
time. After disposing of private members
business as scheduled, we chall take up the
other item. Those who are interested will
remain here for the half hour discussion.

SHR1 RAJASEKHARAN (Kanaka-
pura) : As Shri Limaye has suggested,
this is a very important discussion, It
can be continued the next day. You may
take up the half-hour discussion.

MR. DEPUTY-SPEAKER : 1 will take
the sense of the House, because there are a
number of people who want to participate.

SHRI VIDYA CHARAN SHUKLA :
According to our rules, we cannot take up
this resolution the next day. It will go to
the next session.

MR. DEPUTY-SPEAKER : A part dis-
cussed resolution will come up after a
fortnight.

SHRI VIDYA CHARAN SHUKLA :
According to the rules, 2} hours must be
given to private members’ business today.
The time is not yet over. How can we
take up another business during the time
allotted to private members’ business., It
cannot be. It would be irregular,

SHRI KRISHNA KUMAR CHATTERJI:
It has been said that the half-hour discus-
sions should be taken up. There is a note
in the Order Paper which reads : “To be
taken up at 5.30 P.M. oras soon as the
preceding items of business are disposed of,
whichever is earlier.,”” You are not en-
croaching upon some other busipess.

MR. DEPITY-SPEAKER : It also says
“From 3 P.M. to 530 P.M.”, but that
was exceeded.

SHRI CHENGALRAYA  NAIDU
It is not my mistake. This must come at
5.30.

SHRI D. C. SHARMA : I will submit
only one sentence and sit down.
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8hri Venkatasubbaiah has brought forth
a baby in the form of this resolution which
is being blessed by the entire House.

MR. DEPUTY-SPEAKER ¢ Now, your
e is complete, b he is insisting.
I have gone lh.rough the Order Paper.
Normally we give 24 hours. Because we
have not taken even lunch, I realise your
difficulties. Therefore, 1 will take the sense
of the House and dispose of it. What is
the sense of the House.

ot nyg femd T A fem
o |

MR. DEPUTY-SPEAKER : Then, we
will postpone the discussion to the next
non-official day.

SHRI VIDYA CHARAN SHUKLA :
What sense have you taken 7 Only one
member has said. The sense of the House
is that the discussion must continue.

MR. DEPUTY-SPEAKER : I will take
once again. If you want, 1 will even
take a vote.

SHRI S. M. BANERIJEE : Before you
give a ruling, I have a submission. This is
the first time that the Treasury Benches,
cspecially Mr. Shukla, the Minister in
charge of this particular resolution, is in-
sisting that it should he passed today.
This marter is very important. When Mr.
Limaye, myself or anybody else ic sugges-
ting that the half-hour discussion should
be allowed, it is not to evade or avoid the
issue. We want an exhaustive discussion
op this, and there are mary people who
want to speak on this. Giving five minutes
to each today will not help. I must con-
gratulate Mr. Venkatasubbaiah who has
brought this resolution at least for one parti-
cular portion of it. But there are other
aspects of it. Today they want 1o pass
this resohution and to make the people,
force them, before the 29th— the people who
may defect again to the United Front,
guilty of it. 1 see there are reasons for it ;
therc are reasons for them to pass this
resolution. Were they ever serious about
such resolutions up to this time 7 Now,
today thcy are scrious, when they want to
embrace P. C. Ghose and also Humayun
Kabir. Therefore, I suggest that the half-
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an-hour discussion should be allowed and
this discussion be postponed to the next
day.

MR. DEPUTY SPEAKER : [ shall
read out the rule to you, and you help
me. The rule runs like this :

“The last two and a half hours of a
sitting on Friday shall be allotied for
the transaction of private members”
business. .. .”"

Because of certain difficulties, we have come
to this pass. In the Order Paper it is stated
that the half-hour discussion would be
taken up at 5-30. It is stated very clearly.
In such a situation, if you want more
time let us take the sense of the House.
I am inclined to extend the time. That is
not the question before me. The question
is whether we should postpone this dis-
cussion of the non-official resolution.

SHRI VIDYA CHARAN SHUKLA :
We have to spend two and a half hours on
the private Members' business. (Interruption)

SHRI CHENGALRAYA NAIDU :
You may be pleased to give time for the
half-hour discussion. After the half-hour
discussion is over, you may give them time
to continue the private Members’ resolution.
I have no objection. Now, the half-hour
discussion should be taken up. (Interrup-
tiom)

MR. DEPUTY-SPEAKER:  Well, I
cannot deprive him of that opportunity.
He is waiting.

SHRI VIDYA CHARAN SHUKLA :
It would be against the rules to do that.
The Chair has no authority to do it.

SHRI CHENGALRAYA NAIDU :
After the half-hour discussion, you can con
tinue the private Members' resolution.

MR. DEPUTY-SPEAKER : ‘What I
suggest is, only about 25 minutes remain.
So, if the House desires—I have the power
to extend the time with the sense of the
House—the half-hour discussion can be
taken up at 6.20. Let Mr. Naidu wait.

SHRI CHENGALRAYA NAIDU ;
The half-hour discussion should be taken
up at 5-30. After that, the non-official
resolution can be continued. The opinion
of the House is to have the half-hour dis-
cussion right now,



2815 FloorCrossing by

SHRI VIDYA CHARAN SHUKILA :
Unless the rules are changed, you cannot
do it. (Interruption)

MR. DEPUTY-SPEAKER : Order,
order. Please sit down.

SHRI CHENGALRAYA NAIDU :
If the half-hour discussion is not taken
up now, how can we get another chance ?
This is a most important thing. (Inferruption)

SHRI S. M. BANERJEE : If you do
not get a chance, cross over to this side.

MR. DEPUTY-SPEAKER : All right ;
let us finish this discussion within the
next 20 minutes. Then, let us see about
the half-hour discussion and extension of
the time. Mr. D. C. Sharma may continue
his speech.

SHRI D. C. SHARMA : Now, Sir, the
question is this. Are we going to support
political adventurism, are we going to sup-
port political opportunism, or are’we going
to support political stability and political
idealism ? This is the only problem. I
think nobody would deny that in a demo-
cracy, we want stability and security. We
want persons who do not change their
colour after three or four or five days.
‘We do not want political chameleons. We
want political adults, mature persons, who
would stick to a party, stick to the princi-
ples of that party and stick to the policies
of that party. That is what we want.
1 agree that the code of conduct will not
be of any help. We have had so many
codes of conduct. The person who used to
make this code of conduct is himself gone.
It was said by some cynic that there was
only one Christian in the world and he was
hanged on the cross. The same thing is
true about the code of conduct also. There-
fore, 1 do not think these codes of conduct
mean anything. What conventions can you
have in this House for people who create
trouble for everybody who speaks 7 What
precedents can be created here ? You can-
pot do anything.

The only thing that can be dome to
solve the problem is that in the Constitu-
tion of India, there should be the principle
of recall, as it was put in the Constitution
of China by one of the maturest thinkers
in the world, Dr. Suh-yat Sen. Of course,
that Constitution has been done away with
in China mow. So, a person who changes
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his political colour should be recalled and
be asked to fight the elections over again.

SHRI RAJARAM : It is not necessary
to have recall. You accept the status quo
of 1967 and everything will be set right.

SHRI D. C, SHARMA : Ido mot want
to accept the status quo of 1967 because
I hope to win the elections in Madras in
1972,

SHRI RAJARAM : Are you defecting
and joining us ?

SHRI D. C. SHARMA : I will, fight on
behalf of the Congress and win the seats
for the Congress. (Imterruptionm). Sir, 1
was saying that only the principle of recall
can solve the problem. It is the principle
that has been enshrined in the Constitution
of the Soviet Union. It is the principle which
will be embodied in other democratic coun-
tries also if what is happening in India
happens in those countries also. There-
fore, a committee should be appointed,
which should say that the principle of recall
should be embodied in the Representation
of the People Act. That is the only way to
solve the problem. Our codes of conduct
and conventions will be observed more in
the breach than in fulfilment.

st Q¥o THo Wt (qAT) : IUTE
AZT, W1 F WA A YEE gL
G & faell § wWr § 9w a7
Ige q@ Frf fadm adt @ W
H 9@ 9 Y9 #7 aTH J9ar g ar
& Tar W @ oww aw) ¥ e
FIE AT FEA T FL W F HYoET A
BT g JERT W TR TEI FL AHA |
oY oY agi g & av gl for et
@ & 3P T A s
grmareE fowew g s dw
AR SiaA 7 91 999 g § Sea 9y
farqew &, ©F T9W § H I HT 7
TH T FTAT § A1 FYE OF F[7 a0 @
Tg T G &N | qF a2 g e o agi
e gaTd gATR g Wel ¥ 98T v R
T A FH TG FT HIE A qA0A0
9EY § 41 99 99 g|H 9§ 99W
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fen, R s s R ¥ o
9 q0 FAT AV EH A AT g
a9 g 7% ot 1 fF A dw @
&1 9 fas  wHwT o g T
ot 3R oft o Y g & e g g
T A W e w1 age w gt
ot g SR ST A wEr R e
WERT § 9 §F «F1 & 419 45 $7T
us Witde gw /W & grq e ar
W 99 WAz A gW @R 48 §8 @
AV FATF AR FAFETE
1960 FTATTE | BW AN IR Q@
4 6 98 T3 N 1 W} W@ T A
1R, THfTT == & W57 @9 et
TH 45 WY A Ig FATT FE A
T T SRT AT AT | g AE FE R T
fr ot sreefy 6 o =R F A
a0 T o & AR sy aw
T At w0 fF st o & s
TfeT AT FU | T/ AT FS T A
&t 7w 5 1 et 9t ¥ q@r
JTAT AT AT ¥ G AT AV g IER
it ET F ST A E? - -
(smwmw) TG WEWE | €
¥ 2@T 9 d1 98 WY OF AT an
AT |

=t Ay fod : 9g 93 § TeTTET
ot )

st gHo THo Wiy : AW Fgar
w Ao e @ rRaR T
SHRI CHENGALRAYA NAIDU :

What did Shri Asoka Mchta say ? He read
out the letter yesterday.

MR. DEPUTY-SPEAKER :
very clear.

c ot g fowd c ag FT E 7 AW
IaF FEy W & ? g A7 frEr 2
@ TR @ & @ 7g © 9 v wim
¥ 9T GgErT F9 av 77 7w fF agr
o1 FT N

That is
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SHRI CHENGALRAYA NAIDU:
I am only saying one thing. Yesterday
Shri Asoka Mehta read out the letter which
Shri Madhu Limaye wrote to him in which
he said that he could also take with him
people who think like him.

=it weg foma < F ST g 9w |

=it gRo_TWRo WMt : ATIFY FAT WY
o9 TGl § HUF AZAT H AT A F ¥4 Hg
@1 §, g AT X FAd a7 ATHT ArIHY
FB4 T WYHT &Y ) fyear | F 32
FgA o1 @1 91 R area g frw
s Agar &1 ok @gi AT A
Hute Agar A gAY ol A Srer at A
FE 70 T IET FY aE ¥ 7@ g
R TG A, AT AT 9T O G X
g1

st To Fwavgeaar : & A AT |

ff ggo TRo WM ¢ AT TG
& Afer ag o1 7 7f @Ay § FF A
% @ E | A Agar ¥ A
W IR gErfs
AT ga el Y G T FA F AT
FET] | ag G T w0 A

@l F 97 w7 @ 91 fF W e w
ot g g e 7€ fovar 1 Afew
A H ITHT A S ! AT aAfF
e w67 ? ot g oy fr fedde
W ag agT s Am AT g fF
feTde & ft $15 e & ar =
o g9 78 T & e gt agt miwargy
U T Aot & Y gw g A A
= i #t 7 o & i orfer @
Tifgd ok faw sfedde s @T @
#9 gHa T 7 s gfedEz A
ug ¢ fe adl, 0 oieai # fagar
AfuFL § 98 g9 99 A F1 g
a1fgy a1 ag FH1 g1 ALY Gar | gafaC
o F1§ AT I FE F@T g ar
Faw1 A T F qifEd g7 FQ A
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[st quo gwo o]

Tg AV agi 7 form ar | ¥
I IR IKA TE FE, T AR, TR
frer 7y fov 3 gy e feema
A, oG HIET 1 AR TR A
IR I TR g AW FT TE T AT
fir oY mgIRIE # ge-age FrEiES
Hfegs &, oaiaw , ifafers aadte
S &, Tt frestd o7t §, 98 T51 @Y
g A o ager WY& a1 AR B 9
T q_EA FT FgFR T AR
AT - T fereT 3T Srfgd—
T AT T WA FT T I9 A% 4@V
Tafy g fa wy fordt ool 1 g,
afer & ot § T @R 9w 3y W
qer f5 71 1962 a% A To-aTw &F
&t S, F4ifE 1960 7 30X Tw-aS
& ST @ AR AT IEE AR FAY
& @7 1962 7% Rfaarsy g ?
1962 % &« Efaeiew g S,
A TEer F L E R 1962 F
G # S T A, T 3L AT
TG a1 IERT AT Y A ! IR
IgE! A7 feam |

18 hrs.

0% AW §aeq : fHEd w7

=it g@o gWo Wit : 7 HelT 7 AT |
IE AR AT gAT 7 g IE qoT o
o AT & TR ars faan @t e
Y T, AT & A FrAwT FATE 6Y
AR o9 & I A W@ g
A, =1, 9= s & A g )
L g & A el sy A A
g @ goAa T & fod fedlt Y a9
T @ & A i A guw gwar 41, AfFA
FHE qEf & qrw ar qfeer dfEr 8
@ f g gae Aefagl #1 T&MT
W M ? Ty I GZ IO
q1, 98 TErOe & % fafaee 4 @R
¥ agr ofieX AT ANNEE 4T, qEY
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IEN qo1 fr grd et & wf s
AR AR E, W AR A grd W\
Y ? A FE—AQ T e oy
@ A A, g fady Y 7 A9,
afeT I o9 ¥ aF AT
¥ @, 5T & g 5 gard ot &
fiba sty o & | e I daT
TE fiean, Wil ®Y Hel aTaT—a 7
fastfaar s@r

o9 73 919 54 & fF ga AV F1 ¥
gar e frareer aifgr frad W
T F AT T d | B ST
TG G N qIEGAT G G AT
7@ fax Sy A & a7 v A fee
T AT G ERT 1 Y FAR AT
It § oF g ¥ faws 3o
FEAE v, FTATET Y FTEAEY,
FER! TS foar mar, AT A F
T gI—g T [ K A
AT # afed dfE & dara @
TaT—aET F1E g g aE ey
(MR 1 AT 39 397 @7 i s 3@
# fawren, afF o 9emr Era
e g & feomafawr =8 ¢ a¥,
THY T & 9 9T G AT ST LAT
g, a9 fea g6 g | wafea
WS AR A T© FANA  TEAT O,
for Fema &, ¥ ST A I
AATTEI g AR TG aA LT wag a7 5
FO qTHTE T |

oY T HAT SfT ¥ 7O g IITE—
q9 AHIEI AT S A gy FF S
F gt mfeq F1 e &Y Fifaw B
it gy Frgw srraE  frindt
TARIIAAT | qAH FE IH Fg7 TAT—
o= ot oo ] foedy TR ¥ W W,
q@ ¥ Fw At 3w fF grard didy
T JrRT AT TG A AT g, A
W T FGT | 99 HA qara H war
f& S9ar wowe 92 T g fF sy
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wet w1 qfue faw mv &, sy Sy
i A §, 9 Tor AW FQ § Ao
o 7 w3 Aifgd qv | e A
| & Gt fear ) @ A1 Ao
EHT—31d 4% JT 99w g1 arE-afafer
9T AT AT § A TEE g W E

T ZW IS & 1S TEH 1 T T A
At Tgafa & wmaw § gy ST B
qrefeet @A € | s AT Ew
AR wT At W FEar fF s §
5 FLFS Tl & AL gwH qwA¥
FEAT Tfed 9t AfEw 47 gaE
fewe @ &Y | WX fedy wET &1
AT gAT, IT AT A FATT FHAAT
T g, for dfwdfme e
F} a9 ATE—FT g TEE @I o
wfFr gh7 wEw & At 7 1 {fFF
T F TIE F g0 T FAI Jomay T8
Tar 1w faRieT 7= el FY A ay
TTH! I i o i g adeenfa §
am ¥w S | ST gEGERla & T AT
T, INE AR AT AR T OFY
Faforer 1 7€ fF =10 Irfa gd7 awe
1 AW W A €, e wn anEe-
afe= & fag a9 gura am wHT—
IaR Wt T AT | IE gE S
T FH A T A T, @ g
F% FfaEr aF g g

¥ gq 4 ¥ oy Fa g fe gl
2§ AN FS AT W E | K AAAE
f& s aaeE 7@ e & afer
s g8 W dw ) & fr gt o
FAtst 1 o wThEl 1 A g
q@%,aﬁgﬂﬁwﬁﬂﬁ’mm
7 @Y, e Fat @ g At | A
e A 3 R g A H OF
FAFAT 2o 3G, FT g« wgla
2\ g ofy Aq I @ oar
azi ¥ a1g % #0417 faw T oemw
Tz lﬁolﬂ'oﬁﬁlo'ﬂ'oﬁiﬁﬁ THe

a1, I fa ¥ Ay FY F9E § IEHY
A0 ¥ farer fear mar o o= &7
Ia% gfragfea w<hfr oo 51 &a foar
fr 7 derezrie 3% fagie s=w
9, ITHT AT HF ZIT 99d &, a1 IEA
FI5 991 75 71 faar | 9% A% oQ
#% fufqez a@a & & a1 S=i
TETaTT AT ARy w1 F FE, AfeT
a9 qg ARAT 99 T AfaF T F TT
wTaT @, a1 IAE agr o & fFoqw
T o Fo & 977 99 T4, 9T THe Flo &Y
TAH! A fomm awar § = gl
fafree aga it 7% 989 7o T <
4 §—3Jg gET oA TOT FT & )
T g § St =BT FY @, T gr
2, ameew g &, A-aEeE gt 8,
qg L 4T L, ITH AT TF T
frerm &, At 7€t e @01 e
gaa! g wifea fr gw e & faT
T FE, T A greefms F9 aw
A g, 98 ™ G &, T AT AN
EE F I &7 A E, qET WA g,
Tq fod gl sew T qan AT g |

F HIHT AGAT qARGT FIAT g, R
W1 St FREY q3Y, I FHS I TEH
are A A G AT SO | A At
¥ 9z F9 g @ g, 999 a g
AT &, Tar " Tae dEar gy

it farmg T (2fen) v
IUTAH o1, T F FAG AT AFAA
F za Fg ¢4y afcfeafa dav gk & forad
WEaET WY A6 AT FEHEAAT FT
o gATE W & g & | A o feafa
oTE &, g9 4T # §4-987 Y I 4,
WA TETRa @R &
ag qfdfeafa oet &, fams wroow 2w
1 wafq &5l &, Tawae Fr feawar
TS AT s F I A &
q Haw qeAaT  ATGHISH, AT
gITE 1T 8, Aew TG W T A=AT
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[si faera Tw)

S FERH 3, q@ W wwaT § 1 AW
e § fr 7oma, gfamn, sox w3m,
fag it o7 doe A ot feafr @0
3% feafa & 9 w0 ager w=, "=
FT AT FW TES 91, 98 48 I a5
F FICO, ATH qQEA F FICT IAHT
fafast g, mirawagd 1 s= 0
¥ @ & fod o v @Y @ 4, 394
AT T |

sy Sl At ag & fr At v @
o 7, W1 s 7 fagifrae smart o
famge fandt 4, forer F2 o g@m
#1 Fifew F §, 99 fF IvF T
#, 3% FEAFA |, IR S FIo0T H,
I3 fer gfeeamor d e g
1809 brs.

[Smm1 S. M. Josm in the Chair)

it vy fowd  Aaw FEA a0,
I I AT TF T |

U AT wae : afavaw
g =gl o

=ft farewra T - F Ay fowd o #
Tan g fr A sue W A A e &
TF q3F TA99 FT TF ATaTST T §,
ZaU T Tdo THo Gro &I TCF &
O A At 8, Fgfie et
TTF § A4 AT At §, TH-F
F T A FO ARG TT A

o wo Mo wolt : T A TAvA
21

ot farm o - Afew 3 afear
1 39 A A WA §, I q) A
TAF AT OF FHL F T T TFE
Ffag =¥ &\ qg Q@ am &
TR F g A, ATiE FAR
A | wotfar ad o €, T9-
Hifes gfesw som w@ &, wfew
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N oF afeqs 3 &, N FrEwn oA A7
ITTHT, ATFTF FTHA, FY ST F A9
FEFAFA ¥ WA UF FAL 7 A0
@ W R T Aaa ¥ g
wI G g ¢ qmFrsafa &
froagfsrm 2 15w aw =1 @@
A & fe gawT warE 7 A s &w
9T T 937 AT § afer SEET AT
ufrar & dede 9T a1 /49 & 99
BT o T2 AT ST S0y g A eaad
BT & | T I AT AT 9T AFATE |
I 9 A gWY 4g WA § 5 39 a@
FT FAERd @O W g | fadw
I I 4 WY ¥ § fw ag 3w w0
F us fear, os 9t ¥ freer w2 qEd
qiEt & e 1 a9 FHww T T A7)
| a4F ¥ faoga fandt fagwa &
FmETE g g oY fivg faer i e
TEM FT INHT A TAFTE | T8 -
Aifas war & fog & 1 g1 w99 &
A W & g A faet
faaiwfa 39 99 Temfaw 9T
¥ fore ¥ < Tar awEtEr @ F@ &
afer @ awwRn 99 4 9 g )
FgmER Az @ E | oA, gfamn
Y afelt S Y H2AT 39 AT &
T g | T § dgrivs arHee
F@ F a1 wifirw FW@ § g fad
faame €W T ¥ oF 919 @19 TET aed
&1 ¥ 9 anfas el & &1 ar =g
e Tas ARl 7 g oh ga & fawg
2R &1 T g § X Seaw ¥ fag
OF G G QY A | W AR ¥
sfern o Y, anfas  wmHal A
THHT FAL TSAT T A 30 THHT Agiw
0t ¥ fag dare & g ame @
it oY FTHT EAIY X A 46 WA
gett oy & oY IEd e 7E @
TUY TEE & AW AT aor F fag o
UF 9OST THTL a1 7 arar fawedt A
foFaT § 99 AW FY AW FTAR T @0
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o) gEfT 5w o awrd
AR § A9 qrar At Jwergear St
& a8 Tar s W ek R F o
T F Y qaré ¥ AT § ) @@
FCHE o 3/ 0% & afwds 1 Y
afeads Taifas o Wi s s
Teifa® @ v anfas wnd & st
T & fau 1€ 7 1§ w2w om0
wifge | ardt FEAE A A T FA FF
FA a9 A FTZIT ? o @Y SoA a
I Bl @ § I ITH AT T ITas
o geY, T Afcwar 7 o #v
YT 1T AT 948 TH TLE & o q5d oy
A | ¥ @ FA FAn A
FUHAT E | qg TETT A G F G
& TG AENT T FMTHA & 15 H1A
& fe e smadS s a1 O
g &9 agd &1 A9 a1 AFT & JIEy
afgg | AW A g o ot &
FIEY | I FH AN T AT F FHA
£ T ITH AN F& I ¥ a2
e ATy g T
FT ga¢ et oo & =97 oo § aY 99
AT & Aq@E  qg grav ¢ f omar &
WY argar fRar 41 seET S 9 SR
favamy famman a1 o famge sfog
I § W) T a0F ¥ 9T S g
[E ) A fraw § I aaT v
1 A ®Y faerer w07 w1 afawr< A
&, T Y Qe e F sy o
¢ fF @ A F1 I F fag
A9 FE FF T FE | Tg A
HY-6 Gt 9 @ g A IrawFar
g % 59 T #1 dav § Tw 9
R 79 9T F1E FA 19 709 F AT
faumw # of@dT 7 smawasar & o
FAHFL

W AT T qH & A
ATE T FT LT AR & | IR 9T
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Fiw drafaez aret ST 4t a7 IEA
92 AT AT FCATAT 9T W &Y A
3O Wt Wi TgAT AT | TAT FCH IR
Arad & {0 oF e T @ 7O
Y fig st 4Y | 7@ ffa s & oF
Bt IO Y | 99 qOF B T
qifeat & FE ar A8 Foi ! oA
@ g fafew qat F g Tt
T amfa® @ ar T g e oagw e
g1 & fF T3 o ) T W OF =
A =g qoraT 4t 37 fee & I Fmw
FOT | 9F 797 qeg ¢ | w@feq &
WG F o A g g o v
FaRFERHE fag 8 a1 s
g a1 sa+ fou dfqaw F g9 §1
foredr @ a0 & wraaw, o 6 o
& 9 fawEmgame T &, | = |
AT FT HH § FW 5 A a6 & @C
Twaan ©fF fom s dlgame
AT 1 AT TET 7 gogaT w21 A
I+ sfafafa agt wivade a1 faam
AWTHT | I3 § I g7 T A TH
HIT ZHIT AT IR o7 ¥ AT ERAT
w@fee & ag it wearT aqrar & SEr
AHIT FIJ T F AN F T FAA
| YEE &1 &R e o afes §
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ag fraw snfg and | =9 g &
HIAA TAT A THTAE TRl &1 1 TG =BT
grar & Frw a7 # 7w aw A w1
WHH § W | AMGAITH T
§ 5 wrtaw  fogan a9 & ®@
qr @ § A qwEET F FTO7 TATHS
T3 @Y & wor g1 9 fedt fragi
T Y 9T BT OF & | Afeqwar g Ag
FrE g ) S Fa
gl A& o7 gEar oy o, &Y g
F R W Fg-Fel §H HE@ET &
gfuraeasy TeAHe agT | FET &9
g FFT 4¢ T99Se B AT Alwad
Ffaw F1E ey At A48 & W F
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[« favare =)
=g o g forg anfy Tortfers orfeat
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T H AW TG FT
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T 6 ag @ T S AR T
g Wage FaAF w1 fr Y
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® e e § A F e @ Aawv g,
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WA AR A A AR AT
I T AL 9 TG qHw § qfww
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A ¥ A AT TG | FOHT AT
AT AT W A TE FEry !
A ATA AT F EF FT Fr Fiforw w0
Ta?
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18-15 hrs.

*Ceast FIRE ™ NAGALAND

MR. CHAIRMAN : Now we may take
up the half-an-hour discussion. Mr. Chen-
galraya Naidu.

SHRI CHENGALRAYA NAIDU
(Chittoor) :  Mr. Chairman, the Naga
trouble is there from 1953 onwards. The
Government is never serious about solving
this Naga affair. In 1964 our Government
went into an agreement with the underground
Naga rebels and had a cease fire. They
said that there should not be any further
trouble. The cease fire is extended from
time to time and again in October they
have extended it for three more months.

Sir, though Nagaland belongs to us and
is a part of the Indian Union—we say that
—, the Nagas wanted to be free and they
wanted to be outside the Indian Union.
Naturally, when we feel that Nagaland is
in the Indian Union, the Home Affairs
Ministry must deal with it, but, unfortuna-
tely, the External Affairs Ministry comes
ioto the picture. That means that on the
ome hand Government are agreeing that
it is not in the Indian Union, but on the
other hand they deal with it saying that it
is an internal affair, because we find that
the Home Minister sometimes answers ques-
tions relating to it as if they have got con-
trol. The Government themselves are
committing a mistake. The External Affairs
Ministry should not come into the picture
bat only the Home Ministry must deal
with it, but unfortunately, the External Aﬂ‘am
‘Ministry is dealing with it.

The underground Naga trouble has be-
come s0 much that in Kohima today we
have got an elected government, but we
have got at the same time another under-
ground government also very near to it,
camping and having 1ts offices there. To-
day, the loyal Nagas are in a majority.
Though there are just a few rebel Nagas,
the loyal Nagas are suffering today and
they are being harassed and attacked by
the rebel Nagas. Today, the people of
Nagaland are paying tax to the Govemn-
ment created by us and elected there,
but they have also to pay taxes to the
underground rebel Magas. So, the people
are paying taxes to both the, elected govern-
ment and also the rebel Naga government.

*Half-an-hour discussion.

I cannot understand why our Government
have allowed this.

I am afraid Government are not at all
serious to put down this lawlessness. Under
the cease-fire agreement, the rebel Nagas
are gaining time ; in fact, they are not only
gaining time, but they are sending their
people to China for training in guerilla
warfare and with the latest equipment; they
are also sending their people to Pakistan
for training there.

After training, they return back every time
with automatic weapons. Our Government
have accepted so many times that it is
a fact that the rebel Nagas have crossed the
border and gone to China as well as Paki-
stan. Have we become so ineffective as
not to be able to control these Nagas and
prevent them from crossing the borders ?
Are we unable to control the borders ?
I feel that our border security forces have
become ineffective or they are not enough.
If the strength is not enough, why should
Government not increase the strength of
the security forces in the border areas ?
1 feel that Government are not at all serious.
They know that the rebel Nagas cross the
border so many times and then come back
so many times. This has been happening
only due to the negligence of our Govern-
ment.

Only the day before yesterday, the Chief
Minister of Nagaland had stated :

“Unless the attempt by a section of
the misguided underground Nagas to
seck aid from unfriendly foreign coun-
tries is stopped right now, Nagaland
would face as grave danger. This
would turn the State into a battle-
field.”

This was the opinion expressed by the
Chief Minister of Nagaland only the day
before yesterday. When even the Chief
Minister of Nagaland is having that opi-
nion, I do not know why the Central Go-
vernment are not taking interest and they
are not at all serious about the matter.
Let me tell you another thing that has
happended. There is a Sainik school at
Bhubaneshwar, About 100 Naga students
are undergoing training in that school.
There was some trouble in that school
between the MNaga students and the local
students and when they started to fight, it
was found that the Naga students had
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ammunition manufactured in China with
them. The Government had found that
out. I cannot understand how the Chinese
ammunition could come into the hands
of the Naga students at Bhubaneshwar.
That means that we are not at all in a
position to know what is going on in our
country and how this Chinese ammunition
had come into that Sainik school at Bhu-
baneshwar. When students are having
this sort of thing, what sort of students
are we training 7 Are we training rebel
NMNaga students or loyal Naga students
there ? I am unable to understand this.
This has happened. I think there is a
member from Bhubaneshwar present here,
He will tell us more about it.

When this is the state of affairs, how
can we have any discipline in the country.
If we are going to allow the rebel Nagas
to cross into China and Pakistan and come
back so many times, what will bappen if
and when hostilities break out with China
or with Pakistan 7 These Nagas are waiting
for the time when they can rebel and strike
at us. If Government are not going to be
serious and are not going to take firm
action, 1 am afraid there will be trouble
not only with the underground Nagas
but with the security of the country about
which I am worried. When there is such
trouble if and when the Chinese or Paki-
stanis attack, we will have a bigger problem.
So I request Government to be firm and
put down these rebel Naga activities and
not to extend the cease fire agreement
from time to time if they are really inter-
ested in solving this problem.

There is another thing. I was told that
there is now not one rebel Naga Govern-
ment, but three having headquarters in
Nagaland. There is no connection between
one rebel government and another. When
there was only one rebel government, we
were not able to put them down. Now
there are three. If this is going to be allowed
on account of our softness, I do not know
what is in store for us. MNow there is
trouble in the Mizo Hills and other places.
If firm action is not taken, the country is
going to suffer for which the Government
will be held responsible. So I request
Government to take firm action.
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fafirees arge & sgtr Tgwr g e w0
FGAT AT 74T ST AT T ¢ A AROAE
FA TGO IW A v gfr F

IRAT L EE | TN T 7]
ATAT HEF @ & | et AR ATaw
& & aaam f v faw T@aHe
a1 T & 1 619 &) @ T wifReae
A= 7 97§ § frY o & Foa-
AT ¢ for @ gane fad faverdy
rftaa @ g A ? A
SR g fF @ § w1 amr § ¥
qfesa §, 1 qEET § 5w qZ@
W< FRfT FT T TG F TS ¢
HYST AT O & 1 fov gferar F R
T B g T 7 B w0
AT F I Yo FAT AT §, @A
Ty fEfdsr § e wul qEdt we
AR F1 g AL FT THQ ! AW HY
wifgd fs e ®RT G #X arfE
gfrar § ame #Y are T3 AE@ AT q®
wYer ot 1% g A |

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : I am glad the
hon. Member has raised this gquestion.
I very much appreciate the great care he
has taken to study and understand the very
difficult problems that face us in Nagaland.

At the outset I would like to disabuse
him and the House of this impression that
the Government is not serious to solve
the Naga problem. This is a very delicate
question where emotions and feelings of a
large number of people are involved, and
we have to be very careful in dealing with
them.
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The hon. member on the right put this
question : why not solve this, what is
there, it is a small problem and it is be-
coming more complex and our enemies
are going to exploit it, so finish it once and
for all. If it had been that easy, it would
have been finished. I think this matter
has been very carefully considered in this
house several times. This so-called hard
line which the hon. member suggests has
also been raised by a number of hon.
members, but the concensus of opinion in
the House is that the policy that the Govern-
ment is pursuing to solve this problem
through negotiation, through peaceful
means, through persuasion, is the best policy,
because, after all, there has been conflict
and operations there, but it did not solve
the problem, and our view not only on
this matter but on other matters also is
that military operations do not solve prob-
lems, eventhough they may appear to solve
something.

So, in this matter we have to be patient,
tactful, diplomatic, try to persuade them.
We have made it absolutely clear that
so far as the question of negotiation is
concerned it has to be within the Indian
Union. Nagaland is a part of India. The
Nagas are the valued citizens of this country
as anybody else.

The peaceful situation that is prevailing
in Nagaland has created a very favourable
situation because a large number of people,
the vast majority of the people have known
peace, have tasted peace, and they are for
once in their life, after a long period of
strife and difficulties and violence, now
knowing the value of peace. There are a
number of viewpoints, rivalries among the
underground Nagas, but the large majority
of the Nagas want peace, the peaceful situa-
tion to continue. Now, the present Govern-
ment is finding its feet, developmental acti-
vities are going on. They are able to
contact the people. All this is to the ad-
vantage of the Nagas, and it is our beliel
that these extremist elements which may
be incited by outside forces, or may have
their own ambitions, are limited, and we
may be able to persuade them ultimately.
But if we give up patience and diplomacy
and talks we will be giving up the cause,
and it will ot be in the interests that we
all want to serve.

As for this question being dealt with by
the External Affairs Ministry, this has been
answered again and again. This is a part
of the agreement when the State of Naga-
land was created, and at the present moment
there is no point on changing it.

The point made out by the member that
the loyal Nagas are in a majority is very
valid, although it cuts across the impres.-
sion that he has tried to create. They are
suffering. That is true. By and large they
want to live in peace, have development
and achieve their way of living, culture etc.
in a peaceful manner. It may be that they
are harassed but in recent months or in the
last three vears, no violent incidents in
Nagaland have occurred. There have been
some in Manipur recently but there also
the people—the volunteer forces and others
—are trying to meet it, and we may be
able to control it, but in Nagaland there
has been no violent activity in the last three
years. That is again a good sign that
people are coming to realise that distur-
bances and violence would mot pay.

SHRI CHENGALRAYA NAIDU :
I wanted to correct it. In the area not
covered by agreement on the suspension of
operations, there were incidents. In the
Manipur area covered by agreement on
the suspension of operations, there were
some : I will tell you the number.

SHRI B. R. BHAGAT : I am not dis-
puting it. I am stating about MNagaland
itself, 1 said that in Manipur there have
been some incidents, but we are trying to
meet it through the co-operation of the
people.

SHRI RANDHIR SINGH : What
about the rumour that China is going to
recognise the rebel government ?

SHRI B. R. BHAGAT : I am coming to
it; I am going point by point. I will
answer that also. Now, about Naga students
having ammunition in Bhuvaneswar, I have
tried to check up. This matter is being
investigated by the Defence Ministry, but
so far as my information goes, there is
no truth in that. .

SHRI CHENGALRAYA NAIDU
It has come in the papers.

SHRI B. R. BHAGAT : It may hawve,
but so far as the information that we have
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got is concerped, our information is that
it is not correct. Then, it is asked, why
are we not able to prevent people from
going outside or coming inside, and why
do we not have enough security force so that
we completely seal the borders. It is easy
to say that. But the State of Nagaland has
got very vast, long borders the State of
Nagaland is full of dense forests, and it is
a very difficult terrain. So, it is very difficult
to claim that there will be complete, hun-
dred per cent, sealing of the border. But
what we have tried to do is that we have
effectively prevented people in large numbers
from going out or coming in. It is true ]
that recently some people have gone-i:‘
China and some of them have come back.
‘We are keeping a very close watch owver it,
and I can state here very categorically that
we will not allow any foreign intervention
in this, that is, intervention in the internal
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affairs of our country : or if any country
tries to do that, we will deal with it as we
deal with interferences from outside. The
hon. Member has quoted the Chief Minister
of Nagaland as saying that it will lead to
a very serious situation if that happens.
So, we are keeping a very careful watch on
the situation and if any outside powers
are getting interested in this area, with the
best of our might and resources we will
try to prevent it as we prevent any inter-
ference in our internal affairs.

These are some of the points that have
been raised and I have tried to answer them.

1839 hrs,

(The Lok Sabha then adjourned till Eleven
of the Clock on Monday, Novemebr 27,
1967/ Agrahayana 6, 1889 (Saka).



